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LOK SABHA DEBATES

LOK SABHA

Tuesday September 8, 1981 Bhadra 17, 1903

(

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in the Chair]

RE. QUESTION OF PRIVILEGE AGA-
INST MINISTER OF FINANCE
SHRI R. VENK\TARAMAN

PROF. MADHU DANDAVATE (Raja-
pur) s Sir, I have given a notice under Rule
388. Don’t summarily reject it. There
is additional evidence. I only want to
make one submission. I demand and I
am prepared to produce those cheques..

MR. SPEAKER: You are at liberty to
demand.

PROF. MADHU DANDAVATE: Some
people who have contributed to Indira
Gandhi Paratishtnan have received the
receipts in the name of Indira Gandhi
Pratishthan after June. I can produce
the receipts....

MR. SPEAKER : I do not dispute, Sir,
I am not diputing anything.

PROF. MADHU DANDAVATE s Other-
wise let them produce the receipts. Let
them place all those cheques that have been
received on the Table of the House. You
will find that the cheques are in the name
of Indira Gandhi Pratishthan. I am
prepared to produce the receipts in the
name of Indira Gandhi Pratishthan.

MR. SPEAKER : I am not disputing
anything.

(nifsesfr ) :
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SHRI NIREN GHOSH (Dju D im)
Let those receipts come before the

(Interruptions)

MR. SPEAKER : Please sit down.
Listen to me...

(Interruptions)

SHR.I GEORGE FERN \NDSS (Mu-
zaflarpur) Sir, you are producing one
letter.  You are producing the reply to
the letter without producing the letter
original of which Mr. Antulay wrote.

PROF. MADHU DANDAVATE
I am prepared to produce the receipts of
the cheques.........

(Interruptions)

MR. SPEAKER : I am on my legs.

SHRI NIREN GHOSH : You should
not prevent us.

MR. SPEAKER : I have to act accor-
ding to the Rules. My job is to safeguard
the interests of the House and see that
the House works according to the Rules
and procedures. As far as any breach of
privilege is concerned, I am only concerned
whether a particular Minister or a Member
had knowingly, wilfuly and deliberately
misled the House...

(Interruptions)

SHRI GEORGE FERNANDES
He did it.

MR. SPEAKER : That is your view.
Only upto that I am concerned, not other-
wise—who collected, what was printed,
anything. I am only concerned with that
aspect...........

(Interruptions)

MR. SPEAKER : Look here.......
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : In 5th Lok Sabha a
privilege motion was moved against the
then Railway Minister late L. N. Mishra,
The Opposition Leaders were allowed to
see the confidential records.

MR. SPEAKER : The specific question
that was under consideration related to
Notices under Rule 222. The duty cast
on the Speaker is to see whether a prima
facie case has been made out for a matter
being given priority for being raised as a
matter of privilege under Rule 222. The
Chair has to be guided in this respect
by the Rules, precedents and rulings given
earlier on the subject. I had most carefully
gone into these notices and felt that a
clarification from the Minister of Finance
was called for. After I received the
clarification it was evident that the Minister
of Finance had not at all misled the House,
far less deliberately, and, therefore, consent
could not be given to the matter being
raised as a question of privilege under
Rule 222 and I had informed the House
accordingly.

The Leaders of Groups in Opposition
and some other hon. Members had seen me
yesterday and I had snown them the ori-
ginal documents as signed by the Prime
Minister. It is clear from the document
as well as the clarification furnished by
the Minister of Finance and the supporting
enclosures thereto that the document
which had in fact been signed by the Prime
Minister was “Pratibha Pratishthan Maha-
rashtra” and not “Indira Gandhi Pra-
tibha Pratishthan”.

As I said in the House yesterday if there
are any other documents or evidence the
Members are free to adduce the same
by way of further Notice under Rule 222
and [ am prepared to examine these Notices
in the light of Rules, precedents and past
rulings. I would request the Members
that since I have an open mind on this

issue, we should let the work of the House
to proceed.

PROF. MADHU DANDAVATE : 1
want to seek clarification about your state-
ment. You have said that VI will be pre-
pared to examine any fresh evidence that
you lay..  (Interruptions)

SHRI SANTOSH MOHAN DEV

(Silchar) : No questions be allowed after
this.

PROF. MADHU DANDAVATE
Ask them to keep qujet. I am rising with
your permission.

MR. SPEAKER : Please sit down.

PROF.MADHU DANDAVATE
I am seeking a clarification about what
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you said. I want to know from you so that
we will do the needful according to your
wishes. You have said ‘I am prepared
to examine any fresh evidence’. I want to
know whether you will ask the Govern-
ment to lay on the table the cheques that
have been issued by the donors in the name
of Indira Gandhi Pratishthan. I am
prepared to give you the receipts. (In-
terruptions)

MR. SPEAKER : I shall cross the bridge
when I come to it. I am not co ncerned
with the cheques.

Now, Questions. Shri
Shastri. X

Ramavatar

11.07 hrs.

ORAL ANSWERS TO QUESTIONS

Sftafa SSRT 3 %W W T
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) to (c). A state-
ment is laid on the Table of the Hrase.

Statement

(a) and (b). No agreement has been
concluded between India and Cuba for
collaboration in the drug industry.A Cuban
delegation headed by the Vice Minister
of Public Health visited India from the 6th
June to 17th June this year. At the end
of this visit, the delegation had discussions
with officials of the Government of India.
A Memorandum which was in the nature
of the agreed minutes of these discussions
waS signed on 17th June 1981. This me-
morandum broadly covered the items in-
dicated below

(i) Cuba’s interest in receiving prelimi-
nary technical details from India
for setting up an antibiotics plant for
the manufacture of Penicillin, Erythro-
mycin and Tetiacycline for a total
capacity of 150 tonnes per annum.
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(ii) Possibilities of Cuba procuring tech-
nology froji India for synthetic drugs
including alcohol based drugs and
chenrcals.

$iii) Cuba’s Interest in obtaining a techno-
econom e feasibility report from
Indian parties for production of Sor-
bitol from sugar and in securing
Steroid technology utilising Heco-
genin as raw material.

(iv) Interest of the Caban side in scientific
investigation of herbal remedies/
medicinal plants in collabD'atio i with
Indian Laboratories like the Central
Drug Reserch Institute and the Cent-
ral Indian M d:cinal Plants Orga-
ganisation.

(v) Poisibilities of the setting up oflhe plants
in third countries by jointly India
arid Cuba for the production of Phar-
maceutical specialities.

(vi) Offer from the Cuban side to send a
sufficient quanti ty of Melagenin used
in the treatment of Leucodermi to
enable the Indian side to carry out
necessary clinical trials for its regis-
tration in India,

(vii) Proposal of the Cuban side for joint
research on PGrA-2, an intrmediate
for Prostaglanding, for further conver-
sion into useful finished produets.

(viii) C ba’s nterestin purchase fron India
ofequipment an :machinery for phar-
maceutical industry. India agreed to
send a list of manufacturers to Cuba.

(ix) Trammg of Cuban scientists /engi-
neers in India in the field of drugs
and pharmaceuticals.

(x) Possibilities of export of drug* from
India to Cuba.

(xi) Exploring the psoisibilities of manu-
facture in Cuba of sera and vaccines
being produced in India.

(xii) The questi>n of the possibilities of
financial assistance was raised by the
Cuban side. The Indian side agreed
to examine this question in the light
of general policy in such matters on
receipt of specific proposals from the
Cuban side.

(c) While flj specific agreement has been
concluded, the visit of the Vice-Minister
of Public Health, Republic of Cuba
and the discussions are likely to result in
expanding the possibilities of collaboration
and cooperation between the two countries
in the field of drugs and pharmaceuti-
cals.

vft T(*11UK sis 1ST 3fl\
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SHRI GHULAM NABI AZAD : Sir,
is there any other country other than
Cuba with which we have gone in for colla-
boration this year and, if so, what is the

X pame of the country ?

SHRI P.C. SETHI : Sir, I am afraid
I do not have the information at the
moment.

Wt o TWAWE [ s
3 qar §wa §
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% 1f the hon. Member

puts a separate question I will certainly
give the information.

Critical Power Supply Position
in Orissa

*328. SHRI RASABEHARI BEn ERA:

Will the Minister of ENERGY be pleased
to state

(a) whether his Ministry are aware of
the critical power supply position in Orissa;
and

(b) what steps have been taken to ensure
adequate power supply in Orissa ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) The
Power supply position in Orissa is at pre-
sent quite satisfactory and the State is
able to meet its unrestricted energy require-
ments and peak demand fully.

(b) Does not arise.

SHRI RAS BEHARI BEHERA : Sir,
in Orissa power generation has remained
stagnanent for the last five years. Orissa
Government inherited the capacity of 914
MW and the combined capacity of ongoing
power projects of Orissa is only 1160 MW.
It is unfortunate that effective steps
have not yet been taken to increase
power generation. May I know from the
hon. Minister whether any investigation
is proposed to be conducted to find out the
lacunae of Orissa State Electricity Board
and what effective measures are proposed
to be taken for eliminating the loopholes
ifany ?

THE MINISTER OF ENERGY (SHRI
A.B.A. GHANI KHAN CHAUDHURI)
Mr. Speaker, Sir, in the Sixth Five Year
Plan, Orissa is goin”® to have another '560
M W .In Talcher Extension 110 MW . There
are slippages in this unit. Indravati Ithey
ewill do as schedule, namely, 1983-84.
Upper Kolab, 380 M.W. That is coming
sometime in 1984-85. Now we have cleared
the Upper Indravati project. This is of
600 M.W. AIll these are coming to frui-
tion in the 7th Five-year Plan.

SHRI RASABEHARI BEHERA
With a capacity of 914 M.W. and heavy
rainfall>the Orissa State Electricity Board
was even unable to meet the State grid's
requirement of 410 M.W. as a result of
which, 7 power-intensive industries had
to go through a 30 per cent power cut in
last summer. Rapid industrialisation pro-
grammes have been taken up in Orissa
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and about 1,0)0 industries are getting
processed, which would require a minimum
capacity of 2,003 M.W. of power. This
is required for the speedy implementation
of the programme. In view of this, may
I know from the hon. Minister whether
some more number of power projects arc
proposed to be taken up immediately in
Orissa and what is the progress made so
far in this regard ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: As my colleagaue has replied in
answer to the main question, as for as
we know, there is no power cut in Orissa.

Orissa sometimes supplies extra power to West

Bengal ; sometimes to DVC and som”tim:}

to Bihar. S;> I don't think there is any
power cut there. Let us take nonthly
figures ; I want to tell you about these.
In 1981, April, the requirement was 250
Million Units. The supply was 281 Million
Units. In 1980 April the requirement
was 253 M.U. The supply was 155 M.U.
There was a shortfall of Minus 98 M.W.
For the present, in the month of April
there was no shortage. In April it is Plus
31 M.W. Similarly if you take supply ii
the month of May there is positive imorv
vement and there is no shortfall at all.
Only in the month of June there seems to
be some shortfall of 11 M.U. This is belter
than last year, that is, 1980. In subsequent
months there is no shortfall at all. In the
month of August there is no shortage.
Apart from this there are also some projects
which I may tell you. Orissa is supposed
to have 75 M.W. ou of 600 M.W. produced
from Farakka Supper-thermal power

station. They will also get a share out of
710 M.W. Hydel project being taken up
in the Central Sector in Bihar. The Orissa

Chief Minister is very much anxious about
the establishment of super-thermal power

station at Talcher.

MR- SPEAKER : Such long statements
can be laid on the Table of the House.
It is too long.

SHRI A.B.A.GHANI KHAN CHAU-
DHURI : We are looking into it and we
will see what can be done.

MR. SPEAKER : It is too long. If it
is too long, you can lay the statement on
the Table of the House.

DR. KRUPASINDHU BHOI : The
Minister has not clearly answered the ques-
tion. There is deficiency in regard to the ca-
pacity utilisation by the different thermal
power stations and hydro power stations
in Orissa. The State E ecrtricity Board
is producing only upto 45 of the
installed capacity, and so they resorted
to power cut last year. My friend Mr.
Pranab Mukherjee is not here. He can
tell us whether the Rourkela Steel plant



Oral Answers

had a power cut last year and faccd crisis or
not. Is it not a fact that last year so many

industries suffered due to lack of power ?

I only want to know this from the hon.

Minister. The hon. Minister has said that

in the Sixth Five Year Plan a lot of indus-

tries will come up there.

MR. SPEAKER He has already ans-
wered that part of the question.

DR. KRUPASINDHU BHOTI : Accord-
ing to his information, what will be the total
power requirement by the State of Orissa
in the Sixth Five Year Plan ? W hat will
be the installed capacity, in which design
and parameter is he going to instal the new
power stations and what are the different
power stations by which the maximum
capacity utilisation will be achieved.?

SHRI
DHURI
question.

A.B.A. GHANI KHAN CHAU-
: 1 have already answered this

MR. SPEAKER He has already
answered that question. You are unne-
cessarily taking the time of the House.

Radio and TV Programme in
Recognised Languages

330. SHRI M. M. LAWRENCE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to lay a
statement showing

(a) what is die fixed duration of pro-

grammes from all the AIR stations in
Home Service (excluding news items)
of each recognised language per day;

(b) how many times during the last
three years, each of the recognised
languages has been represented in the
national programme of plays and national
programme of regional and folk music
put out on the national hook-up; and

(¢) What is the percentage of time
given to telecast in each regional lan-
guage from each T.V. centre in the last
three years, year-wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M JOSHI) (a) The
language of the broadcasts of AIR Sta-
tions are predominantly in the language
g£ the region/service are a concerned.
A 1R Stations do put out programmes in
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minority languages when at least 5%
of the people in the service area speak
in that language. However, the statis-
tics regarding the duration of the broad-
csts from each station for each recognised
language are not maintained.

(b) A statement is laid on the Table
the Sabha at Annexure I regarding the
languages in which the national pro-
grammes of plays were broadcast in 1978,
1979 and in 1980.

The national programme of regional and
folk music is more a region based
programme than one based exclusively on
a language. Another statement indicating
the programmes broadcast during the
above three years is laid on the Table of
the Sabha at Annexure II.

(c) A Statement is laid on the Table
the Sabha at Annexure III.

Statement—

Representation  of recognised languages in the
National programme of plays during 1978,
1979 and 1980

1. Assamese Twice
2. Bengali 8 times
3. Gujarati Thrice

4. Hindi 10 Times
5. Kannada Twice
6. Kashmiri Once
7. Malayalam Once
8. Marathi . . Twice
9. Oriya Thrice
10. Punjabi Once
11.  Sanskrit . . . Nil
12.  Sindhi . . . Nil
13. Tamil . . 4 times
14. Telugu . . Twice
15. Urdu Thrice
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Statement—I
£ Vi
The satement of programmes broadcast during a period of three years frem 1978 to 1980 is
as under:

Title of Programme Produced at
1978 - !
5-1-78 . . Devotional Songs of Tamilnadu M adras
2-2-78 . Songs of Nazurul Islam Calcutta
2-3-78 . Songs of Himachal Pradesh Simla
6-4-78 . . Choral Songs | Directorate , AIR
4-5-78 . . Music of Gujarat Ahmedabad
1-6-78 . . Music of Manipur Imphal
6-7-78 . . Music of Bihar Patna
2-8-78 . . Rabindra Sangeet Calcutta
7-9-78 Music of Assam Gauhati/Dibrugarh
5-10-78 . . Music of Kashmir Srinagar/Leh
2-11-78 . . Music of Punjab Jullundur
979
A
4-1-79 . . Stage songs of Maharashtra Pune
1-2-79 . . Garhwali & Kumaoni Folk Songs Lucknow
1-3-79 . . Music ofRajasthan Jaipur
5-4-79 . . Music of Nagaland Kohima
3-5-79 . . Music of North Karnataka Dharwad
7 -6-79 . . Songs for Children Directorate, AIR
5-7-79 . . Folk Lore of Punjab Directorate , AIR
2-8-79 X . Rabindra Sangeet Calcutta
6-9-79 . . Music oi Haryana Rohtak
* S bti&n
4-10-79 . . Music of Andaman Nicobar Port Blair
1-11-79 . GeetRamayana Lucknow
* Go .
980
3-1-80 X . Geet Govinda Bhopal
7-2-80 . . Garbha and Bhavai of Gujarat Ahmedabad
6-3-80 . . Kathakali Pad?ngat Triehur *
3-4-80 . . Devotional Songs of Orissa Cuttack

1-5-80 . . Bargeet of Assam Gauhati
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5-6-80
3-7-80

7-8-80
4-9-80
2-10-80

6-11-80

Statement showing percentage of time given to
the years 1979, 1980 &
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Music of Chamba & Kangara
Bauls & Kirtan ofBengal
Sooftana Kalam

Music of Yakshgana

Bapu Ke Priya Bhajan

. Tamsha of Maharashtra

Statement—II

telecast

Doordarshan—Ju [ lundur

Hindi/Urdu

Other Languages

Doordarshan— Bombay

Gujarati

Other Lanages

English

Doordarshan- Calcutta

Bengali

English

Doordarshan—Delhi

Hindi

Oral Answers

Simla

Calcutta
Srinagar
Mangalore
Directorate, AIR

Pune

1979 1980
46-75 45-5
40.25 41.5
5-5 5-75
7-5 7-25
37-28
27-97 27-97
7-20 7-20
4-93 4-93
20-45 20-45
60-3 59 04
207 23-06
14-3 15 00
2-90

62-3

16

in each region a lenguege during

1981

46-35

40.05

6-40 ,

7-20

37-28

27-27

7-20

20 45

58 00

25-00

15*

62
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1979 1980 1981
Doordarshan—-Delhi—Contd.
English . . . . . . . . . . 23 24 09 24
17 13-52 14
Doordarshan— Lucknow
89 90
English e 7 6
Other language . . . . . . 4 4 4
Doordarshan— Madras
59 64 61
2 2
1 1
1 1
Music & non-regional language . . . . . 37 32 35
Doordarshan— Srinagar
38 41 41
Hindi/U rdu e . 57 51 54
English . . . . . . . . 2 6 3
D 0 8 Il 2 1 1
S0 J T 1 s 1 1
Doordarshan— Cuttack
90 90
10 10 10
Doordarshan— Hyderabad
Telugu . . . . . . . . . 100 63 64
H in dodoeeeeeeeeeeeee e 36 36
Gulberga
Kannada 100 100 100
Doordarshan—Jaipur, Raipur and Muzaffarpur
. 90 90 90
Local Dialect . . . . . X . 10 10 10

Doordarshan—Ahmedabad

Regional Languages . . . 96-2 94
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SHRI M. M. LAWRENCE : Sir,
from the reply of the hon. Minister, it is
clear that no nationale or norms are
followed by the Government in fixing
up programmes, especially the pro-
grammes relating to Malayalam language
and Sindhi laguagc. For example, in
fixing up programmes for T.V. in Bombay,
even though lakhs of Malayalees are
living there, no consideration is being
given for Malayalam language. Like-
wise in Calcutta, Delhi, Madras and
Ahmedabad, no consideration has been
givenror Malayalam language in fixing up
programmes in TV. I would like to know
whether the Government will give consi-
deration for fixing up Malayalam pro-
gramme in Bombay, Madras, Calcutta,
Ahmedabad and in Delhi.

KUMARI KUMUDBEN M.
JOSHI In my reply, I have already
mentioned that where 5% ofa particular
language-speaking people are residing, we
are definitely giving the programme in
that language. But it is not possible for
us to consider his request for a place
like Punjab where Malayalam speaking
people are not large in number. But in
other parts of the country, we do consider
the hon. Member’s point taking into
account the percentage of the popula-
tion.

SHRI M. M. LAWRENCE : The hon.
Minister has not understood my question.
I would like to know whether the Go-
vernment will consider this in fixing up
orogramme in Bombay and other places
where lakhs and lakhs of Malayalees are
'iving. It is more than 5% of the popu-
lation. In Ahmedabad, more than 5%
of the population are Malayalees, Kan-
nadigas and Bengalis. Thousands of
these people are living there. So also
in Calcutta, Malayalam and Oriya
speaking people are living in large num-
bers. In Delhi also, they are living in
large numbers. We are talking of
national integration. W hat sort of na-
tional integration we are going to achieve
by following this attitude ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir, it is well known
that the people speaking Malayalam
language are so industrious that they are
found all over the world and we are proud
of that. Therefore, they are spread in
every State in India in substantial num-
ber. But because of the limitation of the
time in each region, you have to cater
to the people who speak major languages
in that region. There are fifteen ap-
proved languages apart from the dialects.
Therefore, it would be impossible to in-
clude all languages within the four-
hour period that we have on Television.

SEPTEMBER 8 1981
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Yet effort is made to accommodate as many
languages as possible. You must have
seen in Delhi, Malayalam films arc being
shown as also other regional films.

But if you say that at every Centre this
must be done because there is some Ma-
layalam population, the same type of
demand will come from people speaking
other languages, particularly the Sikh"
community, because like the Malayalees
they are also found in every part of the
world. So, it will become a problem.

SHRI M. M. LAWRANCE: Sir,
I would like to know whether the Go-
vernment has received any representation
from the Sindhi community regarding
TV programme and radio broadcasting?

SHRI VASANT SATHE: Yes, we
have; and we are giving due considera-
tion to the demand of the Sindhi-speaking
people considering where they are loca-
ted in a large number and on the same j\"
principle that I have stated since indus-
trial people, business people have gone
all over, we will have to consider in what
proportion we can utilise the limited time
that we have.

SHRIMATI PRAMILA DANDA-
VATE: Sir, Bombay Television introducd
news in three languages. It is very in-
teresting. But sometimes the same scene
is shown again and again and it becomes
a boring thing. So, I would like to ask the
Minister, how many times Mr. Antulay
was shown accepting cheques from different
individuals and different sugar magnatcsJor
the Indira Gandhi Pratibha Pratishthan
on Bombay Television and how much
donation was collected ?

MR. SPEAKER: Not allowrd. This
does not fall into the purview of this
question and if you arc ready to answer,

I don’t mind. ! <

SHRI VASANT SATHE: Sir, I can
only talk about the languages in which
Bombay TV telecasts and in news, if an
event has taken place, the same scene
will naturally come in all the languages.
It is not the question of time in every
news. If news is same, visual will also be
same.

But, as to the specific question asked,
I have no information with me. Therefore,
I cannot oblige the Hon. Member.

sfi vm ffir »
rftapif * sssrfolcT

C]if AITST A
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Recruitment in Eastern Coalfields Ltd.

*33]1. SHRI KRISHNA CHANDRA
HALDER: will the Minister of ENERGY

be pleased to state:

(a) whether Eastern Coalfields Ltd.
have issued orders to stop fresh recruit-
ment;

(b) if so, the reasons therefore;

(c) whether Government have issued
any notice to the E.C.L. authorities to
change their policy;

(d) if so, the details thereof; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) Does not arise. n

(c) to (e¢). The employment policy far,
new projects in E.C.L. is under consi- *
deration.

SHRI KRISHNA CHANDRA HAL-
DEB.: The Minister’s answer is evasive.
Government is pursuing the policy of
capital-intensive mining, instead of
a labour-intensive one. By using
machines for opencast Coal mining, many
problems are created. Thousands of
workers arc becoming surplus. In view
of the acute unemployment problem
in our country, specially in West Bengal,
and to create employment opportunities,
will Government accept the labour-
intensive coal mining programme and
create employment opportunities ?

THE MINISTER OF ENERGY
SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : We are in fa our of mechani-
zation. The question of a labour-in-
tensive programme does not arise; but
obviously mechanization cannot be done
overnight. In that way, we shall try to
possess our infrastructure. On the question
of ECL, there are already surplus wor-
kers. That is why the Chief Minister
of West Bengal and myself tried to find a
way out. Recently both of us met. The
Chief Minister of West Bengal has given
a formula, viz. that 30% has to be taken
thana-wise. 1f we go into that formula,
we are incurring a loss of Rs. 6.5 crores.
I will again request the Chief Minister
of West Bengal to reconsider this scheme.
We will then consider that. He wants
30% on the above lines and 70% from
out of surplus—«whatever we have, inclu-
ding land-lorers. That lias to be accepted,
because we liave to provide employment
to land-losers. I am grateful that the
Chief Minister of West Bengal is trying to
resolve the deadlock. But, unfortu-
nately, we have not been able to find
a way out.
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SHRI KRISHNA CHANDRA
HALDER: Government and the Energy
Minister are interested in the mechaniza-
tion of coal mines, and getting loan from
Britain and other countries. Naturally,
they will insist on such conditions. But
it will hamper the sovereignty and inde-
pendence of our country. I differ with the
hon. Minister regarding mechanization.

MR. SPEAKER: Put the question.

SHRI KRISHNA CHANDRA HAL-
DER : I am framing the question. Inter-
jection from the Chair sometimes makes
it difficult.

There was a meeting on the 25th De-
cember at Asansol. The Chief Minister
of West Bengal, the authorities of ECFL
and trade union leaders were there. Natu-
rally, they agreed. The guideline, view
that 70% of the surplus workers will be
employed first, and then 30 per cent from

**'the local youths and those who are affec-

ted finally. When there is an actute
unemployment problem, coal mining is
one of the main industries in ur country
for giving employment. Will the Go-
vernment honour the agreement which
was reached at Asansol on 25th De-
cember ?

MR. SPEAKER : If this is the mode
of putting questions, then I think I will
be able to finish only two questions.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : 1 am not aware of any agree-
ment. The Chief Minister of West
Bengal had said what I had said
just now. Now on that, the Coal De-
partment wanted to have certain clari-
fications because already the EGL has
10,000 people as surplus. Now, acco-
rding to the 6th Five Year Plan, the land-
losers will be about 10,700 whom we have
to employ. Then 6500 persons are ren-
drcd surplus on account of closure of
mines. N.w, according to the Chief
Minister’s formula, there will be 4500
person* as surplus. In total 21,700 will
be surplus people whom we have to ab-
sorb. But if we do not absorb all these
people and if we have to implement
the 6th Five Year Plan we can implement
1t.

SHRI KRISHNA CHANDRA HAL-
DER : There are more unemployed people
Lakhs of people are unemployed. You
are pursuing a wrong policy and changing
1t.

SHRI NIREN GHOSH :1I am informed
that ECL wants to open some 10— 15
new mines, but they are not making
Tecruitment of any labour; and because
these mines are not being opened, it is
entailing to terrible loss to ECL.
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Further, there is an agreement between
ECL and the unions concerned as to how
the recruitment would be made for these
newly, opened mines, if they are opened
at all; and that agreement has so far
been stalled and not being honoured over
the months together; and 15 new mines
are not being opened entailing a big loss
to the country’s economy.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : In the ECL, the Managing
Director entered into an agreement with
INTUC, AITUC and CITU in the-
month of June 1980 and a broad agree-
ment was arrived at for the purpose of
recruitment. I am not going to read out
that portion. But, unfortunately, the
HMS union did not agree to this agree-
ment and instead demanded that 30
per cent of the total recruitment should
be from among the dependants of the
workers. Therefore, this agreement
could not be implemented. Then I re-
quest the Chief Minister of West Bengal to
intervene and he went there; he gave
certain suggestions how to resolve this
deadlock. There I asked the Goal Com-
pany to look into the financial aspect
of the Chief Minister’s suggestions.
Then again we have met together.
According to the Chief Minister’s sugges-
tions, 30 per cent of people have to be
taken in the new mines. With regard
to ECL, we are planning to open 33 new
projects and the company has proposed
an investment of Rs. 700 crores. It will
only request the hon. member concerned
and tell him that ECL’s cost of produc-
tion is the highest. The personnel em-
ployed are 1.90 lakhs. 2.7 million tonnes
is the expected production from new
project. The cost of production per
tonne is Rs. 122. In view of if
we do not go in for mechanization, ECL
can never be a profitable concern. We
will not be in favour of the company if
they are having surplus people. We are
very much eager to open the mines. But
the way surplus people are coming to have
employment, it is not possible for any
coal company to provide employment
for them.

Aluminium price hike and effect on
power target in 6th Plan

*332. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to state:

(a) whether there has been any effect of
the hike in aluminium price on the traget
in the Sixth Plan for transmission, distri-
bution and ruralelectrification programme
if so, to what extent;

(b) whether the power sector which is
already running short of balance fund* for
new prqjects will have to bear an additional
burden with the possibility ofRs. 200 crores

a result of this pricc increase;
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(¢) whether there has been an understa-
nding between the Planning Commission
and the Finance Ministry to help his
M inistry out of the financial predicament;
and

(d) the steps being taken by the Ministry
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):

(a) to(d). The impact of increase in price

of aluminium on transmission, distribu-
tion and rural electrification schemes is
estimated to be of the order of Rs. 300
crores in the remaining four years of the
fiixth Plan Period (1981—85). >Govern-
ment are aware of this escalation. The
Five Year Plan isimplemented through the
mechanism of annual plans and the situa-
tion arising from increase in prices is taken
into account while formulating the Annual

Plans.

SHRI ARJUN SETHI: Mr. Speaker,
the hon. Minister has stated that due to
rise in prices, the financial effect on the
projects will be only of the order of Rs.
300 crores. May I ask the hon. Minister
whether he will assure the House that
no new project will be affected or will be
stopped due to this price hike, especially
those which are to be undertaken during
the Sixth Plan period ?

THE MINISTER OF ENERGY (SHRI

A.B. A. GHANI KHAN CHAUDHURI):

Mr. Speaker, I can assure him that the
Planning Commission from time to time
reviews the whole matter and the impact
of price hike will be taken into considera-
tion by the Planning Commission.

SHRI ARJUN SETHI: Do I take it
that no new project will be affected or
stopped due to this price hike. Moreover,
I would like to know from the hon. Minister
what are the specific steps, apart from
this review by the Planning Commission,
that his Ministry is taking to see that this
price hike is minimised? Also, what are
are the steps taken at least to complete the
rural electrification programme which is
likely to suffer due to this price hike as
this has been mentioned by the hon.
Minister on the floor of this House time
and again?

SHRI A. B.A. GHANI KHAN CHAU-
DHURI :Mr. Speaker, inflation will have
an impact on all Plan programmes, not
only in the power sector, but other sectors
also. The manner in which the Plan progra-
mmes should be maintained in real terms
in this situation is a general problem
which the Centre and the States have to

tackle together.

17,
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SHRIJAGDISH TYTLER :Is it a fact
that there is a glut in the market of the
stocks of aluminmum for want of takers
and in Calcutta about 20,000 tonnes of
aluminium is lying with the manufact-
urers, and that another 20,000 tonnes
of aluminium is with MMTC, and if
so what is the rationale for the price hike
and whether it is a fact that the State
Electricity Boards have claims amounting
to Rs. 100 crores as outstanding and if so
whether this has aggravated the situation
of price hike ?

SHRI A. B.A. GHANI KHAN
CHAUDHURI: According to the demands
of the State Electricity Boards we have
helped them to procure aluminum.
The State Electricity Boards cannot take
that plea. This problem has come to us
and we have looked into that problem.
For the price hike, the Government has
not done anything. This is not due to the
demand of the State Electricity Board.

SHRI JAGDISH TYTLER About
x00 crores of claims are outstanding
according to the Electircity Boards.

SHRI VIKKRAM MAHAJAN : So
far as the price hike is concerned, as the
hon. Member is aware, the question of
glut and other problems are dealt with by
another Ministry, which is the Commerce
Ministry. It does not come under our
Ministry. But we are trying to help the
Electricity Boards. We are calling a
meeting ofthe Chairmen ofState Electricity
Boards and we are asking them as to
their requirements for the next five years
orsothatwe can tailor the rquired capacity

accordingly. This problem is under
consideration.
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Kerosen* Quota for West Bengal

*333 SHRI HANNANMOLLAH
Will the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased
to lay a statement showing

(a) the quota of kerosene for the State
of West Bengal during the last one year,
month-wise, upto date and quantity
aupplied during this period;

(b) if it has been reduced, the reasons
therefor;

(c) the demands of kerosene for the curr-
ent year; and

(d) whether Government propose to
increase the supply according to the needs
of the State ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (d). A statement
giving the requisite information is laid
on the table of the Sabha.

Statement

(a) Details of kerosene allocations made
from September, 1980 to August, 1981 and
sales of the product for the period Septem-
ber, 1980 to July, 1981 relating to West
Bengal are as under

Figures in tonnes

Month Alloca- Sales
tion
September, 1980 . 34>i° 32,702

October, 1980 j . 33>3°° 34.559

November, 1980 . 34.830 33.%88
December, 1980 . 34.450 31.873
January, 1981 . . 34.400 35.802

February, 1981 30.500 32.556

March, 1981 . . 33.J00 33.701
April, 1981 . . 33.400 33,274
May, 1981 . . 36,200 34,241
June, 1981 34,000 32,948
July, 1981 . . 29,800 32,292
(Provisi-
onal)
August, 1981 . . 30,800 Not
available

398,880 367.136

The total allocation  for these twelve
months exceeds the allocation in the pre-
vious twelve months by 25,945 tonnes. The
total sales for the above eleven months
exceed the sales in the previous eleven
months by 33,005 tonnes.

(b) Does notarise as indicated in para (a).

(¢) The Government of West Bengal
has recently indicated a demand for
34,000metric tonnes per months.

(d) For September and October, 1981
the allocation is 34,000 metric tonnes per
months.
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S'TU HVN'UN NOLWi: t'l V *
Bi.ijvl, 16 essential comnodities arc
(1 itribited th.’oaj’ the pablic distribution
system and kerosene is one of them. The
domestic and industrial consumption of
kerosene is about 52,000 tonnes. But
the allocation never crossed 34,000 tonnes.
May 1 kn:>w the criteria for allocat:on
oT kerosene to various States, iucluding
West Bengal ?

TH4 MINISTER. OF PETROLEUM,
CHSMICALS AND FERTILIZERS (SH-
RI P.O. SETHI): Tne criterion is that we
normally allocate 5% more than what
was consumed last year in the same month.
Taj igar-s 0f 54,000 mentioned by the hon.
member seems to bo on the very high side.
I have git the figures of allocations and
sales for West Bengal. In September, 1980
the allocation was 34,100 tonnes but the
sales were only 32,702 tonnes. In April,
1931 the allocation was 33,400 tonnes but
the sales were 33,274 tonnes. It was only
in May that the allocation was 36,200
because the State Government had asked
for a special allocation, but the lifting was
only about 34,000 tonnes. In August, when
the Cnief Minister and the State Govern-
ment wrote to us, we gave them an ad hoc
allotment of 1000 tonnes. Henceforth, from
September onwards we are giving them
34,000 tonnes, which the State Government
has indicated.

SHU H YNNAN MOLLAH: In 1980
the allocation was 34,000 MT. Tf it is in-
creased by 5 per cent, this year it should
be 35,700 MT. But for this month the
allocation has been 34,000 MT. May 1
request the hon. Minister to consider it
and agree to increase the allocation to
35,700 M T?

SHS.I P. G. S2THI: We have always
blJen cj.uiderate in this m itter. Unfortunate-
ly, th: supply ofkerosene has to be mon>-
tored carefully because it is in short supply
and we ha/e to import it. Became of the
p:ice differential between HSD
and kirojeae, there are complamts from
many places that kerosene’s being mixed
with HSD. Tnerefore, the companies and
the State Governments have to be vigilant.
However, as far as West Bengal is concer-
ned, we have never refused them any ad
hoc extra allotment whenever they have
asked for it. If you see the figure of April—
July, 1981 you will find that against 5-8
per centextra allotment, we have supplied
14 6 pjr cent extra, over previous year.

SHRI INDRAJIT GUPTA: The figures
w’lich he has given are for the allocations
every mjnth. When he says that they have
to miaitor very carefully the d stribution
and supply ofkerosene, what is the process
ofensuring or seeing to it that these alloca-
tion figures are actually the figures wHch
have b?en supplied and received by them
because these are figures of qu >tas and
they do not necessarily represent the quan-
tities received for distribution ?
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In Gilcatta city and in other c»t»fs also
it is found that in spite of these allocations,
the people are put to extreme difficulty in
getting kerosene. There are long queues
standing before all the kerosene shops.
Sometimes, the shopkeepers have to say
that they have got no more stock. [
agree w!th him that a part of kerosene is
probably being diverted for adulteration
purposes with diesel. There froe, the whole
thing should oc treated as a composite
problem. What steps the Government
proposes to take to »ee that

(a, these allocated quotas are actually
suppl'ed and reach the distribution
point;

(b) a portion of this kerosene is not
divested for the purpose of adultering
with diesel oil ?

SHRI P.C. SETHI : As far as supply
from the Centre is concerned, we allocate
to the State Government. Not it is through
various agents appoined in the district
headquarters and other points that kero-
sene is being distributed throughout the
State.

MR. SPEAKER : Cannot you use some
dye ?

SHRI P.C. SETHI : It has been tried
reviously but no successful results
ave come.

A« far as the allocation and actual
supply are concerned, I agree with the
hon. Member that the allocation and
physical lifting have to match. And the
figures which I have got, clearly indicate
that. For example, in the month of Oc-
tober, 1980 33,300 M T was allocated. But
actual lifting and the sales were 34559
MT. Therefore, unless there is some
trouble, the supplies normally reach.

Regarding monitoring and vigilance,
both the companies and the Stae Govern-
ment have got official machinery to check,
take samples and sec whither any mixing
is being done.

SHRI SOMNATH CHATTERIJEE
The hon. Minister stated that they have got
a policy, according to which they are
trying to give 5 per cent more, compared to
the corresponding months of the previous
year, In August 1980 the allocation was
34,100 metric tonnes. But in August 1981,
instead of an increase of 5 per ecnt, it went
down from 34,100 to 30,800 metric tonnes.
Tner-fore, there is a gap of 3,300, as
compared to the allocation or the corres-
ponding month in the previous year.
Instead of any increase, there is actually
a shortfall of 3,300 metric tonnes. Will the
hon. Minister kindly consider making this
quantity available in the coming months
of September and October, which are
festival months, when there is a great need
for kerosene ?
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SHRI P.C. SETHI : I have got a letter
from the Chief Minister, where he has
stated that their requirement would be
round about 35,000 to 36,000 metric
tonnes in the next two months. However,
he was pleased to say that the allocation of
34,000 metric tonnes would suffice. There-
fore, for the months of September &
October 1981 we have made an allocation
0f34,000 metric tonnes. If there is further
demand, we will make some ad hoc allot-
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(c) whether it is a fact that the prices of
urea have been increased in July-August,
1981 and if so, the dates on which prices
thereof were increased and to what extent;
and

(d) whether it is also a fact that at
the time of increasing the prices thereof,
the factories had huge stock? of urea and
naptha and if so, the details thereof In
respect of each factory ?

ment.
fwrrtf sum 10
if Tiff gft t 1 SPINT
t SfRfT i fa v* <n€f % faa% faqror
A qgft m#i*r srwt q?) ) srfcr,
| fa* A N w 1981 * sfere q’r *rrfaq?
t? ot ? (q?R3fF*-gR) sfk *
SHRI NARAYAN CHOUBEY s A w7r: #5r«r
Since he comes from Rajasthan and
belongs to Congress (1), he can not think of stk ?rr*Br-H % cr“rtqr el 1
anything except being a dealer or making
a dealer. (t) forfa 11 sjrrrf, 1981 S
Production of Urea JTfrr % qfi 2000.00  Af%ifto
*335 SHRI KRISHNA KUMAR cR *T 2350. 00”0 dq? «?ICT
GOYAL : Will the Minister of PETROL-
EUM, CHEMICALS AND FERTILI- | 1
ZERa be pleased to lay a statement
sh owing : (*r) 10 “rrf, 1981 dft sjtptr
(a) the present monthly production of
urea fertilizer in the country, (factory- to sfrc %
wise); %t'-*r % <f* ~ {Fifo qft
(b) the quantity of naptha used in the .
production of this urea; srrAsr-1II1 if T/ rkr w | 1
1981 aq? "RArm-"R  *rr™MR Vfiw ¢r
(ifto if)
Ar2fr ATer qn  Srfef 1981 1981 1981 qpr
*IPT (“spfr
1. Tfer"sR qrR-
tftonr
fTOff 21,388 12,815 8,175 42,378
19,240 11,412 10,750 41,402 "
Tnrr*" 8,106 9,471 3,480
2,-0s0 »
mwn 6,000 5,667 4,475 16,142
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6,289

6,285
31,116

11,684

14,964
16,355

11,348

6,884

12,572

11,868

31,014
22,662
31,012

4,92-6

19J336
7,721

16,038

1 7,554

14,174

(.SAKA)

9,146

28,216
31,334

40,075

12,575

11,730
11,943

15,570

77,870

7,438
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27,303
65,515 OTTO
85,112
82,771

17,501 AT %

46,030
36,019

42,956

22,308 srnpfaspfa §

34,184 YT ARKT #
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10.

11.

12.

13.

14.
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7,346
18,728

11,447

21,698

27,000

26,295

30,000

13,756

23,198
26,214

25,473

r0 IE

30,147

21,198

22,964

37,000

16,695

31,588
41,584

36,453

28,390

20,671

5,764

48,000

27,400
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80,235  jfear
68,869
55,023 ?M«rr
115,000 ?fcdT
517,851
S

11,79,687

36
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¥ ACT*T2H«*T spT *<?T*TT THITHT

srfcr
1981

3/549

15,815

73,105

12,897

9,030

3TO¥etjt$

7,882

13,192

13,192

18,566

17,500

3,770

*rf
1981

6,104

20,497

4,844

9,183

11,338

14,892

14,509

10,454

10,558

16,516

20,300

5,755

+tffcpr I ToaTwr ift AMfnr fwr »mee i

(tfo %)
or

1981

6,177

17,677

6,436

12,770

11,497

22,051

17,795

14,310

10,290

13,975

24,500

9,972
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19-7-1981 arm $>f «tsfan stV *csnm wrm

(Mf 3r)

frrfo 10-7-81 sqmr sr”

N T wott

30,035 Ish @ nul-

fta 2r’r
TPTpn"M’ . 17,484
ol’TIX . 5,886
jftospj? . , 6,370 2,019
2. *sma fao
HdI* . , 21,171 8,966
3. gqfe M iypr< %o
"Tnfrr? "l
*rfe*sr 56,422 <q srrar-
A - fr~ st
j '
4., <wle. fao
1
17,677 6,727
5Sh>pw h "
5. PK¢"M fao
RIWT . . . 13,072 gxsmir-
n$f
*TVt . . . 17,659 6,346

" . : . 20,481 4,595
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4,191 1,063
42,060 N«tt qT?rorr-
JT
19,526 5,034
fER ~ G spipsT
foqT *m
8,046 10,930
8,967 13.700
21,408 9,569
8,546 9,528
*1,565 10,456
96,041 10,061

16,300 3,227
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«ft *rem : ~ TO
flir fasrprf *r tott w | 1 Sft
to fen qr fa fsrer TOq stft”
AMan % sor tot “rwnfr
% mfoqrf % qw ten ~R7
*  Hhe inxni. twhvtt Qi 3RpT™ i
sytc %tft «tft *rq”~rtot| fa *ft ~tr
*t 2350 ?ml mt *fr w r qft
sft qfrnT q?t qfacr ~frf »rf | i sft

Arnrr | qnwFnr %

% qrer  «rr M 4 “rrar 32 % *nt 947
sr«n 1 s*r% i” 2 ~rre
215 A 3*«tt qAr & "t VRApft %
qro ssimq? $r «@r 1 % sFrraT
snwm %" sr ttR rt *r *ft "R 7 TIT
“nr in stfeSrsftsrc sftrr S5S>rri
* SIUVHL NIAAT [Tfa *R” fa”n
«t ? inft * ht % sr*rc qnr *r q”
m? Mt ®Ft? WT ¢T ~fVn 7FT
*PK<sli«il % *fIfVf+rt ¢?T 1R mR m1 % 'fcil't'
ApT | T # AT AcTT £fa ~

frm sft $nrf%rf srro qnrsrFff % m fW f
Pt I ~ fa"TFif @* Wt ~ feqT
TOT, 4 'ifed “PTt *Tsft fam ~FIT
*flr ~fat ycrft"m qr t*"r% faq

A<yl 3R 3(TWqqt » fa*T TOT ?

qfrfWT, THTS* TO>
(«sft TO?T S5*t) *TTTOta
SPSTRT fATTT STRAft, ~ Aot
wz qrrr fj 1 A *troar fa
ATAT A~ 537~ | fa ~ *R
ur&z itl T m* *t qrr*RT
1 -

srt fd TTT fa”nff
Stft «Fff jet ~ wPTg> qg” m
w o ?

wt "FdT wrf> @ “Arrt 2ttt
A | fa sf) «t %qT qr?r ft

SEPTEMBER 8 1981

Oral Answers

sft ?ft% | snprre tt "
jn?ft £t Fer mrr” % faq Ar
w o« 1" rfaq "“«tt ~ ~?fat A
qJFRT T 1

R N Mt vi
fxt® Srrqe?r*€r | 1 2m: #AMr
*Mt | rfr Afar™t Aserff osnefr t,
Mir 2rqr qrtw q* “cfr | fl *rfar#t
ATft A siceft | 1 wirrtr gt ~TR-
jftq  7?%Fr qr wr’r |

Sftfa? pT t, ~ STyt 1

WRITTEN ANSWERS TO QUESTI ON S
New Radio Stations During 6th Plan

*329. SHRI GIRIDHAR GOMAN-
GO: Will the Minister ofINFORMATION
AND BROADCASTING be pleased to lay
a statement showing :

(a) the names of the places examined
for opening new Radio Stations during the
Sixth Plan period by his Ministry ;

(b) which of them have been found
feasible from all aspects and which of
them have been opened so far ;

(c) the names ofthe Radio Stations opened
in tribal areas and districts of the country
since the First Plan including the Annual
Plan of Sixth Plan (State-wise) ;

(d) whether his Ministry have prepared
a master plan for opening of new Radio
Stations in tribal areas in future Plans;
and

(e) if so, the number of tribal districts in
the country and the districts covered by
existing Radio Stations and the programme
for the remaining tribal districts ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) (a) A.LLR. had
proposed new Radio Stations at 11 places
and local broadcasdng stations at 59 places
A statement-I containing the names
of these places is laid on the Table of the
Sabha.

(b) The proposals included in the Sixth
Plan are for the setting up of new Radio
Stations at 6 places and local broadcasting
stations at 6 more places. None has been
commissioned so far. A statement-II
containing the details is laid on the Table
ofthe Sabha.
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—

. Stations

(c) A statement-III ia laid on the Table
ofthe Sabha.

(d) and (e) j Out of a total number of
tribal districts of 128, the AIR stations
are presently covering 83 districts fully and
36 district; partially by the end ofthe VI
Plan, 3 more districts will be fully
covered. The remaining of districts are
to be covered in the subsequent Five year
Plan.

Statement—I
Places at which initial version o f the Sixth Plan
(1980-85) for Rs. 215-00 crores the setting
up of New Radio Stations was proposed

with 20 kw mw/10 kw mw/l kw
mw transmitters

1. Tura (Meghalaya)

2. Gangtok (Sikkim)

3. Goalpara/Kakrajhar (Assam)
4. Sholapur (Maharashtra)

5. Dhanbad (Bihar) j

6. Tezpur (Assam)

7. Surat (Gujarat)

8. Bhawanipatna (Orissa)

9. Madurai (Tamil Nadu)

10. Agra (Uttar Pradesh)

11. Jamshedpur (Bihar)

Local Broadcasting Stations with 1 kw mw
Transmitters

—_

Diphu (Assam)

. vBomdila (Arunachal Pradesh)

IS}

3. Khonsa/Along (Arunachal Pradesh)
4. Ukrul (Manipur)

5. Churachandpur (Manipur)

6. Lunglei (Mizoram)

7. Saiha/Lawantalai (Mizoram)

8. Jowai (Maghalaya)

9. Mokokochung (Nagaland)

10. Teunsang (Nagaland)

11. Adilabad (Andhra Pradesh)

12. Betiah (Bihar)

13. Dumka (Bihar)

BHADRA 17,

1903 (SAKA)

14.
15.

*16.

21.
22.
23.
24.
25.
26.
27.

28.

29.

30.

Written Answers ,

Ahwa (Dang) Gujarat)

Deesa (Gujarat)

Manali (Himachai Pradesh)
Poonch (Jammu & Kashmir)
Mercana (Coorg) (Karnataka)
Shahdol (Madhya Pradesh)
Chindwara (Madhya Pradesh)
Nasik (Maharashtra)
Keonjhar (Orissa)

Banswara (Rajasthan)
Nagercoil (Tamii Nadu)
Uttar Kashi (Uttar Pradesh)
Pithoragarh (Uttar Pradesh)
Kailashar/Belonia (Tripura)

Car Nicobar (Andaman aud Nicob»f
Islands)

Kaveretki (Lakshadweep)
Daman/Diu (Goa, Daman and Diu)

Local Broadcasting Stations with VHFf
(FM) transmitters

Nawagaon (Assam)

W arangal (Andhra Pradesh)
Tirupatij (Do.)
Rajamundry (Do.)
Katihar (Bihar)
Daltonganj (Do.)

Ambala (Haryana)

Sirsa/Hissar (Haryana)

Karwar (Karnataka)

Kasergoda (Kerala)

Akhola (Maharashtra)

Pune (University Station) (Maharashtrg)
Berhampur (Orissa)

Rourkela (Orissa) {

Bhatinda (Punjab)

Kota (Rajasthan)

Ootacamund (Tamil Nadu)
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18. Bharampuri (Do.)

19. Madurai (University Station)
(Tamil Nadu)

20. Meerut (Uttar Pradesh)
21. Jhansi (Do.)
22. Banda/Balliaha (Uttar Pradesh)

23.  Aligarh (University Station) (U.P.)

A— New Radio Stations

Location
i. Itanagar
2. Tura
3- Gangtok
4- Madurai .
5- Agra

6. Jamshedpur

B-—Local Radio Broadcasting Service with 1 K. W. M .W .

Location
I. Kota
2. Diphu
3 Keonjhar
4- Sholapur
5. Adilabad

6. Nagercoil

SEPTEMBER 38,

24.
25.

26.
27.
28.

29.

1981 Written Answers 4.

Coach Bihar (W. Bengal)
Balurghat (W. Bengal)

Asansol (W. Bengal)
Dholpur (University Station, (W. Bengal)
Chandigarh (Union Territory)

Karaikal (Union Territory)

Statement—I11

Transmitter capacity N ame ofState
100 K.W. M.W. Arunacahl Pradesh
20 K.W. M.W. Meghalaya
20 K.W. M.W. Sikkim
10 K.W. M.W. Tamil Nadu
I K.W. M.W. Bihar

Transmitter at each centres

Name of State

Statement—III

ANNEXURE—III

TRIBAL DISTRICTS (Statcwise)and RADIO STATIONS COVERING THEM

SI. Name of State
No.

i Arunachal Pradesh

Name of the Districts

Mameng (Partly)

*Subansiri

*Siang
*Lohit
*Tirap

Name of Radio
Stations  covering

Col. 3

Towang, Tezu,
Passighat
Dibrugarh.
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Andhra Pradesh

Assam

Bihar

Gujarat

Himachal Pradesh

Karnataka .

Kerala

Madhya Pradesh

Meghalaya

BHADRA 17, 1903 (SAKA)

Vishakhapatnam
Srikakulam

*East Godavari (Partly)
West Godavari
Khammam

W arangal

Adilabad

Golpara*
Kararup
Nowgong
Darang*
Sibsagar
Dibrugarh
Lakhimpur
Gachar

Ranchi

Bharuch
Panchmahal
Surat

Bulsar

Sabar Kantha
Vadodra
Banaskantha *

S. Kanara
Chikmaglur*
Mysore

Trivendrum
Idukki
Quilon
Kozhikoda
Malappuram
Cannanore*
Palghat*

Jhabua
Dhar
Khargone
Chindwara
Betul

Seoni
Balaghat
Mandala*
Sarguja
Raigarh*
Bilaspur*
Bastar*
Raipur
Morena*
Ratlam
Khandwa
Hoshangabad
Sidhi*
Rajnandgaon
Drug.

United Khasi & Jainta Hills.]
Garo Hills*

Written Answers

Vishakhapatnam
Vijayvvada
Hyderabad
Nagpur.

Gauhati
Dibrugarh
Kohima

Ranchi

Ahmedabad,
Rajkot,
Vadodara, Indore
Bombay

Bhadravati
Mysore
Bangalore,
UdipilJ

Trivendrum
Alleppey
Trichur
Calicut
Coimbatore|

Indore, Bhopal,
Jwalpur, Gwalior,
Nagpur, Raipur,
Rewa, Ambikapur,
Jagdalpur, Jeypore,
Sambalpur.

Shillong Gauhati
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11 Maharashtra

12 Mizoram

13 Manipur

/ m mm

14  Nagaland

I Rajas'han

18 Tamil Nadu

19 Tripura

20  Uttar Pradesh

21  West Bengal

SEPTEMBER 8 1981

Thane
Nasik*
Dhule*
Jalgaon
Ahmednagar
Pune
Nanded*
Amravati
Yeotmal
Chandrapur.

Mizoram *

Manipur (North)
Manipur (South)
Manipur (East)

M anipur (West)
Tengneupal.

Kohima
Mokokchung
Tuensang

Balsaore
Keonjhar*
Sundargarh*
Sambalpur*
Koraput*
Phulbani*
Ganjam*
Kalahandi*

Banswara
Dungarpur
Chittaurgarh*
Udaipur
Sirohi*

S. Arcot
Salem

N. Arcot
Tiruchirapalli
Dharmapuri

N. Tripura
S. Tripura
W. Tripura

Lakhimpur-Kheri
Gonda

Purulia
Bankura
Birbhum
Malda*
Darjeeling*
Jalpaiguri*
West Dinajpur*
Midnapur
Murshiabad
Burdwan

24 Parganas
Hoogly.
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Bombay, Pune,
Jalgaon, Indore
Aurangabad, Parbhanl
Nagpur.

Aizawl, Silchar.

Imphal, Kohima
Silchar.

Kohima, Dibrugarh
Imphal.

Calcutta, Cuttack,
Sambalpur, JeyporeK
Jagadalpur.

Indore
Udaipur
Jodhpur
Ajmer

Madras
Bangalore
Tiruchirapalli
Pondicherry

Agartala

Lucknow
Gorakhpur

Calcutta
Ranchi
Siliguri
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I 2 3 4
22 Andaman i? Nicobar Island Nicobar* Port Blair
23 Dadra fi? Nagar Haveli Dadra & Nagar Haveli Bombay
Ahmedabad
24 Goa, Daman fi? Diu Daman Bombay
Ahmedabad
Lakshadweep Alleppey

25 Lakshadweep

N.B. : L.

2. *36 Districts partly covered.

if qwaNr
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Total number ofdistricts covered by AIR stations is 119.
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Loss in oil production in Assam due to
Floods

*337- SHRI EDUARDO FALEIRO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that severe flood*
in Assam in recent weeks affected oil
production in that State:

(b) if so, the extent of loss caused to
production by such floods; and

(c) the steps taken by Government to
normalise production?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) About 13,400 tonnes.

(¢) With the receding of flood waters,
production has become normal.

Allotment of L. P. G. to Kerala State

*338. SHRI A. A. RAHIM: Will the
Ministerof PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the quantum of L. P. G. allotted to
Kerala State during 1980-81;

(b) how many towns in Kerala have the
distribution facility for L. P. G.; and

(¢c) whether Government propose to
give preference to Municipal towns, like
Attingal, for opening an L. P. G. outlet,
where there is scarcity of firewood?

THE MINISTER OF PETROLEUM,
CHEMICAL AND FERTILIZERS
(SHRI P. C. SETHI) : (a) The
release  of cooking gas (LPG) to
a Stste is governed by the demand of the
eexisting consumers and the new customers
planned.

(b) Ten owm
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(c) There is no proposal at present to
set up a LPG agency in Attingal.

Change in Course of Damodar River

*339% SHRIMATI GEETA
MUKHERJEE: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that the Minister
of Irrigation of the Government of West
Bengal expressed his grave concern at
the way sand is being removed from Damo-
dar river for stowing the coal mines of the
region as this is likely to threaten the
industrial complex of Duigapur by chang-
ing the course of Damodar river;

(b) whether the Chairman of the Central
Institute of Mines Planning and Design
has informed the West Bengal Irrigation
M inister that there is no question of stopp-
ing the sand raising from Damodar as the
cess is paid to West Bengal;

(c) whether he is aware that changing
the course of Damodar will spell disaster
to Durgapur Steel Project, Durgapur
Alloy steel Plant, DPL Cement Factory
and part of the railway line; and

(d) if so, whether he will reconsider the
matter ?

THE MINISTER OF ENERGY (SHRI
A.B. A. GHANI KHAN CHAUDHURI):
(a) and (c): The Minister for Irrigation,
Waterways, Development and Planning
West Bengal in his letters of 3rd and
nth June, iq8t has written about the
damages to the left bank of the Danmdar
river in the district of Burdwan and endan-
gering of the DVC towers allegedly due
to sand extraction by Eastern Coalfields
Ltd., Seeking allotment of funds for the
execution of scheme for protective work
costing Rs. 435-85 lakhs proposed by the
West Bengal Government. It has been also
contended in the scheme that unless reme-
dial action istaken, the Durgapur indus-
trial complex would be affected in the next
10 to 12 years. As regards the railway
line, the Railways have stated thit the
railway line is far away and there is no
danger to it in the near future.

(b) W hile offering comm nts on the
scheme. Central Mine Planning and
Design Institute Ltd. expressed the view
to the Government of West Bengal that the
damages was not due to sand extraction
by ECL but due to the recurring floods
including record flood of September, 1978
and other reasons. CMPDIL also felt it
would not be fair to expect ECL to bear
any part of cost of the left bank protection
scheme and it was aLo suggested thatroyal-
ty and cess being collected by the State'
Government on the sand raised by ECL
could be source for financing the scheme.
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(d) In view ofthe conflicting opinion

of the Government oi West Bengal
and Coal Companies, the Government of
India have decided to set up a Committee
to look into the matter.

Decision to raise prices of Indigeous
Crude

*340. SHRI B. V. DESAI: Will the
Minister of PETROLEUM, CHEM I-
CALS AND FERTILIZERS be pleased
to state:

(a) whether following the steep increase
in the price of petroleum products, Govern-
ment have decided to raise the prices of
indigenous crude supplied to refineries ;

(b) if so, what will be the total increase
in the indigenous crude price;

(¢c) whether increase in the oil natural
oil development cess from Rs. 6o/-a ton
to Rs. 300/-a ton is also being considered;
and

(d) if-so, what will be its effect?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b)
The onshore and offshore indigenou
crude  oil prices of Rs. 324'41
per tonne and Rs. 458-50 per tonne respec-
tively, exclusive of octroi, etc. prevailing
from 1-4-1981, were increased to Rs. 1182
per tonne with effect from 11-7-1981.
This was done keeping in view the steeply
rising  costs of a greatly expanded oil
exploration and development programme,
the continuing strain on the balance of
payments and the need to moderate the
growth of demand for pertroleum products
and to promote their economic and
efficient use.

(¢) W ith effect from 13-7-1981, the cess
on indigenous crude oil has been increased
from Rs. 60 per tonne to Rs. joo per tonne.
It is proposed to amend the Oil Industry
(Development) Act, 1974 with a view to
increasing the ceiling rate of cess on crude
oil from Rs. 100 per tonne to Rs. 300 per
tonne. But no decision has been taken
when the cess will be increased beyond Rs.
100 per tonne.

(d) Docs not arise.

Relay of T.V. ProEramme through
APPL

*341- SHRI P. NAMGYAL:
SHRI M. V. CHANDRASEKARA

MURTHY

Will the Minister of INFORMATION
AND BROADCASTING be pleaded to
state:
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(a) whether it is a fact that APPLE
which has been put into orbit this year
has started relaying television program-
mes in many parts of the country;

(b) whether Government propose to
extend this facility to the r mote areas
of the country like Ladakh, Lahaul-Spiti,
Andaman and Nicobar Islands, Meghalaya,
Arunachal Mizoram and Nagaland;

(c) if the reply to (b) above be in the
affirmative when the project will be com-
missioned and if not, the resasons; and

(d) what would be the role of APPLE
vis-a-vis INSAT which is likely to be
launched in 1982 ?

THE MINISTER OF INFORMA -
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b) The
objectives of APPLE being primarily
technological and experimental, Door-
darshan have no detailed plans for its
use as such. However, during its ex-
pected life of one year, it can be used for
distribution of TV programmes between
TV Centres on Special occasions. So far,
it has been utilised for telecasting pro-
grammes from different TV Centres si-
multaneously on three occasions vix:

(1) Presentation of APPLE satellite to
the nation by PM followed by
teleconference on 13-8-1981.

(ii) President’s message to the nation on
the eve of Independence Day on
14-8-1981; and

(iii) PM ’s message to the nation from the
Red Fort on 15-8-1981.

(¢) Does not arise.

(d) The role of APPLE is technologica
and experimental whereas INSAT will
be used as communication satellite by
various departments of the Government

Morse (Telegraph)  Facilities in
Dhenkanal District
*342. SHRI K.P. SINGH DEO: Will
the Minister of COMMUNICATIONS
be pleased to lay a statement showing:
(a) whether a number of sub-Division
headquarters of Dhenkanal district are
without Morse (telegraph) facilities;

(b) if so, the names of such Districts;.

(c) the steps taken to provide such
facilities; and

(d) when the work will commence ?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN) :
(a) Some of the sub-divisional Headquar-
ters of Dhenkanal District do not have
Morse (telegraph) facilities. However,
the telegraph service has been provided
on phonocom.

(b)(i) Kam?khyanagar;
(ii) Hindol; and

(iii) Pallahara sub-divisions in Dhenkanal
District.

(¢) and (d). Approval has been issued
to provide Morse (telegraph) facility at
Kamakhyanagar and the work will be
taken up on receipt of stores. The pro-
posals for the remaining two places are
under examination.

Duty Hours of Postal Clerks as
compared to Central Employees

*343. SHRI BAPUSAHEB PARU-
XEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) are Government aware that the
postal clerks have to put in eight hours
duty a day as against seven hours duty by
other employees of Central Govern-
ment and there were 300 extra hours
a year amounting to 43 days additional
duty hours;

(b) whether Government propose to
monetarily compensate such employees;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. STEPHEN):

(a) to (c). Postal Clerks, who have now

been redesignated as Postal Assistsants,
have to perform eight hours
of duty per day in post offices
as against  seven hours of duty
putin by clerical staffin the administrative
offices of the Government of India, inclu-
ding P&T Department. Certain di-
fferences in the working hours of opera-
tive and administrative offices are not
something unique to P& T alone, but also
prevail in comparative Ministries/De-
partments like Railways and Civil Avia-
tion. Since the pay scale of Postal Assis-
tants has been determined on the basis of
job content taking into account all the
relevant factors, including working hours,
the question of giving any monetary com-
pensation to this category of employees
does not arise.
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Payment of Interest on Security
Deposits with INDANE

*344. SHRI R. N. RAKESH : Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that the se-
curity deposited by the cooking gas consu-
mers will remain for ever with the Indane
and thus, they are earning lakhs of rupees
annually against the cash securities of the
consumers, who are deprived of the in-
terest;

(b) if so, whether Government prop ose
ordering the Indane to pay interest to the
consumers against their securities or
to allow the consumers to deposit the
security with the banks; and

(c) if not, the reasons thereof ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.
The security depositon acylinder/regulator
received from the cooking gas consumer is
refunded when he surrenders the cylinder/
regulator in sound condition.

(b) There is no such proposal.

(¢) The security deposits collected from
the consumers are utilised for the reple-
nishment of cylinders/regulators and for
operating and maintaining Liquefied Pe-
troleum Gas facilities. For every cylinder
and regulator provided to the consumers,
the oil industry has to maintain a supply
of 1¢5 cylinders and 1¢02 regulators.

Transfer of Dandakaranya Project

*345. SHRI HARIHAR SOREN
Will the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment of Orissa has requested his Ministry
to transfer the Dandakaranya Project
to Orissa State;

(b) if so, the reaction of the Union
Government thereto;

(c) whether that project is proposed to
be transferred by the end of th”® current
financial year; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WATJHA AZAD)s (a) to (d). The Dan-
dakaranya Project continues to function
but the question of transfer of ome of its
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assets and institutions in areas where settle- (c) if so, details of the steps taken by

ment of displaced persons from former
East Pakistan is over, has been taken up
with the Governments of Orissa and
Madhya Pradesh and they have agreed in
principle to take over these assets and insti-
tutions for future maintenance. The de-
tailed terms and conditions for the tranfer
ofthese assets/institutions are being nego-
tiated between the State Governments
and the Government of India and actual
transfer will be effected after these terms
and conditions have been settled.

Proposal to expand drug Industry

*346. SHRI AMAR ROYPRADHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to expand the drug industry
in the country;

(b) if so, the details thereof; and 4
(c) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI) :(a) to (c). The
Public Sector Undertakings are already
manufacturing a wide range of bulk
drugs and formulations and they propose
to expand their activity during the Sixth
Five Year Plan. It is proposed to increase
the bulk drug production in Public Sector
from about Rs. 63 crores during 1980-81
to Rs. 215 crores by the end of 1984-85.
Similarly, the production of forumlations
is expected to increase from about Rs. 80
crores during 1980-81 to Rs. 330 crores
by 1984-85. On the basis of the proposals
made by Public Sector Undertakings and
Government managed Companies, a pro-
vision of Rs. 144- 90 crores has been made
for the Sixth Plan. In the Private Sector,
the production of bulk drugs is expected
to increase from about Rs. 177 crores
during 1980-81 to Rs. 450 crores by the
end of 1984-85 and of formulations from
about 1120 crores during 1980-81 to Rw».
2120 crores by the end of 1984-85.

Telephone Service in Tripura

*347. SHRI BAJU BAN RIYAN:
Will the Minister of COMMUNICA -
TIONS be pleased to state:

(a) whether Government -are aware
thiTl the telephones of Tripura care not
working properly;

(b) if so, whether the old materials
would be replaced for the improvement
of telephone services in Tripura; and

Government thereon ?

THE MINISTER OF COMMUNICA -
TIONS (SHRI C. M. STEPHEN): (a)
The Telephone service in Tripura State
is generally satisfactory.

(b) Some of the manual telephone ex-
changes are planned to be replaced by
automatic telephone exchanges to improve
the functioning of the telephone system.

(¢) The following exchanges have been
programmed for replacement during the
Sixth Five Year Plan:—«

(i) The 1800 lines manual exchange
at Agartala will be replaced by a
2100 lines automatic telephone ex-
change.

(ii) The 200 lines manual telephone
exchange at Radha Kishore Pur
will be replaced by 200 lines auto-
matic telephone exchange;

(iii)The 100 lines manual telephone
exchange at Kailasahar will be
replaced by a 100 lines automatic
exchange.

Free Trunk call from exchange
offices under Bihar Circle

3201. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the total number of occasions
when free trunk calls have been made at
specific exchange offices under Bihar
Circle during the last one year and parti-
cularly at Katihar, Darbhanga and
Madhubani Exchanges and action taken
thereon;

(b) whether any such unauthorised
free call attempt was caught red-handed
at Katihar on 12th April, 1981; and

(c) if so, action taken against the
employees doing the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA -
TIONS (SHRI KARTIK ORAON):
(a) Passing of free trunk calls is not per-
missible under the Rules. To prevent
passing of such free calls observations
are made. 34 cases of passing of free
trunk calls have been detected during die
last one year in Bihar. In Darbhanga
5 cases were detected and in Madhubani
and Katihar no cases were detected.

(b) No, Sir.

(c) Does not arise.
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News-Item caption “Rising Pithead
Stocks—Coal India may go in for
Exports”

3202. SHRI S. M. KRISHNA: Will

the Minister of ENERGY be pleased to
state:

(a) whether coal production in the first
five months of 1981-82 has fallen short
of the targeted level; if so, by how much
and the reasons therefor;

(b) whether his attention has been
drawn to the de newsitrm appearing in the
‘Financial Express’, New Delhi dated
lath August, 1981 indcr the caption
‘Rising Pithead stocks— Coal India may
go in for exports; and

(c) if so, to which countries coal is
likely to be exported and at what price
and whether it would be on Government
to Government basis or part of some
barter deal ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) As against
the target of coal production in the country
of 46.79 million tonnes during A pril-
August 81, the actual production was
45- 72 million tonnes (provisional) showing
a marginal shortfall of 1¥07 million tonnes
or 2*3% from the target. This is mainly
due to heavy absenteeism in Eastern Coal-
fields Ltd. during April and May ’81
and the strikes in Singareni during May—
June ’81. The production in the current
year during this period is, however, 9%
higher than the production for A pril-
August 80 which was 41*%94 m.t.

(b) Yes, Sir.

(c) At present some coal is being ex-
ported to the neighbouring countries such
at (Nepal, Bhutan and Bangladesh, which
have been taking coal traditionally from
India for meeting their requirements.
About 37000 tonnes coal was exported
to these countries in April—June, 1981.
About 40,000 tonnes of low volatile coal
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for which there is no internal demand
has been offered for export. MMTC,
through whom export of coal will be
canalised, are at present negotiating with
the perspective buyers such as South
Korea and Belgium but no firm commit-
ment has so far been made

Waiting list for telephone connections
in Ahmednagar district

3203. SHRI BALASAHEB VIKHE

PATTL: Will the Minister of COMMU -
NICATIONS be pleased to state:

(a) the total number of persons in the
waiting list of telephones at various Tele-
phone Exchanges in Ahmadnagar Distt.
(Maharashtra) as on 1Ist August, 1981
and since when they are on the waiting
list;

(b) how many of the persons on the
waiting list were provided telephone
connections during the year 1980 and so
far in 1981 (exchange-wise);

(¢) by when the waiting list is likely
to be covered (exchange-wise); and

(d) what steps Government have taken
to improve the working of the telephone
exchanges in Ahmadnagar District ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA -
TIONS (SHRI KARTIK ORAON):
(a) and (b). The waiting list of telephones
at various Telephone Exchanges at
Ahmadnagar District as on 1Ist August,
1981; the date up to which connections
has been released, the number of con-
nections given in 1980 and upto August
1981 is given in the annexure.

(¢) The waiting list will be progressively
cleared depending on the availability of
equipment and store.

(d) Maintenance will be intensified
for further improving the service.

Statement

Waiting list of Telephones at various Exchanges in Ahmadnagar District as on 1-8-81

SI. Name of Exchange
No.

1 2

1. Ashvi

2. Andrsool

3. BeUpur Town

W aiting Connec-

Connections

List tions re- Provided
leased []
upto in in 1981
1980 upto
Aug. 81.
3 4 5 6
4 6-3-81 9 1
10 4-8-79 1 i
14-4-79
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1 2 3 4 5 6
4. Brahmani . . . . . 13 23-5-80 17

5. Balm Takali . . . o . 1 . . 2
6. Chandc . . . . . 8 2-3-79 .o

7. Dahigaone . . . . . 14 7-3-79 17 .o
8. Dahegaon Balka . . . . 17 18-3-80 15 .o
9. Jamkhed . . . . . 2 18-3-81 7 ..
10. Jalke . . . . . . 10 15-6-79 .o .
11. Karjat . . . . . . 2 28-3-81 4

12. Kolpewadi . . . . . 5 18-9-79 3

13. Kolar . . . . . . 5 6-2-81 7 .o
14. Kada . . . . . . 3 22-9-80 2 1
15. Koprrgaon . . . . . 85 6-8-79 9 .o
16. Kukana . . . . . 16 6-8-79 3 1
17. Kapsi . . . . . . 5 17-11-79 3 2
18. Kasergaon . . . . . 4 7-3-80 12 2
19. Mjrajgaon . . . . : 2 30-10-80 .o
20. Nevasa . R . . . 18 5-3-80 6 9
21. Nighoj . . . . . . 11 21-4-79 4 1
22. Pathardi . . . . . 1 6-6-81 5 5
23. Pravaranagar . . . . . 8. 1-9-79 .
24. Puntamba . . . . . 7 5-6-79 n .o
25. Rahuri . . . . . 21 3-4-80 7 4
26. Rashim . . . . . . 2 31-12-75 1 .o
27. Ravande . . . . . . 1 2-6-81 t( .o
28. Shevgaon . . . . . 14 2-11-79 .e .o
29. Shrigonda , . . . . 5 1 3
30. Shivajinagar . . . . . 24 9-8-79 .o .o
31. Shrigonda Factory . . . . 4 30-9-80 .o 1
32. Shrirampur . . . . 200 19-12-77 5

33. Sonai . . R . . 21 23-8-78 1 o
34. Shirdi . . . . . . 16 23-9-80 17 2
35. Talkihhan . . . . . 10 10-1-80 5

36. Takli Miya . . . . . 2 4-9-79 . .

1930 LS—3.
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A

37 Undirgaon

38 Vwambhori

39 Wadala Bhairoba
40 Ahmednagar

41 Ahmednagar MIDC
42 Parner

43  Kashti

44 Banshivra .

45 Chasnali

46 Dhamori

47 Padgaon

48 Phoegaon .

IV

SEPTEMBER 8,
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49 Rahata
50 Tisgaon

51 Akola

52 Dhandarpal
53 Chargaon .
54 Jorve x .
55 Javle Kadlag
56 Kolu'

57 Nangapur
58

59 Sakur

60 Sangammer;

60 Sangammer

Indigenous production of Telecommuni-
cation switching equipment

3204. SHRI K. PRADHANI :
SHRI B. V. DESAL:
Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) whether it is a fact that the Posts
and Telegraplis Department has prepared a
comprehensive policy paper on setting
up new indigenous production capacity
for telecommunication Switching equip-
ment using electronic technology;

1981 Written Answers
2 3 4
16 15-12-75 13
6 29-2-80 .o .
8 1-3-80 4 .o
594 18-11-78 10 94
61 10-8-78 7 8
1 2 .o
1
4 1*&
2
Nil .. 3 e
. 3 1
.o 1
1
2 6
18
1 1981 7 4
4 1981 . 4
1 1981 . .o
6 1981 .o .o
1 1980 10 .
3 1980 5
1 1981 .
1 1981 3 1
15 1979 1
15 1979 1

(b) ifso, whether Government have as-
ked to import electronic telephone exchan-
ges to meet immediate requirements; and

(c) ifso, the details regarding the progra-
mme of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) (a) Yes, Sir.

(b) Yes, Sir.
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(¢) (i) Orders for 3 Nos. of exchanges of
10,000 telephone lines each for
use in Bombay, Delhi and Cal-
cutta Telephone Networks have
cualready been placed on M/s.
Nissho Iwai;

(ii) Plans are being finalised for im-
port of4- 75 lakh lines of various
sizes of electronic telephone
exchanges during the rest of the
current plan  period.

Number of Pay Loaders, Master Drill,
Shovels installed in  BCCL from 1977
to 1981 in different Collieries

3205.
ster of ENERGY be pleased to state:

(a) number of Pay loaders, Master Drill,

Shovels installed in Bharat Coking Coal
Limited from 1977 to June, 1981 in
different collieries;

(b) total amount spent for purchase of
these machines, mentioning the names of
the countries from which imported;

(c) percentage of machines in working
condition; and

(d) total cost ofmaintenance and repairs
of these machines?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Information is being collected and
will be laid on the Tabic of the
House.

Directions by Central Board of film

Censor
3206. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of INFORM A -

TION AND BROADCASTING be pleased
to state:

(a) whether the Central Board of Film
Censors has given recently any directions
to film producers; and

(b) ifso, the details thereof?

MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE): (a) and
(b). The guidelines issued by
the Central Government to the Board of
Film Censors inter alia stipulate that the
objectives of film censorship will be to
ensure that the medium of film remains
responsible and senitive to the values and
standards of society and that censorship is
responsive to social change. The Board of
Film Censors recently reviewed its cen*or

THE
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approach in the light of these guidelines
and resolved that careful attention should
be given to the following points while
censoring films:—*

(i) Does the film induce or strengthen
irrational and superstitious beliefs
and have the effect of promoting
cults and customs that invoke
supernatural agencies that are
claimed to reward believers and
harm non-believers?

(ii) Does the film depict women
in ignoble servility to man and
glorify such servility as a praise-
worthy quality in women?

The Board decided that objectionable
portions should be excised from such
films and that wherever mere cuts would
not remove what was undesirable in a
film it should be refused a certificate. The
Board further decided to emphasise that
‘U’ certificate films should be made cleaner
so that objectionable and harmful elements
in them for children were totally removed.
Accordingly a communication has been
sent by the Chairman, Board of Film Censors
to various associations in the film industry
for bringing the above decisions to the
notice of their members.

Manufacture of crycontainers by indo-
Burma petroleum company

3207. SHRI CHINTAMANI JENA
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether it is a fact tlxat the Indo-Burma
Petroleum Company has joined the hand-
ful number of companies in the world for
manufacturing sophisticated aluminium
crycontainers used for storing cattle semen;

(b) Whether any such plant has been
setup or proposed to be set up in another
State with a capacity to produce 600 cry:
containers; and

(c) if so, the details in this regard ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILI-
ZERS (SHRI P.C. SETHI) (a)
to  (c). Yes, Sir. The Indo Burma
Petroleum Compnay (IBP) has set up a
plant in Nasik Maharshtra for manufactur-
ing aluminium crycontainers with a capacity
to produce 5000 containers per annum.
The IBP has no proposal at present to set
up a similar plant in any other state.

Power stations Facing Performance
Problem Due to Indigenously M anu-
factured Generating sets

70

3208. SHRI SUBASH CHANDRA BOSE

ALLURI: Will the Minister of ENERGY
be pleased to state :
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(a) what arc the names of the power
stations which are often facing performance
problems due to indigenously manufactured
power generating sets and auxiliary equip-
ments fitted to them; and

(q) what are the names of the plants
that have imported generating sets and
their comparative performance along
with their load factors ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) There
are a number of factors such

as systems design, performance of the anci-
Iliary equipment like coal handling plant,
ash handling plant and other auxiliary*
equipments which are not supplied by the
main power generating equipment suppliers
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training of operating personnel etc. which
effect the performance of the generating
units. Though the performance of inde-
genously manufactured has not been satis-
factory but since last one year improve-
ment has taken place. A statement I show-
ing the names of the thermal power sta-
tions where the main equipment has been
supplied by the indigenous suppliers
and whose plant load factor is less than
50% during 1980-81 is enclosed.

(b) A Statement IT showing the names
of the thermal power stations which have
imported generating sets and their plant
load factor during the year 1980-81 is
enclosed.

Both these lists indicated above how-
ever do not include the names of those
power stations where both indigenous and
imported sets have been installed in the same

StaUOnS.

Statement -1

5L Name of Station
>Jo.

Northern Region

2 Faridabad Extension

4 Obra Extension

5 Panki Extension

6 Panipat

7 Harduaganj St. V
Western Region

8 Ukai

9 Bhusawal Extension
Southern Region
10 Kothagudem ‘B’
11 Kothagudem ‘C’
12, Tuticorin
- > n

13

Eastern Region

No. of Units & PLF. %
Capacity 1980-81
42-00
1x 210 46 00
2x60 30-00
38 00
3x100 40 00
2x 200 36-50
1x 200 39-00
2x 110 47 00
2x 100 34- 00
I1x 100 19 00
2x 120 33 00
1x 200 (Unit 4) 21-00
1x 210 43 00
2x 110 21-00
2x 110 28-Oo0
1x 210 30 00
if
48 00

35-00
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Statement-11
SI. No. Name of Station No. of units & PLF %
Capacity 1980-81
{ ’ Tt
Northern Region
1 0bra (T ) oot 5x50 45 00
2 Harduaganj ‘A’ . . . . . . . 2x30 2*00
3  Rcnusagar S 2x62-5 92- 00
4 P anki s 2x32 55-00
5 RAPS (A £0 M 1C ) oot ssess et sasees 2x220 45.00
Western Region
6 Dhuvaran . . . . . . . . 4x63-5
2x140 72.00
T AE. COutriiieiieritce ettt .2x28-5 58-00
8 Korba TT . 4x50 51-00
9 Korba I ... 3x30 52-00
10 Amarkantak . . . . . . . . 2X 30 73-00
11 Tarapur (Atomic) . . . . . . . 2x210 48-00
12 Trombay . . . . . . . . . 3x 60 70-00
13 Khaperkheda . . . . . . . 3x30 52-00
T4 P @ T @ S e 1X30
1X62-5 67- 00
IS5 B husaW @l 1x62-5 71-00
Southern Region
16 Kothagudem ‘A’ e 4x 60 49-00
17 Kothagudem‘B * et 1x62-5 69-00
18 Nellore s .Ix 30 8-00
19 Neyveli . . . . . . . . ,6x50
3x100 60 00
Eastern Region
20 Barauni 2x50 26-00
21 Durgapur.... e raan 2x 55
1x140 24 00
22 Bokaro . . . . . . . . . 3x 57-5
1X55 44-00
23 New Cossipore . . . . . . .2x25
2x50 56-00
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SI. No. Name of Station

27 T alcher e

28 Chanderpur

Plants for Manufacturing Electronic
Exchanges

3209. SHRI JANARDHANA
POOJARY : Will the Minister of
COMMUNICATIONS be pleased to
state

(a) whether government propose to set
up plants for manufacturing electronic
exchanges ;

(b) if so, whether places where there
plants will be set up have been identi-
fied ; and

(c) if so, what are the details in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes, Sir.

(b) and (c). The question ofselecting a
suitable site is under consideration of a
site selection Committee appointed by the
Government of India in the Ministry of
Communications (P&T Board) whose
report is awaited.

Opening of Post Office at Dombivali,
District Thane (Maharashtra)

3210. SHRI SURAJ BHAN : Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred Question No. 4718 on 23rd March,
1981 regarding acquisition of land for
Dombivali Post Office District Thane and
State :

(a) whether Government of Maha-
rashtra has acquired and handed over to
the Postal authorities, the land for Dom-
bivali Post Office (District Thane—
Maharashtra) ;

(b) if so, when and what further and
special action the postal authorities liave

SEPTEMBER 8, 1981

Written Answers 76

No. Of units & P.LF. %
Capacity 1980-81
. . 4x25%*5
1x26 69 00
2x30
1x70
2x75 29 00
60 00
4x62-5 34-00
1x 30 45-00

taken/propose to take to expedite the
opening of post office there; and

(c) if not, the reasons ther for and when
the same is likely to be received by the
postal authorities ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA -
TIONS (SHRI KARTIR ORAON)
(a) No, Sir.

(b) and (c) . The case regarding acqui-
sition proceedings is in progress. This is
at present pending with the Special land
Acquisition Officer, District Thane for
grant of award. The case would be persued
with him for expediting the award.
The post office is, however, already func-
tioning in a rented building in the locality
where land is being acquired.

Proposal for Modern Procedure of
Accounting for Telephones

3211. SHRI DAYA RAM SHAKYA
Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether there is any proposal under
consideration of Government to change
the present procedure of accounting and
to set up a new modern procedure to suit
the requirements of the subscribers and
the department of telephones ;

(b) ifso, since when ; and

(c) at what stage the said proposal
stands today and when it will be finali-
sed ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON) :
(a) No, Sir.

(b) and (c). In view of (a) above, these
do not arise.
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Oil Exploration in Cachar

3212. SHRI SONTOSH MOHAN DEV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it is a fact that oil explora-
tion in Cachar is going on at a slow pace;
and

(b) if so, what steps Government pro-
pose to take for faster exploration of oil
in Cachar ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) : (a) No, Sit.

(b) Does not arise.

Proposal for Quick Mail Service
in District Headquarters

3213. SHRI M ANMOHAN TUDU :
Will the Minister of COMMUNICA -
TIONS be pleased to state :

(a) whether Government have a proposal
to make quick mail service available to
some district headquarters other than the
State Capitals of various States during
the 6th Plan period ;

(b) ifso, the names of district headquar-

ters of different States identified to be
provided with the quick mail service
during the above plan period ; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-

CATIONS (SHRI KARTIK ORAON):
(a) QM S has already been introduced in
45 National and 407 Regional QM S cent-
res and development of QMS is an on-
going activity unrelated to the Sixth Plan.

(b) and (c¢). A few of the proposals under
consideration in normal course are Ambala,
Ludhiana, Jullundur and a review is perio-
dically being made in all other States.

Sale of Petrol in Andamans

3214. SHRI MANORANIJAN
BHAKTA : Will the Minister of PETRO -
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether it is a fact that petrol is
being sold by Government agencies at
Diglipur, Mayabunder, Rangat in North
and Middle Andamans at a price of more
than rupees seven a litre ; and

(b) ifso, what action Government pro-
pose to take to supply petroleum and
petroleum products to these remote areas
at a reasonable price as fixed by the Cen-
tral Government ?

1903 (SAKA)
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI): (a) and (b). Yes, Sir.
The average monthly demand of petrol
each at Diglipur, Mayabunder and Rangat
in North and Middle Andamans ranges
from 50 to 60 litres. The main consumer
of petrol in these areas is the Andaman
Public Works Department. Other commer-
cial sundry demands are met by the Anda-
man Public Works Department by supply-
ing petrol from their own stock at the current
rate of Rs. 7-07 per litre with the approval
of the local Assistant Commissioner.
As the demand for petrol in the above
islands is almost negligible, the existing
arrangement is considered reasonable.

Restriction of Exhibition of Indian
Films in Pakistan

3215. SHRI VIRBHADRA SINGH
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) what are the restrictions at present
imposed by Pakistan Government with
regard to the showing of Indian films in
Pakistan;

(b) whether similar restrictions have
been imposed by Government of India
with regard to the exhibition of Pakistani
films ; and

(c) ifnot, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : (a) There is a ban
on import and screening of Indian films
in Pakistan since 1965.

(b) There is no official ban on import
and screening of Pakistani films in India
but no Pakistani film has been imported
or screened in India during the last few
years.

(c) Government of India is in favour
of encouraging exchange of films bet-
ween India and Pakistan and for that
reason it has not bonned nor put any res-
trictions on the exhibition of Pakistani
films in India.

Classification of Certain Drugs as
Low Technology Items

3216. SHRI K. MALLANNA : Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased
to state :

(a) whether some cases have been recei-
ved by his Ministry from the National
Laboratories to classify certain drugs as
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low technology itmes on the basis of alter-

Power Generated by Thermal Power
native and easier process developed by . i

Stations in Western Region

them ; and

(b) if so, the details of such recommen-
dations received, items involved and the
action taken by Government thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a) and (b).
W ith reference to their production of Sal-
butamol, CIPLA enclosed in a letter to the
Government in January’8l the opinion of
a Deputy Director of the National Chemi-
cal Laboratory indicating that the process
involved low technology. Earlier National
Chemical Laboratory had written in De-

ember 1980, on this subject. The Commi-

. on High Technology, constituted by

tne Government, had concluded
that the process involved in the
manufacture of Salbutamol as propo-
sed by Glaxo involved high technology.
Government, therefore, wrote to the
Director of the National Chemical Labo-
ratory from whom a reply was received
it March, 1981, which indicated that the
De ity Director was not aware ofthe guide-
li es adopted by the High Technology
Committee to classify proceses as between
high and low technology. The Director,
National Chemical Laboratory’s letter
enclosed a note from the Deputy Director
saying that the process involved seven
steps and a variety of synthetic skilled or-
ganic  operations practised by a skilled
organic chemist.

Construction of Office Building
for Engineers India Ltd. in Delh1

3217. SHRI NIHAL SINGH Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether Government have sanc-
tioned a sum of Rs. 395- 82 (lakhs) loan for
the construction of an office building for
Engineers India Limited ; and

(b) if so, the proposed location thereof
in Delhi and when the building is likely
to be completed ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI): (a) and (b). Govern-
ment have conveyed in principle the appro-
val to Engineers India Ltd. for construction
of their office building at an estimated
cost of Rs. 385' 82 laklis excluding cost of
land and Registration. The entire ex-
penditure is to be met from the internal
resources of the company. The office
building is located in R.K. Puram, (Bhikaiji
Kama Bazar) New Delhi and is likely
to be completed by Mid 1982.

3218. SHRI MOHAN LAL PATEL
Will the Minister of ENERGY be pleased
to state:

(a) the names of the Thermal Power
Stations installed in the Western region
in the country and the actual quantum of
Power generated by them during 1980
and upto 30th June, 1981;

(b) what were the transmission losses
on an average in the region during the
above period;

(c) what steps are proposed to be taken
by Government to increase the capacity
utilisation of these Thermal Power Sta-
tions;

(d) whether Government are consider-
ing to instal more Thermal Power
Stations in the Western Region in the
country during the Sixth Plan period;
and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) A
statement-1 showing the names of

installed in the
energy gener-
1980

thermal power stations
Western Region and their
ation during the period January,
to June, 1981 is attached.

(b) The transmission and distribution
losses in the Western Region during 1979-
80 was 18-29 % .1979-80 is the last year
in which transmission and distribution
losses have been finally assessed.

(¢) Generally the performance of
thermal power stations in the Western
Region is rather better than the other
parts of the country. However, a number
of steps have been taken to improve
operational maintenance of the existing
thermal power plants in the country in-
cluding Western Region with a view to
maximise generation from the existing
installed capacity. These steps include:

(a) assistance to the State Electricity
Boards to undertake plant better-
ment programme and better pre-
ventive maintenance schedule;

(b) identification of deficiency in design
of equipments and taking up pro-
grammes of their rectification and
replacement;

(c) arranging timely supply of spare
parts from indigenous and loreign
suppliers;
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(d) supply ij adequatle quantity ‘Of sonnel entrusted with the operation
coal of right quality. Defaulting and maintenance of power station':
collieries ace being, identified and and
the representatives of power stations
posted there for joint sampling. (f) accelerated addition of new genera-
Goal companies have been required ting capacity in the system. Detailed
to intensify hand picking of stones, monitoring of the construction
shales and other extraneous mate- schedules of all ongoing projects
rials so as to improve the quality. is being wundertaken to ensure
Coal companies have also been ‘expeditious completion of the pro-
advised to instal portable/perma- jects.
nent crushers at mines and under- m
take appropriate coal benefication (d) and(e). During the Sixth Plan period
programmes; 1980-85 it is programmed to commission
a generating capacity of 5984 MW. The
(e) undertaking training programmes State wise details of the commissioning pro-
for engineers and technical per- gramme are given in the statement II.
Statement-I
Statement showing the Energy Generation in Western Region for the periodfrom January ’80
- to June, '81.
State Station Generation in Million
Units (Thermal only)
Gujarat Dhuvaran (T) 5071
U ' K 8 1 et 3225
Gandhinagar 19H
Utran 557
Ahmedabad Electric Co. . 1432
Sabarmati 880
O thET™ e .87
Total 13161 °
Madhya Pradesh Satpura 3799
Korba 3132
Amarkantak 2459
T O t 2 1 oottt 9390
Maharashtra Nasik 4499
Koradi... 5231
K’k heda 610
Paras 772
Bhusawal 1681
Parli e 965
Tarapur 2638
Trom hay o 3174
C h illa . e 306
O ther* ... 146
20022

T otal...
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List of the projects in the Western Region expected to give benefits during the Sixth Plan Period

Name of the State/Scheme Capacity benefits during Sixth Plan
1. Ukai L.B. Canal (H). . . . 5
—irtTl " S L ‘ol i
2. Kadang Pumped storage scheme (H) . 120
3. Ukai 5th Unit (T) . . . R 210
v e < ] e % ml
4. Wanakbori (T) . A . . . 630
5.f Wanakbori Ext.' (T) . . . . . 210
Sub-Total . . . . . 1175
1nm
Madhya Pradesh
1. Satpura 8th and 9th Unit (T) . . . 420
2. Korba (East) (T) . . . . . 120 (commissioned in 1980-81)
3. Korba (W e8t) (T ) e 420
4. Korba (West) Ext. (T) . . . . 420
Sub-total . . . 1380
Maharashtra
1. Koyana D.P.H. (H)@ . . . . 20 (comissioned in 1930-81)
2. Paithon (H) . . . . . . 12
3. Bhira Tail Race (H) . . . . . 80
4. Tillari (H) . . . . . . 60
5. Nasik 5th Unit (T) . . . . . 210 (commissioned in 1980-81)
6. Bhusawal unit 3(T) . . . . . 210
7. Parli Unit 3(T) . . . . . 210 (commissioneed in 1980-81)
8. Chandrapur Unit 1 & 2 (T) . . . 420
9. Chandrapur Extn. (T) . . . . 210
10. Trombay (T) . . . . . 500
11. Koradi St. I1l Unit 6 & 7 (T) . . ) 420
12. Uran gas (T) . . . X X 240
Sub-Total . . . 2592

Common Projects
1. Pench (H). . . . . . . 160

Central Sector

1. Korba STPS . . . . . 630

Total. ..*5937

Goa’s share from Ramaundam STPS . 47

Grand total . . . 5984)
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New Coal Mining Projects

.3220. SHRI A.C. DAS Will the
Minister of ENERGY be pleased to state:

(a) the total number of coal mining
projects expected to receive clcarance from
the Central Planning Board in 1981-82.

(b) whether, it is a fact that some new
coal mining projects are facing difficulties
in getting clearance from the planning
Commission;

(c) if so, the reason thereof; and

(d) the steps taken by his Ministry to
get all the -ew coal mining projects clear
from the Planning Commission during this
year ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) There is no
Central Planning Board for clearance
ofcoal mining urojects.

A. New Radio Stations :
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(b) No, Sir.

(¢) Does not arise.

(d) New coal mining projects are being
discussed and cleared by the Planning
Commission’.

New Radio Stations in Sixth Plan

3221. PROF. NARAIN CHAND
PARASHAR: Will thp Minister of IN -
FORMATION AND BROADCASTING
be pleased to state whether Government
propose to open more Radio Stations
in the States, liiping in view not only the
population but also the area of the kee
regions proposed to be covered ?

THE MINISTER OF INFORM A -
TION AND BROADCASTING (SHRI
VASANT SATHE) : Yes, Sir. The
details of the proposals included in the
Sixth Plan are as under :—

Location Power of the proposed Name of State
stat;on
1. Tura 20 K.W. M.W. Meghalaya
2- Gangtok 20 K.W. M.W. S :kkim
3. Madurai 10 K.W. M.W. Tamil Nadu
4. Agra 10 K.W. M.W. Lttar Pradesh
5. Jamshedpur 1 K.W. M.W. Bihar
6. Itanagar 100 K.W. M.W. Arunachal Pradesh
B. Local Radio Broadcasting Service with 1 K.W. M.W-
transmitter at each centre :
Location State

1. Kota Rajasthan

2. Diphu. . . <. Assam

3. Keonjhar.
4. Sholapur
5. Adilabad

6. Nagercoil

C. Dedicated National Broadcasting Service.

1. Nagpur

1000 K.W. M.W.

Orissa

M aharashtra

Andhra Pradesh

Tamil Nadu

M aharashtra
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Grivences of AIR Staff Artists (n) iswa, i98i *f

A ook
3222.  PROF. MADHU DANDAVATE: f et foaffr ifr$e* rr owt

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state: tfi Mt nwtit 1
(a) whether there were special grie- re sera arm tot
vances of A.I.R. staff artistes ; mvn | 9
(b) if so, whether the grievances have
been redressed; and
(¢) which demands of the staff artistes W5IT it *Tsft (tft
have been accepted ?
P PTR? -3TR ) : (*) 3ft 1
THE MINISTER OF INFORMA-
TION BROADCASTING (SHRI
VASANT STATHE) : (a to (c). w) OTTf TR % CcITx
The Staff  Artistes of A.I.R. .
are contractual employees. Their main /\_]ﬁ(ﬂ'fITﬁ tft hsut Hw'T 2.30
demands are that they should be converted 1 1 5T 1980—81 %
as regular Government servants and also
that there should be greater avenues of Acgrrf fair TRT tft ssqi “rwrr
promotion, rationalisation ofthe fee scales,
etc. The case regard ing their conversion 5.28 | aar ~3 1.6 8" \
as regular Government servants and the
case relating to the provision of increased apqf tft SPH ff 1
promotional avenues to the Producers 1-8-1981 HT 8.43 "*"tTT Kt
through the creation of additional posts
of Senior Producers are under active pro- S>T~ | fastft <IPIh 51.81
cess. ‘ i
An Inter-departmental Cadre Review 0 "o A VIT
Committee has i Iso been set up to examine 7o W' 1,40,000 S <{ *
the present anomalies, stagnation, if any 11 w 1980-81 tft tfl
icope foi rationalisation, etc. This Commit- .
tee has already held several meetings it W Kt % T? %
giving opportunities also to the represen- . A .
tatives of the Staff Artists in all the grades mr q | i
to explain their demands in person.
*
¥ ¢TIT 2t () Aftf
A it tft |
trtt ftf 1980-81
3223. «ft ‘WT % gt % Ma fetrirnr ijgr v
A tft T ~ fe, : lfi’l,‘ frm it Aqf i A
it, tft *TP1 cn;
(*) =T srtr 3TT *pit firtr it tft fr srif
% «ft % tft  fa™fr- tft SIK | ARifsFi % fATT
Aj . .
" st’jTq |3 fAT irer JTIT @BTtft T A
tft Tff 3072, 1980f~ cirO*r
(sr) gfcirt, eft i sRsrft, 1980 T ?RTf At fRt sft, rl*  fnXtAT
$ 1 3T*T 1981 HR fa<i?r A7*T- % 3TAi tFit TEWT (5 35
it it#  arfeft tft 2rf «ft «fter) JsnAt fsrwTir tft AT?ft A
wrgf tft Sn=3rrf | Tft | ‘ftfn if -3 A A qfT fq
X o
tftr f*r FTTitf"rf dY ; % ATTW qiTA ?7Rt At AqATr 55K %

r % «ff #qR it Nt
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Seniority List of Class III Employees
Not Published
3224. SHRI RAM LAL RAHI: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the seniority
lists of Class IIl employees in the Mi-
nistry have not been published for the
last many years;

(b) if so, what are the reasons thereof;
and

(c) when the
published ?

seniority lists will be

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) and (c). Do not arise.

Study by R&D for a Substitute for
Petrol for Production of
Fertilizers
3225. SHRI S. B. SIDNAL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased

to state:

(a) whether Research .and Develop-
ment have made any study for finding
out substitute for petroleum for pro-
duction of fertilizer; and

(b) if so, tlie details th'r*of?
MINISTER OF STATE IN

THE
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI DALBIR SINGH) : (a)land (b).
Petroleum Dbased feedstock is only one of
the possible starting points for production

of  nitrogenous ferti’izers in our
country. There are fertilizer units in
India based on wuse of hydroelectric
power, hydrogen extracted from coke

oven gas, and direct gasification of coal.
The Fertilizer (Planning & Development)
India Ltd., a public sector consultancy
organisation, is exploring the possibilities
of updating coal gasification technology
to improve its economics by higher pres-
sure operation, etc., in collaboration with
engineering organisations abroad who are
doing parallel work.

Accommodation_ for Post Office in
Camp No. 2 Ulhasnagar, District
Thana
3226. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be

pleased to state:
(a) what progress has been made during
the last four months for getting more
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accommodation for the Post Office Camp
No. 2 of Ulhasnagar, District Thana,
Maharashtra; and

(b) if no substantial progress has been
made so far, the reasons therecof and re-

medies contemplated ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA -
TIONS (SHRI KARTIK ORAON):
(a) and (b). Efforts fo secure more accom-
modation for the post office Camp No.
2 of Ulhasnagar, Distict Thane, Maha-
rashtra have not been successful. This
has been due to the reasons that suitable
rented accommodation is not available
in the busy market area. The Postmaster
General, Maharashtra Circle is taking
necessary action to acquire a suitable plot
of land so that a departmental building
may be constructed for the post office.
The Senior Superintendent of Post Offi-
ces, Ulhas nagar is also contacting the
landlord ofthe present Post Office building
to provide additional accommodation
in his premises. There is possibility of
getting additional accommodation of about
1000 sq. ft.

3227- fsFSftT SKT?
RN
Tefr ~ srer’y A A fa

(37) "rr sht|fa m?
fora seta” v
snnpr N AT |

3) Ar, cff amrne
"jter ~Nwr |

(*r) qfe M, 2t PFAr” sir
SWIC* 3Rt 73%% fdIT
Arr rp |
sfrc

(t) Ar, m
1?
(*ft ) : (sr)
?TTSFT (W ffo sflo 0)
M Vs
A §ml
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(*1) rwr 2ilii sifcfr
ft *mr tfr “tt % forq,
FTTH PR'ft"FT (*Jo (TfTo
srcf©tflro), ?rf fe ft % m«r 0farpr
fy| gm HsIHr fer
«ar Thr % *meazm *r %

C'TR* affFT % frir 8 73 fipt
I I "t irsp'fef 0 AT 0 5fy”0

ffo/snfo ?fu *ff0 gITT f rr~ 7
TO setff % “nrfor % faq n~0 r*o
srrfo jfio stct srrs&r A fr fro
m N ] 1% % wfofrtr, AMfew
TIS7 mcm 2TT gITT vf;
Y sffq- fr snr*” fa™ sift
£

Medical Facilities to Employees of
Biara Siul Project

,228 SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
ENERGY ©be pleased to state:

(a) what medical facilities have been
provided for the employees of the liaira
Siul Project;

(b) how many dispensaries are working
and where;

(c) is it a fact that the number of
employees working in Tissa is more than
the Surangani complex;

(d) is it also a fact that more medical
staff has been provided in Surangani than
in Tissa where day and night work of
construction of Dam is going on and more
risk of life of workers is involved;

(e) if so, what are the reasons that the
interest of employees at Tissa has not
been watched from  the medical
point of view;

'(f) who is responsible for this mis-
management and improper utilisation of
the mecdical officers; and

(2) the action taken to set the things

right by providing more medical arrange-
ments in Tissa ?

THE MINISTER OF STATE IN
THF MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) :(a) and (b).
The following hospitals and dispensaries,
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which provide medical facilities to the
employees of Baira-Siul Project, are func-
tioning at the Project:—

(i) Central Hospital of Biara-Siul
Project at Headquarters of the Pro-
ject at Surangani;

(ii) Hospital at Tissa;

(iii) Dispensary for Siul complex at
Baroti;

(iv) Dispensary for Dam complex at
Chilly;

(v) Dispensary for Dam complex,
Nakror Workshop Complex and
Bhaledh complex at Nakror; and

(vi) Dispensary at Dam site proper in
the working area.

(¢) No, Sir.

(d) The Central Hospital at Surangani

is the base hospital for the entire project
and cases are referred from  Tissa
Hospital and other dispensaries to this
Hospital. Two medical officers are posted
exclusively at Tissa.

(e) to (g”. Do not arise.

jjsnrV w -farrf *~*
TPSETC, cfn: «TT r*IT

3229. TtawTH srrf :
#  iff? sRfft fa:

(3) w  Arspr wi T jfrtir

%" ‘TIT fAR % ~Tfi*nr / fYTii%

*rr, mr. wr

1I"Krr % faiT fer
TBIT T *fk TOT V% ATAR(T tf 7 fee

() 1977 3 1981
% 3PT*T, TOTOR, Ti#, STOK,
Wtv?, %qrfi, foWi *IPff STR

Arrffanr 3TA"5r,
5Ffa»iT, TOTPstt, *f
HIT o-r hftifa

N mon aka fadVitT 1



15Ok

0 .
g3 Jiritten Amdird BHADRA 17. 1003 (SAKA7 Written dnswers o4

?rk2500”r “rerszrrsirSr A prraf stit: TO% grr ir faro
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(s) to if fIMrW jft smr
*far< *rer?w 2f vrav. " («fr tot | sfic %a?r
ATTEN T<fa) @0 (%) “MrfreW 2fm ft TmTT ?
finfT#i~ faff if *1W*, dlCIC 35IR
ssfajta wiryi % fair ft§
1
tfsrsrrerc  sraferq- fotrr *rer § i SK FBV
1 N N
ckafy fo?fa srarrff ftr *rH tfr (sft ~ sRiRf 7FS- )
ricft A 3«tt fsropffa ?frfr % «pgrne ff, xf i
AN A 1 . .o .
qr “redeef fr socfie | (s) irrrii' srArff Pror i
(w) mw% tth:  rfrewff  Ir (*r) to st Nt % Y%« tp7
saf Tf WiEfm £(~ r AMftfecf ~r Arnt-ar o frer? <r *£ | t
XH | T *r*rqir 72 3ttt if,1 fAEW 'FT % PYIT
~TFT If gt'TW W Of T|
of ATt ( fer 2h; off~
Tnf (fe*r ~rft «mr) if ®te
(10 170 m)  iffara («T) S5TTMT AiTA7ra =T =TOM
1 AN kA
| 1 srrfe sq™Rerr cfsr ~<n*'r 2FffA SIKF %T"RT, TO
Tsftirn* *tNt % qrsrn; t< ?rfc A A sr*pnr 5 =(r 2f<f*r 1
W A-n In0T 1
stFffAfn ft SR/rrfno* “rnicf 273
STAT 1 qT>12fe«t> fviTflr<«T
wne)* " | 1
3230. «> gre*t HW * : TOT (T) # 117: smfvurr ir YT
4$tPW*T, TOW*f wh* W T Art 5°FT 2TRTf SRrflfsfrf » SRH,
Sraprft f/\r : AT—SFfTOR &IT 'fr-~il~fR f 1 2T
SSTIWT | fk! ATA% AT ArpRiT 9 00
(37) wr 2 frfof,  i98i % firq "YmT *r mn jritt i
JT ~» iftfwW ~ StTTSAT K $T>-
. o, A s
irfef? ftresrm Mrefe % if Conversion of Manual = Telephone
Al g Exchange into Automatic exchange
at Karur in Tamil Nadu
(*sp) ffTJffi 2TPT AT 3231. SHRI S. A. DORAI SEBA-
. STIAN: Will the Minister of COMMU -
SOT % fa?T if | NICATIONS be pleased to state:
(a) whether the Department of Tele-
(*r) tot to SRS- ~ *rm3r cummunication has studied the impor-
srref«n? ArVTAT W ™ Afr ftoirf tance of converting a manual operating
' telephone exchange into an automatic
| ST*r fff fflr Nwi | exchange at Karur in Tamil Nadu State;

A o ft (b) if so, the details, estimates and the
(«l‘) srra a grr period of execution of work; and
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(c) if not, whether Government propose
to Rive priority in view ofseveral handlock
export homes and industries located
a* Karur?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) 3,000 lines containerised electronic

imported exchange is being planned to be
opened there during 198s5.

(¢) On account of the importance of
the town, telephone exchange is being
arranged from the import as indigenous
supply is not adequate.

“ffavT fa aTlt wr"T

3232. wrwnj WTR i : *IT
gstfai-*, TtfWn

q? smpt fqT ~JT fa
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Written Answers 96

(13) to [TWISTT

" sqfonff *T *HT g-“"TWr
(it) rr ~fapff *x fa

~ ftfr nTjf*f ?

qftfara, t*?nw sftr Y
(«ft swm *?? Slst) : (*)
(g) : 2trt A fa $ A

«FtfTR TTAATT T *$¢ *MWTT o TT
STfaSTTAff (31-12-1980 % ?~1T)
ij sqfelTf TOT sTT% faw r
79 |1

(it) OTtT 91% TVfa % STWTn
% fr - softsrr $fenfr vrforeFT
Tto A~fro spt TTASTIIT TC fa*?T 37TA
T » *TT?fn*ff S'TTIT clffr
N faqT JITATT 1

fa*T<IT

(*) < A tVtt't  Tr?g-
31T, V* ~ ffaq fa
arfVfaqg w 1 ;

trmsfar . . .

ATT . . . .

JToq resr . . .

‘nrera

. . . 36107 «
. . 73020
. . . 36364
. . . 4077
. . . 8358

. . 9095
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a
8. 3F*i” vnyrfh: e . . . . . 1700
jL.2 7
9. Mi«ii . . . . . . 1261
10. stept* . . . . . . . 5228
, HYARY (YA 'L I
11. fsr*R . . d . . 6336
12. ffrnrersr’r . o o . . . 1613
13 . . . . . . 925
14. gsror . . . . 919
15. A . . . . 219
16. , * . . . . 28226
17. "TT5AT . . . . 17022
is. Arral . o o . . . 18207
19. . . . . . 730
20. <rrfas%ft . . . . . 163
[ ] s o
21. nlm . . . . ¢ ) 330
*JT * o . o 2,57 030
te vt et

¢’ Trarjc, Mr"TT, fasft?:*, ~rrATr? fAT sfar%a | 1
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I.  srrsrsrir
2. sr/\nr.
3. f°TT
4. ’pRTcf
5. ffTHvrsrr
6 Rfo?
7. %r?r
8.
9.
10 *rf®ryr
11 TT*r"ror
12 »fm
13. chAFRTg
14.  <wVITS
15. fk&ft
16. 5T[ oSIT
17. q’rre
18.  MIqTUTT
19. TSfaT
20. qfrift s
21. Sfaisw
22, fk™tnR
23 JTnrnf?
24. ftrfapr
25 barl
26.
27. Trfus%ft
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mt

STefOT S
N szrtoff

* stwT
. 1,91/0708
11,262
. 48,535
. 5,63,607
. 11,050
# 1,46,910
* 48,910
. 2,03,375
10,90,840
1,086
. < 63,401
29,708
# 2,41,930
55,796
. 4,11,482
. 8,314
. 1,08,102
1,19,442
# 23,002
# 68,304
# 1,3 40
. 530
. 2,170
165
600
2 38 527

. 9,572
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fa w*ni
3233. *ff *HTo 'eftepft:
srt qrtfaw, xmv* ifhc q¥t
f.Tf fa
) q’r?r Srt w)

STTH#N fa 8ft 3<TIF 3T

AT fazn JRT 1 ; *Ife n£t tfi 3%
fw $r farai srrnr;

(g-) SPTIT tft Sr
S ftfa w»fa %
fei*r dfir
£ fr#qre

fAFTR % TOT 3 7~ |

sifr § tfr al> <avf ?tth
sffn % fatr

I ; *ftr

(*0 TOr *T*TO
Jr TOTOV SIqEf VIY%M!TTT &nT 1 ?

*nv?r sfir *reft
(sft S*n*T Vf fcsv) : (*) S5ft ~t,
s*nr tfr r t*rtct 5f sn?fa” fa (qft

3F*11 A 37 fin«TJi % fam tot | i

(~) iftr (»f) 198 0 *r

sn ¢ qro tfto *fto gfTTw r i?.Ti *r

~pfsrtt,

g"7f % fair sn”* 3®FT froT tot
fcra *rfa*r~q fror *mrt|7 | 1 37§

qrfq”n” fsBTT sn’r o«n WITor

1 3T % 3T?7~d $  OT¥ tft SIT
sq*ft 1 ”
fe=fr hlt “itrgr % star trso *to

§«n g>l STTTifl jftnT

3234, «fi "TAT TOI' SWR
sts r qrf VIl fa :

M W
TTAIT % Wq

| fa fectf
Hflo #0 *lo 75,7 ~*

ANto»TE «ft

(§m) qfe ~t, cfl §37 s*rra
n
%'& % TOT ~rm t; W  q?
snftarew ,ware qr %
w ql® W ft STS qRf "TAT
ATy sftr

(n) Mfe T, ft W ~q7 vt
fiIT 57 TT 7T 1 ?

*rarw 7T Ttw («ft
nfaV - M37igf) - (%) TTW, »
feft % agiT M*o it* o

Aq7 SHIWT R tf) iff 5T

(?21) "s»7  «>r ff W' «f 1

(ir) fer™Mr $ TR'gr % fair
trao zlo #1lo 7>q7 1982 V =ql* qr"
f» "t sVIQVT T 1

Smuggling out of Indian films

3*~5. DR. VASANT KDMAR
PANDIT : Will th< Minister of INFOR-
MATION AND BROADCASTING be
pleased to state

(a) whether smuggling of Indian Films,
specially 10 *4 roliibiUc"* arras and coun-
tries wiih whetn Irdia has no trade
relations, is on the increase during the
las' 2-3 v ars

(b) wheth<r ihf a'tcntion of Govern-
ment has If<n drawn »o ‘regular shows’
of Indian Films a« various centres in
South Africa. Mauritius, Madagascar
Reunion Island etc. resulting in enor-
mous loss to India of foreign exchange
earning ;

(¢) whether Universal Exporters had
written to the National Film Development
Corporation as well as to the Indian
Hiph Commissioner at Maur'tius giving

documentary proof of smuggling of
Irdiar Film “Khoon Ka Badla Khoon”
in Mauritius ; and

(d) if so, what action has been taken
by ihe M EC, ifnot, the reasonsthereof ?

THE MINISTER OF INFORMATON
AND BROADCASTING (SHRI
VASANT SATHE) : (a) Reports received
by Government do mnot indicate that
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smuggling of Indian films has increase d
during the last 2-3 years , specially o
"‘prohibited” areas and countries with
which  India has no trade relations.

(b) Indian films are exported through
regular channels to Mauritius, Mada-
gascar, Reunion Islands, etc. except South
Africa and it is natural that regular
shows of Indian films are held in these
countries.

(¢) and (d) M/s. Universal Exporters
had complained both to the National
Film Development Corporation and the
Indian High Commission in Mauritius
about smuggling of the film “Khoon Ka
Badla Khoon* from South Africa by a
film importer of Mauritius. The NFDC
referred the complaint to the High
Commission of India in Mauritius. The
High Commission made enquiries into this
complaint. The High Commission was
informed by the concerened authorities
in Mauritius that this film had not been
presented for Censor Certificate nor had
the film been exhibited in Mauritius.
On tn other hand a film titled** Garam
Khoon” had been imported and exhibited
in Mauritius. The rights for the film
tcKhion Ka Badla Khoon” have s;nce
been acqusred by M/s. Lotus Film
Distributors, Mautitius, who have
now received a print of the film though
the same has not yet been exhibited
in that country. Thus, both
NFDC and the Indian High Commission
in Mauritius took appropriate action
on the complain of M/s. Universal
Exporters.

Recommendation Of Sarin Com-

mittee For Improving Telecom-

munication Service In Metropolitan
Centres

3236. SHRI GHULAM MOHAMMED
KHAN:

SHRI LAKSHMAN MALLICK:

SHRI MOOL CHAND DAGA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Sarin Committee for
telecommunication services had submitted
its recommendations;

(b) whether the committees had
suggested for improving the telephone
services in the metropolitan centres;

(c) what are the suggestions of the com-
mittee of increasing indegenous production
of instruments, telephone directories, main-
tenance of equipment, avoidance of break-
down of telephones;

(d) whether their recommendations
have been implemented; and

(e) if so, the details thereof ?

SEPTEMBER 8, 1981
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THE MINISTER OF STATE IN THE
MINISTRY O COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) Two
interim reports have been submitted
so far.

(b) Yes, Sir.

(¢) The recommendations of the
committee contained in the first and second
interim reports were laid on the table of
the House in response to Lok Sabha un-
starred Question Dy. No. 5252 on 1-9-81.

(d) and (e). Some of the recommenda-
tions have already been implemented and
others arc under examination/implementa-
tion.

Translation of Constitution of India
in Hindi

3237. SHRI BHIKU RAM JAIN:
SHRI RAM SINGH YADAV:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is proposed to dring out
an up-to-date translation in Hindi of the
Constituion of India;

(b) whether it is also proposed to arrange
for the translation of the Constitution in
other languages of India; and

(¢) if so, the details therof ? *

THE MINISTER OF L4W, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR) : (a) Yes, Sir.
An authorised translation in Hindi of
the Constitution of India has been
finalised and the same is under print.

(b) & (c). Gujarati, Kannada, Mala-
yalam, Marathi, Punjabi and

Telugu versions of the Constitution
have alaready been published.

The dates of publication are given
below:—-«

1. Gujarati 28-10-1980
2. Kannada 17-10-1976
3. Malayalam *Q74

4. Marathi 17-12-1979
5. Punjabi 22-7-1976
6. Telugu 2-6-1980

The Oriya version has been printed
and is being released. The  Tamil
version of the Constitution is expected to
come out of the press shortly. The
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manuscript of the Bengali version of the (c) Instructions have been issued to tho
Constitution has been prepared and Iindian Oil Corporation by this Ministry
has been sent to the press. The Assa- to import adequate quantities of RPC
mese, Kashmir and Urdu versions are to meet the requeremepts of the existing
under prepararion. calcining units in the country including

. ICL Budge Bugde.
CBI report on Coal India Ltd.

3238. SHRI NIREN GHOSH : WiU

the Minister of ENERGY be pleased to W Tfctt RSfrff %  fiptfuT  tft

state :

(a)  whether CBI has submitted its report

on the investigations into the affairs of

Coal India Ltd ; and 3240. tt*
(b) if so, the details thereof ? *hrrT *r¥t tft f*rr fa
THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY

(SHRI VIKRAM MAHAJAN) : (a) and (*) T™Or ~ | fa SBTIT 3T

(b). No specific CBI enquiry was *fsrre fAFr ir

conducted into the affairs of Coal India

Ltd. However, CBI registeed 52 cases % tft  *f*RT tft Tf A
against officers of four coal producing
subsidiaries of Coal India Ltd. in 1978, sfIT

1979 and 1980. Out of this, 13 cases

are in BCCL, 8 in CCL, 17 in ECL

and 14 in WCL, CBI has completed in- (’\1‘) vfk *Z(i eft s'rc'fao zffaHT
vestigations in 47 cases and in 5 cases !

investigations sre still continuing and are % shfawrc q’i‘%, 8,000

likely to be completed shortly. Six cases
«rftrtfr % frtr sttt srt

were closed for want of sufficient evidence
and various types of action like depart- far 5T% VJ quTTI‘ £ 9

mental proceedings, prosecution etc.
are being processed in the remaining
cases.

#TITT *  TISIT («ft

SUPPLY OF RAW PETROLEUM COKE A * A A
TO INDIA CARBON LTD., BUDGE THW - stt® ) = () 3t I
BUDGE
3239. SHRI SATYASADHAN ") <Br I
CHAKRABORATY. Will the Minis-
ter of PETROLEUM, CHEMICAL AND
FERTILIZERS be pleased to state t

(a) whether he is aware that the “Diajipam” at exorbitent rate
Budge Budge Unit 0s India Car-

bon Ltd. has remained closed since 3241. SHRI JYOTIRMOY BOSUi
August, 1970 owing to non-availablity Will the minister of PETROLEUM.

of raw petroleum coke (RPC) as a result, CHEMICALS AND FERTILIZERS

about 150 persons have Deen thrown out
ofemployment;

(b) whether the Ministry of Industry
have requested his Minstry to supply the
requirements of RPC to the Budge Budge
Unit of ICL ; and

(c) if so, what steps have been taken
in this matter ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) s

(a) Representations have been received
in this Ministry regarding the reported

closure of the Budge Budge unit of the ?

India Carbon Limited (ICL), due to the
non-availability of raw petroleum coke

(RPC).
(b) Yes, Sir.

be pleased to state:

(a) isita fact thatin 1973 the Govern*
ment of Sri Lanka bought tranquilisor
“Diajipam’* whilst the Swiss Multinational
is selling that medicine at an abnormal
price ;

(b) isit a fact that the Multi-national
Drug Co., without any valid and proper
Licence produced and sold ‘Proteinex*
Gruanes’ worth 3 crores of rupees in one
year ;

(c) if so, full details thereof; and

(d) action taken thereon ?

THE MINISTER oF STATEIN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
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(SHRI DALBIR SINGH) : (a) M/s.
Roche products limited have reported that
they have not exported any Formu-
lation including those based on ‘Diajipam’
during the year 1973 to Sri Lanka.
As far as sale of midicines in the country
is concerned Drugs (Prices Control) order,
1979 provides for price control. There
$ no control on the prices of formulations
other than those specified in category 1,
category II and category III of the Third
Schedule of the said Order. The overall
profitability is, Sowever, subject to  eilings
as specified in the s5th ~Schedule.

(b) to (d).Since M/s. Pfizer’s industrial lic-
encc for Protein Hydrolysates did not specify
*Protinex a showcause notice for violation of
Industries (Development and Regulation)
Act, 1951 for manufacturing Protinex with
out obtaining industrial licence under this
Act was issued to that company in Aprl
1977. The company contested the show cause
notice on the groud that the licence held
by them for the manufacture of Protein
Hydrolysate entitled them to manufacture
Protinex also. After consulting the Ministry
of Law, it was concluded that since the
company had not obtained the original
licence or permission for expansion on the
basis of any misrepresentation and since
all the parties concer ned were aware
that the company was manufacturing the
preparation, neither prosecution nor sto-
ppage of production was called for.

As per the information available with this
department during the year 1980-81, the
trade sales of M/s. Pfizer for protinex
is Rs. 2-24 crores.

NEWS-ITEM CAPTIONED "PUBLIC
SECTOR DRUG UNIT SICK

3242. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of PETROL-
EUM, CHEMICALS AND FERTILI-
ZERS Dbe pleased to state:

(a) whether the attention of Government
has been drawn to a news item captisned
“Public Sector Drug Unit Sick” appea-
ring in Times of India dated 29th July,
1981;

(b) ifso, how far the contents of the news
item are correct?

(c) the losses incurred by the Indian
Drugs and Pharmaceuticals Limited during
the last five years;

(d) whether the monthly loss of these
units is due to low capacity utilisation of
these projects (give month-wise loss in
each case during the last three years);

(e) the loss sustained on account of
accumulation offinished goods, month-wise
for the last three years; and

AUGUST 31, 1981
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(f) the loss or profit incurred by the
Rishikesh Antibiotics Plant during the last
five years (year-wise) and as on date?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(b) Some of the ponits mentioned in the
news item are based on the working results
of the company.

(c) The profit/loss incurred by the Indian
Drgus & Pharmaceuticals  Limited
(IDPL) during the last five years is given
below <

(Rs. lakhs)

Profit (+)

Loss (— )
Year
1976-77- . . . +411
19T7T7-T 8 e +766
1978-7 9 e +1
1979-8 0 e — 720
1980-8 1 oo — 1682

(d) The losses arc due to a number of
reasons including low capacity utilisation.
The other reasons are inadequate or non-
availability of power, water and raw
materials, delayed adjustment of prices
high  inventory, market constraints,
predominance of bulk drugs in the product-
mix, dependence on institutional sales,
etc. Monthly financial statements being
rough, assessments are not always accurate.

(e) The losses on account of accumu-
lation of finished goods according to
IDPL are not ascertainable.

(f) The working results of Rishikesh unit
of IDPL for the last five years are given
below :—

(Rs. lakhs)
Profit (+)
Year Loss (—9
1976-77
1977-7 8.
1978-7 9
1979-8 0 oo
1980-8 1o

The cumulative loss of Rishikesh Plant to
the end of 1980-81 is Rs. 3809-09 lakhs.
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Import of Drags

3243. SHRIM.RAMGOPAL REDDY:
Will the MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state

(a) whether its is a fact that bulkdrugs
such as antibiotics, sulph etc. worth crores
of rupees are imported every year;

(b) if so, whether HAL and IDPL have
suggested that the capacity of the Industry
at home should be expanded; and

(c) if so, the details of expansion plans
and reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) Imports of some
antibiotics and sulpha drugs have taken
place in varying degrees during the last
few years.

(b) and (¢) . M/s. IDPL and M/s. HAL
are already manufacturing a wide range of
bulk drugs and they propose to expand
their manufacturing activity during the
Sixth Five Year Plan. On the basis of
the proposals made by M/s. IDPL and
M/s. HAL, a provision of about Rs. 120
crores has been made for the Sixth Five
Year Plan 1980-1985. These cover
provisions for continuing schemes and new
schemes including antibiotics and sulphas.

Oaciirraace of Llyiitte la Varkila
Region of Kerala.

3244. SHRI A NEELALOTHITHA-
DASAN NADAR : Will the Minister of
ENERGY be pleased to state

(a) are Government in possession of the
details of the occurrence of large quantities
of lignite in the Varkala region of Kerala;
and-

(b) what steps have been taken to find
out the possibility of commercial exploi-
tation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) and (b) .
Detailed investigation by Geological
Survey of India revealed that there are no
large reserves of lignite in Varkala region
which can be taken up for commercial
exploitation.
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Mid-term in various States

3245. SHRI VIJIAY KUMAR YADAVj
SHRI MANI RAM BAGRIi

SHRI CHINTAMANI JENA:

Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state :

(a) has the Government’s attention been
drawn towards the news-item published
in weekly English “Current” dated 8th
August, 1981 under the caption “State
elections this year”; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW,JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir.

(b) There is at present no proposal
under consideration of the Government
to hold mid-term elections in the States.

Installation of new radio and relay
centres

3246. SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to lay a
statement showing:

(a) what is the number of important
Radio Stations and Relay Centres in each
State and the Union Territory;

(b) the names of places where they
are located and the capacity of each of
them; and

(¢) what is the number of the new
Radio and Relay Centres that Govern-
ment are going to install during the cur-
rent financial year ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). At
present there are 85 stations in the country,
out of which two are relay centres. Infor-
mation regarding the State-wise locations
and the capacity of each Station is furni-
shed in the statement enclosed.

(c) Nil. However, by the end of Sixth
Plan period, new Radio stations at six
places and local broadcast Stations at six
more places are likely to be commissioned.
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Power of the trans-
mitterts

10 kw mw
10 kw raw

1 kw mw
20 kw mw

1 kw mw

10 kw mw

10 kw mw (2 No>.)

1 kw mw

1 kw mw
2 kw mw

...... 10 kw mw

in Written Answers SEPTEMBER 8, 1981
Statemen *
S. No. Name of the State where A.L.R.
Stations are located.
1 2
1. Andhra Pradesh
S.m>j . ii) Vijayawada . . .
r .oi iii) Visakhapatnam .
iv) Cuddapah N
2. Assam
J 'm 're
i) Silehar ..
v.' ¢
1
S. Bihar
iii) Bhagalpur
iv) Dharbhanga . . . .
4. Gujarat
i) Ahmedabad
ii) Baroda
iii) Bhuj. . . . . .
iv) Rajkot . . . .
: "vooelVi W 1
5. Haryana > , Mi'q
i) Rohtak

. . 10 kw mw

10kw mw
20 kw mw

1 kw mw

...... 20 kw mw
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A

g f o
6. Himachal Pradesh
JJ i eev

7. Jammu & Kashmir

(i)

Srignagar.

(ii)) Jam m u

8. Karnataka

(iy Bangalore

(ii) Bbadrawati

(iv) Gulburga

(v) Mangalore/Udipi

9. Kerala

(ii) C alicut

(iii) Trichur

10. Madhya Pradesh

* (iv) Gwalior
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vya J®

YHM Sy

100 kw mw;

1-5 kw sw

20 kw mw]

7-5 kw sw
1 kw

kw

mw,

mw }

50 kw
1 kw
1 kw

mw
SwW

mw

10 kw mw

50 kw mw

1 kw mw

20 kw mw

10 kw
1 kw

mw

mw
10 kw mw (Udipi)

20 kw
1 kw

mw (Udipi)

(Man-
galore)

mw

1 kw mwj

100 kw mw]

10 kw

kw

mw ]

mw

20 kw mw

10 kw

kw

mw

mw

1 kw

1 kw mw

10 kw mw
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11.

12.

13.

14.

15.

(v) Indore

(vi) Jabalpur
(vii) Jagdalpur
(vii) Ra‘ipur

(ix) Rewa

(i) Aurangabad

(ii) Bombay

(iii) Jalgaon

(iv) Nagpur

(v) Parbhani

(vij Poona

(vii) Ratnagiri

(viii) San gli

(i) Imphal

(i) Shillong

(i) Kohima

(i) Cuttack

(ii) Jcyporc

iii) Sam balpur

X00 kw mw
i kw mw
20 kw mw
20 kw mw
20 kw mw

20 kw mw

1 kw.,mw
20 kw mw
50 kw mw

10 kw mw

20 kw mw

15 kw ERP FM

20 kw mw

100 kw mw

1 kw mw

10 kw mw

20 kw mw

1 kw mw

20 kw mw

20 kw mw

.5 0 kw mw

1 kw mw

50 kw mw

2 kw sw

100 kw mw
1 kw mw
20 kw mw

20 kw mw
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16. Punjab

17. Rajasthan

i)
ii)
iii)
[ ] t 1 i)
v)
vi)
18. Sikkim
19. Tamil Nadu
i)
ii)
iii)
iv)
20. Tripura
i)
21. Uttar Pradesh
, a
5 B i)

] %
ii)

iii)

Jullundur .

Jaipur
Ajmer
Bikaner
Udaipur

Jodhpur

Suratgarh

Coimbatore

Madras

Tiruchirapalli

Tirunelveli

Agartala

Lucknow

Allahabad

Varanasi

BHADRA
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100 kw mw

50 kw mw

1 kw mw (2 nos.)
20 kw mw
x0 kw mw
10 kw mw
100 kw mw
ikw mw

10 kw mw (Mobile
Tr.)

x0 kw mw
20 kw mw

10
1 kw raw

2-5 kw mw
15 kw ERP FM

50 kw mw
1kw mw

.10 kw mw

20 kw mw

50 kw mw
10 kw mw

1 kw mw

1 kw m
\&d v

1 kw mw

10 kw mw
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1 2 &
v) Kanpur . o : . a 1 kw mw
vi) Mathura g o - a o 1 kw mw
. vii) Gorakhpur o c 0 . . 100 kw mw
viii) Najibabad . . . 5 . 100 kw mw
22. West Bengal
i) Calcutta 5 . . . . 100 kw mw
50 kw mw
20 kw mw
10 kw sw
2.5 kw mw
15 kw ERP FM
ii) Kurseong . . . 20 kw sw
iii) Siliguri . 5 A . 0 20 kw mw
S. No. Name of the Union Power of transmitter
Territory/Station
1. Andaman & Nicobar Islands
i) Port Blair 5 . 5 . 20 kw mw
2. Arunachal Pradesh
i) Passighat . . 5 5 . 250 W mw
ii) Tawang . . . . . . 500 W mw|
iii) Tezu . . . . . « 250 W mw
8. Chandigarh . . 5 . . o . 1 kw mw
4. Delhi o . 5 . . v . 100 kw mw
10 kw mw (2 Nos.)
20 kw mw
10 kw Bw
5. Gao, Disu & Daman
i) Panaji . - . L ‘ . 10 kw mw
5 kw mw
6. Pondicherry o g 5 . 5 . S 1 kw mw
9. Migoram .
i) Aizawl . . . . . . 20 kw mw
8. Loccadive & Minicoy Islands
—— Nil—-— |
9. Dadar & Nagar Haveli —_— i —

—
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Action against illegal Goal mining

3247. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased to
refer to the reply given to the Unstarred
Question No. 5818, dated 30-3-1981
regarding illegal coal mining in different
areas and state;

(a) whether any punitive and preven-
tive action has been taken following the
amendment to Goal Mines (Nationalisa-
tion) Act in 1978;

(b) if so, the details of the action puni-
tive and preventive; and

(¢) punishments awarded ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c)
Question No. 5818 was replied on 31-3-
1981. The following actions have been
taken to prevent the illegal coal mining:—

(1) Illegal coal mining has been made
a cognizable offence punishable with
imprisonment for a term extending to 3
years and fine extending to a sum of
Rs. 20,000/-.

(2) State Governments have issued
instructions to District authorities to take
action against offenders under the Goal
Mines (Nationalisation) Act read with
I.P.G.

(3) Frequent raids are being conducted
to prevent it the illegal coal mining.

(4) Watch and Ward measures have
also been strengthened.

As and when illegal coal mining is
detected by the coal companies, they
report the matter to the concerned law
enforcing authorities, From January,
1980 to June, 1981, about 800 persons
have been apprehended while extracting
coal unauthorisedly. F.I.LRs. have been
lodged against these persons.

Oil drilling ships for ONGC

3248. SHRI HIRALAL R. PARM\R:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Oil and Natural Gas
Commission proposes to acquire oil dril-
ling ships to undertake exploration work
in offshore areas other than Bombay
High;

(b) the estimated cost of the drilling
ships; and

(¢) whether Government have approved
this proposal of the ONGC and if so,
the details thereof ?

1903 (SAKA) Written Answers 122

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C.SETHI): (a) Yes Sir, the
ONGC has a requirement of some drill-
ships for its exploratory drilling pro-
gramme in offsore areas during the next
few years.

(b) and (c) Orders for the purchase of
one new drill ship has been placed by the
ONGC at a cost of US § 55 million with
the approval of the Government. This
drillship is expected to be delivered to
the ONGC from a West German yard
in April, 1982.

Commemorative postal stamp on
Mohammed Rafi

3249. DR.SUBRAMANIAM SWAMY:
Will the Minister of COMMUNICA -
TIONS be pleased to state:

(a) whether it is true that a large
number of organisations and people have
made a demand for the issue of a com-
memorative postal stamp on the eminent
play-back singer Mohammed Rafi;

(b) if so, whether there is any pro-
posal to issue the stamp; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA -
TIONS (SHRI KARTIK ORAON):
(a) to (c¢) Yes, Sir. In accordance with the
normal practice, the proposal alongwith
others will be placed before die Philatelic
Advisory Committee in its next meeting.

Doubling generation capacity of
B%\akra System

3250. SHRI CHIRANIJI L\L SH\-
RMA: Will the Minister of ENERGY be
pleased to state:

(a) at what stage is the proposal to
dobule the Power Generation capatity
of the Bhakra system to tide over the
chronic power shortage in Punjab and
other Northern Statese and

(b) main features of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAH\VAN):

(a) and (b): The feasivility ofinstalling
some conventional or pump-storage units
in the Bhakra System whith a view to
augmenting the peaking capability is
under study. The possibility of utilizing
Sweedish technical assistance is also being
explored.
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3 ecision to ban import of Petroleum
Coke, Carbon Black etc

3251. SHRI TARIQ, ANWAR: Will
the Minister of PETR OLEUM, CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) whether Government have decided
to ban import of petroleum cokes, carbon
black ethyl acrylate, monomer etc;

(b) whether Government have decided
issue bulk import licences to public
undertakings for the same; and

to
sector

(¢) wh ether Government have taken in-

to consideration the requirements of
private ~ manufactures and small indus-
tries?

THE MINISTER OF PETROLEUM

CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The items
calcined petroleum coke and carbon
black appeared in the Restricted listof
Import  Policy, 1981-82. These were
shifted to the Banned list in Import

Policy, 1981-82 with effect from 7th July,
1981.

As regards ethyl acrylate monomer, this
item was covered by the item Acrylic ester
monomer which appeared in the Restric-
ted list against entry No. 13 in the Import
Policy, 1981-82. The item was put in the
Banned list in Import Policy with effect
from 7th July, 1981.

(b) There is no proposal to issue any
bulk licences for these items to public
sector undertakings.

(c) The changes referred to in the reply
.0 part (a) of the Question were made,
taking into account indigenous availability
of the items, their total demand and other
relevant consideration.

Plan for Switchover to Electronic
Exchanges

3252. SHRI LAKSHMAN MALLICK:
SHRI JANARDHANA POO-
JARY:

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether a cell has been set up to
plan for the switchover to electronic
exchanges; and

(b) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes, Sir.

Written Answers 124
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(b) A Task Force for Electronic Swi-
ching Systems has been created under an
Officer on Special Duty (Electronic
Switching Systems) in P & T Directorate.
2 officers of the level of Deputy Director
General and other officers at lower level
have been provided for system selection
and planning of the electronic exchanges.
Posts of appropriate level have been
created in the four Metropolitan Tele-
phone district for Planning for electronic
exchanges in their network.

“Nagaland  Asserts Right to oil”

3253. SHRI HARINATHA MISRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government’s attention has
been drawn to the news-report as appeared
in the Timev of jndia dated 18th July,
1981 wunder the caption “NAGALAND
ASSERTS RIGHT TO OIL”;

(b) if so, the reaction of Government
thereto;

(c) whether any legal bottleneck is
involved in the commercial exploitation
of oil from Nagaland;

(d) whether the demand of Nagaland
does not encroach seriously on the principle
that all resources of the nation belong to
the whole nation; and

(e) if so, the remedial measures Governor
ment propose to take to solve this issue?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) to (e) At present, the ONGC is
carrying out only trial production from
one well at Champang in Nagaland under
a Petroleum Exploration Licence granted
by the Nagaland Government. No legal
bottlencek is involved in these operations.

Conversion of Chanderangar Telephone
Exchange into auto-Exchange.

3254. PROF. RUP CHAND PAL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have any
proposal to convert Chandernagar Teleph-
one Exchange into Auto Exchange; and

(b) if so, what progress has been made
in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes, Sir.

(b) Land has been selected for the excha-
nge and acquisition proceedings have been
initiated.

Expansion of Telephone Industry at
Palghat, Kerala

3255. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COMM UNI-
CATIONS be pleased to state:

(a) whether there 1is any proposal

before Government to expand the Tele-
phone Industry at Palghat, Kerala; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes, Sir.

(b) Government have approved a pro-
ject for augmenting the present manufac-
turing capacity of 10,000 equivalent lines
per annum ofsmallclectronic exchanges of
the Palghat unit of the Indian Telephone
Industries Limited, to 1+5 lakh equivalent
lines per annum  through manufacture
of electronic trunk automatic exchanges
private automatic exchanges and rural
automatic exchanges, at an estimated
capital cost of Rs. 15 95 crores including

foreign exchange component of Rs. 799
crores.

3256. «> TT*r : tot

TTKn w t sefTr ~  inr
fa

(v) 1T fToT, fkvft if
«IET 3TO? afft
sifcr q*r fr wx fen
tot <it 3*r 3r srnrro Nt
vnrfir to”Nif "nr

AT
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srer % tot 3Fnr°T

(w) ~f,
TOT t 2

SpRT sftT snTTTOT *T?T>

TI) * fm)W £ AT %W % SEPT

of5T ~t MfTeT farr TOT  <IT
sefk”r™t ~ ferr iftt 1 1
fa% sftfacT 2T f farr w
if s T fan 3 ¢t 1
) /i \Yeir alRafV
stto ~t ftfm Ao
TTfa ~T STTTO if faxTT »FIT
«r 1 Y% zft*rgr snrfsr %
A ~ft 11
firSTT " trt fa %
32 57.«f> TT¥T: WT
ffcn A thrr
if*i fa 1
(37) SPT cFP if tr"To <fYo
TOT WT?t fa %fa’T
farr I
(m)rr~-'fejtf if  +T facTIft
AMAnrt fefw tr*="To"P  @ITT
AT ~ef"ToT — A-nT"\qt,
f*H rrrr sflr tstt ~4-
=*rf<m  srrafor | ?

qftfcfw, THW T «Toft
(«ft SRIRT TO ~5t) @ () "y 1

(*r) «TT 7% fan *tt t

~TWI PFIT
2
1 “rrft “nr
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fw~rhrsqir .

TFSTFIR tfcHIf

3258. sft A5 im : WI 33Tf
N NTI% tit $FIT

q? Naa Ssrrfsr%skn
srst sirg-fT, Nfr, rsft Kk
tfit Srarr *rm Trft qft q*Mft

% 37tt*t qa fk~t qft “rrf AT
an? fesft *R tft fasrsft

w Nt Nt qR shr, At xth""m
qrt fw *r 8517t qft Ariref qrt
srrinft;

(w) wr *ns?R it N A
Tr"TFT qrt 3q Mff*r ¢*TT % "TPT
festfft #it qR 3? qrtf *fa*TT
& tr qrt I;

(*t) wwerew” % sftnr
tit et tit $%r *rm fea;ft |
TF&zttt * r » r %qror fasrtft gft fra*ft

AFfrl sq?rser | ?
5% iT qf * TIGA " (sft
*\T3R) : (q?) tit

fasra *isrsft “re”~ant, smifT-"rcr

qrrprirer, w s * *fk ATefifTqfoftoTmt

*T % a’rr Tr*«TFT Teqr”
fasrq; * %It tit *\€r 1 1

*I{T » THR sfft
gt % qgjRM rn”fr, *tttr,

Trsfi”™ T clar tiwtsrtpt * trr, ti* " m
fasra ~ tI " r tit fesrfa *
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7TT
5T
SF*
APTT
qirr

ff ~r 1 zrsrfq *tpt 't *nft *ptf<t
N gl 7T ML, gf*T CRAT TOft-
tfFR Tr FBT cffi *RT3TA ScTfT*
| e™r "t Arwon oqrir
fq~r sr$ qrt stft snprfsr % sarf 3r f®
30 Tfr | 1 trstft Jr A tf 37 criq
frr TTf | 1 cr’rrfq,
qiTTRT fr3T qfrzfl* e % 220-220

TRXTF1 % ftrer “Teg- 1 1

(*3) N ~fsra I fti ST™7 TFHJ

Tmt iiicjw fW

TTTSHE » A Wit FERE TT'T
wrvft Jr [, qfWt spnrf*nrf
A spt tit "Rfr |

T % qw gqnirt

fAr frrr

ft 1 Tr™«FT
"Fr*t Ynwswerrdf fit
fATI"T'TPT
qrqrw £ ~ qfrift*r %
7t “pt qR” t| 1 cTSErfg trt?5th

qTrrrw qfefr™r % vferzt tit
Nzt % q7TRw %f™j[ tit q7t
% Arocw ftarr | ~ 57
¢IHT tiz, Ty 50T,

snrsr " ti 47t qfr™Mr wifaql %
“nraT “rat | »

»D) fej~C, 1981% "pI, 1982
Mp qrt STk & TRT TR “T
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TjqRsr ~ ir Ar ~ | 1
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fW»T
if 1981 *f 1982 ~ Jiir SR*Trte
~TFT ¢RAT ST "Tfe WASTTT 1
STFT
fjT fao fafao fofcro 3TfCTORT?
qfe/fecr qfe/for

% cFAT, 1981 12.97 16. 00 3. 03 18. 9
1981 13. 42 16. 13 2. 71 16.8
1981 14. 30 17. 00 2. 70 15. 9
1981 12. 19 17. 10 4. 91 28. 7
1982 11.97 18. 39 6.42 34. 9
1982 12. 54 19. 46 6.92 35. 6
TO, 1982 12.61 19. 35 6.74 34. 8
1982 12. 97 15. 83 2.86 18. 1
1982 13. 32 15. 81 2. 49 15. 7
1982 14. 97 16. 00 1. 03 6.4
core industries from amendments to the Monopolies and

Exemptioning
the

3259. SHRI

> SHRI

provision

INDRAIJIT

of MRTP Act

GUPTA

P.K. KODIYAN

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

to state:

(a) whether
proposal to
from

and
and

(b) if so,
therefor ?

THE

exempt
the provisions

Government
Core
of the Monopolies

Restrictive Trade Practices Act

the details

MINISTER

and

OF

have

a

Industries

B

reasons

LAW,

JUSTICE AND COMPANY AFFAIRS

(SHRI P.
(a) and(b):

SHIV
The

SHANKAR)
High Powered Ex-

pert Committee on Companies and Mono-
Practices

polies
Acts

made various

amendment of
Restrictive Trade Practices Act.

o achieve the

rac iccs
1930 L.S . —5

and Restrictive
(Sachar Committee) has, inter-alia,
recommendations for the
Monopolies

the

Trade

and
In order

socio-economic objectives
o* the Monopolies and Restrictive Trade

Act in a fuller measure certain

Restrictive Trade Practices Act are under
active consideration.

3260. arm erilH tot
wt AefR” fiqT % :
*7)

jfmr~ t o sNrwr wfa tft

T '"TIITMTTT 1979 % 31 3FTTE

1981 ~» fArrrm "r

% qsfi7T
tor Srt |
grc %ctfr sjw ?fm; srY*

(sr) vl

% TITA"TRM'T

(t)
st ?

Fmf %sRrfa

130
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sstf TOW* *'riTO «ra*  («ft
fiPWUJRR) : (w) 31-7-1981*%
feq™t % PT*me, *ISq SPAT fe tft sfti

tft 73 m sqftir, qr*r
f?m %to 5tr tft faftfs

Aqreft it i i.65 q:ftf
Tqq qfrrq tft t 5 stfti? tft
tft 1979 srra gf«ft 1

it A Arr *tft*rf qr A?qrqiq, wr
frtfr”~ q ftrq-q stitt qqr |
CWI7IRTW yvf % feflr q fa~ft tfrt
tft tfter qt qf 1 1$8M *rwrctft feq® n r
*tffr tfrt fa*rtft fi7 *rstt™t ft qf |
ckar stftrfr % faq; qr f*nc fer
JIT Thr ~ 1

(?j) qTTHT «IFT (*?) it SToIf qf
5 *tfetff it, 146 JIRT WI f"TyfTT T
ftfirr "RT | o TT «T"T 77 farftfcT »tNt
% SICT *pflr 350 ffepT qfeiin qq
frr=frrTTT tft faqr | 177 stfttfr
% *R£T it ~PT, 'FHT ITTT ~ *tftif “r*ra
*1?:fer37ftqTawrr*rsqsr”r fq rftsfli
3TO W tft TAft fa*o Ar fAjir “rrn qR
OHF faqi “TIGwr I ftftit tfFIpsra:
qqq ?tr~t fa™ A ¥ ¥ qr?: qtar sre
<q tfr spqfa it grr fait srrn %
*I<TWSIS ffeft 1 1 5 stfftff it a*
igtwHrr " Tg tft frq~tft stft*r, *ttftsrq %
SfR 1980 it SIRT §f tft
farfts Y%faqr~ qT fqqTT faqr
At tht | D grtft 4 2tfti? ssnft tft *m
st fsSRMt qis Y%qra wtsrq/swtqritq
% fat* qft |, tfk tftftsR % q'q¢RT

$ src: jpfr,» ~~
fAqTT fasrr ~t~tt iq 5 ?tftit 1. 65
qirlf ~q~ ~?2q qferq tft | 1

(q-) "qqq’r S~ tfteftit 2. 3 p~tft
tf ~q ft ~ qr ?q 7 783 yfa q’r

tfT  ~*cT farr tft qf<yeMnT
tft qf I fan 2r SWT 2192 trspf
tft srfrr tft tft ssros%*ft 1 2rg-
qt dfi-it, q*r 7 ft fq 2 r »Nf %
*Tke Inft |f  ffaqq srferqt qq fqcfi-
qQ:T*r q*r % faq | 1

Action taken on Civil and Criminal
cases pending in High Courts

3261. SHRI CHITTA MAHATA:

SHRI BAPUSAHEJB FARU-
LEKAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bo pleas-
ed to state:

(a) the number of pending cases of
the civil side and the criminal side in
each HigU Court fill June, 1981; and

(b) what steps Government propose
or taken to dispose of these cases ex-
peditiously?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Available information relating to the
pending cases on the civil side and the
criminal side in each High Court is
furnished in the Statement I.

(b) Steps taken to dispose of cases
expeditiously are furnished in the
Statement II.

Statement-1

Civil and Criminal cases pendiug in the High Courts as on 30-6-1981

Name of the High Court

Allahabad

Andhra Pradesh

Bombay (at.
Calcutta®.

Civil Cases Criminal
Cases

124225 21668

47”53 2508

68828 5078

79178 4648
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133
1 2 3

Delhi @ 29146 1841
Gauhati @ 6861 1524
Gujarat 185”5 3152
Himachal Pradesh . 5474 473
Jammu & Kashmir . 8953 1769
«Karnataka 77837 1380
Kerala 29837 2599
«Madhya Pradesh . 19792 6558
Madras . 63309 7487
Orissa 10213 %997
«Patna . 29387 11564
Punjab & Haryana . . 31646 3191

*Rajasthan . . . . . 18287 6474
Sikkim . . . . . . . . . . 37 5

@Cases pending as on 31-12-1980.

*Main cases only.

(c) Expediting and giving priority
to matters under certain Acts.

Statement II
(d) Grouping the matters arising
The following steps have been taken from Land Acquisition cases,
etc.

to reduce pendency in Courts :—
(1) The Code of Civil Procedure was Issue of New Gas Connections

amended in 1976 to abolish Letters
Patent Appeals from Judgement of 3262. SHé{}IIARSAT‘{{INATH SONKAR
Single Judge of the High Court )

SHRI R.L.P. VERMA :

in second appeal (vide section 100A).
Will the Minister of PETROLEUM

(2) The States and the Chief Justices CHEMICALS AND FERTILIZERS be
have been requested to adhere to pleased to state:
specified time schedules for sending L
their proposals for filling up the (a) whether it is a . fact that. a large
vacancies of the Judges posts. number of new gas connections were issued
recently pursuant to the promise nude

(3) The sanctioned strength of the Judges by him that one lakh connections would
! be given every year and 30 lakh

of the High Courts has been in-

creased. new  connections would be given
in  the course of the next three

years, besides locating a LPG plant in the

1st quarter of this year near Delhi with

2500 tonnes capacity;

(b) is it also a fact that a large number of

(4) Cases involving common questions
are being grouped together by several
High Courts.

(5) Apart from the above certain Hig}l people deposited security deposits with the
Courts are taking the following step gas dealers who are now being given excuses
for ensuring better disposal of cases : of different types such as shortage of

regular gas etc.;
(a) Fixing matters for hearing by & &

giving short returnable dates. (c) whether many people have regist-

. . . A ered for new connections and are awaitin
(b) Dispensing with printing. heir receipt in Delhi; and &
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(d) what action is being taken to supply 1. Expansion of crude stabilisation unit
gas through pipeline to deal with the long from 9 MTPA to 20 M TPA capacity
waiting list of L.P.G. ? at Uran with matching storage and

utilities {

THE MINISTER OF PETROLEUM,

CHEMICALS FERTILIZERS (SHRI P.C. 2. Expansion of present LPG  plant at
SETHI) :(a) In accordance with the decisi- Uran from 4 MM M3/d gas fractionat-
on taken in this Ministry to release new ing capacity to SMM M3/d capacity
cooking gas (LPG) connections from the with related utlities.

firt quarter ol 1981, the oil companies
have started releasing one lakh

LPG connections per month from March 3. In due course setting up of C2/G3
this year onwards. It is expected that a recovery plant frpm 8M"IM 3/d gas
total number of 12 lakh customers would at Uran with utilities.

be enrolled by the oil companies in the
period between the first quarter of 1981

and March 1982. It is proposed to release (©) and (d). The area of about 41 hec-
8 lakh LPG connections per annum in the tares adjacent to the present Uran site of
subsequenttwo years. As a part of the LPG ONGC falls within CIDGO’ reserved

marketing programme of the oil companies,
the Bharat Petroleum Corporation (BPCL)

has set up a bottling plant of 25,000

tonnes capacity in Shakurbasti near Delhi
which is expected to be commissioned

shortly.

territory for developing a Regional Park.
However, the pros and cons of allowing or
not allowing the use etc. of the area to
ONGC are under consideration.

(b) No, Sir.

(¢) A total number of about 4 lakh
applicants are in the waiting list for LPG
connections in Delhi- fa T

(d) There isno scheme at present under
the Ministry to supply LPG through
pipelines anywhere in the country.

3264. *TgpI?IT :
Allotment of Land for ONGC scheme A
held up q gl fa
3263. SHRI SHIBU SOREN :Will the
Minister of PETROLEUM CHEMI-
CAL AND FERTILIZERS be pleased to (*7 cef %  cfftR,
state: facl*Tt fjfaq faqt

(a) whether his attention has been drawn *tyrf | .
to the news appeared in the Statesman ’
dated nth July 1981 under the heading
“ Allotment ofland for ON GC scheme held

up”;
thi(sb;c&};‘ellé_ls the detailed description of W <r*ref Ifa $wr Aq—
A
(c) the reasons as to why this allotment srfaamf SPT fWaT

of land was held up and sftr gqfe ~t, »

(d) when this land is likely to be wt ‘
allotted?.

(it) IS
THE MINISTER OF PETROLEUM,

CHEMICALS  AND FERTILIZERS SITTH *TTA 3T §
(SHRI P.C. SETHI): (a) Yes, Sir.

(b) The scheme consists of : qrAtirf | ?
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‘X ’ J Z C"~ * 1 W | [ B . "

THm srh ttotV  («ft s*tm TO H3>) (*r) ~
1980—81 % fnTnf T A tTho «fto 3fto ftp? sft"T
A w T hiff 7TTT 37 T O 3Pk W A & —
A2 ) fVVRTj ASRTA

T ViZt I"XRT? (2)

fa~fa MINYTT  (4) Artrm METTT
* «TPV* TS Nt
FWT< terinr "HHT Tfferrar”®

(2) TTt® Tty sqV”rrarr
Ari=i fpNPI! N'r<te

o _

(v) fairr tot 1T (V) irY Ap: -jtoi ?r# if
faa737f JITT fIT"rf % OT fWnT ScTT™ if T#ft % 3RT SITIWT | ?fIT
~tosgMNTT ~ w 1 if ~rfr A~ ~ § w ft STRAT if qnr “cqr™JT

fatf* QITT if SH?R t8j t
3 *f, awrrfa, fteTrftrr Am -
fafw?r smrorsff # viftR- (*) TO Tt swif % 2TTn, JTfft-
m5ft qI"TTir fffAT if faaT*rf *mr mtt sfirTfft error sft ~ e if fa °
fw 3T s TT faff-i | 1 srfasra Tfr |

(*r) fa~ q’rVv % %rr (*T) TO 35 % T"PT,

*ffajciT ?ht srnnrq” gfasrrof ASTT; W *T*¥IVif fa-at SITT sfifTJrt

fatfm w v mfe % ff «ft sFTATTE *i 5T r 2TH5 2T *R*T
frq; str"t N sirra ir fAnT |; 2T
1~, faforar f*rm f% ~w Jf *rpf*
frir A A>q- AMtArereffir § ©)m - ) stfer if xffj- %
T 7 f"STHTftn ~ S5RPT » SR T
%t rr A rrirraT i “rtofsr
Al A it s*? faftnsr «arWE % qftfa«r*T. T sr 2\t 7~ t¢
sFsfa *mt "T"ft r TTenHU STTIBH TT™> («tl ) :
®pt A T i w>) *r*KT tffn"q'ET 1971-72

% 94.9 tffosn Nafr
*Tk<sTT Him * ATRAr % TafV SIWT *r>r S £UT | I 7
1974-75 V& 80 SMi?7Tn
326 5. «w> Tor Arfffr enrai qr stft fT"n 1 3
THIOT nftT *¥) 1974-7 5% TNTYT £ Tn W»T

% *rn?r "TTcR-

if fa Tttt T
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srm T |f NrAr-rr-Ar,  fawer (g-) " i979-80srk 1980-
Tch ArsrssraT, 81 sttot
sufe 1 fw hit | —
ol o 1979-80 1980-81
snfer . # 27.3 26.3
*rf . . . . 46.7 31.3
A . ¢ . . 30.7 33.3
W . 59.7 29.1
STTOx #or 63.2 52.7
o! . 26.3 o« 54.7
49.1 57.0
W < 43.6 58.1
hmh < . . . « 23.4 38.5
ITOIT . # 31.6 61.3
<F3Tt 29.2 47.8
36.6 57.3
*t| st m< <rf i s*ff< fan srerc —
TO0 (*to)
i. so fao ~rnr~rftaqf”rr to! 315.00
2. 8feT#~T 8. 00
3. 3721r 32q~f*?2ft% crn: 100.00
4. 3 MieT?; Merrr 3. 00
5 . 5PTt¥r to % Tf*r 7000.00
6. cTF4 % 3V ff-3 300.00
7. TOCTFT rfI"T 18.00
8(1) srt-2 7
( 3) tfttf q5t 5ffe-150fao *TTo 7600.00
(4) t"ToTR :-502ffcT i
(5) fk~t 3fter?ft-2"r

(e) fu» *(Wi</«K*ncft/12 spM ~rfoil % j
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Pithead stocks of coal and negotia-
tions for export

3266. SHEI RAM VILAS PASVVAN :
SHRIMATI MADHURI SINGH

Will the Minister of ENERGY be
pleased to state :

(a)  whether it is a fact that the pithed
stock of coal is more than 16 million tonnes
and that Govrnment are negotiating with
some countries for its export:

(b) if so, the quantity (with value) of the
coal presently being exported stating the
names of the importing countries ; and

(c) whether domestic need of coal in

various sectors such as industry power, etc.
is being fully met enabling the Govern-
ment to explore other markets for its export?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY SHRI
VIKRAM MAHAJAN) (a) to (c). The
present pithead stocks of coal in
the country are about 16-00 million
tonnes. A small quantity of 40,000 tonnes of
low v >Utile coal for which there is no
demand internally has Dbeen offered
for export in which some countries
have shown interest. MM TG through whom
the export will be canalised are tnegotiating
with the prospective, buyers but not firm
commitment has so far been made. Besides
this, small quantity of coal is exproted to
the negbouring countires, such as Bangla
desh, Nepal and Bhutan, who take coal
traditionally from India. The coal exported
ofthese countriesin AprilJune 8t was about
37000 tonnes (23000 tonnes to Bangladesh;
8000 tonnes to Nepal; and 6000 tonnes to
Bhutan). The value of the Goal exported
during April June is estimated at Rs. 125
lakhs. The current production with the
pithead stocks are adequate to take care
of the internal demand and coal which
is exported to traditional buyers will not
affect the internal coal availability.

Di(sipute between Coal companies
and State Electricity Boards over
Quality and” Price

3267. SHRI SAMAR MUKHERJEE:
Will the Minister of ENERGY be
pleased to state :

(a) what steps have been taken on the
dispute between Coal Companies and State
Electricity Boards over quality of coal and
coal prices ; and

(b) whether the Ministry of Energy have
drawn the attention of the Finance
Ministry in this regard ?

1903 <SAKA) Written Answers 142

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (@) Some
State  Electricity Boards have been
complaining  that coal of inferior
quality u being received by them from the
Coal suppliers. This has also relevance
to the problems expressed by State Electri-
city Boards in regard to payments made for
coal supplies. It has been decided that a
team consisting of representatives from
CEA and Coal India should go into these
aspects in detail and suggest appropriate
action for implementation. There has
been considerable improvement in the
overall coal supplies to the power station.

(b) No, Sir.

Difficulties faced by Alcohol Producing
Units

3268. SHRI CHRISTOPHER EKKA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the names of the main Alchol pro-
ducing States;

(b) whether Government are aware of
the fact that most of the Alcohol ’producing
units in various States are in grave crisis;

(c) if so, the reasons thereof; and

(d) the steps Government propose to
take for eliminating their difficulties ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) : (a) Maha-
rastra, Uttar Pradesh, Tamil Nadu,
Andhra Pradesh, Karnataka, Bihar,
Haryana and Punjab are the main alcohol
producing States.

(b) According to information received
from State Governments, the plant of
Alkali and Chemicals Corporation of
India at Rishra (West Bengal) was closed
down from 26th June 1981 mainly because
of non-availability of alcohol. There have
also been reports that the capacity utlili-
sation of alcohol based industries in deficit
States like West Bengal and Andhra Pra-
desh islow mainly due to inadequate avail-
ability of alcohol.

(¢) and (d). The current alcohol year
1980-81 (December-November) has been
a difficult year with the supply of alcohol
and molasses falling considerably short of
the demand. The Central Molasses Board
had estimated that, in the current alcohol
year, the availability of alcohol was likely
to be only 4200 lakh litres as ag&itust the
likely demand of 57x6 lakh, litres. The
State Governments were requested to
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increase the production of alochol by
(1) ensuring that all available molasses
was utilised (2). promoting the wuse of
Khandsari molasses for alcohol production
and (3) ensuring creation (by sugar facto-
ries) ofadequate and proper storage facilities
for molasses.

Government are making efforts to see
that the traditionally surplus States spare
the maximum possible quantities of alcohol
and molasses to deficit States. In order to
improve the availability of alcohol it has
been decided to permit actual industrial
users to import alcohol on the basis of
licences to be issued on a case to case basis.

Production of crude oil and gas by

3269. SHRIMATI SANYOGITA
RANE: Will the Minister of PETRO-
LUEM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the quantity of crude oil and gas
produced by the Oil and Natural Gas
Commission during 1979-80 and 1980-81;

(b) the amount paid a dividend and
royalty paid to the Union Government
during this period; and

(c) the profits earned by the ONGC
during the above period ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI):

(a) The quantity of crude oil and gas
produced by ONGC during 1979-80 and
1980-81 are as follows :—

1979-80 1980-81

Crude oil (MMT) . 9.J96 8-905

Gas (MCM) 1013-992 972-150

(b) The amount of dividend declared
by ONGC for the year 1979-80 is Rupees
19-95 crores and for the year 1980-81 is
Rupees 20- 37 crores (Provisional). The
amount of royalty paid to the Central
Government by ONGC for the year
1979-80 is Ruppees 13-57 crores and for
the year 1980-81 is Ruppees 17-84 crores.

(¢) ONGC earned a profit of Rupees
107- 23 crores (before tax) for the year
1979-80. In 1980-81 the profit is Rupee
46-57 crores (before tax-provisional).
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Written Answers 144

Progress Report on the Thai
Vaishet Fertilizer Plant

3270. Shri A. T. PatU : will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state :

(a) the present progress of the Ferti-
lizer Project of the Rashtriya Chemical
Fertilizer at Thal-Vaishet (Maharashtra);

(b) whether the progress is according to
the time-schedule envisaged in the origi-
nal plan;

(¢) whether there are any variations in
the plan and time-scheudle and if so,
what are the particulars, causes and
and consequences thereof; and

(d) action taken by Government (i)
to remove the causes and consequences of
variation in the plan and in its time-
schedule; and (i) to achieve speedier
implementation of the project and
maintenance of the time-schedule thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a) : The
land for the factory has been acquired.
Arrangements have been made for provi-
sion of infrastructure facilities like
water, power, railway siding, etc. Civil
works are in progress. Contracts for the
main plants like ammonia urea and steam
generation plants have been signed and
have become effective. The works
relating to off-sites and infrastructure are
progressing satisfactorily. In respect of
ammonia and urea plants, design and
procurement activities are proceeding as
per schedule.

(b) The schedule of completion of the
project is 45 months from the zero date.
The zero date for the ammonia plant is
January 15, 1981 and that for urea
plant is January 30, 1981. The pro-
gress of the project is according to the
time schedule.

(¢) No, Sir.

(d) The progress of the project is
closely monitored by the Government
with a view to taking appropriate steps
in case of any difficulties.

National Policy on Industrial Alcohol
For Alcohol Based Industry

3271. SHRI MUKUNDA MANDAL :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :
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(a) whether Government have any
national policy on industrial alcohol for
the alcohol based industries;

(b) if so, facts thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF PETROLEUM,

Use of Alcohol in Operating Automobiles

3272. SHRIMATI MADHURI SINGHj
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

are aware

(a) whether Government
has

of newspapers report that Brazil

CHEMICALS AND FERTILIZERS achieved success in operating automobiles
(SHRI P.C. SETHI) : (a) to (¢). The on alcohol:
Government are playing the role, on a ’
non-statutory basis, of a coordinating (b) if so, the details in this regard;

authority to ensure equitable distribution of
available alcohol and molasses amongst
all the States and Union Territories. In
discharging this role the Government are
assisted by a consultative body, the Central
Molasses Board, on which all the States
and Union Territories are repres-
ented. The Central molasses Board
meets at the beginning of the alcohol year
(December-November) and assess the
likely availability and requirements of

(c) whether Government propose to
increase alcohol production and adopt
alcohol programme in view of vast areas
under sugarcane cultivation in our country;

and |

(d) if so, the details thereof ?

alcohol/molasses in  different  States

and Union Territories. The THE MINISTER OF PETROLEUM,.
Working Group of the Central Molasses CHEMICALS AND FERTILIZERS
Board meets from time to time during the (SHRI P. C. SETHI) (a) and (b)
course of the alcohol year and reviews the Yes, Sir. It is reported that Brazil
trends of production, [availability and has replaced 17% of its consumption
demand, Based on these assessments of petrol with alcohol by successfully

inter-State allocations of Molasses and
alcohol are made. The Government have
been making efforts to see that the States
surplus in molasses/alcohol make avail-
able maximum quantities of molasses/
alcohol to deficit States.

The Government have been impressing
upon the States from time to time the need

to:—

@) maximise the production of alcohol

by ensuring that all available molasses,
including Khandsari molasses, is utilised,
for alcohol production, and by ensuring
creation, by sugar factories, of adequate
and proper storage facilities for molasses.

(i) strike a proper balance between

the demand for potable use and the demand
for industrial use so that revenue consi-
derations do not lead to the starvation of
the chemical industry.

introducing a country wide alcohol pro-
gramme by using a mixture of 20 %
alcohol with petrol as fuel in motor

vehicles.

(©) and (d). Various measures have been
taken by the Government to increase the
production of alcohol in the country.
However, the large scale increase in the
production of alcohol from agricultural
crops like sugar-cane involves problems re-
lating to efficient land-use, the competititon
between food crops and energy crops etc.
These aspects will have to be carefully,
looked into before any such steps are taken.
It is not considered possible to adopt an
alcohol programme at present in the
country due to the inadequate availability

of alcohol.

Offer of Drilling to Major Oil Com”"
panies

SHRI R.P. DAS: Will the Minister

. . 3273.

(iii) . replace multiple State Itvies on of PETROLEUM, CHEMICALS AND
a1§o.hol ll‘ke purchase tax, vend fee, ad- FERTILIZERS be pleased to state
ministrative charge, gallonage fee etc. by the reasons as to why most of the major

a single consolidated levy and in due
course bring down the rate of the
consolidated levy on industrial alcohol to
the level of sales tax rate on inter-State
sales of raw materials for industry.

oil companies have not found the offered
sites attractive enough for drilling ?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS

The Government are also promoting (SHRI P.C. SETHI) Negotiations
Research and Development efforts for the with oil companies are in progress.
It will not be in public interest

manufacture of alcohol from raw materials
other than molasses.

to disclose further details at this stage
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Demand of Power

3274. SHRI B. R. NAHATA:
SHRI DALBIR SINGH :

Will the Minister of ENERGY be
pleased to state;

(a) what was the demand or requirement
of power of each State during the last
five years and what was the assessment
of the Survey Committee Report for that
period ;

(b) what is the requirement of power
assessed for each State by power Survey
‘Committee for the next four years;

(c¢) has there been any Survey made by
other agencies of the Power requirement
by each State during 1981-82 to 1984-85;
if so, what is the difference between the
two Surveys and causes of the difference,
if any; and

(d) what are the principles on the basis
of which the requirement of a State is
assessed for power?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
The actual, State-wise demand for
power (in terms of energy) during the last
5 years and the assessment by the Qth
Annual Power Survey Committee for the
year 1976-77 and 10th Annual Power
Survey Committee for the years 1977*7®
-to 1980-81 are given in the statement laid
on the table of the House. [Placed, in
Library. See No. LT —2790/813]

(b) and (c). In formulating the Sixth

Plan, the Planning Commission estimated
the all-India consumption of electricity
in 1984-85 at 148 TWH. The Planning
Commission estimate was based on the
projected demand for power for various
consuming Sectors & was not done State-
wise. The State-wise, year wise figures
would be available when the 1ith Annual
Power Survey is completed.

The work of the 11th Annual Power
Survey is in an advanced stage and its
estimates of the demand for power for the
years 1981-82 to 1984-85 are likely to be
finalized shortly.

It may be pointed out that each State/
Union Territory has made its own projec-
tion of demand for power for vise by the
11 th Annual Power Survey. Some projec-
tions have also been made by independent
consultants for certain States. Although the
actual difference between the various
projections made would be available when
the report of nth Annual Power Survey
Committee is finalised and published, the
main reasons for the differences in projections,
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if any, are the assumptions made regarding
the growth of the economy, particularly
industrial production and the methodo-
logy adopted to project the demand.

(d) The requirements of power of the
various States/Union Territory in the
country are estimated on the basis
of detailed analysis of the consump-
tion trends in the various consuming
sectors. The  methodology presently
adopted for projecting the demand
in the short and medium term by the
Annual Power Survey Committees is a
combination of micro approach and the
end-use/trade trend techniques.

Remittances abroad by Foreign Drug
Companies

3275. SHRI RAVINDRA VARMA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) what are the yearly remittances
abroad by the foreign drug manufacturing
companies, with more than 26 per cent
foreign equity during the Fifth Five Year
Plan, company-wise; and

(b) what are the items foreign firms
are manufacturing or have manufactured
under explanation 2 of the IDR Act,
details of the same firm-wise; which are
the items subsequently licenced as Expan-
sion by the Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a)
Details of total yearly remittances abroad
on account of profit/dividend, technical
know-how fees and royalty made by
drug companies with more than 26%
foreign equity during the Fifth Five
Year Plan period are given in the State-
ment I.

(b) As per data made available by drug
companies in connection with regujarisa-
tion of excess production under the
1978 Drug Policy, it has been found that
some drug companies with more than
26% foreign equity have established
manu facture of certain bulk drugs under
Explan? tion 2 of Schedule I to the
I(D&R) Act. Details are given int he
Statement Annexure ‘B’. In the case of
M/s. E. Merck, M/s. Pfizer and M/s.
Richardson Hindustan, Letters of Intent
have subsequently issued in respect of
bulk drugs mentioned against these
companies in the Statement II.
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Remittances Abroad by Drug Companies with more than 26 per cont Foreign Equity during ths Fifth
Five Year Plan

4 (Figures in Rupees)
gures P
Sl. Name of the Company Remittances during
» No. 197475 1975-76 1976-77  1977-78 1978-79
1. Mijs. Roche Products
Lid. : . g 16,52,000 8,59,000 30,74,322  24,15,187 20,02,500
2, Mjs. Bochringer-Knoll
Ltd. T o .- 6,56,946 472,114  3,45,600
3. M/s. German Remedies
. (I Ld. ... N.A. N.A. 316529 426379 . 4,58,328
4. MiJs. Nicholas Labs.
Ltd. . . 8 .. " 50 11,73,687 6,92,652
5. M]/s. Johnson & John-
son Ltd. . . . not 421,000 13,96,600 18,40,191 11,54,250
6. M/s. The Boots Co.(I)
Lud. . . . 72,000 8,74,000  6,75,000 10,53,473  13,80,135
7. M/s. Richardson Hin-
dustan Ltd. . . 8,99,000 - 14,13,602 14,42,397 14,85,000
8, M/s. Cyanamid (I)
Ltd. .+« 1I0,03,000  1,35000  77,14,907 5592016  47,87,474
9. M]s. Searle (I) Ltd. . dq %10,10,000 2,50,087 4,80,480 4,05,000
10. M}s. Sandoz (I) Ltd. . .. 25,86,000 11,46,173 11,81,250
11. M/s. Glaxo Laborato-
ries . q 3 . ap 62,84,000 86,44,134 131,33,107 120,82,500
, 12. M/s. Wyeth Laboratories 8,16,000 4,45,000 11,12,876 17,29,753 10,98,900
13. M/s. Pfizer Ltd. . 18,71,000  15,60,000  94,85,567 16g,61,765 45,36,000
14. M/s. Organon (I) Ltd, 4,30,000 4,30,000 6,57:319 6,03,653 o
15. M/s. Curewell . - - . .. 2,02,125 "o
16. M/s. Ciba-Geigy 40,50,000  11,53,000  34,17,60B  36,12,375  54,18,558
17. M/s. Duphar Interfran N.A. N.A. 2,53,791 2,209,500 1,50,532
18. M/s. Anglo French
Drug Co. (Eastern)
Ltd, i 1 J v 1,000 89,023  2,22,547 ¥
19. M/s. Rallis (I) Litd. N.A. N.A. 12,22,249 13,62,122 1,16,519
20. M/s. Reckitt & Colman
NEYSIEH. o 3 ; N.A. N.A.  16,40,625  16,40,625 9,35,156
21. M/s. Cibatul . 0 N.A. N.A. oo L
22. M/s. Bayer (I) Ltd. o 1,000 23,28,117 35,78,867 46,54,022
23- M/s. Wander Ltd. . 1 bo 47,254 6,897 45,000

1
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Name of the Company
1974-75

M/s. Burroughs Wel-
come .

M/s. Hoechst Phar-
maceuticals

M/s. Warner Hindustan
Ltd. 7,52,000
M/s. Alkali & Chemi-
cal Corpn. of India

Ltd. 25,90,000

M/s. Uni-Sankyo Ltd.

M/s. Whiffens Ltd. 31,000

M/s. Geoffrey Manners
M/s.

M/s.

May & Baker
Synbiotics Ltd.

M/s. Parke Davis
M/s. E. Merck (I) Pvt.
Ltd. R
M/s. Merck Sharp &

Dohme of India 9,63,000
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(Figures in Rupees)

Remittances during

1975-76

3,91,000

9,48,000

6,59,000

8,20,000

9,49,000

1,34,000

Statement— II

Name of the Company

M/s. E. Merck (I) Pvt. Ltd.

M/s. Pfizer

M/s. Bayer (I) Ltd.

M/s. Burroughs Wellcome Ltd.

M/s. Ciba-Geigy of India Ltd.

M/s. Hoechst Pharmaceuticals

M/s. Parke Davis (I) Ltd.

M/s. Cyanamid

v¥*a; ril W r\;

M/s. Richardson Hindustan

1976-77 1977-78 1978-79
33.20.234 13.83.509

20,35,666 20,43,072 20,43,072
19,92,443 28,02,107 19,63,819
54,30,148 17.55.364 44,60,674
19.58*%

19.757 38,550 93,523
20,32,347 22,98,758 22,68,000
i,35.000 2,25,000

49,66,610 42,45.213 50,12,500-
3.17,580 3,52,770 3,07.470
k

12,25,704 22,34,844 8,91,000

Name of the bulk drug for captive con-

—

sumption

3

. Vit. K-4 Oil Soluble
. Vit. K-4 water

1. Banminth (Morantel Tartrate)

E I VR

. Badionol Substance
. Detigen Substance
. Incidal

. Diphenyl Hydenton
. Allopurinol

. Testosterone
. Testosterone Valerianate

. Quinine Salt of Analgin
. Calcium Salt of Analgin

. Bromodiphen Hydramine

. Trihexyphenydlyl
. Disophelnol

. Thymol
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10. M/s. Merck Sharp & Dohme

11. M/s. Rallis (I) Ltd.

12. M/s. Searle (I) Ltd.

13. M/s. Bohringer-Knoll Ltd.

14. M/s. Dupher Interfran

Effect of delay in taking decision in
selecting sites f>r Six Fertilizer Plants

3276. SHRI N. E. HORO: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that the delay
in taking a decision regarding the loca-
tion of six gas-based fertilizer plants and
the laying of pipelines for transportation
of gas has resulted in a huge escalation;
and

(b) if so, the details regarding the In-
quiry Committee’s report, if any, sub-
mitted to Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) and (b). Itis not
“V'rreet to say that there is delay in taking
a decision about the location of six gas-
based fertilizer plants and the laying of
pipeline for transportation of gas and this
has resulted in a huge escalation of cost.
Site _Selection Committees have been
appointed to recommend optimum loca-
tions of the proposed plants and opti-
mum alignment of the pipeline to carry
gas to these plants. The reports of the
Committees are expected to be submitted
soon and Government decision would be
taken thereafter.
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1. Cyproheptamine

. Liver Concentrate
Iron Dextran

. Dextran

. Hydluronidase

ENERR

1. Haloperidol
. Mestranol
. Amino phydine

w N

1. Leptazol

Octinum

. Soventol

. Multifungin Substance
. Priatan substance

. L-Ephedrine

. Glybenclamide

N UL ph WN

1. Neo-Ferrum Concentrate
. Neo-Ferrum Powder
3. Todine concentrate

N

Direct dialing from Kishanganj to
Patna

3277. SHRIMATI KISHORI SINHA:
Will the Minister of COMMUNICATIONS
be pleased to stat'*’

(a) whether it is a fact that there is no
direct dialing from Kishanganj to Patna;

(b) whether any generator has been
installed at Kishanganj as electricity is
not available there;

(c) whether the generator is not used
due to non-availability of Generator ope-
rator; and

(d) whether this is the reason for not
having direct dialing from Kishanganj to
Patna?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON)
(a) Yes, Sir.

(b) and (c). Standby generator is avail-
able at Kishaganj and it is used when
mains power supply fails.

(d) No, Sir.
Setting up T.V. Centre at Ahmedabad
rfu*™ m K -lek e 0]

3278. SHRI R. P. GAEKWAD: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) the progress so far made in setting
up a new T.V. centre at Ahmedabad;

(b) when the construction of the T.V.
Centre at Ahmedabad will be completed
in view of the fact that the site has already
been acquired and the transmitters and
associated equipments have been ordered
in March, 1980;

(c) whether orders for the Studio Video
equipments have been placed; and

(d) details of the various stages of im-
plementation of thg  project ?
L]

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : (a) The site for the
TV Centre lias been taken over on 20th
January, 1981 except for a small portion
measuring 1600 sq. mtr. approximately,
which is expected to be handed over by
the State Government shortly. Building
estimates are being sanctioned. Order
for transmitter and studio equipments
has been placed.

(b) Ahmedabad T.V. Centre is expected
to be operationalised by 1983-84.

(¢) Yes, Sir.

(d) Action has been completed in respect
of the following:—

(1) Allocation of funds in the Plan.

(2) Sanction of the EFC/PIB for the
entire scope of work.

(3) Administrative approval and ex-
penditure sanction.

(4) Site selection, acquisition etc. (as
replied in part (a) of the question)

The estimates of civil works are under

consideration and order for tower is yet
to be placed.

Profit by LPG Distributors from each
cylinder

3279. SHRI AJOY BISWAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) margin of profit eramed by the
L.P.G. distributor from each cylinder;

(b) the highest number of customers’
enrolment permissible to each distributor;
and

(c) steps taken to cheok the maximum
possible number ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI) <+ (a) The gross
margin allowed by way of dealer com-
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mission to the LPG distributors per cy-
linder of 15 Kg., 14.2 Kg. and 12.8 Kg.
is Rs. 3.62 on a uniform basis.

_ (b) and (c). The ceiling per distributor
is applicable on refill sales basis. As per
guidelines provided by the Government,
the refill sales limits have been fixed as
under —

* No. of
M arket Refills/
Month
Bombay . . . . 6,000
D e lh i ..4,000
Other cities with population
over 10 lakhs . . . 3,500
Cities with population between
2 lalhs and 10 lakhs . 3,000
Other places . . . 2,500

The cooperative societies have Dbeen
exempted from these ceilings. The Oil comp-
anies have been asked to take away the
excess customers in the phased manner from
those distributors whose refill sales are in
excess of the ceiling.

Solar or Wind Power for Telecommuni-
cation installations in Rural Areas

3280. SHRIMATI PRAMILA DAND-
AVATE:
SHRIMATI KISHORI SINHA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whetner there is any proposal to use
more S >ar or wind peiwer for the energy
requirements of telecommunication install-
ations in the rural areas: and

(b) ifso, the details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATONS
(SHRI KARTIK OKOAN) (a) Yes, Sir.

(b) For Multi-Access Rural Radio Tele-

phone schemes, some of the locations in
Godhra, Mahsana, Bhind, Imphal,
Banda and Agartala areas do not have any
arrangement of commercial power supply.
At these stations use of non-conventional
power sources like Photovoltaic Solar. Panels
Wind Generators has been envisaged.
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Study undertaken by settin% up
Energy Projects by World Bank

«3281. SHRI KUSUMA KRISHNA
M URTHY:Will the Minister of ENERGY
be pleased to state:

(a) whether the World Bank team has
undertaken studies in U.P. and other
States on the setting up of energy projects
in rural areas;

(b) if so, whether they have made any
recommendations in the matter and
specified any projects to be set up; and

(¢) whether the World Bank would
provide any financial assistance in the
setting up of those projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Two Credit
Agreements have so far been concluded
between the Govt, of India and the World
Bank (International Development Asso-
ciation) for funding certain rural electri-
fication programmes in the country being
financed by the Rural Electrification Cor-
poration. Negotiations for a third Credit
for rural electrification programmes are
presently in progress. As in the case of
the first two Credits, for the third Credit
also a World Bank appraisal team has
und ertaken field visits in selected areas
covered by the rural electrification pro-
jects financed by the Rural Electrification
Corporation in certain States including
Uttar Pradesh, as a part of its appraisal
work.

(b) and (¢). Details of the rural elec-

trification scheme to be taken up in the
third Credit and the financial assistance
involved would be available only after
negotiations are concluded.

Issue of Telephone Directory in
Greater Bombay

3282. SHRI G. M. BANATWALLA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) when were the telephone directories
for Greater Bombay last issued;

(b) the reasons for the non-issue of re-
cent uptodate telephone directory for
Greater Bombay causing a lot of hardships
to subscribers; and

(c) steps being taken to ensure expedi-
tious issue of uptodate directory and the
time by which the new directory is ex-
pected to be issued ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The English Telephone Directory
for Bombay was pulished in Sept. 1979.
Supplements were brought out in Ja-
nuary, July and December, 1980. The
Hindi Telephone Directory was published
in December, 1980.

(b) The reasons for non-issue of re-
cent uptodate English directory were (i)
delay in the supply of printing paper;
(ii)) delay in finalising new contract with
the computer Agency.

(c) Now that the supply of printing
paper has been finalised and the contract
with the Computer Agency has also been
finalised, the English directory Is likely to
be printed by March ’82 and the Hindi
Directory by April’ 82.

Production of L.P.G.

3283. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the annual production of liquified
petroleum gas in the country at present;

(b) the total number of consumers

to whom the L.P.G. is being supplied
at present;

(c) the total number of consumers
listed for new connections as on 31st March,
1981; and

(d) the steps taken by Government
recently to increase the production of
L.P.G. to meet the demand °?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI)s (a) The present
production of Liquified Petroleum Gas
(LPG) in the country is about 4 lakh
tonnes.

) and (c). There are about 35 lakh
registered customers at present. The
information regarding the number of ap-
plicants for LPG connections as on
31-3-81 is not readily available. How-
ever, the number of applicants as on
31-12-1980 was about 37 lakhs.

(d) About 5 lakh tonnes of LPG is ex
pected to be additionally available from
the Uran Plant of the Oil and Natural
Gas Commission (ONGC.), and the
Mathura and Koyali refineries by 1982-83.
Besides the LPG Extraction plant of the
Oil India Limited in Assam is expected
to produce another 60,000 tonnes by
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1984-85. There would be additional pro-
duction of LPG in some of the refineries
after their expansion. The availability
of LPG is thus expected to increase subs-
tantially in the coming years.

DVC’s time Schedule for Panchet

Hill 2nd Unit

3284. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the DVC’s
time schedule for the Panchet hill 2nd
Unit has been upset; and

(b) if so, the reasons therefor ?
THE

THE
(SHRI

MINISTER OF STATE IN
MINISTRY OF ENERGY
VIKRAM MAHAJAN): (a) and
(b). The Panchet Hill Pumped Storage
Scheme involves the manufacture of
reversible turbines. In view of the spe-
cialised nature of the equipment orders
were placed on a foreign firm. The
foreign firm agreed to undertake the model
tests to prove the satisfactory performance
of the equipment. Unfortunately, the
model tests have not been successful. A
second model test has been carried out by
the manufacturer, and its results are
awaited. This has resulted in a slight
delay in the commissioning of the project.
There has ~1v' been problems relating to

acquisition of land which has upset the
schedule of commissioning.
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Expansion of Oil Refinery in Haldia

0387. PROF. SATYAGOPAL MIS-
RA: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether there is any proposal under
the active consideration of Government
of India to expand the Oil Refinery o
Haldia during the Sixth Plan period; and

(b) if so, the details thereof ?

THE MINISTER OF STATE INTHE
MINISTRY OF PFTROLEUM, CHE-
MICALS AND FERTILIZERS
DALBIR SINGH) : (a) and vb). The ex-
pansion project of Haldia Refinery 1
been included in the Sixth Five Year-flan.
10 C has been asked to revise the feasibility
report as submitted by them for carrying
out certain  modifications. lins is
awaited. The details of Haldia Refinery
expansion project will be known after
finalisation oF the feasibility report.

Aid by world Bank lor Godavari
O ffshore Project

3288. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) what is the outcome of the negotia-
tions with the World Bank for aid for the
Godavari off-shore project; and

.(b) what are die details of the project
and the likely availability of crude from
this  project?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The appraisal
of the proposed project by the World
Bank team is still to be done and negotia-
tions for assistance from World Bank group
for this project will depend on the out-
come of the appraisal.

(b) Assistance of the World Bank Is
being sought of upto US $ 120 million to
execute part of the programme for further
seismic surveys and exploratory drilling
in the onshore and offshore areas of the
Godavari-Krishna Basin so as to determine
the hydrocarbon potential of the basin.
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Stagnation of [Industrial workers of
of Telecom. Factories and organisation

3290. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether he is aware that a large
number of industrial workers both in the
Telecom. Factories and Telecom. Organisa-
tion have to retire in their recruitment cadrc
and without a single promotion in their
service career and since here is no channel
of advancing further, a large number of
industrial workers have been stagnating
at the maximum; and

(b) if so, what steps have been taken
in this matter?
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$1® 1i
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and (b).
Recruitment in the industrial establiriunents
of Telecom. Factories and Telcoin.
Organisation is normally made in the un-
skilled grade and the posts in semi-skilled,
skilled and highly skilled grades are filled
up by promotion, subject to the workers
concerned passing the prescriljed trade
test. Only a small percentage of workers
have reached the maximum of the scale
of pay in their recuritment cadre and they
could not be promoted to the next grade
mostly because of not passing  tfie
prescribed trade test or being unfit.
Hum k]

50 new Coal Mining Projects in jeopardy

3291. PROF. AIJIT
HTA: Will the Minister of ENERGY

be pleased to state:

(a) whether it is a fact that more than
fifty new coal mining projects are in jeo-
pardy because ofthe non-fulfilment of the
Planning Commission’s commitment to
meet the financial constraints;

(b) ifso, details thereofstating the names
ofthe States in which these new coal mining
projects were proposed to be taken; and

(c) reasons for the non-fulfilment of the
Planning Commission commitment and its
likely impact on the targeted coal produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRA M ~ AHA.IAN) : (a) to
(c). The question of allocation
of additional funds for development of
coal mines is under the consideration of
Government . The impact of this on the
different projects can be determined only
after a final decision has been taken by
Government.
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Allotment of Gas Agencies and Petrol
Pumps in Madhya Pradesh

3293. SHRI ARVIND N£TAM: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state: .

(a) how many persons be’onging to
Scheduled Cas,te«/Schedu'ed Tribe* have
been provided with ‘Gas Agencies’ and ‘Petrol
Pumps’ in Madhya Pradesh (district-wise)
during last three years;

(b) .how many applications are still under
the consideration of Government; and

(c) the details thereof, particularly names
of candidates and places of agencies?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) One
retail outlet dealership at Malaj-

khand in Balaghat district and two
cooking gas distributorships one each at
Bhopal and Betul were awarded to the
candidates belonging to Scheduled Castes/
Scheduled Tribes community in Madhya
Pradesh in the last three years The party
at Betul has reportedly backed out in July,
1981.

(b) and (c). Selection of dealers in res-
pect offive cooking gas agencies and one
retail outlet dealership for the under-
mentioned locations under SC/ST category
is in progreat.

Cooking gas Retail outlet

Indore . . . Misrod (Bhopal)
Bhopal (2)
Bhilai

Jabalpur

Since selection is-.yetlo be made, it may not
possible to [give details regarding names of
candidates at this stage.

Effect of Inferior Coal on Output of
Bhatinda Thermal Project

3294. SHRI R.L. BHATIA : Will the
Minister of ENERGY be pleased to state :

(a) whether the supply of inferior coal
in big chunks, at times even three metres
long, has not only lowered the output of
the Bhatinda Thermal Project but also

1903 (SAKA)
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pushed up maintenance costs and lowered
the life expectancy of the plant; and

(b) if so, the action which Government
propose to take to save the plant from
impending ruination and to raise the
output ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN) : (a) The Punjab State
Electricity Board have brought to the notice
of the Government that the Bhatinda
Thermal Power Station has been receiving
inferior coal in big chunks resulting in the
choking of the gratings of the coal handling
plant affecting the performance of the
plant.

(b) Ajoint team comprising of represen-
tatives from the Department of Coal India
Ltd. and .Central Electricity Authority
was deputed to look into the problems of
coal supplies both in respect of quantity
and quality.

The Joint Team visited the power
station last month and recommended,
inter alia, that a system ofjoint sampling
of coal by the representatives of the power
stations and the coal suppliers be introduced
at the point of unloading of coal stocks.
Appropriate action is being taken in con-
sultation with the power station authorities
and others concerned.

Coal mined by Coal India during last
three  years

3295. SHRI DALBIR SINGH : Will
the Minister Of ENERGY be pleased to

state

(a) what is the quantum of coal mined
by Coal India Limited during the last
three years from Madhya Pradesh Coal
mines, how much coal,out of the coal mi-
ned was utilised in Madhya Pradesh and
for what purpose;

(b) what are the grade* of coal available
in Madhya Pradesh, what are their uses
and how much of it is being transported
and to what extent; and

(c) what was the target of coal produc-
tion during these three years of each mine
in Madhya Pradesh and whbat was the
achievement ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) and (b).
The required information is given below :
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(Figures in million fonnes)
Year Targetof  Quantum  Portion * Purpose for which used
pro- of coal of coal
duction from mined from mined in
CIL mines CIL mines M.P.
inM.P. in M.P, utilised in
M.P.
itself
78-79 22° 68 22- §6 7-62 Power generation, steel making;
cement,  textiles, rayons,
79-80 24' 21 24 81 8-25  paper and other item of
manufacture ; brick burning
Bo-B1 26-01 25°93 B-50
(b) Nen coking coal (Grades A to Fi: indicated above. The coal is transported
um coking coal (washery gmde 11); by rail, road, consumers own wagons, belt
semi coking ( I/II) and a smsll conveyors and by ro ys. Modewise
quantity of low volatile coal are available transport during the last 3 years is as
in M.P., which arc used for the purposes follows 1
(Figures in Million tonnes)
Year By rail By road  Consumers  Belt Ropewavs Total
own conveyors
wagons
1978-79 . 1520 209 248 106 o'B6 21+ 78
1979-80 5 16- 24 422 214 "2 o- 86 24 68
1980-81 . 16- 86 404 1" 04 1- 50 o By 26 11

—— - ——

Invitation of Tenders for Oil Drillings

3296. SHRI RAJESH PILOT : Will
the Minister of PETROLEUM, CHEMI-
c:Ast LS AND FERTILIZERS be pleased

te @

(a) whether  Government  recently
invited global tenders for off-shore and
geaeral oil drillings;

{b) if s0, what relaxations or new condi-
tions have been introduced now as com-
pared to the earlier arcas;

(c) what has been the response so far
and it compares with earlier responses;
and

(d) is it not possible to put a larger
number of ics with ONGC team at
tﬂﬁt?ne and hasten up the import cuts in
oil ?*

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) : (a) Yes, Sir.

(b) and (c). Negotiations are at present
in progress and it would not be in public
interest to disclose details, at this stage.

(d) ONGC will be fully and effectively
awsociated with any arrangements that

may be made.
Enquiry Aguinst AIR Officials Explo-
iting Artistes
3297. SHR1 RAJESH KUMAR

SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the Press Report
(Pioneer dated 14th July, 1981) hi hit-
ing the modus ndi of the AIR
Officials in exploiting the artistes and [their
involvement in other crimes such as
corruption  and bribery; and

b} if so, reaction of ]
()d ction Government with
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THE MINISTER OF
INFORMATION AND BROAD-
CASTING (SHRI VASANT SATHE):

(a) Yes, Sir.

(b) An Officer of the level of Deputy

Director General has been asked to conduct

the matter.

a fact finding enquiry into
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Growth of Drug Industry

3299. SHRI RATANSINH RAJDA
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state

(a) whether it is a fact that all sectors
of the drug industry have been unJformity
critical of D/ug Price Control Order, 1979;

(b) whether it is also « fact thct policies
of Government have siirucd the growth
of the Indian Pharmaceutical Industry;

(¢) whether Government have so far
not taken note of the protests lodged by
the drug industry; if so, the“reasons there-
for; and

. .

for the
formulations are themselves price-contro-

to

(d) what

Written Answers

action,
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if any, Govemmeut

propose to take to revive and cncouragc

the growth of the drug industry in

country ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-

and formulations. All the
wliich are specified in the First and Second
Schedule and are by and large required
of price-controlled

production

CALS AND FERTILIZERS
DALBIR SINGH) (a) The
(Prices Control) Order,

(SHRI
Drugs
1979, provides

for rationalisation of prices of bulk drugs
bulk drugs

lled. The Order also limits mark-ups on

formulations, to 40% on Category 1
55% on Category II and 100% on
Category III formulations. The remain-

ing formulations are not price-controlled-

The objective of this order is to make

available essential and

allowing, at

returns to the

drug prices, those affected by
ponded differently
manufacturers
price revisions

asked for their review

moved the

(Prices Control) Order,

(b) No, Sir.

(c) to (d).

the public a
die same

manufacturers.

courts against

time

to it.

have

implemented

life-saving drugs
reasonable prices wliile
reasonable
As a result
of price fixation/revision under the Order,

prices of some drugs have increased whereas

those of some others have decreased.
Since the order has no commitment to
maintaining status quo in the prevailing

it have res-

While many

the

made under it, some have

these

fixations/revisions and the

1979,

for which there is
a provision in the Order, and a few have
price
Drug
itseU.

The protest received from

Industry Associations as well as individual

drug manufacturers concerning new Drug

Policy were found to be without any basis

and justification. The

production

of

important drugs have registered increase

during

1980-81 as compared to

1979-80

as nay be_seen from the following Tabic ;
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SI. Name ofthe bulk drug

I. Penicillin

3. Streptom ycin

SEPTEMBER 8, 1981

3. Chloramphenicol Powder
4- Tetracycline Hydrochloride
5. Oxyteracycline

6. Ampicillin Trihydrate/Anhydrous

7- Erythrom ycin

8. Doxycycline
9. Sulphamcthoxazole
10. Phthalyl Sulphathiazole
11.
1a. Oxyphenylbutazone
13- Ethambutol Hd.
14. Chlorpropamde

15- Piperazine & its salts - .

Opening of New Post Offices In
Tribal Areas of Rajasthan

3300. SHRI JATI NARAIN ROAT

Will the Minister of COMMUNICAT-
IONS be pleased to state the names of
tribal places in the Rajasthan State
where new Post Offices are likely to be

opened during the' Sixth Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA TIONS
(SHRI KARTIK ORAON) : It is not
passible at  this stage to state he
names of all the tribal villages in
Raja.rthan State where new post offices
are likely to be opened during the Sixth
Plan period. Opening of post offices in
rural areas including the tribal areas are
processed continuously by the Postal
authorities in a circle and post offices are
opened a* and when proposal* are found
justified as per the prescribed norm* and
opening is possible within the Annual
Pfan targets.
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Unit Production

1979-80 1980-81

MMU 326-96 *+ 396.51
Tonne 220- 16 227-33
Tonne 89 92 125-84
Tonne 14109 166 85
Tonne 113 96 109 83
Tonne r6-76 43 38
Tonne 23 06 . 3o
(Provisional)
Tonne I* =5 2- 22
Tonne 48 04 154'47
Tonne 15' 16 31 40
Tonne 592-t8 781 86
Tonne 48 13 62- 14
Tonne 24- 26 35’ 06
Tonne ii -83 «5 96
Tonne
109-81 122'39

Money Spent on_Contitraction of
Haldia Fertilizer Plant

3301. SHRI NARAYAN CHOUBEY :
Will the Minister of PETTROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether there is a plant at Haldia
for the production of fertilizer;

(b) when was it completed;

(c) what has been the expenditure for
its construction;

(d) total number of employees in the
factory; and

(e) amount spent by Government -so
far a* salaries, DA, Bonus and other
allowances to the employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM CHEMI-
CALS AND FERTILIZERS (SHRI

DALBIR SINGH) : (a) Yes, Sir.

(*) The mechanical erection of the
plan' was completed in November, igtg.
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The plant «s expected to go into commer-
cial production with effect from 1-4-1982.

(c) The expenditure \»pto June, 1981
on the construction of the plant, has bre*.
of Rs. 239- 5 crores.

(d) The total number of employees in
the factory is 1701.

(e) Tire total amount spent on salaries,
DA, Bonus and other allowances to the
employees upto July, 19®1 is *s- 9°5' &9
lakhs.

Import of Man-made Fibres

3303. SHRI B.K. NAIR Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased

to state : .

fa) the quan ity of man made fibres
imported duiing the last three years ; the
foreign exchange expended on thisaccoui.t ;
the comparating-wise unit prices of the
imported and Indian varicity;

(b) the total installed capacity for this
manufacture in this country; the capital
involved; Its utilisation percentage
during the period—iwhdther more capacity
is being created;

(¢) whether the imports could have
__been avoided if not, under what conditions;

(d) what steps are being taken to see
that the existing capacity is fully utilised
and the product made available to the
users at economic price; and

(e) whether Government propose to
see that dumping of the material from
abroad is barred completely ?

THE MINISTER OF PE'TROLEUM,
CHEMICALS AND FERTILIZERS
(SHRIP. C.SEHIT) : (a) and <b). In-
formation i» being collected and will be
laid on the Table of the House.

(c) Demand for man-mf.de fibres
exceeded their domestic availability, so
that the gap had to be filled through
imports.

/d) The existing capacity of most of
the man-made fibre plants is by ard large
being fully utilised. There is no price
control on synthetic fibres.

(e) The man-made fibres world demand/
supply situation issusceptible to sudden
changes; customs duties are intended to
provide adequste protection to domestic
producers.
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Provision of Electricity in Praihaat

Vihar
3303. SHRI BHEEKHABHAI
Will the Minister of ENERGY be pleased
to state :
(a) latest position in regard to the

provision of electricity in Prashant Vihar,
a residential colony developed by D.D.A;

(b) whether electric connections have
been provided to the residents of the above
colony;

(¢) if so, details thereof and
reasons for the delay; and

if not,

(d) the date by which electric connections
will be provided to the residents of the
above colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) The
general electrification scheme including
provision of streetlighting in respect of
Prashant Vihar was released by DESU on
17th January, 1981 on receipt of necessary
payment towards its estimated cost from
D.D.A. The work for electrification in
‘A’, IV & ‘C’ blocks is likely to be com-
pleted by end of October, 1981. There-
after electric connections would be given
to the prospective consumers in these
blocks on completion of usual commercial
formalities. In blocks D & E, DESU
proposes to carry out general electrificat
ion in a progressive manner by the end of
1982 depending upon the progreess of
building construction activities.

(b) to (d). Since the colony has yet to
I e electrified, permanent electric connect-
ions are not feasible for the time being.
* owever temporary connections for
fonstruetion purposes are given by DESU
on a specific request and on usual terms and
conditions. Permanent electric connect-
ions could be given in a particular block on
completion of general electrification work
in that block.

3304. mtera
qf aft gVl ft: :
(q:) 28 1981 § 30
1981 feft
ir 9 u7fi<D>fr % efe-

v frn”fr faram

qsuf
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Purchase of 0£f-Shore Supply Ships

3305. SHRI JAGDISH TYTLER
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government are consider-
ing the purchase of twenty-one (21) off-
shore supply ships for the Oil and Natural
Gas Commission (ONGC);

(b) if so, whether Government have
considered using of indigenous talent for
the manufacture of the required ships;

(c¢) if so, whether Government had
considered a joint venture with the
Shipping Corporation of India and the
ONGC for the operation of these ships;
and

(d) the details of this transaction for
the purchase ofships from the international
market ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRIP.C. SETHI) t (a) Yes, Sir. Sanction
for purchase of 24 supply ships has been
given to ONGC.

(b) Yes, Sir.
(¢) Yes, Sir.

(d) It is proposed to obtain 4 new or
second hand vessels for immediate delivery
through open tender from international
market. Restare to be manufactured both
athome and abroad to meet the operational
requirements.

Election Commission _decision
on various Congress Parties

3306. SHRI NAVIN RAVANI : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state : *

(a) whether it is a fact that the Election
Commission has declared its decision for
a Real Congress in favour of Congress (I);

(b) if so the details of the said decision ;

(c) action taken by Government to
implement the decision; and

action taken by Government to
hand over the charges of various Congress
offices to Congress (I) keeping in view the
said decision ?



ilji
THE MINISTER OF LAW,JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR) (a) An extract
from the order ofthe Chief Election
& (b) Commissioner dated the 23rd July,
1981 in the matter of Indian
Congress is given below :—

National

“l hold that—

(i) the group led by Smt. Indira Gandhi
as its President and known by
the name Indian National
Congress (I) shall be recognised for
the purpose of the symbols Order
as the Indian National Congress,
a recognised national party ;

(ii) the symbol “Hand” shall continue to
be the reserved symbol for the said
party  unless the party applies
for the revival of the frozen symbol
“Calf and Cow” ; and

(iii) the group in the Indian National
Congress led by Shri  Devraj Urs &
known by the name Indian National
Congress (U), shall be de-recognis-
ed. The said party shall however
have the liberty to approach the
Commission for recognition with a
different name and style and ifsuch
application is made, the same shall be
considered on its merits under
the Symbols Order.”

(c) & (d) The decision of the
ssion constitutes a direcion to the Return-
ing Officer for the purpose of rule 10
of the Conduct of Election Rules, 1971 >
and it is binding upon the Returning offi-
cer under that rule. The implementa-
tion of the decision does not involved
the taking ofany action by Government.

Commi-

Agreement with Foreign Oil
Companies for exploration

of oil
3307. SHRI RAM SINGH YADAV :
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state :

(a) how many foreign oil companies have
offered themselves to work in collaboration
in oil exploration and production in the
country ; and

(b) whether Government have accepted
their offers for the purpose ; if so, for how
many companies the acceptance has been
given by the Government ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI);(a) and (b) It will not
be in public interest to disclosc details at
this stage as the negotiations are in progress.
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Post  Office at Taladiha Village
of Midnapur District in West
Bengal

3310. SHRISUDHIR KUMAR GIRI
Wulthe Minister of COMMUNICATIONS
be pleased to state

(a) whether Government are aware that
the people of Taladiha village of Midnapore
district in West Bengal are facing difficulties
in the absence of a post office ;

(b) in view of this, whether Government
propose opening a post office in the said
village ;

(c) if so, when and the details thereof;
and

BHADRA 17,
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(d) ifnot the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) to (d)
A representation for opening a post office
at village Taladiha in Midnapore Distrct
has been received. The feasibility of
providing a post office there is wunder
examination and a deision in
the matter will be taken duri n
the current year.

Manufactureof Elactrionic Instrum en

3311. SHRIPRATAP BHANU SHAR-
MA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Indian Telephone Indus-
tries have started the manufacturing of
electronic telephone instruments ;

(b) ifso, the details thereofand capacity
per annum ; and

(c) when these new instruments will be
available to subscribers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI KARTIK ORAON) : (a) No,
Sir.
(b) and (c). Does not arise.
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Evaluation of Programmes Telecast
by Delhi Doordarshan

3313. SHRI RASHEED MASOOD :
Will thr Minister of INFORMATION
AND BROADCASTING be pleased to
state .o

(a) whether Government have evalua-
ted the programmes being telecast by
Doordarshan, Delhi with a view to seeing
their utility or otherwise in meeting its
social responsibilities, entertainment and
educating the people ; .

(b) ifso, details therof ; and

(c) the measures proposed to be taken
.by Government to fill the gaps, if any to
make it an effective medium to fulfil its
objectivt ?

SEPTEMBER 8, 1981
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : (a) to (¢) Yes, Sir.
There is an Awudience Research Unit
functioning at Doordarshan Kendra,
Delhi which undertakes studies/surveys,
with a view to organising quantitative
feed-back and qualitative assessment of
specific programmes. During the last two
years, 16 studies/surveys have been conduc-
ted by the Audience Research Unit or
Delhi Kendra.

Programmes of Doordarshan Kendras
are periodically reviewed for effecting im-
provements and making appropriate chan-
ges. This is a continuous effort.

Separate Bench of Allahabad High
Court in Western U.P.

3314. SHRI ATAL BIIIARI VAJ-
PAYEE :
SHRI SURAJ BRAN :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether his attention has been drawn
to the demand for separate Bench of the
Allahabad High Court in Western U.P. ;
and

(b) AGovernment’s reaction and action
taken m this regard ?

THE MINISTER OF LAW,JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR) : (a) Yes, Sir.

(b) The Government of India have set
up a three member Commission to consider
all aspects arising out of the demand for
constitution of a Bench for the western
districts of Uttar Pradesh and the various
aspects of the recommendation made
by the State Government in this regard.
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Sanction of Petro-Chemicals Industry

3316. SHRI XAVIER ARAKAL
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state :

(a)» how many new petro-cheniical in-
dustries have recently been sanctioned,
at what cost, where and when ;

(b) when will these new industries start
production and the names of the products,
their quantity and exchange value, if
any ; and

(c) why the Aromatics unit of Cochin
Refinery 1S delayed?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI*. (a) and (b)
Information regarding letters of intent/
industrial licences issued Tor petrochemical
industries during January-August
1981 is being compiled and will laid on
the Tabic of the House;

(e) The Cochin Refineries Limited is
preparing a feasibility report which will
be examined expeditiously on receipt.

Excessive Imports of Drugs

3317. SHRI PIUS TIRKEY :Will the
Ministerof PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state

(a) whether it is a fact that large scale
oversized import plans for drugs had been
formulated by Government in the past for
canalised items at the instance of CPC ;

(b) whether such import plans have re-
sulted into huge stock inventories of un-
sold drugs with CPC ; and

(e) if so, what is the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALIIIR SINGH): (a) Canalised drugitems
are allowed to be imported by the Govern-
ment canalising agency, namely, CPC,
after taking into account the estimated
demand of various drugs in the country
and their indigenous availability. In
addition to this the CPC can also import
(upto a co-tain percentage of the import
authorised by the Government for each
item) additional quantities of critical
items according to its own judgement for
the maintenance of adequate buffer
stocks.

(b) and (c). Some times due to reasons
of unexpectedly slow lifting or non-lifting
of the canalised items allocated to actual
users, CPC has had to carry inventories of
such drugs. However, in such cases reme-
dial measures are taken to liquidate the
inventories.
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Construction of Auto Exchange at
Sambalpur

3319. DR. KRUPASINDHU BHOI
Will the Minister of COMMUNICATION
be pleased to state

(a) the reasons for delay in inviting ten-
ders for construction of autocxchangc
at Sambalpur even after making Budget
provision for the same ; and

(b) when the construction work is likely
to commence and what is the target date
fixed for completion of construction o f
auto-ojcchange at Sambalpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) There
is no abnormal delay in issue of N.L.T.
although minor delay liasoccurred in fina-
lising the working drawings.

(b) The construction work is likely to
commence in December, 1981 and will be
complet* d in about 18 months time.
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Output of Bulk Drugs

3320. SHRI GEORGE FERNAN-
DES : Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) what is the output of bulk drugs
during the last five years ;

(b) whether the gap between the demand
and supply of bulk drugs has widened du-
ring these five years ;

(c) if so, the details thereof ; and

(d) whether Government have plans to
export bulk drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH) (a) Value of pro-
duction of bulk drugs in India during
last five years was as follows

Rs./crores
Value of
Production
Year of bulk
drugs
19T76-TT oo 150
19777 8 e 164
19787 9 e 200
1979-80 ... 226
1980-81 et 240

(b) From the total value of imports of
drugs during the last five years in die con-
text of increase in prices, increase in po-
pulation, demand and coverage, the gap
has not widened significantly.

(c¢) Docs not rise.

(d) Out of the total exports of drugs
& pharmaceuticals (including fine che-
micals), the bulk items account for over
10%. Incentives are available for export
performance including those of bulk drugs.
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RCCCptiOH ofTrivandrum Tele- (b) No, Sir. The Project is being execu-
vision ted by the Orissa Government.

3322. PROF. P.J. KURIEN : Will (c) Yes, Sir. A small amount of Rs. 16*00

the Minister of INFORMATION AND lakhs is to be contributed by the Govern-

BROADCASTING be pleased to state : ment of Orissa towards its share of expen-

diture on water courses.
(a) the total area in sq. kilometres in-
cluding sea where there is proper reception (d) June, 1985.
from Trivandrum television transmitter;

(b) the area in the sea where there is Statement
proper reception ;

(c) the consequent percentage of energy Year Amount reim-
loss and fiscal loss due to the wastage of bursed to Orissa
television waves in the sea ; Government

(d) which is a convenient place in Kerala
for installing the transmitter so that Tri- R
vandrum is also well within the reception s
and at the_ same time wastage of energy 1974-75 ) ) ) 1.01.23.000-00
to the sea is avoided ; and

1975-76 . . 1,10,00,000 00

(e) in that case the additional area in
Keralg which will be brought under proper 1976-77 ) ) 1,21,00,000-00
reception ?

THE MINISTER OF INFORMATION 1977-78 ’ ’ 3,73,84,190-00
AND BROADCASTING (SHRI VASANT
SATHE) : (a) to (e). The TV Centre at 1978-79 ’ ’ 3,60,00,000 00
Trivandrum 1is being set up under the B
“Scheme for setting up of TV. Centres at 1979-80 ’ ’ 2,50,00,000-00
State capitals” in phases depending upon ;
availability ofresources. The total service 1980-81 ’ ’ 4,50,00,001-00
area of Trivandrum trasmitter is 14,800 1981-82 87.47.569 00
sq. kms. (Upto June, 1981)
The transmitting antena for Trivandrum
has been specially designed to minimise
radiation ofenergy towards the sea in accor- T
dance with the standard practice for service otal 22,53,54,760.00
to coastal towns.
Assistance for Poteru Project in
f sk
Koraput, Orissa Tt~
SPTFTt 51 zftarTT
3323. SHRI MANMOHAN TUDU:
Will the Minister of SUPPLY & REHABI-
LITATION be pleased to state : 3324. :oArr

(a) the total amount of Central assis-
tance has been given for the implemen- AT
tation of Poteru Project in Koraput district
of Orissa so far (year-wise) ;

(b) whether Government have a propo- WRtir5TA qr fawrc
sal to handover that projectto the Govern-
ment of Orissa ; Tt 1 ?
(c) whether Government of Orissa is
also giving financial aid to this project
apart from alloting land etc ; and *5*%1 sftT  STOITWT (sft
(d) the expected time of the completion ms) : 1Ir W1
jf this project ? A % 3R A fTO
THE MINISTRY OF STATE OF faqTw t ISR CPfw r
THE MINISTRY OF SUPPLY AND .
REHABILITATION (SHRIBHAGWAT trfArri sNff wn

JHA AZAD)j (a) A statement is laid on N
the Table of the House. tffacr | 1
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Appointment of a Group to suggest
Ways to reduce the Prices of Drugs

+ 3325. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM, CHEM I-
CALS AND FERTILIZERS be pleased to
state:

» (a) whether any Group was appointed
by the Planning Commission to examine
and suggest the ways to reduce the price
of drugs;

(b) ifso, when this Group was appointed;
and

(c) whether its report has been received
by the Government and if so, the details
,, thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS. (SHRI
DALBIR SINGH): (a) to (c¢). No,
Sir. Government have, however,
constituted an inter-M inisterial Task
Force in December 1980 to study the
existing policies on pricing, production
etc. of drugs and suggest measures for
maximising production, economies of
scale etc. Planning Commission is also
represented in the said Task Force.

The Task Force is yet to finalize its report.
Film on ‘Gandhi’

3326. SHRI R. N. RAKESH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

A

(a) whether Government have confirmed
the facts in connection with the film on
Gandhi which are under shooting or ex-
hibition at present in which Gandhiji
is introduced to Gokhle in 1915 (Gandhiji
had met Gokhle in 1909) and Nehru met

. Candhiji for the first time in 1916 during
Lucknow Congress but the film shows (in
shot No. 37) Nehru standing with Sardar
Patel receiving Gandhi in 1915 at Bombay
Port; and

(b) whether Government have ascetrai-
ned the facts in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE) (a) and
(b). The film s a fictionalised
biography of Mahatma Gandhi, seeking
principally to carry the message of his life
to countries outside India. It is not possible
to compress the life of Gandhiji and all
events and persons, with whom was associa-
ted, in a film of 3 hours duration. A number
of character ¢ though promient and well-
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known in India, had to be excluded and
certain departures made from history
with a view to hightening the intended
effect.

Additional Revenue due to price hike
in petroleum products

3327. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of PETROL-
EUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the additional revenue raised through
hike in price of petroleum products; and

(b) the percentage of extra resources to
be used for oil exploration programmes and
for their expansion?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) ; (a) As
a result of revision in the price
of crude oil, there is a burden of Rs. 1070
crores per annum on the Oil Industry.
Accordingly the prices of petroleum produ-
cts have been raised suitably.

(b) With the increase in the price of
crude oil both ONGC and OIL will have
additional internal resources of Rs. 2185
crores and Rs. 287 crores respectively. By
and large, this will help to meet their
revised plan outlays.

Operation of drug companies in small
Scale sector

3328. SHRI ARJUN SETHI: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether there are some foreign drug
companies operating in India in small
scale sector;

(b) if so, the details of ten foreign com-
panies which are operating in small scale
sector at the commencement of new Drug
Policy and ;

(c) the measures taken by Government to
see that no foreign company functions in
small scale in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH) ; (a) and (b).
Only companies with direct
foreign equity exceeding 40% are considered
foreign companies under the new Drug
Policy and the foreign Exchange Regula-
tion Act.



199 Written Answers

Presumably, the reference is to foreign
companies which have been operating
in the country as non-DGTD units
because either they were in the small
scale sector or because they were not
covered by the provisions of the Industries
(Development & Regulation) Act. There
were eight of them at the time of announce-

ment of the new Drug Policy. They are
as follows *

1. M/s. C.E. Fulford

2. M/s. Nicholas of India Ltd.

3. M/s. G.W. Carnrick

4. M/s. Cooper Labs.

5. M/s. John Wyeth & Brothers
6. M/s. Grove Products .
7. M/s. May & Baker (I) Ltd.
8. M/s. Wyeth (I) Ltd.

Their present status is indicated below

The company at SI. No. (1) above, is
engaged in making drug formulations and
lias submitted a scheme to bring down
its foreign equity to 40% whereby it will
become an Indian company.

The company at SI. No. above, which
was an Indian branch ofNicholas (I) U.K.,
has been taken over by Indian Schering
and is now known as Nicholas Lab. India
Ltd. This is now an Indian company.

M/s. G.W. Carnrick Co. at SI. No. 3
above a e engaged only in formulation
activity under loan licences. This company
has since Indianised.

Companies at SI. Nos. 4 to 6 above are
not producing any item themselves but
get them manufactured under loan licence
and other arrangements with other compan-
ies. The comapanies at SI. Nos. 4 and 6
are reported to have been since wound up.

The company at SI. No. 7 above was
earlier a trading company. Now die
position is that May & Baker Ltd., a
branch of the U.K. company was taken over
by May & Baker India Pvt. Ltd. which
has been converted into a public limited
company and now is known as May &
Baker India Ltd., a foreign company in
the organised sector.

M/s. Wyeth (India) Pvt. Ltd., mentioned
at S.No. 8 above do not have any manu-
facturing activity of their own. The main
business of this hrm was to provide factories
on rental basis for the manufacture of
drugs and pharmaceuticals and formu-.
lation*. M/i. Wyeth International Ltd.
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a division of American Home Products
have proposed the restructuring and
unification  of companies operating
India with the Wyeth name into a single
entity. This would cover the cmpany at
S. No. § .also.

(@] The Government’s policy in the
matter as already enunciated in para 23
of the new Drug Policy statement laid on
the Table of the Rajya Sabha on 24-4-1978,
is that the small scale scetor will be prohi-
bited area for foreign companies.

Allotment of Land to Adivasis/Weaker
Landless Families under Dandakara"
nya Project

3329. SHRI ARJUN SETHI: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) what are the details regarding
the number of Adivasis and other weaker
landless families in addition to the dis-
placed persons who have been allotted land
and given financial assistance under the
Dandakaranya Project upto the end of
March, 1980;

(b) whether some cases or complaints
have been received by Government re-
garding the disparity in giving loans and
other facilities between the displaced per-
sons and the Adiavasi families; and

(c) if so, the details theretof ?

THE MINISTER OF SUPPLY AND
STATE IN THE MINISTRY OF RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) 4,161 tribal families
have been settled upto March, 1980 on
31,265 acres of reclaimed land de-released
by the Dandakarnaya Project to the Go-
vernments of Orissa and Madhya Pradesh

(b) Yes, Sir.

(¢) The State Governments have asked
for an upward revision of the quantum of
assistance for tribals from Rs. 3500/- per
family to Rs. 6200/- per family. This is
under examination of the Government of
India.

Discovery of New oil Reserve in Assam

3330. SHRI SUBHAS CHANDRA
BOSE ALLURI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that new oil
reserves have been found in Asam; and

(b) if *o, the details thereof ?



«

20r1 Written Answers BHADRA 17,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). Oil
and Natural Gas Commission have dis-
covered small quantities of thick oil in
Barak Structure in Assam. In addition,

0Oil India Limited have discovered oil in

the Bogapani area. They produce about
75 KLs. of oil per day during prodution,
testing.

Issue of Instructions fer Economy
in use of Staff Cars

3331. SHRI JANARDHANA
POOJARY: Will the Minister  of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased to state:

(a) whether his Ministry have issued any
instructions to various Central Ministries to
use staff cars sparingly so as to reduce
consumption of petrol;

(b) if so, the details thereof; and

(c) petrol wused by the Ministries,
Ministry-wise during 1980 and first two
quarter? of the current year ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. 'SETHI): (a) Yes, Sir.

(b) In 1979, the Department of Petro-
leum had advised the Ministries/Depart-
ments of the Central Government, State
Governments and Public Sector Under-
takings to effect savings in consumption of
petrol in their staff cars.

(¢) The consumption of petrol in the
Ministries is governed by the budgetary
provision made each year for the purchase
offuel. Collection of information, on the
desired lines will involve considerable
time and labour which may not be com-
mensurate with the purpose propossed to
be achieved.

Production at Talcher, Fertilizer Plant

SHRI K. P. SINGH DEO
Minister of PETROLEUM,
FERTILIZERS

3332.
Will the
CHEMICALS AND
be pleased to state:

(a) whether Talcher Fertilizer Plant of
Orissa has achieved its target in the pro-
duction of fertilizers in 1980-81;

(b) if so, the total quantities offertilizers
expected to be produced at Talcher Fer-
tilizer Plant of Orissa in 1981-82; and

(c) the progress made so far to achieve
the target in that fertilizer plant ?
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THE MINISTER OF STATE IN THE
MTNISTPY OF PFTROLFUM, CHE-
MICAL AND FERTILIZERS, (SHRI
DALBIR SINGH): (a) No, Sir.

(b) It is expected that the Talcher
Fertilizer Plant would produce 69,000
tonnes of Nitrogen in the year 1981-82.

(c) After the plant went into commercial
production from November 1980, certain
equipment problems have been faced.
Remedial measures have been initiated
for over-coming these problems.

Opening of dispensaries at various
P&T Stations

3333. SHRI MANMOHAN TUDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Post and Tele-
graph dispensaries opened at various Post
and Telegraph stations;

(b) the number of new dispensa is for
the employees of the P&T Department
proposed to be opened in 1981-82;

(c) whether any such Post and Tele-
graph  Department dispensary is pro-
posed to be opened in Orissa; and

(d) if so, the details about the places
these will be located and the progress made
so far for the implementation of the pro-
posals ?

THE MINISTER OF STATE
IN THE MINISTRY OF CO-
MMUNICATIONS (SHRI KARTIK
ORAON): (a) 49.

(b) Opening of P& T dispensaries is not
a Plan Scheme and therefore no targets
have been laid down for opening of dis-
pensaries every year. An additional
P&T dispensary has been sanctioned at
Jaipur in July, 1981 and the same is ex-
pected to be opened during 1981-82.

(¢) No, Sir.

(d) Does not arise.

Setting up a Bench of Calcutta High
Court in Andamans

3334. SHRI MANORANJAN BHAKTA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a; whether it is a fact that a large
number of writ petitions against the A&N
Administration arc pending in the Calcutta
High Court and due to communication
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problems, the A&N Administration is
facing a lot of problems;

(b) if so, whether Government have
received requests for having a permanent
Bench of Calcutta High Court similar
like Goa, at Port Blair, if so, what action’
Government propose to take;

(c) whether in the meantime Govern-

mcnt pro to transfer all the writ cases

(;m:mt Court at Port Blair for
speedy disposal; and

(d) whether A&N Administration have
requested for approval of Government
of India for appointment of legal retainers,
if yes, what action has been taken ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER) : (a) Yes, Sir.
According to the information received from
Andaman and Nicobar Islands Adminis-
tration, 133 writs are pending against the
Administration in the Calcutta High
Court.

(b) Demands have been made for
having a permanent Bench of the Calcutta
High Court at Port Blair. The matter has
been considered. The workload from
A&N Islands does not justify a permanent
Bench at Port Blair. However, the Cal-
cutta High Court has agreed to send
Division Benches in Circuit to Port Blair
frequently.

(c) The question of transfer of writ
petitions has also been taken up with
the Calcutta High €Court who are consi-
dering the matter.

(d) Yes, Sir. No decision has yet been
taken by the Central Government in the
matter.

International Commercial borrowing

for Hydro Projects

3335. SHRI K. MALLANNA: Will
the Minister of ENERGY be pleased to
state:

(a) whether  Government propose to
resort to international commercial
borrowing to finance hvdro-electric pro-
jects; and

{b) whether any working group on
en was appointed by Government
to identify projects which need foreign
consultants for investigation work and
speedy completion of such projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) : (a) and (b).
g:& offer ro ? r::;mpreh};mm:i financial

age for funding the hydro power
sector  has been gcccwcdyf‘rom the
Canadian Government. The offer includes

a component of soft loan, financing by
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the Export Development Corporation,
and the possibility of raising money fro--
Canadian commercial banks
decision is yet to be taken in this regard.

Soviet E“!n explohing Damuda
Coking 1 Deposit in Jharia

3336. SHRI K. MALLANNA: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the Soviet °

Union has agreed to assist India in ex-
ploiting the wvast Damuda coking coal
deposit in Jharia Coalfields; and

(b) If so, the details regarding the ,

agreement and whether some technical-
know-how has also been made available
to assist India in this field ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY  (SHRI
VIKRAM MAHAJAN) : Sa.} and (b).
The Soviet Union has agreed to prepare
a Detailed Feasibility Report for the ex-
ploitation of the Damuda Coking Coal
deposits in Jharia field. The Soviet ex-
perts are expected in India around Octo-
ber/November, 1981.
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35cff I

Glut in Sindri Fertilizer Plant

3338. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news item
captioned ‘Sindri Fertilizer Unit faces
glut’ Published in the “Economic Times”
dated 20th June, 1981;

(b) if so, the reasons of the glut; and

(c) the remedial measures taken and the
results thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) and (c). There has been no glut of
two lakh tonnes of fertilizers as alleged
in the report. There was a build up of
inventory during April-May 1981 due to
inadequate availability of railway wagons.
Special efforts were made to obtain
wagons and the inventory was reduced to
about 22,009 tonnes by the end of June.
The level is not considered abnormal.

iff SToT Si?*T>T *m?T
*TT?faiTT H»T<TT
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Remuneration Drawn by Executives
of Bata India Limited

3340. SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) the member of executives of Messrs.
Bata India Limited, Calcutta who are
drawing monthly remuneration of Rs.
5000/- and above (inclusive of pay, allow*
ances, perks etc.); and

(b) how many of them are not having
Indian nationality and the period of their
tenure in India ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI-
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P. SHIV SHANKAR): (a) It is presumed
that the Hon’ble Member desires to have
information on the number (not member)
of Executives of M/s. Bata India Limited
who are drawing monthly remuneration
of Rs. 5000/- and above. According to
the information furnished under section
217(2A) of the Companies Act, 1956 by
the company in its Annual Report, 1980,
there were 54 employees in this category.

(b) There are presently 4 employees not
having Indian nationality and their tenure
is as under :—-

1. Mr. D.M. Marchant 5 years from
i-5%>979-

2. Mr. P.T.J. Kannapen 5 years from
1-1-1981.

3. Mr. T.A. Kemps 3 years from

3-6-1979.

4. Dr. Z. Kotasck 3 years from

17-6-1979.

Power Projects of Orissa Sanctioned

3341. SHRI HARIHAR SOREN s
Will the Minister of ENERGY be pleased
to state :

(a) the power projects of Orissa which
received techno-economic sanction during
the year 1980-81;

mm

8, 1981

(b) the names of the power projects of
Orissa which are likely to be given techno-
economic sanction during the current
financial year; ani

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) During
the year 1980-81 the Central Electricity
Authority accorded techno-economic
clearance to the Hirakund III and the
Upper  Kolab Extension hydro-power
generation projects, subject to environ-
mental clearance.

(b) At present the following three
generation schemes are under techno-
economic examination with  Central
Electricity = Authority.

1. Balimcla Stage-II hydro-electric

project;

2. Rengali Stage-II  hydro-electric

project;
3. Bhimkund Multipurpose project
4. Potteru Hydel Scheme.

(c) Details are given in the annexed
Statement.

Statement

Details of Projects Techno Economically cleared by CEA during 1980-81

A. Name of the Project

Hydro : Hirakund III . .

Upper Kolab Extension

Cost Capacity
(Rs. crores) (MW)
>597 37-5
18-62 8o- 0

Details of Projects presently under Techno Economic Examination with CEA

B. Name of the Project

Balimcla St. II
Rengali St. 1II
Bhimkund Multipuroose project

Potteru small Hydcl Scheme

Total installed Estimated cost

capacity (Rs. in lakhs.)
2x60-120 2021
3x5°-f5° 2713
6x115+3x16-738 30410

G 557
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Priority im providing Electricity to the prajects in underdeveloped areas
Villages in Hilly areas which include hilly arcas on concessional
termes.

3342. SHRI HARTHAR SOREN: Will
the Minister of ENERGY be pleased to
state:

(a) whether Government have a proposal
to give top priority to providing electricity
to the villages situated in the hilly areas in
various States;

(b) if 8o, the number of such villages in
the hilly areas of Keonjhar district of Orissa
identified for giving electricity during the
6th Plan period: and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) In
order to remove the regional imba-
lances and promoting rural electrifica-
tion activities in the backward areas in-
cluding hilly areas, a national programme
of Minimum Needs has been undertaken
to supplement resources of the States. The
Rural Electrification Corporation has
been providing financial assistance for

(b) and (¢). There are 2009 vlilages in
Keonjhar district in Orissa of which 771
have been electrified upto the end of March
1981. During the Sixth Plan perjgd 1985, a
target of electrification of 13,199 vi
including 4,386 villages to be coyered under
the Revised Minimum Needs Programme
has been fixed for the entire State of Orissa.
Rural Electrification  Corporation has
sanctioned 14 projects upto the end
July, 1981 in Keonjhar District, These
projects on completion over the tﬂ}bd
as envisaged under each project provide
for extension of electricity in 1,017 villages
of which 277 villages have already been
electrified. The remaining 740 villages
under REC financed projects are
to be electrified during the Sixth Plan
Period. Besides, REC will congider sanction-
ing more projects as may be formulated and
sponsored by the Orissa State Electricity
Board for clectrification of additional
villages in Keonjhar district during the
Sixth Plan period.

Details of the projects sanctioned by
REC in Keonjhar district are indicated in
the statement,

Statement

Details of rural elsctzfication projects sanctionad in Keonjhar district of Orissa upto the end of Fuly, 1981

b R.EC.
sL Name of scheme Loan Amount  No. of No. of
No. (Block/Tehsil) (Rs.in lakhs)  villages villages
covered clectrified
as on 31-3-81

1. Hatadihi 40+ 690 88 67
2, Bariha Patna 28 417 54 54
3. Bansapal 31917 50 32
4. Telkoi : : 37° 925 67 33
5. Harish Chandrapur 35 509 8y 65
6. Sadar Jhumpara 78 795 141 ..
7. Saharpada 36- 048 114 26
8. Chatgaon 65972 B85

9. Joda 76+ 931 110

10. Keonjhar 12256 g

11, Joda Jhumoura 33 765 58

12. Kdonjhar 145 220 - v

13, Anandpur 37° 148 90 N

14. Ghasi Para 30-296 73 s

ToraL 6go- 889 1017 a7y
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Tatas Offer for setting up Gas Based
Fertilizers plants

3343. SHRI B. V. DESAI: Will the
Ministerof PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Tatas’ have
also applied for the a setting up ofa Bombay
based high gas fertilizer plant which
the Government are going to set up in
Rajasthan/M. P./U. P. in the Sixth Five
Year Plan;

(b) if so, whether the Tata have sub-
mitted a concrete proposal to Government
for putting up plant in U. P. etc. %

(c¢) ifso, whether Government have taken
a decision in regard to granting of permis-
sion to them ; and

(d) if so, what are the other parties who
have applied for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,CHEMI-
CALS AND FERTILIZERS (SHRI
DAIBLR SINGH): (a): M/s Tata
Chemicals Limited have shown interest
in setting up a gas-based fertilizer plant
in Uttar Pradesh.

(b) and (d). No concrete proposal
supported by Techno-Economic Feasibili-
ty Report has so far been received from any
party including Tatas for putting up a
gas based fertilizer plant.

(¢) The question does not arise.

Issue of Industrial Licences to Drug
Firms

3344. SHRI B. V. DESAI: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether in an apparent bid to stimu-
late investments in the crucial field of drugs
pending applications for industrial licences
are being cleared expeditiously;

(b) whether itis a fact that large number
of applications were received by the end
of May, 1981 and only 10 applications
were cleared upto June, 1981; and

(c) the main reasons for the delay and
how many applications have so far been
received and what are the steps being
taken to dispose of all the applications
received up till July, 1981 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

SEPTEMBER 8, 1981
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(b) No, Sir. During the period January
to May, 1981, 25 Industrial Licence appli-
cations for the manufacture of drug items
were received. The position of disposal of
these applications as on 3oth June, 1981
is as under

i) Applications considered by the
appropriate Approval Committees
& decisions taken ;

ii) Applications considered by this
Ministry and comments sent
to the Secretariat for Industrial
Approvals (Deptt. of Industrial
Development) but were to be con-
sidered by the concerned Ap-
proval Gonmmittce;

in') Applications at various stages of
processing.

(Out of six applications mentioned at
(i) and (iii) above, comments on five
have been sent to the SIA and the
appropriate Approval Committees have
since taken decisions thereon).

(¢) During June and July, 1981 13
more Industrial Licence applications have
been received and out of these, 10 have
already been processed and comments
sent to the SIA for being placed before the
Approval Committees for consideration.
The Committee have already considered 9
of these applications. The remaining three
applications’are at various stages of proces-
sing in this Ministry.

Wherever information necessary for the
examination of the application has been
submitted by the party, steps are taken to
complete the examination and submit the
comments to the SIA within the time
prescribed under the procedure. Generally,
the applications are being disposed off
within the stipulated time limit.

Proposal by West Germany and Italy
for providing Telephone
Instruments

3345. SHRI B.V. DESAI : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that West Germany
and Italy have placed proposals before the
telephone industries in providing telephone
instruments ;

(b) if so, whether any final decision in
this regard between both the countries
has been reached ;

(¢) if so, whether any agreement has
been signed ; and
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(d) ifso, the details of the same and what

are the prices that have been agreed upon
by both the countries ?

THE MINISTER OF STATE
IN THE MINISTRY OF CMOMUNI-
CATIONS (SHRI KARTIK ORAON) s
(a) M/s. FACE Standard of Italy and
M/s. Siemens of Federal Republic of
Germany have submitted tenders for the
transfer of technology and know-how
for manufacture of telephone instruments
of modern design in response to the Notice
Inviting Tenders which was issued by
Indian Telephone Industries Ltd. (I.T.I.)
for manufacture of such instruments suit-
able for use in the Indian network, in
the two factories of ITI at Naini and
Bangalore.

(b) Final selection of the collaborator
is to be made shortly.

(¢) No, Sir.
(d) Does not arise.

Opening of Telephone Exchange in
N.W. Circle

3346. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the names of the telephone exchanges
in North West Circle (State-wise) which
have been sanctioned during the year
1980-81 and 1981-82 at the current financial
year upto 15h August, 1981;

(b) the names of those which have
since been opened in each  State
constituting the circle;

(¢) the names of those which have still
to be opened and have been held up for
want of stores/staff (separately for each
category); and

(d) the likely date by which each of
them would be opened ?

THE MINISTER OF STATE
IN THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(@) The corrigendum to the question
aslung for information for 1980-81 also,
has been received late. Additional in-
formation will be collected and placed on
the table of the house. The reply to the
question related to period 1981-82 (upto
15-8-81) only.
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Haryana : 1. Matheri, 2. Massana.
Himachal Pradesh : —«Nil
Punjab :— 1. Bhagasar, 2. Mudhir, 3.

Sattiala, 4. Virk, 5.
Nagar, 6. Taragarh, 7.
Kahnuwan.

(b) None of the exchanges referred
to at (a) above has been opened yet.

(c) New exchanges approved earlier
but have still to be opened for want of
stores:—«

Haryana . . Nil

Himachal Pradesh 1. Baldwara.

. Sahu.

. Kuthera.
. Lehri Saril.

. Jagitnagar.
. Chirgaon.
. Nirmand.

X NN AW

. Sairi.

Punjab . . . 1. Jogiana.

. Urang.

. Tallewal.

. Babera. N

. Dakala.;

. Ganguwal.

. Gulzarpur.

. Hathoor.

. Kala Affgana.
. Parowal.

—
SR 2 TN B NENY N NI )

. Jaitosarja.

—
N

. Wadala Danger.

—
w

. Kacha Pacca.
. Shah Bazpur.

—
-

(d) Lead time between sanction of the
proposal and opening of exchange is about
24 months. These excahanges are to be
supplied by the I.T.I. and will be pro-
gressively opened upto March, 1983 sub-
ject to receipt of stores.

Remuneration Paid to Post Offices
for Savings Bank Work 1

3347. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM -
MUNICATIONS be pleased to state:

(a) whether Post Offices are getting
any remuneration from the Government
for carrying in the SAVINGS BANK
work regarding the collection of small
savings in the country;

%>,V. 1)Vi * .

(b) if so, the nature of the remuneration

received by the Post Offices;
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(c) how does it compare with the cost

enhanced by the Banks for the collection
of the similar amounts;

(d) whether Government propose en-
suring that the amount of remuneration
paid to the staff in the bank and the post

offices for similar or identical work is the
same; and

(e) ifnot, die reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

TIONS (SHRI KARTIK ORAON)
(a) Yes, Sir.

(b) The remuneration is by way of a
reimbursement of cost incurred by P & T
Department in the shape of an average rate

per transaction of Savings Bank and
Savings Certificate.

(¢) Information on die cost per tran-
saction of Banks is not available.

(d) and (e). Savings Bank work is done
by post offices along with their odier work,
by common categories of staff. Their pay
is prescribed by the Central Government.
Savings Bank work cannot be isolated for
the purpose of pay determination. There-
fore, there is no scope for comparison of
pay in Banks and the pay for officials doing
Savings Bank w.irk in post offices.

Report of Sarin Committee

3348. PROF.
PARASHAR SHRI MOOL CHAND
DAGA Will the Minister of COMM UNI-
CATIONS be pleased to state:

(a) whether die Sarin Committee set
up by Government to look into the deterio-
ration of telecom, services has submitted
any interim report or made any recommen-

dation to Government for improvement in
these services;

(b) if so, a brief outline of die report
alongwith the recommendations made ;
(c) if not, die likely date by which die
Committee is expected to submit the report
alongwith the date on which it was set up

and the period by which it has been asked to
submit the report ; and

(d) the names of members and number of
sittings held by this Committe alongwith
the places at which the meetings have been
held and the expenditure incurred thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. The Committee has submitted
two interim reports.

SEPTEMBER 8 1981
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(b) The first interim report contains
recommendations about steps to be taken
for improvement in telecommunication
services while the second interim report is
about manufacture of electronic exchange
equipment.

A copy each of die summary of re-
commendations contained in die two
Interim Reports was placed on the table of
the House in response to Lok Sabha
question Dy. No. 5252 on 1-g-1981.

() The term of the Committee has been
extended upto 30th November, 1981.

(d) Members of the Committee :

1. Shri H.C. Sarin, Chairman

2. Shri S.M. Agarwal, Member

3. Shri Ravi Mathai, Member

4. Dr. P.P. Gupta, Member

5. Dr. Manmohan Singh, Member

6. Shri C.S. Swaminathan, Member

7. Shri C.P. Vasudevan, Member

8. Shri M.M. Kini, Member Secretary.
Meetings Date Venue
1st 29/30-5-81 Delhi
2nd 8/9-6-81 Delhi
3rd 9/10-81 Delhi
4th 15-7-81 Calcutta
5th 6-8-81 Ahmedabad
6th 19-8-81 Bangalore

The approximate expenditure incurred on
the above mentioned meetings is Rs. 43,000/-
(Forty Three Thousand) only.
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(*t) w frrre » mrrerpr ANt "iWw if Tr**'-TR X$K
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Power Plants to be set up
>7¥174 vi TIqr ASE> («ft during 6th plan period

Atir) @ (m) *r (M)* m«rrr §m nft

. 3350- SHRI S.B. SIDNAL: Will the Mi-
Ster frrgLirfafawr * tzfm Pwr nister of ENERGY be pleased to state the
sronff Yff2m YoWwiy *r ffm ~r stp tt details of power generation Thermal Plants

: ptt, proposed to be set up at various places in the

An: o tHfr* %Mtg-  *ren; country during the Sixth Plan period; and

the estimated cost thereon ?

~Morrwr  wx

% fsrTSIW ~ tr ft
0, A
e f 1 q-tr 7IPRT * %8 XK ~ THE MINISTER OF STATE , IN
£ % THE MINISTRY OF ENERGY
1 1a«rrfa, wx$\x % (SHRI VIKRAM MAHAJAN)
star £ *r feAn- mrefr A statemf:nt shqwing various .th(.armal
power projects envisaged to be commissioned
Sftffa ST fpIT * r ~ q”- SIR1 during the Sixdi Five Year Plan alongwith
Original and revised estimated cost is
A2t srnMt 1w g-foftswr % fasr<T enclosed as Annexure.

Statement

Thermal power Projects to be coinmissoned during 6th Plan period 1980-85

St. Nam e of the Scheme Capacity Estimated Cost Remarks
No.
(MW) Original Latest
Revised

(Rs. in lakhs)

A — Northern Region — 3660MW

I. Haryana
1 Faridabad Extn. Unit— 3 60 1830 3146 Commissioned on
1-4-1981
2 Panipat St. II Unit— 2X 110 7293 N.A.
3& 4
11 Punjab
Ropar Unii— 1 210 16800 20700  Including cost of
Unit-2 also.
111 Rajasthan
I Kota Unit 1
& 2 2X1I0 8160 14000
IV Uttar Pradesh
I Obra St. I11 Unit— 12 & 2X200 #5790 3744° Including cost of St.
»3 1 3y 200 MW
also. Unit— 12
\ commissioned on
28-3-81.
2 Anpara Unit-i,2&3. 3Xx210 22710 34483

3 Parichha Unit 1 &2 2X210 8372 >2556
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3

4 Tanda Uniti,2,3&4 4X110 >4925 21209
v. NTPC

1 Badarpur St. I11 Unit— 5 211 6386 8822

2 Siugrauli St. I Unit 1, 2&3 3Xx210 25560 30545

3 Siugrauli St.II Unit4&s5 2X2I0 49437 4953 > Including cost

of unit 6&7 also.

B. Western Region — 5480 MW

1 Gujarat

1 Ukai Unit-5 . 210 6683 8000

2 Wanakbori Unit— i, 2&3 3X2I0 17214 22820

3 Wanakbori Unit— 4 . 210 20679 27000 Including cpst of

Unit 5 & 6 also.
1I. Madhya Pradesh

1 Satpura Extn. Unit 8&g . 2X210 12968 16558

2 Korba West Unit 1& 2 . 2X210 15099 20400

3 Korba West Extn. Unit3&4 2X210 12904 17295

4 XKorba East St. IV . 120 3420 4640 Commissioned on

5-4-1981.
HI. Maharashtra

1 Koradi St. I1l Unit 6 &7 2X2I0 11240 23341 Including cost of
Unit-5 commissioned

earlier.

2 Bhusawal St. II Unit-3 210 6437 7762

3 Chandrapur St. I Unit 1&2 2X210 14003 20113

4 Chandrapur St. IT Unit-3 210 12856 19000 Including cost of
Unit 4 also.

5 Nasik Unit-5 210 13302 14300 Including cost of
Unit-4 already
commissioned in
7/80. <
Unit-5 commissioned
on 30-1-81.

6 Parli Unit-3 - . . 210 7209 10639 Commissioned on
10-10-80.

7 Trombay Extn Unit-5 . 500 17500 18000

8 Uran GrasTurbine Unit-i, 4x60 6037 9884

2,3& 4
v ATPC
Korba STPS Unit-i, 2 & 3 3X2I10 45080 53097 Includirg cost of

Unit-4 also.
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C  Southern Region— 1980 MW
I Andhra Pradesh
Vijayawada Unit-2 . 210 7686 19400 Including cost of
Unit-1 commissioned
on 1-11-79 Unit-2
commissioned on
10-10-80
II  Karnateka -
Raichur Unit1 & 2 . : 2X 210 15925 22027
II1  Tamil Nadu
Tuticorin Unit-3 210 7121 3500
IvV. NL.C.
Neyveli 2nd Mine cut-1&2 2% 210 21398 39644 Including cost of
Unit-g also.
V. NTPC
Ramagundem Unit—1, 3x 210 45914 67120 Including cost  of
2 & 3. Unit-4 also.
D. Eastern Region—-2B20 MW
1. Bihar
1 Patratu 5t. IV Unit-g 2x 210 4200 11500
& 10
2 Barauni Unit—6 . 110 2000
3 Barauni Unit -7 . 110 3764 g820
4 Muyzaffarpur  Unit 1&2 2x 110 B435 14602
II Orissa
Talcher Extn. Unit 586 . ax110 3840 8500
II1 West Bengal
1 Bandel Extn. Unit-5 210 3331 B343
2 Kolaghat Unit1,2& 3 3X210 11559 28205
3 bantaldih Unit—g . 120 7558 Dio323 Including cos. of
Unit 1, 2 & 3
also.
IV CESC
Titagarh Unit 1, 2, 3&4 4x60 9576 NA
V  DVGC—a10 5 210
Durgapur Unit——-4 4 210 8780 7514
Bokaro Extn. a 210 6976 8700
VI  DPL—Durgapur Unit—6 110 4842 5014 Asindicated in 1979~

8o Annual Plan.
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JVTPC

Farakka Unit— 1 . 210

JVjrlhern-Eastern Region— 358 M W

Assam

1 Bongaigaon Unit— 1&2

2 Bongaigaon Extn.Unit3& 4 2x60

3 Namrup Waste Heat Plant 22

4 Chandrapur Extn. 30

5 Lakwa Gas Turbine
Unit 1, 2 & 3

3x3Xx15

6 Mobile Gas Turbine

7 A~dl. Mobile Gas Turbine 4X3

Postal Life Insurance Scheme
3351. SHRI R. K. MHALGI: Wwill
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that the Director-
General, P&T, New Delhi received a
representation dated 14th April, 1981
from some development officers of Postal
Life Insurance of Bombay making certain
suggestions for improvement in Postal
Life Insurance Scheme;

(b) if so, the details of suggestions so
made; and

(e) what action the P&T Adminis-
tration has taken or propose to take and
when ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The suggestions covered the
following three areas namely:

(i) Conditions of service governing
the P.L.I. staff i.e. Development
Officers/U.D.Cs./L.D.Cs. working
in the offices of the Post-
masters-General of various States,
uhould be altered so that they may
be more effective.
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4 5
29060 34970
Unit 2 & 3 also.
4702 8368
11-3-81.
4716 5383
902 1489
1292 2210
1564 1550
468 -
1398
764 J

\ii) The scope of
tended to nationalised banks/
Government Undertakings ?nd
general public; and

second ?11 India Conference
Officers be con-
Department.

(iii)) The
of Development
vened by the

(c) As regards (i) of (b) above, the
conditions of service and the pay scale
etc. of the staff of PLI were determined
as recommended in the report of Illrd
Pay Commission and subsequently
accepted by the Government. However,
as and when suggestions are received,
the same are examined on their merits
and decisions so arrived are communi-
cated to the concerned individuals. Cer-
tain suggestions were received in the past
as well but could not be accepted.
PLI Sections arc operative Sections
and creation/upgradation of posts, when-
ever found justified is done in accordance
with the norms laid down by the Go-

vernment. However, in view of the
considerable importance attached to
PLI work, revised norms for clerical
posts are under consideration.

(i) The scope of PLI has since been
extended to the employee of all Na-
tionalised Banks, Subsidiaries of State
Bank of India and financial Institutions
namely:—

. ., ./

(1) Industrial Credit and Investment
Corporation of India;
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(a) Industrial Development Bank of
India.

(3) Industrial Re-construction €orpo-
ratiar or Indiai

(4) Industrial Finance
of India; and

(5) Unit Trust of India.

Corporation

PLI is a Welfare Scheme primarily
designed to meet the Insurance
requirements of Government em-
ployee . A  significant enlarge-
ment of the scope of the Scheme as
regards categories of employees to
be covered, types of Insurance
cover offered, etc., would not only
introduce groups with varying U&j
insurance .risk patterns but would
also create additional adminis-
trative problems which the depart-
mental undertaking is not equip-
ped to handle all o! a sudden.
On the e considerations a general
extension of the PLI Scheme to
employee of Public Sector Under-
taking etc. is not considerable
feasible at this moment.

(iii) All India Conference of Develop-
ment Officers has not been covened as a
measure of economy but whenever any
Inspection is carried out a meeting with the
local Development Officers is also held.
This enables the Development Offices to
exprC8 their views and give theii sugges-
tions.

Staff Quarters for Postal Employees
at Aurangabad

3352. SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that the staff
quarters for Postal Employees are esanc-
tioned to the constructed at Aurangabad
Maharashtra, during the period of
1980-81;

(b) if so, the estimated amount thereof;

(¢) how many tenements are to be
constructed under the project;

(d) what is the progress made so far;

(e) how much amount is expended up
till now; and

(f) when ali these projects are likely
to be completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Sanction for construction of  staff
quarters hss been issued during the year
1980-81.

1930—>LS 8
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(b) Rs. 34.69,300/-

(c) 61. These quarters will be shared
between the Postal and Telecom. Wing*
of the Department.

(d) Tenders have been called for with
date of opening as 16-9-1981.

(e) Nil.

(f) These staff quarters are likely to be
completed in 1983-84.

qt?! TAT flGjter falfaST,
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*qr ~pfarfr qfr | ?

tk xuvprt

fafsr, " pt “PT Mr
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20 9T % sptPTtt Asrrafirff
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Implementation of Directive zl-d-
ples through separate Legislation

3354. SHRT BAPUSAHEB PARULE-
KAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be ‘pleased 10 state steps taken so far and
the steps Government propose to take in
the near future for having a common
Civil Code as envisaged in Directive Prin-
ciples laid down in article 44 of the
Constitution ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR) : The Special
Marriage Act, 1954 the Foreign Marrige
Act, 1g6g, the Hindu Marriage Act
1955, the Hindu Succession Act, 1956 and
the Hindu Adog:ions and Maintenance
Act, 1956, may be regarded as preparatory
steps so far for having a common
Civil Code as envisaged in the Directive
Principles laid down in article 44 of the
Constitution.

The question of having a common
Civil Code necessarily involves changes
in the personal laws of the minority com-
munities. The policy of the Government
is not to effect any changes in the laws of
the minority communities unless the
initiative thereforc comes from those
communities. It would be possible to
take steps in terms of having a common
Civil Code only when such initiative
comes,

Withdrawal of Law Suit Filed against
M/s. Pfizer, Cynamide, etc.

3355- SHRI JYOTIRMOY BOSU:
Wil? the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state:

(a) whether it is a fact that the law
suit filed under the Clayton Act— Anti-
biotics Anti Drug case against Pfhizer,
Cynamide etc. at an anormous cost in the
Philidelphia district court had to be
withdrawn; -

(b) whether this claim of millions of
US dollars due to Government of India
relating to the years 1953 to 1969 had to be
withdrawn because of in-action on the
part of Goyernment of India which woke
up only in 1974;

(c) is it also a fact that the Supreme
Court of USA has felt that according to
Clayton Act, Government of -India could
file a suit to claim the damages;

. {d) Ts it also a fact that it is suffering
from a positive disadvantage owing to
the fact that in India we do not have
identical Anti-Trust Jaws; and
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(¢) since the period in questioa i~ prior
to the enactment of this law, d> Govern-
ment of India propos: making a fresh
move to obtain the damages ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Anti-Trust Caste filed by the Government
of India, has been settled out-of court.

(b) No, Sir.” After receipts of advice
from the Indian Embassy in USA that
there was no uncertainty in regavd to the
jurisdiction of a foreign governmht to
sue in US courts. Government of India
filed a suit on 11-10-74 well before the
period of limitation was over.

(c) Yes, Sir.

(d) The bill which was under consi-
deration and later passed by the US Senate
on gth July, 1981 to amend the Anti-
Trust Laws (Clayton Act) stipulates certain
restrictions on foreign Governments
bringing claims under the Anti-Trust
laws in US Courts. One of the restric-
tions is that foreign Governments before
bringing any suit in US Courts should also
have similar laws in their own country
during the period of alleged violation of
Anti-Trust laws in USA by any party,
There were no such laws prevafling in
India during 1959— 69,

{¢) The bill to amend the US Anti
trust laws also includes a clause giving
restrospective effect as a result of which
all pending cases in US Courts where
final decision had not been entered would
be dismissed. In view of the fact that an
out-of-court settlement has been reached
after full examination the question of
making a fresh move to claim the damages
does not arise.

Separate Postal Division for Kalahandi
District of Orissa

3356. SHRI RASA BEHARI BEH
RA : Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are consi-
dering Kalhandi District, Orissa as a
scparate Postal Division ; and

(b) if so, the dectails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No, Sir.

(b) Does not arise in view of (a) above.

.
> ]
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Members of SC/STa functioning as
Judges

9357. SHRI ARJUN SETHI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

{a) what are the detsils regarding the
number of persons functioning at present,
State-wise, as Judges in the country;

(b) the number of such Judges belonging
1o the  Scheduled Castes and Sche-
duled Tribes, women and backward
classes among them; and

(c) whether the number of persons
belonging to the Scheduled Castes and
Scheduled Tribes is according to their
reserved quota 7

17, 1903 (SAKA) Written Answers 230

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIL (SHRI
P. SHIV SHANKER : (a) to (c) The
number of persons functioning as Judges in
various High Courts in the country as on
1-6-1981 is indicated in the annexed state-
ment. The number of persons among
them who belong to the scheduled castes,
scheduled tribes and other backward
castes or are women in is also shown in
this statement, Appointment of High
Court Judges is made in accordance Wwith
the rlevant provisions of the Constitution
which do not provide for reservation for
any caste or class (f persons,

The requisite information in respect of
judges belonging to the Subordinate Ju-
diciary in various States and Unjon Terri~
tories is being collected from the State
Governments/Union Territory Adminis-
trations and concerned High Courts, and
will be laid on the Table of the House.

N.A.—Not available

Statement
No. of No. among thesein Col. (3) who belong
8l High Court Judgesin to or are
No. position
as on sc 3T 0.B.C. WOMAN
1-6-81
1 2 g 4 5 6 7
1 Allahabad. . . : 49 . . .
2 Andhra Pradesh . . 3 17 1 . 2 1
3 Bombay . " . ety 87 oC o 1
4 Calcutta : 5 c - 33 1 - . 4
5 Delhi a . . 23 . ho . 1
6 Gauhati . h . 5 0 7 1
7 Gujarat . . B 5 - 14 - . o
8 Himachal Pradesh 4 g . .
9 Jammu and Kashmir . : 5 4 5 ok
10 Karnataka a Ea i 5 19 1 5 4 v
11 Kemla . . 14 i & 5 2 1
12 Madhya Pradesh 22 - e I 'a
13 Madras 22 1 N.A. N.A. e
14 Orissa 5 o 15 a5
15 Patna 24 . . 1 s
16 Punjab & Haryana 19 - y .
17 Rajasthan 13 55 d % 1
18 Sikkim 2 P 3 .s
ToraL . 328 4 . 12 9
Note: 8.C.==Scheduled Caste
5. T.==Scheduled Tribe _
0.B.C.—=0ther Backward Castes



s3, Written Answers

[Position of L.P.G. Cylinder nnder
Indian  Explosive  Act

3358. SHRI HANNAN MOLLAH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether he is aware that any gas
when contained in a metal cylinder in a
compressed or liquified state is declared
“explosive” under Indian Explosive Actf
1884 for which thereis a penalprovision
for violation; and

(b) if so, whether LPG cylinder hand-
ling is an offence ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) (a) Yes, Sir.

(b) The filling of Liquified Petroleum
Gas (LPG) in cylinders is regulated by
the Gas Cylinder Rules which are framed
under the Indian Explosives Act, 1884.
All  cylinders which are used for
marketing cooking gas (LPG) by the oil
companies are manufactured under the
certification of Marking Scheme of the
Indian Standards Institution. The
filling of LPG cylinders are done in accor-
dance with the provisions of the Gas
Cylinder Rules. Therefore, handling of
LPG in cylindeis by the oil companies
does not violate the provisions of the
Indian Explosives Act, 1884.

Power Generation in various States

3359. SHRI HANNAN MOLLAH:
Will the Minister of ENERGY be pleased
to lay a statement showing:

(a) what is the month-wise power gene-
ration in different States of India during
the period 1st August, 1980 to 31st July,
1981, and;

(b) detailed break-up of the State-wise
power rationing in the said period?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) A statement
showing monthwise power generaion in
different states during the period 1st
August, 1980 to 3ist July, 1981 is laid
on the Table of the House. [Placed in the
Library. See N LT-2792/813]

(b) A statement showing statewise
extract of power cuts for the period
August, 1980 to July, 1981 is laid on the
Table of the House. [Placed in the Li-
brary. See No. LT-2792/81]
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Power Projects Commissioned by
N.I.P.C.

3361. SHRI KRISHNA KUMAR GO-
YAL:
SHRISURAT BHAN:
Will the Ministei of ENERGY be pleased
to state:

(a) names and capacity of the power
generation projects that have been commis-
sioned by the National Thermal Power
Corporation and the expenditure incurred
in each case alongwith the actu?l power
being generated in each project at presentj
and

(b) names of project which are under
consideration of the Corporation aid
estimated expenditure on each?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) : (a) The National
Thermal Power Corporation has been en
trusted with task ofsetting up of pit head
super thermal power stations at Sirg
rauli, Korla, Ramagundam
and Farakka. The first 200 MW
unit of the Singrauli Super Thermal
Power Station is expected to be commissio-
ned by February, 1982.

(b) : There is a provision in the present
five year plan for new pr<jects to be under-
taken by NTPC, which has proposed feasi-
bility reports for setting up of new pit
head thermal stations at Waidhan, K&hal-
gaon, Talcher and Pench.
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Top three persoas in A/Cs. Depart-
of N.T.P.C

m znt

KUMAR

3362. SHRI KRISHNA

GOYAL

SHRI SURAJ BHAN Wwill
the Minister of ENERGY be pleased to

state

(a) the qualifications of the top three

persoas of the Accounts Department
of the Nitio.ial Tnermal Power Cor-
poration ; and

(b) amount in rupees of the annual
accounts that they have been handling
in each of the last three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) The
Finance and Accounts Departments in
the Corporate Centre and the Projects
are headed by Dy. General Manager and
Chief  Finance Managers under the
control of Project General Managers/
Director (Finance). Out of them, 3
are Chartered Accountants, 2 are Cost
Accountants and 2 are from Class-I
Central Accounts Services. All the
Officers have more than 15 years Account-
and Financial

ing Management exper-
ience.
(b) The Capital expenditure during

the last three years is as under:—

(Rs. crores)

1978-79 . . 7° 25
*979-80 161-87
1980-81 247-31

Allotment of gas connections during
19S0-81

ZAINUL BASHER
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to lay a statement showing
the number of cooking gas connections
provlded to consumers in 1980 -81 month-
wise ?

3363- SHRI

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) A statement
showing the number of LPG (cooking

gas) coanections released in the States/
Union Territories during 1980 (upto
end of May) is attached.

BHADRA 17,
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Statement
State/Union Territory Number
of conn-
ections
released
1. Andhra Pradesh 36107
2. Maharashtra 73020
3. Karnataka 36364
4. Orissa 4077
5. Madhya Pradesh 8358
6. Gujarat 9°95
7. Rajasthan 3129
8. Jammu & Kashmir 1700
9. Haryana 1261
10. Assam* 5228
H. Bihar 6337
12. Himachal Pradesh *613
13. Kerala 925
14. Punjab 919
15. Sikkim 219
16. Tamil Nadu 28226
17. Uttar Pradesh 17022
18. West Bengal 18207
19- Chandigarh 730
20. Pondicherry ‘63
21+ Goa 33°
Total * 257,030

eIncludes M anipur”Meghalaya, Mizoram,
Nagaland and Tripura.
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vwau
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28

29

30 3TTTWf

Statutory limit on quantum  of
advertisements in newsPaP «s

3365. SHRI B. V. DESAI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether it is a fact that Indian
and Eastern Newspaper Society expresred
grave concern at the statement of
Information and Broadcasting Minister
that there would have to be a statutory
limit On the quantum of advertisements
in the newspapers and that newspapers
with over 50 per cent advertisements
be excluded from the purview of the
Press and Registration of Books Act ;
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(b) if so, whether great resentment
has been shown by the Indian and Eastern
Newspapers Society about the Union
Government’s move ;

(c) whether in view of the opposition,
Government have dropped the proposal ;
and

(d) if not, the main reasons for the
same ?

THHE MINISTER OF INFORMATION
AND BROADCASTING ( SHr I
VASANT SATHE) (a) and (b). A
press statement issued by the Indian
and Eastern Newspapers Society has been
seen by the Government.
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(©) and (d) No decision has yet been
taken on this matter.

Utilisation of INSAT

3366. SHRI p. NAMGYAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to reply given to Unstarred Question
No. 251 on 18th November, 1980 regard-
ing proposal to extend Satellite Television
relaying system in remote areas and
state :

(a) whether the Inter-Department
Working Group on the T.V. coverage
through INSAT bad met to discuss the
utlisation of INSAT ;

(b) if so, what were the recommend-
dations of the working group ; and

(C) total amount proposed for this
project under the Sixth Five Year Plan
and amount allocated during the
current financial year separately for this
project ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : () Yes, Sir.

d) The major recommendations of

the Worki'n'? Group are:—

(1) INSAT may be utilised for provid-
ing direct Satellite service to six
of the nine States (Andhra Pradesh,
Bihar, Orissa, Gujarat, Karnatka,
Madhya Pradesh, Maharashtra,
Rajasthan, and Uttar Pradrshi 1at
qualified for satellite scrvice in
the country.

(2) All TV transmitters should be
provided with Satellite relay
facilities o receive a re-broadcast
programmes put out through the
Satellite. In aditi n to providing
the up-link facilities from regular
P&T earth stations transportable
earth stations may also be deploy-
ed for feeding programmes through
Satellite «rcm any location in the
country.

(3) THE INSAT service should be
essentially rural-based and di-
fferent fiom urban oritented pro-
grammes. Decentralised prog-
gramme pattern having greater
relevance to the target audience
shculd be evcloved- While the
one hour evening transmisson
to each state should be provided
as a general service, the morning
transmission of about 45 minutes
for educational programmes
should also be provided.

SEPTEMBER 8 1981
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(4) Research and evaluation may
be made apart of the programme.

(5) All the participating Ministries
like, Health, Education, Agriculture,
Rural Reconstruction etc. should

involve themselves with  the
proucton of programmes with
Doordarshan.

(6) There should be a separate wing
in Doordaishan to plan produce,
coordinate, distribute and monitor
all programmes proected for the
rural audience.-

(7) A central Coordination Committee
and State level coordinating co-
mmttee for each State would
oversee the implementation of this
scheme. Maintenance of commu-
nity viewing sets would eventually
be taken over by the States with
the assistance of State Electronic
Enterprises wherever they exist.

tc) The total outlay approved for
theTV INSAT service during the 6th
Plan is Rs. 36.34 crores. Out of this
amount, a sum of Rs. 12.50 crores has
been provided in the 6th Plan and the
balance will be met from the Akashvani
and Doordarshan (Commercial Services
Revenue) Noi:-Lapsable Fund. The
sanctioned Budget grant for the project
for 1981-82 is Rs. 3.52 crores.

Strengthening of Sound Broadcasting
and T.V. Services

3367. SHRI P. NAMGYAL : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) names of the areas of the country
which have been put on the priority list
under the Sixth Five Year Plan forj streng-
thening of sound broadcasting and tele-
vision services ;

(b) whether Government have put Leh
station of A.I.R. on the priority list for the
setting up of the proposed 50 KW short-
wave transmitter in view of the strong
propaganda being broadcast in Balti/
Ladakhi languages over the strong short
wave transmitter of the so-called Azad
Kashmir Radio ; and

(c) if the reply to (b) above be in the
negative, whether Government propose
considering to put Leh short-wave trans-
mitter at the so-called Azad Kashmir
Radio ; and transmitter project on the pri-
ority list to counter the mounting propa-
ganda of the so-called Azad Kashnir
Radio ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE) : (a) A statement is laid
on the Table of the Sabha.

(b) No, Sir.

(c) Due to constraints on financial re-

source*, it has not been possible to include
a proposal for the setting up of the 50
K.W. S.W. transmitter at Leh. The
inclusion of the scheme for implementa-
tion in the subsequent Plan will depend
upon the priorities and the financial resour-
ces to be determined therefor.

Statement

The particulars of the schemes relating to new A.I.R. Stations and the strengthening of transmitter®

are as under :— .

A. NewA.IR. Stations

Location Transmitting Capacity
1. Itanagar 100 K.W. M.W.
2. Tura 20 K.W. M.W.
3. Gangtok 20 KW. M.W.
4. Madurai 10 KW. M.W.
5% Agra 10 K.ZW. M.W.
6. Jamshedpur 1 KW. M.W.

Name of State
Arunachal Pradesh
Meghalaya

Sikkim

Tamil Nadu
Uttar Pradesh

Bihar

B. Local Radio Broadcasting Service with 1 K.W. M.W. transmitter at each centres

Location
1. Kota
2. Dipu
3. Keonjhor .
4. Sholapur
5. Adilabad

6. Nagercoil
C. Dedicated National Broadcasting Services
Location Transmitting capacity

I. Nagpur . . . 1000 K.W. M.W.

Name of States
Rajasthan
Assam
Orissa
Maharashtra
Andhra Pradesh

Tamil Nadu

Name of State

Maharashtra

D. Powers of the Medium wave transmitters at the following plaus are proposed to be increased as shown

against each.
1. Dibrugarh . . 300 K.W.
2. Lucknow . . . 300 K.W.
3- Rajkot . . . 300 K.W.
4- Ajmer . . . 2 x 100 K.W.

5. Ranchi . . . 2x 100 K.W.



243

10.

11.

Written Answers SEPTEMBER 8, 1981

Dharwad
Ripur
Pune
Madras
Siliguri

Cuddapah . .

2 X100 K.W.

100 K.W.

.moo KW.

2 x 100 K.W.

2 x 100 K.W.

100 K.W.

Consolidation and strengthening of External Services :

2 x 500 K.W. S.W. transmitters at Bangalore.

2 x 250 K.W. S.W. transmitters at Aligarh.
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New Integrated Service for North Eastern region at Shillong with 50 K.W. S.W. transmitter.

Upgradation of Auxiliary centres, at thefollowing 7 Stations.

Bhagalpur
Cuddapah
Gulbarga

Sargli

Tirunelveli
Jabalpur
Bhadravati/Shimoga
TELEVISION
New TV Centres.
Bangalore (Karnataka).

Ahmedabad
(Gujarat).

Trivandrum (Kerala)
Gauhati (Assam)

New TV Relay Centres.

Asansol

Cuttack

Varanasi

Vijawada

Panaji

Madurai (Kodaikonal)

Kasauli.

Murshidabad.

T» xPower of the TV transmitter at Delhi will also be raised from io K .W. to 20 K.YV.



845  Written Answers BHADRA 17, 1903 (SAKA) Written Answers 246

INSAT

Under the INSAT scheme, AIR will
have a net-working of all the AIR  Stations
and transmitting centres numbering o4,
uplinking facilities will be provided at
Madras, Bombay, Delhi and Calcutta.

So far as Doordarshan is concerned,
programme production centres and 10 KW
t ransmitters are proposed to be set up at
Ranchi, Rajkot, Nagpur and Gorakhpur,
Existing programme production facilities
at Hyderabad and Cuttack will be augu-
mented.

Facilities to Leh Station of AIR

3368. SHRI P. NAMGYAL :
Will the Minister of INFORMATION
AND BRQADCASTING be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2045 on 3rd March, 1981 regard-
ing studio of Leh station of All India Radio
and state :

(a) how many additionalstudios, offices
and residential accommodations and other
technical facilities were added to the Leh
station of AIR since April, 1981 ; and

(b) if reply to (a) above be in the nega-
tive, reasons for not implementing the
assurances given to the House ?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
VASANT SATHE) : (a) and (b). In Leh,
the working season is limited. Further,
technical works are to be taken up after
the State P.W.D. completes civil work.

A separate transmission booth and control
room have been sanctioned. In order to
commission them, the State P.W.D. has
started on the necessary building modi-
fication works.

The other technical and non technical
facilities planned, include additional talks
and Announcers studios, recording, dubbing
and read-over rooms, construction of 40
stafl quarters, additional office building for
150 Square metres and also a diesel
generztor,

Suspension of Wireless Telegraph
Service between Leh/Kargil and the
rest of the Country

3369. SHRI P. NAMGYAL : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) number of days the wireless tele-
graph  service between Leh/Kargil with
rest of the country remained suspended
due to defect in the W.T. st during the last
one year i.c. 15t August, 1980 to 3ist of
July, 1981 ;

(b) reasons for frequent break-downs ;

(c) whether stand-bye W.T. sets are
proposed to be installed at Leh and Kargil:

(d) whether it is a fact that most of the
telegrams are despatched by mail while
full cost of telegram is charged from the
public ; and

«(e) if reply to (a) above be in the affir-
mative, the toal number of telegrams along-
with the total costs of telegrams which
have been despatched by mail ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS/
(SHRI KARTIK ORAON) : (la} Wire-
less Telegraph Service from Kargil remained
suspended for 150 days and Leh for 20 days
during the preriod from 1-8-80to  31-7-81.

(b) Civil Power Supply at these places
particularly at Kargil is extremcly poor
and limited as a rsult of which batterics
do not get fully charged. Also there is
staffing problem at these remote places.

(c) Yes sir, it is proposed to provide
the higher power transmitter at Leh wire-
less station.

(d) No Sir, Telegrams are sent by mail
sometimes due to interruptions on line.
Provision exists for refund of Telegraplt
charges on such occasions.

(¢) 4009 telegrams from Leh and 1077
telegrams from Kargil were posted during
1-8-80 to 31-7-81. The telegraphic charges
for these amounted to Rs, 11,610 and Rs.
3,231 respectively.

Arrears of Telecommunication Wing

3370. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of
COMMUNICATIONS be plcased to
state :

(a) arrears of telecommunication wing
in the last three years, year-wise ;

(b) names of persons and firms who are
in arrears of over 10,000/~ and action
against them for recovery;

(c) if no action has been taken, the rea
sons for the same ;

(d) is it a f ct that arrears to the tune of
about a 1: kh of rupees are due to the tele-
communication department from persons
or person ; and

(e) if %0, their names and name ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) The 3

E—
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sswothy old telephone revenue as on 3oth lectures or give demonstrations regarding
November outstandings in the last three Yoga shown on Doordarshan;

indicated below.
P et dicaie oy (b) how many times in a week is the time
allotted on this subject ;

Yo AT (c) whether it is a fact that every time

the same person (Swami Dhirendra Brahm-
chari) is invited on Doordarshan to deliver
‘lectures on Yoga ; and

(in lakhs of rupees)

1978-79. . . . . 1212 (d) if so, whether Government &also

propose inviting some other experts from

1979-80. . . - - 1668 the Rama Krishana Mission or other

. Institutions to deliver lectures on Yoga

1980-81. . . . - 1645 and Vedanta and if not, the reasons
therefore ?

(b) to (20. Information is being collccted THE MINISTER OF INFORMATION

from the field units and will be placed on AND BROADCASTING (SHRI VASANT

the table of the House as soon as received.

SATHE): (a) The experts invited to present
programme on Yogabhyas one T.V. are
selected on the basis of their expertise in
3371. SHRI R.N. RAKESH : Will Yoga and ability to communiate with the

the Minister of INFORMATION AND viewers in an effective manner,
BROADCASTING be pleased tostate ©

Yoga on Doordarshan

(b) The Yoga Programmss are b:ing

(a) whatare the criteria adopted by Go- telecast from various TV Centres as indi-
vernment for inviting experts to deliver cated below :—
Kendra Frequency Duration (in mts.
[ Delhi . . . . . - Weekly 20
Bombay . . 5 6 . . On 3rd & sth Sundays of the month 20
Madras . . . 5 . . Weekly 15
Lucknow . . . . . . Fortnightly 20
Jullundur . . . . . . Fortnightly 20
“Srinagar . . A . . . Occasional —d
-Calcutta . N - 0 0 «- Occasional -
Jaipur . . . . . «  Weekly ; 20
Muzaffarpur . : ] . . Weekly 20
Raipur . . . . . + Weekly 20
Sambalpur . . . . Fortnightly 15

Hyderabad . . . . + Occasional
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(¢) Programme presented from Delhi
TV Centres is 1 series of programme which
is devised and presented by Swami Dhiren-
dre Brahmachariwho i» Director of Vishwa -
yatan Yogashram, Delhi a Government
aided Indstitute tf Yoga.

(d) Other Yoga, experts are presenting
TV programmes from other TV Centres
like Madras Calcutta, Bombay, Samhal
pur and Hyderabad.

Coal Adulteration Cause of
low output in Thermal Plants

3372. SHRI DIGVIJAY SINH : Will
the Minister of ENERGY be pleased to
state :

(a) is it a fact that amongst the major
factors for the low output ofthermal power
generating plants is that 40 per cent of the
coal is adulterated.

(b) has any action been taken to prevent
this and ifso, how often during the last three
years ; and

(¢) how many persons have been pro-
secuted in his regard during the above
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIKRAM
MAHAJAN)

(a) Some power stations have reported
the coal supplied to them is sometimes of
inferior quality containing extraneous
matter such as shals, etc. affecting the
performance of the units. But at present
there is lot of improvement in the quality.

(b) A number ofsteps are being taken to
remedy the situation. The Coal Companies
have been advised to eliminate extraneous
matter from coal to the extent possible.
The Coal Companies have also taken up
on a crash basis installation of coal handling
plants in mines with facilities to crush
and screen coal to the required sizes
and remove manually the (extraneous
material. In addition the techno- economic
feasibility of carrying out beneficiation of
non-coking coal for power generation, is
being assessed.

(¢) The information is being collected and
Vill be laid an the Table of the House.

Auto Exchange for Agartala

3373. SHRI BAJU BAN RIYAN Will
the Minister of Communications be pleased
to state :

(a) whether there is any proposal to
set up on Auto Exchange in Agartala;

(b) if so, when and the details thereof;
and

(¢) if not, the reasons therefor ?

BHADRA 17, 1903 (SAKA)

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON)

(a) Yes, Sir.
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(a) 2100-lines exchange is likely to be

commissioned during 1983, which will be
extended by another 3oo0-line during

1984-

(¢) In view of the reply of (a) and (b),
(c) does not arise.

Actpassed by Parliament not enforced

3374. SHRI CHITTA BASU : Will the
Minister of LAW,JUSTICE AND COM -
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the total
pieces of Central legislation enacted since
1952 till last year numbering about 1873,
many remain to be merely on paper and
have not been enforced or could not be
enforced ; and

(b) if so, whether Government propose
setting up a special machinery to review
them and report to the Parliament along
with its recommendation ?

THE MINISTER OF LAW,JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR)

(a) No, Sir. Out of 1,870 Central Acts
passd from 1952 to 1980 (including 44 Con-
stitution Amendment Act), only a few
Acts numbering less than 20 have not so
far been brought into force.

(b) Does not arise.

Non-utilisation of full capacity
of fertilizer plants

3375. SHRI CHITTA BASU : Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whether it Is a fact that there was
hardly 53 per cent capacity utilisation in the
fertiliser plan ts in the country during
1980-81 ;

(b) if so, the reasons therefor ; and

(c) what corrective steps are being taken
to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM. CHE-
MICALS AND FERTILIZERS (SHRI
DAIBIR SINGH)

(a) and (b). The capacity utilisaion
fertilizer plants in 1980-81 was 52.8% in
the case of Nitrogen and 65.9% in the case
of P, Os. The shortfall in production w?*
mainly due to raw materials limitations,
inadequate availability of feedstock on

of
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account of Assam Agitation, power pro-
blems and power cuts, equipment problems
and labour problems.

(c) Steps have been taken for

ensurii g adequate supplies of raw
materials and inputs; PpOW r restriction
Plant Operat.ons Improvement Programmes
liave been removed and Plant Operations
Improvement Programmes have been
undertaken to augment the production of
fertilizers. As a result of these efforts, the
production of fertilizers during the first
quarter of 1981-82 was higher by 65.3% in
the case of Nitrogen and 4.2 in the case of
pto6 over production in the correspomd-
ing period of the previous year.

Demand for Punjabi Programme on
AllIndia Radio Bombay

3376. Dr. SUBRAMANIAM SWAMY :
Will the Minister of INFORMATION
AND BROACASTING be pleased to
state ; .

(a) whether it is true that All India
Radio Bombay does not broadcast any
pr ogramme in Punjabi;

(b) whether it is true that there is great
demand from the Punjabi community in
Bombay region for programmes in Punjabi
and

(c) ifso, what steps Government propose
to take to broadcast eprogrammes in
Punjabi ?

THE MINISTER OFINFORMATION
AND BROADCASTING (SHRIVASANT
SATHE) :

(a) Yes, Sir.

(b) No, Sir. The Ministry have not
Teceived any such demands.

(¢) Does not arise.

Termination of agreement between
Government and PTI/UNI/Hindustan
Samachar regarding supply of news.

3377. SHRI CHIRANJI L/\L SHARMA

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
ttate

(a) whether it is a fact that Union
Government have issued notice to P.T.I.
U.N.I.,, Hindu tan Samachpr and Sama-
char Bharati terminating the agreement
between them and A.I.R. and Doordat-
than on the supply of news to their two
organisations; and

(b) if so, the reasons thereof ?

THE MINISTER OF INFORMAT-
ION AND BROADCASTING (SHRI

SEPTEMBER 8 1981
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VASANT SATHE) : (a) Yes, Sir. (b)
As a result of the policy decision of the
Government to abolish licence fee on one
and two band radio sets, it has become
necessary to modify the existing formula
governing the payment of subscription by
All India Rndio and Doordarshan to
the News Agencies. The existing formula
provides for termination of the agreement
by either side by the serving of six months
notice. With i view to revising the agree-
ment for supply of news to Air and Door-
darshan, AIR has served six months
notice to the news agencies for the termin-
ation of the news contract.

‘Meet the Phone on Demand

3378. SHRI CHIRANJI LAL
SHARMA :Will the Minister of COMM -
UNICATIONS be pleased to state

(a) steps taken or proposed to be taken
{o meet the phone on demand; and

(b) by what time the demand will be
met ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) The
Department is trying to set up the following
factories

(i) A tow lakh lines Crossbar factory
at Rae Bareli.

(ii) Two factories of five lakh line#
capacity per year electronic.

(iii) If any gap is left import will be
resorted.

(b) By the end of Seventh Plan viz by
1990-

Investment in FACT Cochin and
Alwaye Divisions

3379. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state

(a) what is the totrl amount of money
invested so far in the FACT Cochin
Division and Alwyse Division of Kerala;

(b) what is the nature of investment in
detail; *

(¢) how are these factores working at
present; and ’

(d) whether the factoriies are having
loss or profit ; give in details ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEM -
ICALS AND FERTILIZERS (SHRI
DALBIR SINGH) : (a) The total amount
of money in the form of share capaital
invested in Fertilizers And Chemicals
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Travancore Ltd., (FACT) upto the 3ist
March, 1981 is Rs. 125-46 crores. Be-
sides, Govt, have also invested money as
loan in FACT for financing the various
projects and for meeting revenue deficits.
The outstanding loan as on 31st March,
1981 was Rs. 74-88 crores.

(b) The nature of the investment in
FACT is as follows

Subject Rs.

(i) Equity share capital of

the Govt, of India . i22-00 crores
Annl}al
capacity
Vdyogamandal
Nitrogen . . 82-0
Phosphate (P 205) . 44-0
Cochin I
Nitrogen . . 152-0
Cochin IT
Nitrogen . . 40 00
Phosphate (P 205) 114 0

(Y) FACT made a net profit of Rs. 65

lakhs during the year 1979-80 as agaisnst
a net loss of Rs. 554 lakhs in the year
1978-79. During the year 1980-81, the
profit has been ind;cated as Rs. 160 lakhs
(provisional). The Conchin Division
had earned profit where ?s the Udyoga-
mandala Division hrd substained a loss.

Number of Petro-Chemlcal Project

3380. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many petro-chemical projects
are at present working in India, their
State-wsie list and the details of energy
produced by them ;

(b) how many proposals of petro-chemi-
cal projects are pending before Government
of India for their clearance, State-wise
lists and the details of the projects; and

(ii)) Equity share holding by
the State Government and
private persons. . 3-46 crores

The money has been invested in land,
buildings and roads, plant and machinery,
and other facilities required for operating

the fertilizer plants.

(e The production performance of
the factories at Cochin and Udyogamindal
of FACT are as follows :—

(in 000 MT)
1980-81 April—June, 1981
Produc- % Capacity Produc- % capa-
tion. utilization tion. city ut'
lization
42 o 51-2 6-3 30-7
21-3 48-4 2-7 24-5
113-2 74-5 8-3 21-8
15-1 37-7 1-3 13*%0
49-5 34-4 3-6 12-6

(c) when Government are expected to
give them clearance, state in detail ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) : Informa-
tion is being collected and will be laid
on the Table of House.

(b) and (c¢). Details of pending appli-
cations are not published until a decision
on them is taken. '

Power Plants Complain of Shortage
of Coal

3381. SHRITARIQANWAR: Will the
Minister of ENERGY be pleased to state:

(a) how many power plants have com-
fained of the shortage of coal during the
st three years;

(b) what are the number of wagons that
have been received by the power plants,
every month during the last three years;
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(¢c) how for these wagons were short
of the monthly requirements;

(d) what action has been taken to move
this shortage; and

(e) what are the reasons given by the
Department of coal regarding stagnang
supply of coal wagons to the power sector?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):

(a) Except six power stations, the
remaining coal based Thermal Power
Stations have complained of the shortage
of coal at one time or other during the last
three years. But at present the position has
much improved.

(b) and (c¢) + A statement showing the
average number tf wagons required,
number of wagons received and shortfall
in receipt of wagons, per month, by the
thermal power stations during the last
three years, namely 1978-79, 1979-80 nd
1980-81 is enclosed as Annexure-I.

(d) A number 'S steps have been taken
to remove the shortage of wagons supplied
to power stations. These neps include:—

(i) Railways have been asked to step
upsupply of wagonsfoi movement
of coal to thermal power stations.

(ii) Close liaison is being maintained
by the Department jf Power, Cen-
tral Electricity Authority and M i-
nistry of Railways for monitoring
movement of coal by ia.il to ther-
mal power stations. High leve
intei ministerial meetings are also
held periodically to review supply
of wagons to power stations and
close monitoring is maintained.

(iii) Power Stations have been advised
to reduce the avoidable hold up
of wagons by them so that turn
round time of wagons is reduced
with consequent increase in
availability of wagons.

(iv) Coal supply Companies have
also been advised not to supply
over sized coal to thermal power
stations which has a direct bea-
ring on the expeditious release
of wagons by the power houses.
The defaulting collieries supply-
ing bigger size of coal are
identified and remedial action
taken.

(e) One of the main reason for short
Supply of coal wagons has been theCnstraint
of the non-availability of wagons for transt-
portation of coal to thermal power stations
to match the increased requirement of

coal due to the increase in thermal genera-
tion.

SEPTEMBER 8 1981
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Statement

Statement showing the average number of
wagons receivedper month by the Thermal
Power Station, during the period 1978-79 to

1980-81

% Short-
fall

Year Receipt

(Average Number °f
Wagons per month)

*978-79 . . 73,117 33%
1979-80 . . 83,897 29%
1980-81. » . 93.595 29%

Identification of potential areas in
drugs by Large Industrial houses

3382. SHRI SANAT KUMAR MAN-
DAL. Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether some large industrial houses
are now identifying potentilal areas in
drugs; if so, who are they and for which
areas they have been earmarked or have
asked for licences;

(b) whether Government have decided to
resort to this steps on account of poor
performance of the public sector companies
and

(c) if so, what positive steps Government
have taken not only to improve the per-
formance of these Undertakings tut also
to expand their production capacity by
licensing new items?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir. Some large industrial houses
who are not now in the field of
manufacture of drugs, have applied for
the issue of Industrial Licences to manufa-
cture drugs and pharmaceuticals. Details
in this regard are given in the Annexure.

(b) and (c¢). No Sir. The total production
in the four Public Sector Undertakings
viz. Indian Drugs & Pharmaceuticals
Limited, Hindustan Antibiotics Limited,
Smith Stanistreet Pharmaceuticals Limited
and Bengal Chemical & Pharmaceutical
Works Limited has been as follows:

Rs . crores
1978-79 . . . . 87- 75
1979-80 . . . . 104-96
1980-81 . . . . 12087
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made by the _El.ﬁ:c Rs. 100 ctares for Public Secfor ifr.vest-

s are being r
nies to increase thei
ﬁeﬂa’iﬂd !llein e pl'oduc:::ﬂm :n‘g%tﬂcr

b ment. The support for furtker investn Lt

blems connected with the Public Sector on continuing schemes o5 well o0 1w

nits are constantly reviewed by Govern-

econdmically sound schemes in tlc creu-

ment and appropriate steps are taken from ing years would also be continued depen-

time to time.

During the years 1978-79 to 1980-81,
Government have made available over

Statement

ding upon the demand, capzcity avail-
ble and techno economic aspcct: t] ercof,

Sl. Name of the company Monopoly House to Item of manufacture and capacity

No. which its belongs

1 M/s. Hindustan Lever  Hindustan Lever i) 3—a4—s5—Trimethoxy
Limited Group benzaldchyde

ii) 5-Nitro-2-Furfuryl
) Diacetate
2 M/s. Nuchem Plastics  Nuebem Plastic Ltd.  Oxyphen butazone
Ltd. a dominant under-
taking in the field of

Urea-Formaldehyde
moulding powder

3 Mjs. Lakme Ltd. Tata Group of (A) Basic Drugs:
Companies ;
i) Ghloroquin phosphate/
Amodiaquin

ii) Ethambuto! Hel
iii) Cotrimide :

(B) Drug Intermediate
i) 4-7-Dichloro-quinoline

ii) Ethoxy Methylene
Malonic Em:i

iif) Novaldiamine
(C) Drug Formulations
28 formulations

4 M;/s. Standard Alkali & Mafatlal Groups of Ethambutol and its
emical Division Companies formulations

50 tonnes
per annum

50 tonnes
per anoum

24 tomié-
per annum

60 tonnes
per annum

28 tonnes
per annum

per annum

40 tonnes
per annum

70 tonnes
pcr annum

40 tonnes
per annum

50 tonnes
per annum

1930 LS—g
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Amount Allocated for Singranll
Thermal power Station

3383. SHRI BHIKTJ RAM JAIN:
Will the Minister of ENERGY be pleased -«
to state1

(a) the amount allocated for Singrauli
Super Thermal Power Station;

(b) the power

generation
therefrom; and !

expected

(c) when the first unit of the Singrauli
Power Station is likely to be commissioned

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) TheSingrauli
Super Thermal Power Station is

being set up at a cost of Rs. 995°17
crores.

*

(b) The installed capacity of the station
at present would be 2000 MW.

(c) The first unit of 200 MW of the
er station is likely to be commissioned
Febrnary, 1982.

Review of functioning of State
Electricity Boards

3384 SHRI HARINATHA MISRA:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have recently
reviewed the functioning of State Elec-
tricity Boards;

(b) if so, the salient features thereof;
(¢) what are (i) the estimated total
cumulative loans outstanding against each

of the State Electricity Boards;

(i)  outstanding dues to be recovered
by each of the State Electricity Boards;

(d) whether Government have accepted
the Rajadhayaksha Committee’s recom-

Statement

State Electricity Board
1
Uttar Pradesh

Maharashtra

SEPTEMBER 8, 1981
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mendations that re-vamping must start at
the top by entrusting selection of Board
Members and Chairman to Independent
Agency; and

(e) if so, what steps.have been taken or
are proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN) (a) and (b). The
performance of the State Electricity Boards
Is primarily the responsibility of the State
Governments. The Central Government
have been reviewing functioning of the
State Electricity Boards on a continuing
basis with a view to improve their overall
performance. Their performance was
recently reviewed at a conference of the
Chairman of SEBs and other senior officials
on July 17, 1981 and specific guidelines
were issued to improve the working of the
State Electricity Boards. These guidelines
cover, inter alia, improvement in the fi-
nancial performance of the State Electricity
Boards through betterment of plant and
equipment and increased capacity uti-
lisation, rationalisation of tariff structure,
control over manpower and inventory
and better project management.

(c) A statement showing the loans out-
standing on the basis of the audited ac-
counts and the outstanding dues for the
Electricity Boards as on 1Ist April, 1979
is enclosed. .

(d) and (e). The Committee on Power
which examined the functioning of the
State Electricity Boards and Central
organisatins engaged in electricity gene-
ration, transmission and distribution,
has made several recommendations for
improving their overall performance.
The recommendations cover, inter alia,
the organisational structure of the State
Electricity Boards and the procedures for
selecting their Chairman and Members.
Appropriate action would be taken on
these recommendations in consultation
with the State Governments.

Loans oustanding as

Outstanding dues as
at the end of

at the end of

>978-79 September, 1980
Rs. crores Rs. lakhs
2 3
1,600 8,367-1
783 2,861 -4
567 N.A.

499 1,804- 6
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Andhra Pradesh 459 N.A.
Tamil Nadu 398 N.A.
Gujarat . 358 1.044"1
Haryana . . . . . . . . 330 609- 9
Bihar 303 7,132-0
Rajasthan . . . . . . . 284 3,501-2
West Bengal 234 N.A.
Kerala . . . . . . . . 176 N.A.
Orissa . . . . . . . . 146 N.A.
Karnataka . . . . . . . 116 2,125-5
Himachal Pradesh . . . . . . 70 N.A.
Total . . . . . 6,323

Accounts of 1978-79 for the remaining three Electricity Boards, viz., those of Assam,
Meghalaya and Jammu & Kashmir have not been received.

N.A. = Not available.

Acute shortage of power in North North Bihar and is operating in parallel
Bihar with other units in the system. When-
ever there is outage of units at Barauni,

3385. SHRI HARINATHA MISRA: the power supply position in North Bihar

Will the Minister of ENERGY be pleased
to state whether it is a fact that there has
been acute shortage of power in North
Bihar during the period January, 1980
to July, 1981°?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): The total instal-
led generating capacity of Bihar is 955
MW consisting of 805 MW thermal and
150 MW hydro. Out of the thermal
capacity, Barauni thermal power station
with a capacity of 145 MW is located in

Statement

is adversely affected as it becomes gene-
rally difficult to divert power from
Patratu thermal power station which
supplies power to the already deficit areas
of South Bihar. There are no statutory
power cuts and the shortages are met by
resorting to load shedding depending
upon day to day availability. Ditails of
requirement, availability for North Bihar
separately are not available. However,
a statement showing energy requirement
and availability in Bihar during January,
1980 _jto July, 1981 is attached.

Statement showing Energy Requirement, availability in Bihar During January, 1980 toJuly, 1981

t

January
February .

March

Requirement

Supply Shortage  Shortage
(Gwh) (Gwh) (Gwh) (%)
2 3 4 5
3x0 183 127 41-0
290 198 92 31-7
380 202 178 46-a
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J " 2 3 4 5
April . . . : 5 302 197 105 34'8
May - - . . . 312 162 150 481
June 5 - . . ] . 311 160 151 48-6
July : . . = . . 290 192 98 338
August . : . : . . a8g 185 104 36 o
Scptember . 281 160 121 431
October . 315 173 142 451
November . 2 330 193 137 41°5
December 842 214 ’ 128 87" 4
January . . ) 315 200 115 36'5
February 5 5 . 288 182 106 36: 8
March . - . . 346 217 129 A4S
April . . . 336 203 133 39'6
May . . . . . . 356 184 172 483
June . . 345 205 140 406
July i, 321 216 105 327

Take-over of L.P.G. Plant in Duliajan
Assam

386. SHRI ~ SONTOSH MOHAN
DEV: Will the Minister of PETRO-

M, CMEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government propose to
take tover the liquified petroleum gas
plant in Duliajan in Assam;

(b) if so, the estimated capacity of LPG
and natural gasoline of the plant; and

(c) when the plant is proposed to be
commissioned and the amount earmarked
for the plant?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). The Oil
India Ltd. is a 50 : 50 joint venture of
Government of India and the Burmah
0Oil Company (BOC). A Bill has been
introduced in Parliament during this
session regarding the take over of the
company by the acquisition of the 509
share owned by the BOG. After
take over, the Liquified Petroleum Gas
LPG) Plant of the Oil India will

owned by the Government. The plant

is expected tb be commismsioned around
April 1982, and the production of LPG
is expected to be at the rate of 20,000
tonnes/annum initially and will gradually
go up to 60,000 tonnes 1984-85.
The production of condensates (referred to
as patural gasoline) would be at the ratc
of 12,000 tennes/annum. The sanctioned
cost of the project ia Ra. 13-50 crores.

Use of Modlasses for Alcohol
production

3387. SHRI SONTOSH MOHAN
V: Will the Minister of PETRO-
UM, CHEMICALS AND FERTI-

LIZERS be plecased to state:

(a) whether it is a fact that molasses
available from vacuum pan sugar factories
and open pan khandsari units when con-
verted into alcohol offer good potential
of liquid fuel and save foreign exchange;

(b) whether in view of above Govern-
ment propose to issuc molasses control
order to facilitate the availability of
molasses to distillerics for producing al-
cohol without adversely affecting sugar

production;
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(c} whether Government have made
study in this regard; and

(d) ifso, the dctails thereof ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI) : (a) Molasses
produced by vacuum pan sugar factories
and orcn pan Khandsari units can be
used for the production of alcochol. Al-
coho' can be and is used as feedstock for
production of a number of chemicals.
It can also be used in admixture with
motor spitit.

(b) Molasses produced by vacuum pan
sugar factories as well as ogpen pan
Khandsari units, is already writhin the
purview of the Molasses Control Order,
1961, in the States of Andhra Pradesh,
Assam, Gujarat, Karnataka, Kerala,
Orissa, Rajasthan and Tamil Nadu.
The States of Uttar Pradesh, Bihar,
Maharastra, Punjab, West Bengal  apd
Haryana have their own Molasses Cantrol
Orders.  These orders do not as yet coyer
mo{asses produced by open pan Khandsari
units,

",

(c) and (d). An Inter-Departmental
Committee examined the question of use
of alcohol in admixture with motor spirit
and its report was considered by Go-
vernment. Though the technical feasi-
bility of such blending has been established
it is not possible to pursue the programme
of blending at present due to inadeguate
availability of alcohol.

Damodar Valley Corporation Target
and Production :

3388. SHRI SONTOSH MOHAN
DEV: Will the Minister of ENERGY
be pleased to state :

{a) whether any target has been fixed for
generation .of power by the Damodar
Valley Corporation;

{b) the daily gencraion of power in the
D.V.C. duing the last six months;

(c) whether it is also a fact that the
D.V.C. proposc to explore the possibilities
of setting up more Super Thermal Power
Projects; and

(d) if so, the location thereof and the
details relating thereto

THE MINISTER OF .STATE IN
THE MINISTRY. OF ENERGY (SHRL
VIKRAM MAHAJAN): i

(a)-Details |
‘generation targets fixed for the last six
months are as follows:
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Monthly

Target
March g1, ” - . 428 MU
AprlBr ., S LT,
May 81 : . : o 4B
June 81 < ol - . sy B,
July 8¢ . . . i mogls,
Aug. 81 ; : . « 4B,

This is generally much higher as com-
pared to last two years.

(b) The average daily generation of
power in DVC during the last six monthsis
as follows:

March 81 17-3 MU
April 81 . . 191 MU
May 81 . . 161 MU
June 81 ‘ . 149 MU
July 81 ‘ . 160 MU
Aug. 81 ; . 1772 MU

{c) and (d). D.V.C. has proposed the
setting up of two thermal power stations
of 1050 MW capacity cach at Maithon
using coal from Mugma and Salanpur
coalfields. The project feasibilty report of
thig scheme is presently under examina-
tion.

Opening of Public Call Offices in
Koraput District (Orissa)

3389. SHRT K. PRADHANI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) what is the number of Public Call
Offices that have been sanctioned by the
Union Government during the current
finncial year to be opened in Koraput
District (Orissa) and other districts of

(b) whether Government propose giving
preference to the Tribal arecas; an

(c) ifso, what are the details regarding
the standard adopted by Government in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAQN):
(a) Information furnished in attached
statement.
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(b) Norms for provision oflong distance
Public Telephones are relaxed for tribal
areas.

(¢) In addition to the relaxation of
norms for provision of telecommunication
in the rural and backward areas, the Cen-
tral village in a tribe1 area will qualify
for provision for telecommunication facility
if a culster of villages within a radius of
10 Kms. has total population of 2,500
only provided that no two long distance

lic telephones shall be opend on this
is within a radial distance of 10 Kms.

Statement

Statement showing number of Public
Telephones sanctioned  during the
current financial year in Orissa, distirict-
wise.

Number of

Name of the District Public
Telephones
sanctioned

1. Koraput . . ) 2

2. Balasore . . . 14

3. Cuttack . . . 1

4. Dhenkanal . . . . 7

5. Ganjam . . ‘e 1

6. Kalahandi . . . 2

7. Keonjhar . . . 4

8. Mayurbhanj . . 3

9. Phulbani . . . 5

10. Puri . . 4 . 2

11. Sambalpur . . . 2

12. Sundargarh . . . Nil

13. Bolangir . . . Nil

Target for Electrification of villages
daring 1981-82

3390. SHRI R. K. MHALGI: Will the

Minister of ENERGY be pleased to
state:

(a) whether it is the policy of Go-
vernment to supply electricity to as many
villages as possible;

(b) if so, what isthe target for this
in the year 1981-82;
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(c) is it alsctrue that due to such
supply to remotest places, the transit
losses of power are very high in India;

(d) to save this wastage of power, are
Government planning to generate elec-
tricity by the use of wind-mills if so, the
details thereof;

(e) will it be more economical to instal
a number of wind-mills (to geneate elec-
tricity) with a generation capacity of up
to 10 Kilowatts; and

(f) have we got the technical know how
to undertake this use of wind power, and
to save the scarce power for more impor-
tant sectors ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir. The Government is according
high priority to the programme of rural
electification to as many villages as
possible within the resources “available

for the purpose.

(b) For the year 1981-82 a target of
electrification of *5,796 villages and
energisation of 4,22,466 irrigation pump
sets has been fixed.

(¢) Yes, Sir. However in order to re-
duce the transit losses, necesssary improve-
ments/renovations are being effected in
the transmission and distribtuion system
in various areas.

(d) There is at present only one ex-
perimental project on the development
of a 1 KWe vertical axis wind generator
set up jointly by the Indian Institute of
Technology, Madras and Bharat Heavy
Electicals Ltd., Hyderabad. The cost
of the machine based on the design de-
veloped for the purpose would be around

Rs. 20,000.

(e) The generation of electricity through
wind mills would be costlier than pro-
duction of electricity through other
conventional  sources of energy. Since
only one experimental project has been
set up, it I> difficult to comment on the
economic viability of the project at this
stage.

(f) As stated in (d) above, there is only
one exprimental project on the develop-
ment of x Kwe vertical axis wind gene-
rator. Besides this, R&D work is also
being carried out in harnessing wind
energy for pumping of water for irrigation
purposes. Efforts in the area of wind
energy utilisation are still in the R&D
stage. However, prototype wind mils
have been set up and are under evaluation
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add study. The main thrustof R&D
efforts at present is to make wind mills
cost effective and adapt them to the
agricultural use keeping in view the

wind conditions in specific locations.
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Scheme for availability of cooking
gas in Towns

3393- SHRI K. MALLANNA : Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have fixed
some targets or scheme to make cooking
gas availble in all towns with a population
of 30,000 or more;

(b) if so, what are the details of the
scheme;

(c) the names of the towns which are
at present being supplied cooking gas,
State-wise; and

(d) what is the total demand of cooking
gas in the country, State-wise, and the
percentage of demand met by the present

supply ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) (a) and (b);
The Oil Industry has drawn up plans to
open gas agencies in all uncovered
district headquarters and towns having
a population of over one lakh by the
end of 1981-82. Towns having a popu-
lation of over 30,000 and also other towns
may be taken up for providing LPG
facilities after «town having a population
of over 50,000 are covered, subject to pro-
duct availability, potential and operas
iional viability.

(e) Over 500 towns all over the country
have been provided with cooking gas faci-

A. Bangalore Complex

i) StrikefLock-out 18-8-80
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lities. However, complete details regar-
ding the locations are not readily avail-
able.

(d) On the basis of the existing number
of cooking gas (LPG) customers in the
country, the total demand for LPG is
about 4,10,000 tonnes per annum. This
demand is being met at all places except
a few due to logistic probems. How-
ever, the State-wise detj ils of the demand
and the actual supply of LPG made
by the oil companies are not readily
availble.

Loss in production in L.T.I. units at
Bangalore and Naini

3394. SHRI K. MALLANNA: Will
the Minister of COMMUNICATIONS
be plaesed to state:

(a) whether there has been any loss in
production in Indian Telephone In-
dustries Limited units at Bangalore and
Naini duing 1980-81 due to lock-out, power
shortage, work stoppage and labour
unrest; and

(b) if so, the details regarding the
extent of loss and the reasons for work
stoppage and labour unrest in there unit?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The detials regarding the extent of

loss and the reasons of work stoppage and
labour unrest are as under:—

Reasons

Strike to demonstrate against the Karnataka State

Essential Services Maintenance Bill.

Strike from 30-9-80 to 8-10-80

Strike followed by Lock-out for dispute of payment

of ex-gratia/bonus.

Strike from 26-13-80 to 15-2-81

Demand for parity of wages with M/s. Bharat Havey

Electricals Ltd. (BEHL)

Mandays Lost .*
Production  Loss . . Rs.

ii) Power shortage
17-4-83 and 3-5-80

Mandays lost

Production loss . . Rs.
B. Naini Unit Strike

ia-2-81 to 7-5-81

Mandays lost . s

,295.383

4016-59 lakhs

Approx.

Approx.

Employees were laid off owing to 100 per cent power
cut and shortfall in power supply.

approx.

20* 70 lakhs approx.

Demand for wage parity with BEHL.

63» 35° approx.

reduction loss Rs. 264 lakhs approx.
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Improvement in Communication sys-
tem in Andamans through ‘Apple’

3395. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS
be pleased to statc:

(a) whether Government are aware
of the poor communication system prevail-
ing in the Union Territory of Andaman
and Nicobar Islands and that after conn=c-
ting Port Blair and Car Nicobar through
International Satallite, tel-communication
system has improved only in these
two stations but other islands are still
inaccessible;

(b) if so, whether Government have
reccived any suggestions for improvement,
if so, what action has been taken;

. nic} whether Government propose to
link up the communication system of
remote islands and other inaccessible
arcas through our own satellite ‘APPLE’
to improve the domestic cammunication
systém; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI- KARTIK ORAON )3(a) Yes, Sir.

(b) Yes, Sir. Wireless Telegraph Com-
munication facility exist at Mayabunder,
Rangat, Car-Nicobar & Campbell bay.

A, Upgradation of auxiliary cventres:
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It is also planned to o[pcn wircless stations
at Mancowrie, Long Island and Diglipur.
P & T has also arrangements with Police
Wireless at many places which includes
little Andaman Islands.

(c) There is no proposal under consi-
deration at present to provide communi-
cation to remote islands through ‘APPLE’
Satellite.

(d) Does not aris-.

Upgradation of media Broadcasting
Transmission Centre

3396, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INFORMATION AND BROADCASTING
be pleased to state:

{a) whether Government have a pro-
posal under consideration for upgrading
some media broadcasting transmission
centre during the Sixth Plan period; and

(b) if so, what are the main features of
the proposal?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Proposals in-luded in th= Sixth
plan cover upgradation of 7 auxiliary
centres into programme originating ones
and upgradation of the transmitters at
11 centres, in 11 States in all.

The details arc as under i—

Location Name of State
1. Bhagalpur . 1 o " . Bihar
2. Cudappah’ b . i y . Andhra Pradesh
g Jabalpur .. . . . ., . Middhya Pradesh
4. Sangli . 5 ’ . Maharashtral
5. Tirunclveli . g . . Tamil Nadu
6. Shimoga/Bhadrawati . . - . Karnataka
7. Gulbarga . . . C . . Karnataka

B. Upgradation of transmitters .
Location 1) Pr;gr Prmd Name of state

1. Dibrugarh] . . 100 K.W. 300 K.W. Assam
2. Luckmow . - 5 . 50 KW, g00 K. W. Uy i
g/Rajt. . . . . 20KW g0 KW.  Gujarat
4 Ranchi . : : . 10 KW 200 it.w Bihar
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B. Upgadation of transmitters-con/d.
!'s.CaaWg
Location Preaen t Proposed Name
Power Power of State

5. Dharwar . . . 10 K.W. aoo K.W. Karnataka

6. Madras . . . . 20 K.W. aoo K.W. Tamil Nadu

7. Siliguri . . 20 K.W. 200 K.W. West Bengal

8. Ajmer . . . . . 20 K.W. 100 K.W. Rajasthan

9. Pune ao K.W. 100 K.W. Maharashtra

10. Raipur ao K.W. 100 K.W. Madhya Pradesh

11. Cudasppah ao K.W. 100 K.W. Andhra Pradesh

Foreign Technology to Improve Plant
Loadg ¥actor

3397. SHRI S. M. KRISHNA: Will the
Minister of ENERGY be pleased to state:

(a) whether his Minister is considering
inviting foreign technology to improve the
plant load factor of the existing thermal
stations;

(b) if so, the

proposal;

broad outlines of the

(¢) which of the countries besides
Britain are being approached for this
purpose and the capital outlay involved;
and

(d) to what extent the plant load factor
is expected to be raised as a result of the
modification in the current technology
deployed in the thermal stations?

ComensatJon paid to victims of Fire
incident in Jagannath Colliery.

3398. SHRI K. P. SINGH DEO: Will

the Minister of ENERGY be pleased to
state:

(a) whether Government are aware of
the recent explosion incident ofJagannath
Coal Mines near Talcher in Orissa:

(b) the amount of compensation paid
to each of the injured persons and the
financial help given to the member of the
bereaved families; and

(¢) what specific measures are proposed

to be taken to check accidents in the above
coal mines of Orissa?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY ( SHRI
VIKRAM MAHAJAN) : (a) to
(d) * Assistance is being  taken (b) Compensation for payment to next

from some foreign experts to improve the
performance of some of the identified
thermal power stations. This is a continu-
ing process of inter-action between foreign
technical experts and our thermal engineers.
Some foreign teams of experts visited some
of the power stations of the country. They
are; VGB of West Germany, British Ele-
ctricity International and Central electri-
city generation Board of U.K and Soviet
Specialists. Assistance from foreign experts
is taken with a view to improve the
performance of existing power plants.
However, the extent to which the improve-
ment will take place depends upon the
extent to which modification or rectifica-
tions carried out.

of kin of the deceased workers has been
deposited at the rate of Rs. 16,800/- for
each of the deceased with the Commissioner
of Workmen’s Compensation. In addition
Rs. 500/- was paid towards funeral expen-
ses of each of the deceased workers. The
management has agreed to provide a job
to one dependent of each deceased worker.
The injured persons have been paid ex-
gratia amount of Rs. 2,000/- each.

The sum total of benefits accruing to
next of kin of a deceased worker, who is
a regular employee of a coal company,
under various schemes, statutes ete.,
works out to about Rs. 40,000/- to Rs.
60,000/-.
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éc) The enquiry made by a High Powe-
red Committee constituted by the Coal
company reveals that the persons involved
received burns from a cloud of heated
ash material which suddenly rolled down
on them from a height. This was due to
an almost impossible combination of
situations inside the opencast mine which no
one could have foreseen. With a view to
safeguard against such mishaps in future
the Committee has made some recommend-
ations relating to adoption of certain min-
ing practices which will be implemented.

Production targets fixed for 1981-8z2
by Coal India

3399. {HRI DAULATSINHJI JADEJA ;
Will the Minister of ENERGY be pleased
to stated

(a) whether the Coal India Limited has
fixed the production targets for the year
1981-82;

(b) if so, what are the details thereof}

. (c) what was the production target fixed
for the year 1980-81;

(d) the details of production during the
year;

(e) if it was less than the target, the
reasons  therecof; and

(f) the measures taken to remove those
hurdles to meet the target in future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and
(b) The target of coal produc-
tion fixed for Coal India for 1981-82
is 106-20 million tonnes, which is bei
revised upwards to 1808- 70 million tonnes.

(c) and (d). The target of coal produc-
tion for Coal India Ltd. for 1980-81 was
99-00 million  tonnes against which
production achieved was 100-95 million
tonnes.

(e) Does not arise.

(f) Steps taken to improve coal produc-
tion include inter-alia controlling absen-
tecism improving the infrastructure facili-
ties, sanctioning new mines, installation
captive power generation capacity in Bengal-
Bihar Coalﬁal&:, expediting land acquisi-
tion for coal mining purposes in consul-
tation with the concerned Statc Govern-
ments.
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Memorandum from All India
Hindustan Lever Employees
Federation

3400. SHRIMATI GEETA MUKHER.-
JEE: Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether a memorandum has been
received by the Prime Minister from the
President of All India Hindustan Lever
Employees Federation during the month
of June, 1981; and

(b) if so, the details and Government
reaction thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS; (SHRI P.
SHIV SHANKAR) (a) Yes, Sir.

(b) The main allegations mentioned in
the aforesaid letter relate to unexplain-
ed differences in the balance-sheets re-
Fl-rding the stock of raw materials used
or manufacture of soap and vanaspati
and manjpulation ol accounts in res-
pect of processed Trighlycerides. These
allegations are presently under cxamin-
ations in consultation with D-G. T. D.
end other concerned administrative Mi-
nistries. suitable action as warranted
will be taken in duec course.

12 hra,
(Interruptions)

st Woop WAL wWaw  (FeT)  c
neae o, fora same 3 feeelt & wgr-
T am ofar i ow 2w A WA
gt o & fEsw ...l
(Interruptions)

MR. SPEAKER § Mr. George
Fernandhs.

MR. SPEAKER : What he is sayiag is
g e |
(Interruptions) o*

st wew fagrdy gomar (7€
faeelt ) :  weqer ofr, ww @ TF W
ga «ferg

wead WERE : FE g v F )
7 @ a7 fmrar we s @
g 4t sy gy @

sgNot recorded.
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It is under my consideration. I have got
it.

(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur) : I have given a motion of
breach of privilege.

MR. SPEAKER : It is under my con-
sideration.

SHRI GEORGE FERNANDES
Sir, the point is that Mr. Shourie's state-

ment appeared....
MR. SPEAKER : Let me consider it.

SHRI GEORGE FERNANDES : His
statement appeared fiive days ago. He has
called the Finance Minister a petty liar.

MR. SPEAKER : I have not allowed.
I am not going to allow it.

(Interruptions)

MR. SPEAKER : It isunder my consi-
deration.

SHRI K. LAKKAPPA (Tumkur)
Please tell us what is the....

(Interruptions)

MR. SPEAKER : Not allowed. No-
thing.

(Interruptions)

MR. SPEAKER : It is under my co-
sideration. I will consider it.

SHRI GEORGE FERNANDES :You
have given the ruling yesterday that our
motions against the Finance Minister are
not tenable. Of course, you have also

clarified your ruling...

MR. SPEAKER : I said, it is under
my consideration.

SHRI GEORGE FERNANDES :
by saying that we may give fresh motions.
In the meanwhile..

MR. SPEAKER : It is under my con-
sideration.

SHRI GEORGE FERNANDES sThen
my motion against Mr. Arun Shourie
should go to the Committee.

MR. SPEAKER : That is what I said,
It isunder my consideration.
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SHRI GEORGE IERNANDES : It
must go to the Committee.

MR. SPEAKER : I will take my time.

SHRI GEORGE FERNANDES : When
Sir ?

MR. SPEAKER : You cannot commit
me.

(Interruptions)

SHRI GEORGE FER NANDES jI am
sorry, this is not a matter where you are
going to play the game with us. I am sorry

MR. SPEAKER : No. No.

SHRI GEORGE FERNANDES: You
cannot take your time.

MR. SPEAKER :Then, whose time ?

SHRI GEORGE FERNANDES : The
prestige of the House is involved. The pres-
tige of a Member of the House is involved.
Hes has call him a petty liar. Sir, I am
sorry I cannot accept your position on this
when you say that yo 1will take your time.

MR. SPEAKER : You have to accept
my position.
SHRI GEORGE FERNANDES : This

is not a personal matter. This is matter
which concerns the prestige of this House.

MR.SPEAKER :No.
(Interruptions)
MR. SPEAKER :1I will see to it.

SHRI GEORGE FERNANDES : Sir,
youcan't.

MR. SPEAKER : I will see to it.

SHRI GEORGE FERNANDES I am
sorry you can't because you have given a
ruling.  Your ruling yesterday was that
our motions against the Finance Minister
are not tenable. If they are not tenabl
then my motion against Mr. Arun Sho rie

stands.

MR. SPEAKER :1I will see to it. I will
have to look into it.

SHRI GEORGE FERNANDES
When will you, Sir ?

MR. SPEAKER : At the earliest I will
look into it.

SHRI GEORGE FERNANDES : You
can*t take this position that you will take

time.
(Interruptions) #
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SHRI SATISH AGARWAL (Jaipur):
Privilege motions have to get priority.

MR. SPEAKER : It is too early to say.
*(Interruptions)
MR. SPEAKER : If [ say I want to give
a ruling, you say ‘It is too carly’ If L say I
will take time, you say ‘No, you can't take
it'.  Thisisnot the way. Yes, Mr. Rajda.
(Intesruptions)
MR. SPEAKER : Not Allowed.

(Interruptions)

MR. SPEAKER : Irrelevant.
(Interruptions)

MR. SPEAKER : [a mnot committing
anything. I will look into it and find out.

(Interruptions)

MR. SPEAKER : You cannot force me.
SHRI GEORGE FERNANDES :There
isnot question of forcing you. Ttisa question
of she privilege of this House.

MR. SPEAKER : Not allowed.

(Interruptions)

MR. SPEAKER : I rule him out of order
now.

SHRI GEORGE FERNANDES : Whar
is out of order ?

MR. SPEAKER : Your persistence.

SHRI GEORGE FERNANDES : My
persistence is out of order andthe fact is..

MR. SPEAKER : Nothing is going
on record. )

(Interruptions)w e
MR. SPEAKER : Shri Rajda.

SHRI RATANSINGH RAJDA (Bom-
bay-South) : I have tomake two sub-
missions. We learn from the press reports
to-day that the Finance Minister. .

(Interruptions)*

MR. SPEAKER : I cannot allow you,
Mr, Fernandes.

(Interruptions)»»
SHRI RATANSINH RAJDA : We

learn from the press reports to-day, the
Finance Minister is prepared-to. .
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MR. SPEAKER : Mr. Rajda not allo-
wed. -

(Interruptions)*+

SHRI RATANSINH RAJDA : Please
hear me. Let the Finance Minister
make a statement.

MR. SPEAKER : I am not going by
press reports.

(Interruptiosn)se
MR. SPEAKER : Nothing. You

gove some other motion. You cannot
come like this.

ot R femre wraen (grfige ):
qeqe WA, A gH ARl WY AT
# furdr & WX gy wwg faar oy fie
fifedst WiwA yx AN Fefrer Fifow,
we Wi agr 9r fv ag WF qegx
B FEC R ..

MR. SPEAKER : No discussion allo-
wed.

You come to my Chamber and discuss
it with me. Not allowed.

(Interruptions)»*

ofr swnw fug s (siwen )

Fewett sr are manferay am sgen @t . .

(wmerema )

MR. SPEAKER : Not allowed.
Irrclevant.

(Interruptiosn)**

MR. SPEAKER : Nothing will go'on
record,

(Interruptiosn)**

SHRI INDERJIT GUPTA (Basirhat) :
The costodian of law and order in this capi-
tal city is supposed to be the Commissioner
of Police, Shri Bhinder. I have given you
notice about the dacoity..

MR. SPEAKER : I am allowing Call
Attention for to-morrow.

SHRI INDERJIT GUPTA : The
other one that I had given and you had,told
us that you were considering the qucstion
j.:c treatment of workers of ASIAD Pro-

t. .

**Not recorded.
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MR. SPEAKER : We will see. I cannot
discuss Call Attention here, You come to
me and let me know. . Shri Harikesh.

SHRI INDERJIT GUPTA: Only
when there is a strike and it becomes a
major issue, we should discuss it ?

MR. SPEAKER : It is under my con-
sideration.

(Interruptions)

SHRI INDERJIT GUPTA : The
other House has been allowed to discuss it.

MR. SPEAKER : I have not rejected it.
It is under my consideration. We will
find time.

SHRI INDERJIT GUPTA : This is
not a second rate House. We should have
equal opportunity.

MR. SPEAKER : Mr. Gupta, you cannot
take all the subjects at one time. You
ﬁ\m to take them one by one. Shri Hari~

h.

SHRI INDERJIT GUPTA : It is
better to raise it earlier.

MR. SPEAKER : If you want I can take
it tomorrow . Then I will take the other
one off.....

SHRI INDERJIT GUPTA : Kindly
take it seriously.

MR. SPEAKER : I consider seriously.
1 do not consider anything non-seriously.

SHRI HARIKESH BAHADUR :
(Gorakhpur) : I would like to take half a
minute. When there is no breach of Privilege
against the Finance Minister....

MR. SPEAKER : Disallowed.
(! aterruptions)

MR. SPEAKER : Not allowed. Irrele-
vant,

(Interruptions)**
|l .
SHRI HARIKESH BAHADUR : The

second point is about dasoity. Adjourn-
ment Motion should be allowed.

MR. SPEAKER : To-morrow you will
say something else.

(Intarruptions)®®. .
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MR. SPEAKER : Not allowed. Shri
Yadav.

SHRI R.P. YADAV (Madhipura) :
I had given notice of Adjournment Motion.

MR. SPEAKER : Not allowed, Shri
Deo.

SHRI V. KISHORE CHANDRA
S. DEO (Parvathipuram) : I have given
notice of Adjournment Motion about D.C.
gdoli workers—eManagement and Delhi

ce.

MR. SPEAKER : It is under my consi-
deration. Shri Ramavatar Shastri.

(Interruptions)»»
MR. SPEAKER : Nothing will go on
record. =
(Interruptions)**
MR. SPEAKER : Not allowed.

Ht qAEAR qrgr (Tear )
nETH WERT, fagre wadHew gz
Tq4HZ FTUF TAO WY THo Wr
gfe 1 srerza FEAR AEF AR
FIEFC 12 gAT 27 ¥ fearmard. .
(g )

g frrenfidaacmr ...

MR. SPEAKER Not allowed. Irro-
levant.s

(Interruptions)

' owEAW WEYEX  AZ ET 377 W
HTAT |

3 AAEAT WEA 0 #eaE
", i 39 fa s faar
TE | 23 £33 ®F 377870 S ?

weqsr WEYWA  WioEr  ar
8T

(soqema)

**Not recorded.
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Paper Laid
«rt ntiT3C SSqST
snraT | fo
Tr”~ “rgff

I 1 ~iT F fom r 3r

MR. SPEAKER  Irrelevant. I cannot
allow everything.

(Interruptions)
*el*w *?2>7?% ~ if m
srrirr i
(wreferH )

SHRI NIREN GHOSH (Dual Dam)
A mere Calling Attention is not sufficient.
There should be a full discussion.

«fr % ttit

fafRsrft q”rair H ...

MR. SPEAKER : We shall consider it.
I have already allowed Half-An-Hour
discussion. We will discuss it.

*ft Tt¥~ H t~ T STr~rV (tfsyec):
*Rff**S*»5rrfaiiTtfa 14 cinfrf

§ is n Sr?cff 3r
ftar 1 «rnr
firfr | co-. ..

MR. SPEAKER Irrelevant; not allo-
wed.

{Interruptions)

MR. SPEAKER : What he is showing
is unparlliamentary. Irrelevant; not allo-
wed. Papers to be laid.

xa* is hrs.
PAPER LAID ON THE TABLE

Eighty-Sixth Report of the Law Co-
mmission on die Partition Act

THE MINISTER OF LAW,JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR) t I beg to lay on the
Table a copyof the Eighty sixth Report
(Hindi version) of the Law Commission
on the Partition Act, 1893.

[Placed in Library. See No. LT— 2773/81]
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- P.A.C. Report
12-13 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received ftom the
Secretary-General of Rajya Sabha

“In accordance with the provisions of
Rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
the 7th September, 1981, agreed without
any amendment to the Victoria Memorial
(Amendment) Bill, 1981, which was passed
by the Lok Sabha at its sitting held on the
17th February, 1981.”

12' 14 hrs.
PUBLIC ACCOUNTS COMMITTEE
Fifty-sixth Report

SHRI SATISH AGARWAL (Jaipur) :
I beg to present the Fifty-sixth Report
(Hindi and English versions) of the Public
Accounts Committee on action taken by
Government on the recommendaations
contained in their 132nd Report (Sixth
Lok Sabha) on Customs Receipts.

.I2- 15 hrs.

COMMITTEE ON SUBORDINATE

LEGISLATION
Seventh Report

SHRIMOOL CHAND DAGA (Pali) :
Sir, I beg to present the Seventh Report
(Hindi and English versions) ofthe Comm-
ittee on Subordinate Legislation.

(Interruptions) w

Mr. SPEAKER : What he is saying is
without my permission

12* 16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Indo-United States differ -
ence OVER POSTING OF DIPLOMATS

SHRI S.M. KRISHNA (Mandya)

Sir, I call the attention ofthe Hon. Minister
of External Affairs to the following matter

**Not recorded.
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to matter

of urgent public importance and I request
that he may make a statement thereon :

“The* reported Indo-United States
differences over the posting of diplo-
mats in India and Washington res-
pectively”.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : Mr. Speaker Sir, few months back
the Government of India became aware of
intention of the Department of State to
assign Mr. George Griffin as Political
Counsellor in the US Embassy in New
Delhi. Mr. Griffin was till recently the
the Deputy Chief of Mission in the US
Embassy in Kabul.

After a careful evaluation of Mr. Griffin’s
activities during his earlier posting in India,
the Government of India requested the
United States to reassign him to another
post. Government’s intention was to
avoid the likeihood of friction being intro-
duced into bilateral relations with the
U.S. which we value and have always
sought to strenghten.

On being so informed, the Government
of the United States requested us to re-
consider ouf decision and to permit Mr.
Griffin to take up his assignment in the
U.S. Embassy in New Delhi.

The U.S. authorities also informed us
that in case we did not find it possible to
reverse our decision on Mr. Griffin’s case,
the United States would also ask us to
withdraw the proposed assignment of a
senior Foreign Service Officer, Shri T.
Prabhakar Menon. We informed the
United States that we would consider
this unprecedented retaliatory step on
their part as unwarranted and unjustified.

The U. S. State Department stated
inter alia “That this action was taken at
a time when Griffin was a target of a
Soviet disinformation campaign makes it
particularly regrettable.”” Our Official
spokesman has responded as follows
«It is incorrect to suggest that views, infor-
mation and pronouncements made by any
other country played part in India’s
decision. Any such conclusion or insi-
nuation is resented by the Government
of India.”

SHRI S.M. KRISHNA : Sir, a new
element of friction, and irritant has been
injected into the already sagging relation-
ship between the United States of America
and ourselves.

What is, surprising is not the mere
rejection on our part of a particular diplo-
mat or the retaliation of the United
States of America in rejecting one of our
senior diplomats but the attitude, the tenor
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and the vehemence with which the United
States Department of State has reacted
or over-reacted to this entire attitude
which is a bit perplexing.

The fissures in the relationship of India
with United States of America have started
showing up with Tarapur where unilater-
ally they have threatened to violate the
agreement and then came the decision
which United States of America has taken
to arm Pakistan with the most sophisticated
weapons and now comes the row on dipl-
omats. The whole world knows—-and I
am sure that even the United States of
America knows—-that India does not have
anything like the CIA with its tantacles
spread to almost every nook and corner of
the world. We do not have a vast network
of intelligence, and it is ridiculous for the
U.S.A. to reject Mr. Prabhakar Menon
without any valid grounds. Now, let us
see what Mr. Griffin has been upto in
this subcontinent since 1969. We do not
have to quote from Indian sources. I
would seek your permission, Mr. Speaker,
Sir, to quote the then Secretarry of State,
Dr. Henry Kissinger, in his memoirs, he
has had occasion to mention about the role
played by Mr. Griffin. I quote Dr. Henry
Kissinger.

“Dr. Henry Kissinger, in his memoirs,
acknowledges direct contacts between
the United States and the Bangaldesn
exiles in Calcutta in 1971 and refers to
“‘a futile three-month pursuit of poli-
tical accommodation that could have
amounted to something if India and
the Bengalis had wanted”. Although
he does not name the diploma**
Dr. Kissinger refers to secret meetins
‘our counul in Calcutta’” had...*

At that point of time, it was Mr. Griffin
who was the Counsul in Calcutta for the
United States.

There is also another author, the title
of the book is “Bangaladesh, The Unfinis-
hed Revolution”, the name of the author
is it is rather tongue-twisting M r. Lawrence
Lifschult*. Dr. Subramaniam Swamy t®
familiar with this....nne.

Dr. SUBRA MANIAM SWAM*
(Bombay North East) : I know him .also.

SHRI S.M. KRISHNA : We have no
doubt about it that you know.

This gentleman, in this book, lias had
very interesting things to say about the
role that Mr. Griffin played in 1971,
1974 adnd 1980-81. May I seek your
indulgence to quote one paragraph from
the book of this gentlemen

“The State Department no longer denies

there were secret meeting between
U.S. officials and  Awaki League
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representatives in Calcutta in 1971,
not even the fact that Mr. Griffin
was the State Department man
eesporaible for this work. Rather,
the insistence now is that, as a career
officer, he followed instructions and
did nothing improper.”

He was very vitally connected with the
Research and Analysis Wing of the CIA
under Mr. Harold Saunders who was a
very senior CIA operator.

X2 34 hrs.

[Mr. Dbputy-Spkaker in tht chair]

Mr. Griffin, when he was stationed in
Kabul, was making periodic visit* to India,
New Delhi. I would like to know from the
hon. Minister of External Affairs why
was Mr. Griffin—-with such a past, with
the reputation that he has enjoyed— given
the multiple entry visa to visit India from
Kabul. While he was in Delhi he has done
extensive brie&ngs to the press in India
about Afghanistan, using Delhi as a base
to carry on ?n activity which is inimical
to our friendly nations like the Soviet Russia
and Afghanistan.

AN HON. MEMBER: No question ?

SHRI P. V. NARASIMHA RAO: He
has put one question. The rest is quotation
from books—a lot of information which he
has gathered. I have nothing to comment
on the information which he has given. I
would only submit that we had to go into
the information which we ourselves possess-
ed about what Mr. Griffin was doing.
So there is no difference on that. The only
question the Hon’ble Member asked was
about the visa given to him. 1 understand
that his family wa- here--his wife and child.
Apart from that there dose not appear to
be any reason why he was given a visa.
But when it coines to the posting of that
person to our own country, then the matter
becomes different. That is all.
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I am quoting from the book ‘A Dangerous
Place’ written by Moynihan (Page 41):

“In New Delhi I had pressed the Em-
bassy to go back over the whole of
of our quater century in India to
etablish just what we had been
upto. In the end I was satisfied that
we had been upto very little. We had
twice but only twice interfered only
to the exlent of providing money to
a politic?]l party. Both times this
was dene in the fcce of a prospective
Communist victory in the  State
elections.”

“once in Kerala and once in West

Bengal where Calcutta is located. Both

times, the money was given to the

Congress Party which had asked for it.

It was given to Mrs. Gandhi herself.."
(Interruptions)

non fnsr?TT 1 3ft *rn?r *

UUTIVT 35TTR"cT «TT. . .

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN TOE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): On a point of order.
I take strong objection to this.
Wherfrom he is quoting ?

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) Are you defending
the CIA agent ? (Interruptions)

MR. DEPUTY-SPEAKER : We are
not discussing on this issue. Please put
your question, Mr. Paswan.

In a Calling Attention, the second
questioner can take only three minutes.
He is quoting so many things. Please put
your questions. You cannot discuss or
quote in a calling attention. You can do
in the form of questions.

SHRI RAM VILAS PASWAN: Lastly,
Sir....

MR. DEPUTY-SPEAKER: This is
not a discussion. You put questions
only. This is not proper. (Interruptions)

SHRI RAM VILAS PASWAN: I
have given vou a prior notice.

MR. DEPUTY-SPEAKER; That is
all right. In a calling attention, ou can
put a question. I shall allowyou to put
questionts. This is not a discussion
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tpt fersrm 'rm sr*

3rr?nT $ fa ~ sqfaa
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MR. DEPUTY-SPEAKER: This has
nothing to do with the calling attention.
11is completely irrelevant. The Minister
need not reply. It is highly irrelevant;
this has nothing to do with the calling
attention.

SHRI KRISHNA CHANDRA HAL-
DER : How do you say it is irrelevant ?

MR. DEPUTY-SPEAKER: It is
completely irrelevant to the calling atten-
tion. I am not allowing. He need not
reply. Mr. Paswan, please put your
questions.

SHRI GEORGE FERNANDES
(Muzaffarpur) : Is the Prime Minister’s
name irrelevant ?

MR. DEPUTY-SPEAKER: It has
nothing to do with the calling attention.
I shall read.

“I call the attention of the Minister of
External Affairs to the reported India-
U.S. differences over the posting of
diplomats in India and Washington
respectively” .

It is completely irrelevant. You put
your questions only. I am not allowing
anybody else. (Interruptions)

SHRI RAMAVATAR SHASTRI
(Patna). He is putting questions.

MR. DEPUTY-SPEAKER: Let him
put the questions. On the calling atten-
tion please do not bring in extraneous
things. You will not get the reply from
The Minister.

SHRI INDRAJIT GUPTA (Basirhat);
Mr. Deputy-Speaker, Sir, I am asking
you according to the wording of this
motion ‘the activities of diplomats, par-
ticularly, the U.S. diplomats in our
country’, how is it irrelevant. This is a
book written by the former Ambassador.

MR. DEPUTY-SPEAKER: Please
listen. This i» the wording— the posting
of diplomats in India and Washington
respectively. This has nothing to do
with the calling attention.
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SHRI RAMAVATAR SHASTRI:
Why not ?

MR. DEPUTY-SPEAKER: You put
your specific questions. You take three
minutes. You will get a reply. Please
put your questions. This is not a general
discussion. I am following your Hindi.
I have to guide the deliberations. I have
got to dceide whether what you have
said is relceant or irrelevant.

SHRI RAMAVATAR SHASTRI: It
is quite relevant.

MR. DEPUTY-SPEAKER This
issue has nothing to do with the calling
attention. You put your questions only.

SHRI HARISH KUMAR GANGWAR
(Pilibhit): Sir, I am on a point of
order....

MR. DEPUTY-SPEAKERSsI am not
permitting you. There is no point of
order. In a calling attention, no other
member whose name is not here can get
up and speak. You must take my per-
mission.

I am not permitting you to get up and
speak.

I am not permitting you. Even point
of order I am not permitting. You cannot
get up and raise a point of order. Nothing
will go on record except Mr. Paswan’s
questions.

(Interruptions) * *

gfo | qrr
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MR. DEPUTY-SPEAKER : Mrs.
Geeta Mukherjee...
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MR. DEPUTY SPEAKER: Are
you Mrs. Geeta Mukherjee ? There is
so much of scientific advancement that

perhaps you have become Mrs. Geeta
Mukherjee.

*qT ~1Inl | ?

MR. DEPUTY-SPEAKER: Are you
Mrs. Geeta Mukherjee ?

fmr A
SWITt, A7 # ~TT t I

S HRIMATI GEETA MUKHERJEE
(Panskura) : Sir, in the statement
submitted by the Minister on
this Galling Attention it has been observed
that the Government of India took this
decision of requesting the United States
not to appoint Mr. Griffin “After a careful
evaluation of Mr. Griffin’s activities.”

o1t '

Now, Sir, hon. Shri Krishna referred to
some of the reports about his activities
on which hon. Minister said that he has
no comment to offer. Now, Sir, in view
of the fact that he may not have any com-
ment. ..

MR. DEPUTY-SPEAKER: On what
he quoted from the book he said that
he has no comment....

SHRIMATI GEETA MUKHERJEE:
About that he has no comment to offer.

MR. DEPUTY-SPEAKER: On that
matter which he quoted.

SHRIMATI GEETA MUKHERJEE
The American State Department spokes-
men Mr. Dean Fisher, in a Press briefing
on September 2, was asked:

“Would you say he did not have any
intelligece duties” ?

He mentioned
“That is my understanding.”

Again, Sir, the same spokesman on the
same day was asked

“Did the Government of India actually
state that Mr. Griffin was an Intelli-
gence Agent ?”

In reply to that, he stated

“They never fully explained to us the
reasons as to why they took the posi-
tion they did.”

SEPTEMBER 8 1981

over posting of 296
diplomats (CA)

Now, Sir. in view of this clear pro-
paganda offensive of the United States
against India on this score, will the
hon. Minister now come out with the
actual facts which were ‘carefully evaluated*
by the Government of India,—eparti-
cularly in view of the fact that our
Prime Minister in Bhubaneswar the
other day had made a statement (duly
reported in the Press) in which she
said:

“We had information that the person

was connected with the Intelligence
service of USA.”

In the face of the challenge from the
USA will the hon. Minister inform the
House about the facts of this case ? Sir,
we have a right to know this; he should
tell us about the nefarious activities
of the USA agents in our country. I
would like him to place the facts before
the House. That is (a).

Now coming to part (b), the hon. Mi-
nister said this regardig Griffin’s ap-
pointment

“Government’s intention was to avoid
the likelihood of friction being in-
troduced into our bilateral relations
with the U.S.”.

Now, Sir, was it a question of‘avoiding
friction” or was it a question of blocking
activities which are conducted in our na-
tional interest ? I would like to have
a clear answer from the Minister.

Then, one more point. (An hon.
Member: KGB) I will come to lhat ater.
Another question is this. There is this
refussal of the US to allow our senior
Foreign Service Officer, Shri T. Prabhakar
Menon into America. I would like to
know whether it is normal diplomatic
practice to reject officials without any
charge against them ? I would like to
know whether the US Government ac-
cused Mr. Menon of any particular
espionage or other activities. If not, I
would like to know whether this step
would clearly be called an wunfriendly
act on the part of the US Government.
And my last question is about the so-
called Soviet dis-information. Infor-
mations given by the USA are taken to
be authentic without fail by my hon.
colleagues like Dr. Subramaniam Swamy
and some others. Now, Sir, he thinks
that any information coming from the
Soviet Union is ‘dis-information*. Is it
not an American term ? Now, Sir, in
view of the knowledge that the Govern-
ment of India has - about the real
facts, and in view of the words of the
American Correspondent. Mr.
LAWRENCE LIEFSCHULTZ, and
various other informations from other
sources, may I know whether the earlier
informations is given by the Soviet media
have been confirmed ? These are my
three questions.
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SHRI P. V. NARASIMHA RAO: Sir,
this is essentially a limited question of
posting. We came to know that a person was
going to be posted. The moment we came
to know— it rang a bell and we went
into it. Something came to our notice which
made us believe that if we acquiesce in this
posting, our relations are likely to be
further embittered on account of the activi-
ties which this gentleman is likely to in-
dulge in as he did before. (Interruptions)
So, we told them that in the interest of
good bilateral relations, we did not consi-
der it proper or helpful to have this gentle-
man here, we said ‘‘please send him some-
where else*. It was that simple. It is true
that as a result of this, a temporary
phase of bitterness has come to our relations.
We have accepted that in order to avert, to
avoid a much more unacceptable, much
more undesirable state of affairs coming into
being in the future. It is not customary, it
is not proper for me to delve into all the
activities that he indulged in. It would
not be correct, it would not be in
the interest of the country and it would not
be in the interest of the Government. So,
I would only confine myself to making
general reference to the “activities” of this
gentleman —«whom he was connected with,
which set up he was associated with,
technically, is not the question. What he
was doing is the important thing and
from that we came to a certain conclusion.

So far as Mr. Prabhakar Menon is
concerned, the record speaks for itself.
He was never posted in the United States.
Wherever he was posted, he had nothing
to do with the United States. While he
was here in the headquarters, about
six years or so he never had any occa-
sion to deal in anyway with the United
States. Therefore a more unequivocal
case could not be imagined.

SHRI INDRAJIT GUPTA: Pure
retaliation....

SHRI P. y. NARASIMHA RAO:
It was a question of retaliation. Nothing
more. That is why we said....

SHRI INDRAJIT GUPTA: It is un-
justified and unwarranted. Is it an un-
friendly act or -not ?

MR. DEPUTY-SPEAKER: Don’t put
words in the mouth of the Minister.

SHRIMATI GEETA MUKHERJEE:
You are not answering any of my ques-
tions.

SHRI INDRAJIT GUPTA : Please
don’t talk like a super-diplomat. Take
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this House into confidence. It is the
sovereign Parliament of India. Is their
behaviour unfriendly or not ?

SHRI P. V. NARASIMHA RAO:
The question is: I am doing something
in order to save our relations from be-
coming unfriendly. How could I call
it an unfriendly act, Sir ? (Interruptions)

Now, about friction, as I said, we have
tried to avert greater friction in future
and that is why what we have done is
in the best interest of our bilateral rela-
tions. Naturally relations will depend
on both. It isnota question of one-sided
effort. We do hope that what we have
done will, in course of time, be understood
in its right perspective.

Now, about Mr. Menon, I have said
that it was purely a retaliation. About
Soviet “disinformation” I have said that
we have not been influenced by books,
by newspapers, by what any other country
has stated. So, it is not for me to com-
ment on what others have said.

I have stated that we went by what we
had with us about this gentleman; and
therefore, we based our decision only on
that and nothing else.

MR. DEPUTY-SPFAKER : Mr. B.V.
Desai.

(Interruptions)

MR. DEPUTY-SPEEAKER :No ques-
tions. You arenot again B.V.Desai. I have
called B.V. Desai.

(Interruptions)

AN HON. MEMBER : I have asked
a clarification.

MR. DEPUTY SPEAKER : You can-
not ask for a clarification when the Minis-
ter is not expected to relply.

(Interruptions)**

MR. DEPUTY-SPEAKER : This will
not go on record. Please don’t record it.
Please go through the rules on Calling
Attention. If you know, then please sit
down .No clarification inCalling Attention.
Any other Member whose name is not here,
cannot ask on Calling Attention. You
cannot ask. It is not a general discussion.
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SHRI B. V. DESAI (Raichur)
Mr. Speaker, Sir, the subject of the Call-
ing Attention, as explained just now, is
very simple. It would have bsen a little
wider perspective, had it been taken as a
situation arising out of the reported Indo-
United States differences. Even that much
is not included in this. Tnerefore the ques.
tion is simple the differences on postings
of the diplomats. But, Sir, it is nothing
but the last straw on the camel’s back.

Our relationship with USA has so
much deteriorated that even the smal-
lest things, in which we were justified in
asking theUnited States not to po»t a parti-
cular person to a particular post, has become
so irritable to them asto ask our innocent
diplomat not to proceed. He had no con-
nections at all with the US as per the Hon.
Minister’s Statement. So, it is really a very
surprising thing. The Hon. Minister has
replied in a very lucid way and the Stat -
ment he has given is very dignified and
very firm i.e. it is incorrect to suggest that
views, information and pronouncements
made by any other country played part
in its decision. Any such conclusion or
insinuation is resented by the Government
of India. Yes, Sir, we do resent it. But,
I would request the Hon. Minister that it
should not be a step further to unfriendly
act, because we have to halt it somewhere.
That is why, I would like to know in this
connection, what are the steps which the
Government of India is thinking ofimprov-
ing the relations between the two countries
I entirely agree that we do not know how
much success we may get in this direc-
tion with the Reagen Administration,
because we have got the past experience of
the same political party Government, when
Mr. Nixon was the President. Nonetheless,
we Cannot afford to be inimical with USA
or with any other country.

It is not in India’s interest. Therefore,
a political view has to be taken oT the
affair and in a political way it has to be
tackled. Although it is a subject of Am-
bassadorial postings, the situation that has
arisen out of it is very serious and it has
to be tackled in a political way. So, I would
like to ask has the Hon. Minister got any
way out of it so thata deteriorating situa-
tion is halted at this particular juncture.

SHJVI P.V. NARASIMHA RAO : It
is a very general kind of question which
the bon. Member has raised, and what I
would like to Submit to the House is that
this matter is a limited matter. And after
this calling Attention, I do hope that the
matter will end. It should not really give
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rise to any other ide issues. Posting are
made Sometimes the postings are objected
to. In this case, the objectioi'fromtheother
side, according to us, is unjustifiable on
the grounds which I have already stated
On our side.the objection -was based
on  grounds which  we consider
not only adequate, but important.
So, this is a matter of exercising our own
judgement. Having done that, I do hope
that there will be nothing more serious
to this matter than what we actually see
in it, viz. that it is a matter arising out of
a particular posting of a particular
individual. That is all.

SHRI M.V. CHANDRASHEKARA
MURTHY ( Kanakapura) j 1 have
nothing much to say, because my other
friends have covered almost all the points.

As we know, and as we are all aware,
Indo-U.S. relrtions showed an improve-
ment during the Carter presidency. But
we are now heading for a spell of mutual
acrimony because of the Reagon Adminis-
tration— as though India is not relevant
in the pursuit of their policies in South and
South West Asia.

After the inception of Reagan Adminis-
tration in the United States, unfortunately
the relationship between our two countries
has been sour. As my friends said there has
been the recent supply of sophisticated
arms like F-r6, and the helping of Pakistan
in manufacturing nuclear bombs, knowing
fully well that they will be used against
our country. They are strengthening their
base in Diago Garcia:and there is also the
inordinate delay in the supply of nuclear
fuel t< our Tarapxr plant. We are forced
to come to the conclusion that the Us
Admistration is not sincere in continuing
to have friendly relations with us.

In view of this, I want to know from the
hon. Minister whether Governmentis
forced to take any decision like break-up
of diplomatic relations, and whether
Government proposes to set up an intel-
ligence cell in the Ministry of Externel
Affairs to ascertain about the diplomats.

SHRI P.V. NARASIMHA RAO . The
answer is a clear ‘No’. We have not come to
that conclusion. We are not likely to come
to that conclusion, because relations
between countries, relations between
Governments are very, very complex.

Sometimes they have ups, and
sometimes  they have downs. We
have to live with these things.
And, therefore, there is no ques-

tion of taking any drastic step or drastic
view of what nas happened. As I said,
this is a limited matter. We would like to
take it as such.
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Amdt. Ord, 1081

INCOME-TAX (SECOND AMEND-
MENT) BILL*

MR. DEPUTY-SPEAKER ; Now
Legislative Business. Mr. Venkataraman.

SHRI R. VENKATARAMAN
I beg to move for lcave to introduce a Bill
further to amend the Income-tax Act,

1961.

MR. DEPUTY-SPEAKER : Mr.
George Fernandes wanted to oppose th c
Bill. H= is not here. So, the question is :

“That leave bz graned to introduce a
Bill further to am:nd the Income-tax
Act, 1961."

The motion was adopled.

MR. DEPUTY-SPEAKER : Now, the
Miunisger,

SHRI R. VENKATARAMAN : Sir,
I introduce the Bill.

12 59 hrs.
STATEMENT RE INCOME-TAX

(AMENDMENT) ORDINANCE, 1981

The Minisster of Finance (Shri R VENKA-
TARAMAN) : I beg to lay on the table an
explanatory statement (Hindi and Enlgish
versions) giving reasosns for immediate
legislation by the Income-tax (Amend-
ment) Ordinance, 1981

Mr, DEPUTY-SPEAKER : Now the
House stands adjourned for Lunch till
2 p.m.

1§ hrs.
The Lok Sabha adiourned for Lunch till
Fourteen of the Clock.

e

Matterg under
Rule 377

The Lok Sabha re-assembled after Lunch at
Sfive minutes past Fourteen of the Clock.

02

[Mr Derury-Seeaxer In the Chair]

MATTERS UNDER RULE 377

(i) Need for development of Mathura
city as a tourist Centre, stopping
pollu- tion of the river Yamuna
and removing shortage of power and
water supply, etc

=t fawraefag (a0 ) - 3urmm
7ElEa, WA ANT IAT VAW WX
Wiy & g wzeaqr A, faeg gfear
¥ wgesqu AT E 1 gAR 3w &
ST AFd W A qF ) g e
1A & 1 797 F Ara-T7a faax dd-
tqra #, 337 #Ef a@ 1 feadr
raarfear sqvr gl o wdr §, A
A fardt ®ar7 9T BIFT AgY St
ward yo &7 sewfR W %
AT G & T WY, ATRAT FT FoH
21 wrdm gepfa 1 shar-simar
gfa®s &1

AGTH S FOrEY AATAFLC
¥uw @=F ang 3 amffae oF S
T dar ¥ eqra wren fear @
mfaat #r Sw, gzrar 7 faar
ufgda &

qqu Y gegfa amifasar 3
F &1 Fow wafe g osfae
Wi Afewz are-a1e @y § 1 wqa
% fgrg qamwm wr wroe § A
w81 grefraifzor swa i R
frrd €1 wra w1 s aEr AW
wies Brnar g # i wn gar
¢

#Published in Gazette of India Extraordinary, PartII, Section 2, dated B.g.1g81.

tIntroduce with the recomendation of the President.
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(ii)) Need for a fishing harbour in the
Arabian Sea-Court of Kanyakumari
district

SHRI N DENNIS (Negercoil) : Sir,
I raise the following matter of urgent Public
Importance, under rule 377

Establishment of fishing harbour in the
Arabian sea coast of Kanyakumari District
is a long-felt need and necessity. There
are repeated and persistent demands in
this regard from the people of the district.
Fishing is one of the major occupations
in this district. As far as fishermen popu-
lation is concerned, that this district stands
first in Tamil Nadu. The coastal places
herein are thickly populated with fishermen.
It is one of the major marine fish producing
parts in the country and there are wide
scope and ample opportunities for the
enhancement of its production. There
are abundant potentialities too for its
development. But in spite of its significant
and tremendous contribution in the field
of marine fisheries, it is regretalbe to note
that there is no fishing harbour in the
Arabian Sea Coast of Tamil Nadu. The
proposed fishing harbour at Chainnamu-
ttom is in the Bay of Bengal sea coast.
Establishment of a fishing harbour at
Colachel or at any other place in the
Arabian sea coast of Tamil Nadu would not
only facilitate the abounadant exploitation
offishing reasouces of the Wagde Bank
in the Indian Ocean, which has rich unex-
ploited fishing resources but facilitate
greatly the exploitation of resources in
the Arabian Sea too. It would also
considerably increase the quantity of pro-
duction of marine fish and parwn lavings
for domestic consumption and export.
So, Government may be pleased to pass
immediate orders for the establishment
of fishing harbour in the Aranian sea coast
of Tamil Nadu by considering its great
need and urgent necessity.

(iii) Need for ameliorating the
CONDITON OF EXTRA-DEPARTMENTAL
employmeer of P & T Department
now gong District in Assam.

SHRI MUKUNDA MANDAL (Math-
urapur): Sir, under rule 377, I raise the
following matter of urgent public impor-
tance.

The condition of extra departmental
staff in postal department, particularly*
Nowgong District in Assam, is so pathetic
that they are under starvation condition.
They are only given Rs. 108/- per month
for 4-6 hours work a day. They are to
visit remote villages and samll towns to
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deliver letters, etc- For these works, they
lose valuable time in a day. Above all,
for a meagre Rs. 108 p.m. they are engaged
throughout the month. Moreover, they
are not provided with D.A., medical bene-
fit, leave, dresses, bonus and even umbrellas
for the hot sun and in the rainy days.
Sir, there is no justification for throwing
Rs. 108 p.m. and extracting blood from the
poor E.D. employees in the postal depart-
ment. How can a man live with this
meagre income ? Therefore, I urge upon
the Government to look into this matter
sympathetically so that justice is done to
the unfortunate E.D. employees in the
postal department.

(iv) Need to have the 1966 agroament
between Gujarat and Rajasthan
implemented to make available to
Rajasthan worker from the Kadana

Dam.
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(v) Steps needed to improve the
working of North-Eastern hill
University

SHRI CHINGWANG KON-
YAK (Nagaland) ; North Eastern
Hill University (NEHU) was set
up about ten years ago with it;
headquarters at Shillong (Meghalaya) to
cater to the educational needs of the
region, particularly for the States o'
Meghalaya, Nagaland and the Un:on
territory 0" M'zoram. With a com-
paratively small area o' operation and
fewer colleges, the NEHU by this
time should have developed into a
highly efficient institution to fulfil the
task for which it was set up. But, unfor-
tunately, the aims and objects of setting
up of this university have been belied by
mismanagenent of the affairs of the Uni-
versity by its authorities. Due to maladmi-
nistration, all types of corruption have
made inroads in the University. Alle-
gations of nepotism, favouritism and corr-
uption have been levelled against the
authorities of the University. The North
Eastern Hill University Executive Council
has passed a resolution demanding appoint-
ment of an Inquiry Commission to look
into the affair* of University. The stud-
ents have been divided. One faction has
been set up against the other. In doing so,
so much desired money is being wasted
eon unnecessary and wasteful expenditure.
Energy and resources are not put to the
advancement of learning but to see how
the opposite party is subdued. In doing
so, things have deteriorated from bad to
worse as time passes, and the main object
«of imparting education has been relegated
to the last. The University has been with-
-out a Vice-Chancellor nearly a year now.
As a result of this delay in the appointment
of a Vice-Chancellor, there is further
break-down in the University administra-
tion and communal tensions and students
rivalries have been encouraged further.
The NEHU Act envisages setting up of
campuses in the participating States and
Union territories. A few years ago, the
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foundation stone was laid for the Univer-
sity campus at Kohima (Nagaland)
but nothing further has been done so far
for proper development of the campus.
None of the Departments in the Nagaland
campus at Kohima has its compliment.
I would, therefore, urge upon the Govern-
ment to take immediate action on the

following matters

1. A Vice-Chancellor should be appoin-
ted immediately.

2. An inquiry commission should be
constituted as demanded by the Exe-
cutive Council of the University.

3.'A Pro-Vice-Chancellor should be
posted immediately for the Nagaland
campus at Kohima.

4. Adequate number of experienced
teachers be appointed for the Naga-
land campus Departments.

5. Works should be taken up immediately

for rapid and proper development of
the Nagaland campus at Kohima.

fa* (ffrsn;) :
ATTSW JTfteq, F2T 377 %
w jfrfefr ~ £~ i |

MR. DEPUTY-SPEAKER : This is
not the way.

IIKIR 71§ : ?7IPT

MR. DEPUTY-SPEAKER : No.
A srt «RIT *7T
«t i srf<T+if Sra*rf*~,
3tt m fatft

MR. DEPUTY SPEAKER : You should
not raise it like this.

Sft W R : STR{l
%iT |
~ sn?naflT SWRTT 1

MR. DEPUTY-SPEAKER : Do not
record anything.

3nT<?f*T .

**Not recorded.
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(vi) Steps for lifting the lock-out
in Bihar Cotton Mills, Ltd.,

Phulwari Shareef in Bihar.
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sfr fArr *r*r gft i@ %
ir2Tf2» qfr »fT-q2f fft
w T/t fR %fl.w aqr q:Rgr%
qft *If | i fqfR ~Tqnr "t «nr

fAwm wy w jrrfAqff gft tt?%
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1903 (SAKA) Rule 377
a < At Aq?r | 1 mfaqff % ?ror
srqrR qft qt ?
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~rhrft witgy A fr ~Mn-q*
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'R ~orgaht qrrfl grt - M
TeTnl 91°T% S5¢T-spT™ it SI? ~T773T"
qft gpr*r*  q™1

(vii) Need to restore train services
on Ahmedabad-Patna Section of
Western Railway

«ft »TrfiWTf ~ WRo Tftllft
(*rqT ) : #
gt 377 % WAv:A 5:Tq2rwHtq  ?nq:-
jtrt % fnTn#r%ci fqirg- qft girqr
At g

~r# % ir"rqT f~q~?r
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~qR "t qf et “rr *"r qft $ft

11§ 2itft-wrft Nro ATQT A
>Sytw - A wit”® 2 sR %
Sirff ~ fq'q?~ fq.qT | fq: *aTqi
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2. 11516
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(viii) Need to re-employ Public
Health Visitors of Bihar whose
services were discontinued from
ist September, 1980.

«ft TVrfPfR SWr? Kuvft (sFfTTUT) :
AMrsw *T$feq, § rm w M %r
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f«r$n: « 7 af*wresq rm1l
Avrtr T # fnJfrfon *v~r
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Y

(ix) Need to start the proposed
Kisan Sahkari Ghini Mill,
Ltd., Mehmoodabad in Sitapur
District of U.P.
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(X) Measures to curb late running
OF TRAINS AND EXTENSION op
SERVICES or CERTAIN TRAINS LOU
Gauhati Mail, Dudhuwa Mail,
ETC.

sforcft 5"t «arf (#ft) @ “rrsqedr
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54.30 hrs

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1981-82—Contd.

MR. DEPUTY-SPEAKER : Wego to
the next iteme—sfurther discussion and
voting on the Supplementary Demands for
Grants in respect of the Budget (Railways)
for 1981-82.

Dr. Roy was on his legs. He had taken
twelve minutes. The total time allotted is
two hours. Therefore, he will conclude
now.

SHRI RAMAVATAR  SHASTRI
(Patna): The time allotted was 2-1]2 hours.
It was decided in Business Advisory
Committee,

DR. SARADISH ROY (Bolpur) : I
have to request for transformation of
narrow gauge lines to broad gauge lines.

I want to press that several narrow gauge
lines which are managed by the Railways
should be nationalised.

Bills are coming, two N.G. Railways in
Assam are 1o be nationalised,

In West Bengal Almedpur Katwa,
Bankura Damodar these two N.G. Railways
should also be nationalised, There are
three narrow gauge railways in our Statc—
Ahmedpur Katwa, Burdwan Katwa and
Bankura Damodar River Railway=—these
should be converted into broad gauge lines.
If it is not done no investment is made,
there will be further deterioration of
Service Even to-day thc service is dete-
riorating. The bogies are very old. They

* are not Leing replaced though I have written
etters and spoken many times, nothing has
peen done.  The condition of these bogies
is the worst possible.  Ifit is not nationalised
and proper steps are not taken, it will be
difficult for the passengers. The Minister
had assured that the Purulia-Katishila
narrow gauge would be converted into broad
gauge. But adequate funds have not been
provided. As such the progress in work
isveryslow. T would request that sufficient
funds should be provided so that the work
can be expedited.

Purulia is very backward district. Our
Chief Minister has written several times
that direct train from Howrali to Purulia
with terminal facilities at Purulia be afranged.
There is sufficient space to transform the
existing narrow gauge platform for terminal
facilities. If the terminal facilities are there,
express train from Calcutta to Howrah and to
Purulia can be introduced.

There are old lines—Howrah Amta and
H owrah Sheikh Ali. In 1972 election, Prime
M inister Smt. Indira Gandhj assured there

Grants (Rlys.), 1981-82
that it will be converted into broad gauge.
Only Howrah Amta has been taken up.
But adequate funds have not been provided
for conversion to broad gauge.

MR. DEPUTY-SPEAKER : It is only
Supplementary Demands for Grants. Time
allotted is two hours only. You have already
taken fifteen minutes. Everybody feels
tht he should only speak, his party should
only speak, THat is not correct. Everybody
should speak. Everybody should participate.
That should be our aim. It isnot that I
should take more time and other should not.

DR. SARADISH ROY : I shall mention
only the points,

For Howrah-Sheakhalla section some
amount was allotted three years back.
But the funds have been diverted for some
OEher purposes.  Howrah Amta will
give very good service. Tamluk to Digha,
new line be consfructed,

North Bengal-Jalpaiguri : Previously from
Calcutta to Jalpaiguri before partition there
were two fast trains. After Independence,
after 94 years, we arc having only one fast
train. So, we press for another fast train
between Howrah and Jalpaiguri, Itis a
very important railway Station. It serves
Darjeeling, Jalpaiguri, Sikkim and Bhutan.
So, a fast train should be introduced.

MR. DEPUTY-SPEAKER : You must
conclude now.

DR. SARADISH Roy : Then there was
a diesel repairing shed. It has been shifted
from Jalpaiguri to Ajmer.

MR. DEPUTY-SPEAKAR: [ will have
to call the next spcaker. Shri Jamilur
Rahman. T must do justice to all.

1 cannot do justice to you only.
DR.SARADISH ROY : I am concluding.

MR.DEPUTY-SPEAKER : I am not
permitting. I must see that everybody gets
a chance.You have already taken 16 minut
You please take your seat.

DR.SARADISH ROY : Only one minute,

MR. DEPUTY-SPEAKER : I will not
allow you. Ihavealreadycalled another
member Shri Jamilur Rahman.

(Interruptions)

Ifyou want to waste the time of the House,
you can do it T will not allow you. 1f T am
not s.tr'u:tl;l the people ‘?t the end will
not be able to ak. They hay
a complaint. "[‘h’i’;c is not the way,
I have to conduct the proceedings in a
proper way. Everybody has to stick to th e
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time schedule.Otherwise, T will not allow
other members to speak. When I make a
request you must obey the Chair and sit
down. That is the best parliamentary
way. I requested you to sit down. I will
now allow you any more. Thiskind
of coercion will not do good ; it is vn-
parliamentary.

DR. SARADISH ROY 1 Piease allow
me...... (Inter ruptions)

MR. DEPUTY-SPEAKER: This will
not go on record.,

His speech wall not go on record.

I am making arequesttoyou. Youhave
already taken 16 minutes. There are 30
members to spcak. I have to give them
also a chance. Every member shall not
take more than 5-7 minutes. Shri Jamilur
Rahaman, Any remark made by sitting
shall not be recorded.

PROF. MADHU DANDAVATE
{Rajapur) : You are also sitting sir, it
will not go on rccord.

MR. DEPUTY-SPEAKER : Shri
Jamilur Rahman,

ot sreigem (fFwmaes ) o
weafer  fodi @ qmmw, 79 &
@y & s W e § s
HE Frer 1 Wy faar

g Sy weT st g fawr i,
Y FATT qT€, o SIMET wGE HWIe i
HiewToT & Wi TR & 5 g
AT TW gUg ¥ AT I Tt
g % frmctarar & ot 198 w4 A
IS F1 qga qgfaan wR glhar @
€| TEY g ANOS A fr AT
g ag

T T A # e T
gy & FEerwa W Ffegt &
AHAATT T Y, HTHT AL A W
5t wfewwer TWd ¥ AT &
¥ e & fow aga s ¥
IR Flegr T Iy o Ffamr
e # wr aw v A G L T
# sty Juamade wrET w1 feEETaET

- & G e AT frerar o @ we

1981-82
e g1 AT § iR WI qAT ¥ W@
e forar & f v & Erame aar &
arr | ¥ A ¥ 9 sl
F A 9T WEST WAL TR § WIT
% ®awt & fggam ¥ degefon
# ¥ wagd i wrg

g & {Aa Y 7 o< wmar g o
AW qga FH g FF I wWghwuc B
@A gq A MAT w1 awfam RN
WIZAAL T gu AR agd g€ wrandy
FIAGIET | gAAT i HE N wTeTT
# gfeard qgrr & oo =i & Radr
aE@ § va¥ qAlEF W 9w
AATHAT I | S it fewmes
#r  fmm foelc § 9% w927 12
qIEeH g @9 frapr T & | ar &
TF AT FgAT q18aT § fF w9 wo
T%o ¥ F' M B3 ferr & a7 wwsla
#r ama &, =i w1 qqg AL A A
€ & | ¥ ug gwy fx ag J9e-
T wieug W & 7 AR WK
aaT 7EY & & sawy vy ¥ oo s
aF WO FI1E G ARAT G § H74qY
Agf @ ? o T AsAT @ A
BW WA gaEe & fF @ e
gar wifgg + & & dar gweeT
fa et T w1 Fewe et ¥ B,
warey oy ad) & A< T ars oy e
% & zafem e AT WE ¥ wre
HRATSTG SF <@ dr GHEAT omar §
fF g7 s ¥ AvwmAR SiF § 1
M TH A AGE 1 W AR I
% ag @<y grat wredr ata €, dfww aar
@A AT F FRE 9T AG GAT
Iifgw | o & QT W E@r
fe wto whe S ¥ mEwal w1 TN
g 910, vy, a feve awl FG@
Tt o gfsfafms &1 ™ &1
N 7@t T wHIT WS wTA & av
feafedz Q3 § 1\ a8 &ivr 79 WA
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[ srrgiga]

T OQUA A W FERATOA qHES
& ST WTAT TR QU AR T AT G |
FE T qgr TE el

uF Fadr ama qg & f oW
AT FAG 3 W FATG 4 F A
o zhgwt @ ¥ fqar § 1 TE@
sfefafima adr & 1
MR. DEPUTY-SPEAKER : Your
time is over. There are other Members
also who have to speak. I will give you
only two minutes more. You must finish

soon. This isonly Supplementary De-
mands Don’t exhaust everything.

Y wEEdgAa T A
g fr gaer 1€ Zigwe F A T
g1 ¥ qarfen R f ga = w1y
aga T ;

qF AW AR § & 9 9
dfafea sorg & sgr AT @E w@=
WMl gy | W @ adeag A
A AT AN A TEF I PG A
g 8 aqrfiE ¥ 1A w1 owifgs
21 ww fEe grema Amw g o
® &) Wy g9 ov g avweg
& s s

ag &gl & 5 gwdise gq &)
afra 08 osdrdeq gq § o e
FRIT AT G | FEHT T T LY H
IAE AT ZATFT A9 A A g&r
qT, widt 9T A T[T AqdAr v ;oA
IR G AR @A qd o
g A a@ mig ..

MR. DFPUTY-SPEAKER : Please con-
clude. These arc only Supplementary
Demands, Please Keep all these things in
stock for the General Railway Budget. You
arc exhausting everything.

SHRI JAMILUR RAHMAN : Iam
just concluding

MR. DEPUTY-SPEAKER : You may
not have material to speak on that day.

sit weftegigam 800 famE
37 FgA B g MERR W g
oR AR v gwz g agfeqe
8, ¥z wmar ¢ fF o woetn WY gaT
grea & av@ § 9g T Ga(ee A AA
faa agx 7t ag @ fawr =T Qar
Wt & o g 52 39 gy &
WX 98 g2 Hg AT ¥ § ggam #
frodinda gqerf g o & qraar
g o #ar g9 % 1 s R R
AQRAF T 7 T FHATE § Y WY
J g Tt ¥ Qe ¥ fqo v
Faw g g 7
uw Ird & ag wg 5§ w7
geHdy feair & 39 4 % o forar 2
IR 9t IR WA T agfaard:
“The decision to undertake these works
during the current year has been taken

after the preparation of the Railway Budget
for the year 1981-8a.

The opening up of Sunderbans area by
providing a rail link 1s neeessary as besides
serving the development peeds it will also
improve the accessibility of this area to
enable better surveillance of the international
border.”

qg W AT w afaw g ar v
¥ 4g ¥g aaa1 g & Swadr 57 |
$ZLAMAT AR AT ARG § 7 Swraar
ar fasrger AUt & @€ X & AR
dqe fargm dewige  ofr &
R Stpradr & wfegre aF ww AvEAw
#  wd Fifwq | AT awdTeT
I A AT 100 ATTH AT IF &
fw ot F@r ot &, FE TN, WK
ol @, 4g qga WIGr A g |
afFr  dmadr @ FhgR s
qrgw qAr fema s § wifw
qg YOS AR T qEar g WY
g & faq a7 gz b & R
gafa ¥ a0 A pErfar § fr o
wM F AT wL |

@A A ¥ TEAT IS CEGRG
3 T g W s § R oag
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MR. DEPUTY SPEAKER : Your time
is over. There are other Members also
who have to speak. I will give you only
two minutes more. You must finish
soon. This is only Supplrmentary demands
for Grants. Don’t exhaust everything.
Keep
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MR. DEPUTY-SPEAKER : Please
conclude. These are only Supplementary
Demands. Please keep all these things
in stock for the General Railway Budget.

You are exhausting cverything.

SHRI JAMILUR REHMAN : I am
just concluding.

MR. DEPUTY-SPEAKER : You may
not have material to spcak on that day.
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“That decision to undertake these works
during the current year has be«n taken
after the preparation of the Railway
Budget [or the year 1981-82.

The opening up of Sunderbans area by
providing a rail link is necessary as
besides serving the development needs it
will also improve the accessibility of this

area to cnable better surveillance of the
international border.”

(reasoning) L_(.Ujg, d“; ,5’ &

Ut e &45 &y gee WS 5 &
Pyl i) awiyS | dybya &5
JOU 5 A - ey 0
Jee pl -2 5 Bl Jus
(land locked Lol &5Y S AL

e S S5 a (area
it e @l Ol
cerlyy Hh JU e @plf
&l 2 S Ule ge g el
ety 2 Ja g e D
gl Bl A Wy
)‘tﬂ”d‘ d‘i‘,ﬂ g‘.“é ey



327  Supply. Demands for SEPTEMBER 8, 1981 Grants (Rlys), 1981-82 328

[y Jass u'f"'.l
e Ul 5 el dlp
1 Pyl L}L“J,Ui ¥y KigaS - 2
",id. "r’?n:.ﬂ Ll ”' -a “}Q
e Mol - 0 S
B NS 2 A e

-uns

S A . ol
Wl = pee e ¥ e
&l K gelyuaia &5 e Sl
Uy ol o5 0 & Uy 3] 2
an dlej g - A=Al GRS
o Gl Sl S s
S €=V uauful*el,:fti -
oyl LG &%y el oIS &
L Uy SU- S dy o)
Ay 1y P8 o Sl uliie
e U e K e Sy
<9 gt SlsS |

( employment) CI% PUR; PO PSP )|
T ool W gl &
e o e e ol
e U*'l; '?A" 7 L’J'!’ “LH’
ol P Rade U b
S\ LS e gl S 4
o y0e yae A ] Jlalee
Like g0 @aidiiyy  gily & ke
O - a ke g Uigg Wi
ot Sy alke g
E b ot -2 B 49
ol - B e Slaad
- L O I Y TN
Cnang] oo = B e g2 yeyd
S g lele Wl o gk
Ot E1IVe-Al gl £)9V9-ae
) - il - ot nl o - - o
S G A8 PBS e

walae 55 e gl em
MR - e e AT -y
Sy Kt I - yep by g
J-Qi 9> &2 = yab LJ,.‘ S L}""
Wl gee y ool 2 do e
&9 u’f*i - I_”.HE L’*?'i d.l.'.‘.”
el wl &y XS B S
S Mugdln S 2 ppe HRagd
e oyl = gee il Yol
,‘ .,M.-E P C!,-o K ,.,J',.g ,5
G~ 88 Sy e M sl
U a8 o & ! - a
Jus of o5 el o & U
[ S P AP LTI U 1 S
e il £ wt'a el -l S
W opeen € el oy
i e &5 g LS D el
utr o ol E S
St o - S el
Wl P elS &L S By
PHd M gldus JXS gpe P
e dyp Sl by o A8 )
Eadaphls &5 L LS 3 el )
ol Bt e A ki e
Wl el =B ey ey S

- &6y 95 e el

ORle Ot = 2 I8 ae g0y
o Ja PU S suly ) &S F
9y &G - D gae g0y @l
- L‘m l.:' sail o Lpf &gl K

-2 il sl

Ut dep IS 5 ol eyl
cOype (Aol Lla ppe ail
i tod) o g S ks K
ama alge K A, ol U
[~ Lo



329 Supply. Demands BHADRA 17, 1903 (SAKA) jor Grants (Rlys.),

twrr 3ift :(»FnT*r) :

~qTsqsrf 3fre?r 333" q?&r dr #

qx? ~ifor 3I>wt 1% srrq

Tri rr-"KFff mz fqw? san
ST A MFRT AR 37 %

farr w  stf*q i

tf d'rm3sft 3 £t 4
tht a™Td ~ g
wesx 373 ftfdl | I TAT Art tft
B ST AT T ~T T T-TY
Artft  Sel”T JTnT*r fRT | I STCn
1981 3 "I3T ~ 1981 ¢I7
52.08 WT gf, 3t ftf I
BIRBI™ 3 ?rta | 1 sftfeq 37 373
69.02 fofrrqq 3 1T | , 3t
ftt  f®% 3 9.49 firfaraq
z* sfa? t i 2% faq sr ¢
sraif % aqq | 1 5<raqqqt if d
40,000 377 qt fir If, gfx
<"q ffdl oI’ © AIX 37T gI'E
3n3 3?2qqt & §*n | i S3tf yfqfr33

~tft ~eotf 7

sFfft qgq

iT"rw "~ qtfe

ffx~ 3~  f°r 332 ¢*rmT tot § 1
fatftft sn™ ~ 50 | i 10,000
z~  tfwrr, 2tk 3TT 331 3t
g ~ Tt 3|g”gf-
AIUT 3ft Tt | | qfef ~3T? 3 it
stwt tfl |Atif qff frqt, g*grqT™r,

qtifs: sftr =*a *nfe 3¥ %1% qfr
qCanm 3" tt, qt  steflfqg? fa373
aff fw i zmx Witrr Q[T
am 3Tma 7 qg%, cfl q #ffr £cfi
qrbr ? 3 SET % 31~ 3>nT

1981-82
qT"Ht g ftf %t 37 ~qrr-*"r

“tq qr fontfr qrrqr | i -

tft ym~f) ?7IgRf qrfeqt
3 373 Aflrft t-rfq”"W 25, 30 Sit W
firft I, 3ifif 75 nfcOlcT 7TI3 Tt
3FT S3Tf 3 fffit % I ~rftfh 3ft ~Z\
l, eft qzT %f)f " i

~

cn?T  qqt if mft gwnfr
t, vipff tV ZmqSTie{ ?th: enfref
qfr | [ mg- gl w r g*rr
Q@ qrrql 7rq f, =qi] q* fwr
srr® q~ir tf f2ir ft qr rofrq: form -
% f'ar ft 1 fRT qrprra %”*qqr
+if qff MeiT ~ 1 % frg- $r°-

qIeT it “rrfi t°t™ qfr |, viarq

if fqqroqltpTTI| 1 128
q’ryghr A Arq tfr tft r

pr°: if 62,000 fq~fafir=

m’'rq qc gt 1 ax r
vm qq? tfq"r 8,000 twrrfi® "=r%
*nrn qqt | 1 qqnr ?ftqf tft
qrrar qrfeqrsqt “srt q?qt | 1
TI"q TRFIGIET 37  FIFRCRT |
AT| f*TSTT 37 q=q7T ft, 3Ffrf?f37 ?TRrq *
RTq ft qT Tr"rq qq"T tft q*qq-
qrrqr ft, SICT% f*rq T~f 37 qfq q“cq-
q I 1 ~rftfq fFTTIT T?rq 37 q3fZ qfcT
30 | 1 Aqif ?th: wtt QT Arrffif
qTitf “rfqwr if 2rfe37qft 3% 1
t 37 qiSflr g 3?7 *rq  qfw
yisR! 373 ftflqT  qql ~TAST
3inciT3t S33h 373 3"aft  %ftfq
3qaT tfl 53 qrq 3 ficfr | f¥
AT-7gsqnRT 3% 3WT f®qrt | 1



5 e _ L. L e . R | . S j
331 Svupply. Demands for SEPTEMBER 8, 1981 Grants (Rlys.), 1981-82  33s

[«tFtt f"“TT snft]

*rat qft m q? sqm “rr
1 farwr $3ft 17 “ra-

WAITTt WT

J SE&R” °CcTI, ~HIT  TI%
qr *TFtqrt aif¥"-|"Tnt
~ 1
pn qff q?t q~forr 3?Fft
=qqr | | “Tnt"T qp
2rr™ N t, Mt 11
g?R "t KT, 3?Ft jt «aq &
wm-nrfim %tq”r ~ 1
*R g©of ~ "IT"  %faq T
“r%r 1 T " mr qt
qtq f~f~r 3jpra | 1
% 3ft spwn |, ~qrt

313T it 3TOIT ~r%rr ?fK  ~q"Tt TI*F-
spr Mt “rfq 1 agldt femn
qFr t % 3T? q?f£t | ft? q?1

azdrdT dxq % "nad? ‘P |, 3n q?

Tt M ft 1 "%
3FFTT? sp??ft ~ rr I q$

M BRI farr “ffn R
qdcqr  fast |, "Nt 2k
qTWt? ~eft 3T TfT | 1 Tn jw

~FTT g»t fa”FT ¥7 ~ Wm-"F) +<1H'

’STTf"q, TtfsRPft ~t qftaa
~ t, ffw it qft ftF ~ ft
r sq? qrtf q*f | 1
14.55 hrs.

[SHRI HARINATH MISRA in the
Chair]

~nrnrfa ~r % 3Tr t
*rrn?fa *Ffr *rrteq *r q?’w
~fi f fa * *mi % stft™ tfr

~ o MMt % SF* tf fopRT qor qmr
o, “r§rEf Ma «fif. ff Irf
| 1 t% or < YT e | Mk

# Sft "Mt ~ g Arrh
~rt f, f**r fs fwra-
1~ qgx t*r mferf FRft

Aroqr q#D % Tt % ~tf

A | ?fk # 3rq? ~r?t |,

Aroqr owretf A Mreo?rff | 1 wfarr

| ~ 3pt Ar
ATT  Asrrf"T  »
¢ Tt ~RT % 3TT ir | 1
jrrffiTf Ir t o % | %
?r qRt m “ierr ” qr

~onfr? <gfi ?r PRt eft

~PRT At I, f31% ~TT*r ~
vitht  a™rqj fteft | 1 {2rfr “ra
~r MTMT % ~Frq o tt “t,
fsFm % q%?3a ~ferrf

AFFrr q??ZIT TSerr I 1 w |

# ~ q? fhsrr? qtir 1

% *rT«r t  qrqqf]
~ A WTfIT =qTfcfr
~ft? ot i*m ff qr «ft ftrehr
szrrr t»r, errft? ~ ft r 1
‘HHigfef 3t qt Mt "ZRK"eft £ ft.
m % ftrq faT 1

«ft"F? sm R (~rrr)
"ngq% ~r*T, “r
it TTT rm ~t * jtHt,

'TFT  fe«rf, iq: ztff,
ifftr M ft % i rW em fgr%Gt qzfsqfr
qn  Ml+rw gt q T "Af g2
o%3r 3MIGIM qr ftA ft A WX qrir
% f*rq jsrq q& | 1

qt *rnn @r M sr t
qx ?°T ~Mt: A Fr “rfggrRr qrg,
3ft qfn* ?TFr?qq: |, ~tY ftqr | |
ffpa qrt ~Mt 5n,«rfqq:efr ~ ft =qif*rr
«fr 1 "R *TFawq? q~ | ft: ~rrd



333
6000 ~
3*Rt ft | 1 'prWm 1
Sn*rfir*rn fw fr «ft i
% wttv =Mrr2r Mmr 2rfr | i Ar,

far vfair ~
~n~ff qr ?rft m tot f i

sttoto I fa? *mr *rq”r
MAT Sfa? fITT KT i

fRlfor  pfchI# ft Tt I [
VRdrce M ¢ qq-qvrc crfer srfag?
“toow Nt Ty | sfader
Tk gforc wr™f qr ft Tir f,
“r dd “#Nrrt “rvra %fre Nt | i
At gl qre*? TtM % qrq
~tf ¥Iifrgptft | mfrorc fiwr 11
g gt ?m ANAE S |l R 1
IR v v t7r *Rq’R dt sgm
TV VR fa"RT |, “rfa® vrq?R “r
Tv vr sctr vft faqT | 1 T ft
@ 18-18 w dxv qRar gqf TY |,
v viaq? dxv ~ft

fa? s- io W

% ?rr S oor i

VIt-vtvrtv rfisz qrt «rft
rir v qftved flvr viwq? | svy
“r Mrdfrerfrft Tit | 1 fae

W Ao gt gfr v qfrwa

fa?qr *mr |, t serft vivsqq? qff
vot, farrR t fa? vRr-vTVRP?
?TREST™ | i

Tvt 5R?R “TnTqr v </ r-
=R A farv <q? sri’t?
q¥*qqr wr Tff |, dx rrerqqRV
vwqq? | 1 *rq?R sv q”qwr g q

” 10-12 “rrg- "o "fr

[, 3Rfax~ ~ M Ar |, et
| 1 ~rAff qrf*-qt”®, &-&:
qr? Rfr feoT | 1 # "fr

% ArntrnMfi M ftwrer |, Stfa?h

Supply. Demands BHADRA 17, 1903 (SAKA) for Grants (Rlys.),

1981-82
t"R | 1 wt aft it
~ 321 7T NET Re

i q”T ir T r " D r

«ft “rrsf @ ?rt?¥t«r ('piqqRqT)
q”~fti'3 eft "FRet 1T 1

smrofcf ?2rft™"T srm m ~ft

AVt

~t 5THT?  «»T? ;o qMT
A 2fr % qm srMf? 3
fATW  ~lef SIFI3W | |

15.00 s,

TT"7 "JR % aq?T ~  9Tiq7 ™T
AT fajmr TO?crq: | i * sft °
R A sw % I "ayrqr |
W ¥t *d 2?2 to af Y& t
“IPTT i fa? A7 BF3ISIE AT % farq

~tf JnTgpi ogft t i

2trt "~ “qrr ?rk {7 sr o#f

FRRW TI* TOT qR t* % frq: © qf

“rt Ar ftar 2™
“rfa?q w "q? zZmz " q?t qrr
f*pp vt ~ff | i ~Ft 9ftsr *fer

q?THr i

% 72T 5TR VITT
JT ~TS't' % flon T°1 qit" ~|cfifef,”7 ~ |
Vi “rfe- vt fwr ft [ %4T
ol aft "Iy aat

qft "TRr qirr | i

20 5rw w r dfir Trfor “rt “sttt

% qrraf” dft f«rmf %

W frf | ~“fa?” qrff vr ?2rff "w rarr
»raT | fa vivia qir q?rv ow r fron
=PTT ~ JsTR sfrc ~7RH SR flr vivie

f15fr 2 xqcf " q q*"q.cTf"« "q-j-



335 Supply. Demands for SEPTEMBER 8, 1981 Grants (.Rlys.), 1981-82 33

[vr\

for ~Ffr fm Sftr
RIT MR- fftT ?

srftrft ~t

a’T fer 7T ir fa"rr
q”i+l “Fi STI+fad ~ 7T ST"R
qr fafwt if 25 Rev/ ftor 1
ATAFt~St "TW-FAT | 1 ~r*R
it “rf it fa tenlE
swr, "z, fArni ft Tfr | 1 dleft
srRife |,
fa ~Fft » pforr °T fi 1 qm
ff 2ATT-fAf ir w AR
N% fah w ft % r f BT ?

ir*r qr it toit |

“TTda RAE™T, ~ Sttt STIT

"T ara irft% ft | 1 s
iff » —ng-{° ar “r "th,
"3T HIT 7T TT it Mt
irfATT AT A¢F¥TR fagr fffiT | «HT

vt Nf; fr it rrhrw fterr | fa fPm?)

.i'di [ A ¢ <4 “rnft
n 1 “rt oTf§ *t£ % f~* n
faiTT MAT | | *TF *TT ~TT d*TIT
I ?

Iyttt R (s™R) : #II

wrm Wit 3midT 11

«ftxFj&* ¢htg anf @ °)ft
a” “rr’r” SW ~ et
AVfatr fa *ITf?23t QW § *~T»ft,
Alrmi q°r§ » "“mfi

srsngfa Mt, *rf A
fw? | 1 f*rR qtt Mt ft
53" ggh: ®afai f, sncff »
MsftV § g *R§# W |,
TOT ~t % Arfa” T rTff 3f
R wr n”M fi gidt 1 f*fai *nr
TOT |

mntrffr »rf* AMwi A sqrer

Tfirf*r ~ 1
«ft SIHBI : 5T
iTfkq, ft SfIT—*Tn
A ATRT -ftfW 1 1 ~ A= qRff it
grnr | sft< qrq
qrrr
f 1 ifirr ir* %37 ~ ™ %
faq fAft %Tq ~ MnN it “ciwrar
«tfa Art#i My At t,  Ydai
2tvt W VT nMf | 1 A
"Ml f fadq”™ © o' %r
ng A AAE A fo RT?

wi tot ~rf2r |

«@»I 7TI5IT*r0 ;f TISIT cfaf>  («a>Tcft
TT fHTft °2fT) : «lUT arft?
Misrqr, £AfR % | 1

"mT«Tfe *TfN7 :© %« srrirtr %
Arfit A2 1

«rt Str sref: “rqf”
“Mq tft fft fa qZzn’T ~ W T
Amitfaa? ft " feHTfftcft| I
Ay Misft JITAE AL faRr %

w.R*r qf *fbrrfer Mthir T t| i q?RT
A~ Tr fARf o T tfr T fa™ 2rr”-

ST |

tfHrrfcT JTfT r yAy’\
f, AMATq gITTRI Mtfsrq |

e >

Red® iy smT (qrirt) @ fi?
AWTE *\ #it «ffT farr 1 fTT
% 5ft | ?rft “nnqfa ~Mt, 7 tft
% R % | I

«>"r “ar sim? : AR
wt g% rirft | 1 ?2iTq?ft"fR



W feqf 3ITTAT| I ...

r

337
% if fe 1
"Tcl «f§n FTT" | sffa

(WfqETR)

ISTSITfv ff ATTAE A

g-“r vr vga *rrv¥woT | * k *

srra ?fre =qT"r ~ sfrc
n AN TTelVirn ~3-3)
fas**r~arffc -j~r 2qaqp” rar
I i %vrs wf;?2tqT 5«

2TnT% *T> q faqr fI?ff ~rfrrr 1 7 fe,

qwrfa *ffteijfmq . *n”r. 3

§ 507 f1 % TV
Star ft: ~?n: f<|*R ?fk vfsrr fsr*K
STTfd if *TJ] MTHI' I vfePT % rc if
A AT <r>J | qk ~tTC fr*TT if

SWra wfi? | 1 A
a qff *: Arriff

<k *rrcifto

vfef 2rrw prr i

*refv srr s 1

ap”® 31T *
AT 1

qqHY Slei  **17"

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Sir, I rise to support the
demands for Supplementary Grants pre-
sented to this House by the Hon. Minister
for Railways. It is a matter of great delight
for the people of eleven States whose de-
mands have been conceded in this list.
Seven new railway lines have been proposed.
I want to express my heart-felt gratitude to
the Hon. Minister of Railways, Shri Panday
and the Minister of State for Railways the
Deputy Minister and the Chairman and
Members of Railway Board for conceding
the long-outstanding demands/in Himachal
Pradesh, where Nangal-Talwara Railway
line which was inaugurated by laste sShri
L. N. Mishra, seven years ago, has been
included in the Supplementary List of
Demands. I also thank Shri N.D. Tiwari
who got this time cleared by the Planning
Commission when he was Deputy Chairman

Similarly, some other demands have also
been included and itis a matter for great
satisfaction to the people of these States.

Sir, I, in particular, am thankful for
providing the mention of the take-over of
the Railway siding from Talwara to
Mukerian so that this Railway line becomes
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complete and an alternate route from
Ambala via Chandigarh to Pathankot and
Mukerian. This would be providing a
much needed relief for the present hard
pressed and traffic saturated line between
Ambala and Pathankot via Jullundur
and Ludhiana. The new proposal for
connecting Chandigarh to Morinda is also
a welcome proposal as it will give Punjab
an outway and also provide an alternate
line to Pathankot and Morinda connecting
Chandigarh. This is also a very important
route for the defence preparedness,
because it is a principle ofdefence pre-
paredness that the line of communication
must be perpendicular to the border line
with the other country. Pakistan is there
on that side and this line is exactly per-
pendicular towards Amritsar and Pathan-
kot side. This will provide not only means
for development of , Himachal
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Pradesh, Northern Punjab and Jammu and .

Kashmir, but on very important occasions,
it will provide the quickest and the shortest
route between Chandigarh, Simla, Ambala
side because distance between Mukerian
and Chandigarh would be shortened by
40 to 50 kilometres. Similarly, if ultimately
Mukerian is connected to Kadian and is
linked with Amritsar, then you would not
only have a direct route for Amritsar,
but also for other towns. This is the
most important item for defence prepared-
ness in the Supplementary List and I
congratulate the Hon. Railway Minister
for this.

Sir, the Himachal Pradesh Government
on this score has also provided Rs. 8 crores
as contribution from the State side to a
total cost of Rs. 33/- crores.

In answer to one of the questions tabled
by me in the Lok Sabha— Question No.
276 on 3rd September, 1981— the hon.
Minister has given us a list of these new
railway lines, as also four other new railway
line3 in other states, and the amount that
he proposes to provide during the 6th
Plan. Rs. 12*50 crores have been provided
for the Nangal-Talwara railway line in me
6th five-year Plan, in addition to Rs. 1
crore being provided in this Supplementary
Demand. In this connection, I recall that
this line was inaugurated by the late Shri
L.N. Mishra in December 1974. We are
extremely grateful to the Prime Minister
Shrimati Indira Gandhi for having
helped us to get this line.

This is a welcome step; and I would
suggest that in view of the total estimated
cost of these new lines being Rs 357-61
crores, it is clear that they would not be
completed in the 6th Plan The provision
made in the Supplementary Demands is
only a token amount. In the 6th Plan,
only Rs. 226%22 crores are being provided.
It means that during the 6th Plan these
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lines will not be completed, but that they
will spill over to the next Plant. The hon.
Minister should take up this with the
Finance Minister and get more money.
This House should approve the Railway
Ministry’s demands for larger funds for
newer railway lines, because they alone can
bring development to backward areas.
There is also a great urgency for renovating
the track and improving the wagon position.
These are very important. But unless
money is given to the Railway Ministry
nothing can be done. So, I would suggest
that when the Planning Commission con-
siders proposals for allocation of funds to
Railways, especially for new lines and for
replacement of the track they should be
more liberal

One more important thing in which our
Minister has shown his mastery of the sub-
ject is goods traffic, from which he has been
able to earn more money. Till this day,
this sector of the railway economy was
neglected, and much attention was not
paid. I am happy to know that during these
months, the performance has been quite
fine. I am also sure that when the next
budget is presented to the House, the earlier
figure of 215 million tonnes would be
surpassed, and the Railway Minister would
be able to wipe out all the deficits, and
present a surplus budget, so that ultimately
the country benefits thereby,

O n this occasion, I would also bring to
the notice of the Minister that the Railway
Convention Committee is examining at
present the track expansion programme of
railways in various States, as submitted
by the State Governments and the repre-
sentatives of the people. The Committee
has already toured Himachal Pradesh,
Jammu and Kashmir and a part of Punjab.
It would now be going to Bihar and other
States. As we go to different States, we
get more and more demands. From Hima-
chal Pradesh alone, there are demands for
12 new railway linea. The demand* from
some other States are equally important.
The demands from Himachal Pradesh
include the Kalka-Prawanoo-extension of
broad gauge line. This is our most impor-
tant need, for the purpose of carrying in-
dustrial development into Himachal
Pradesh, and the track sought to be con-
verted isonly 6 or 8 Kms in length.

Similarly, there is a very important
demand for constructing a new borad
j?auge line between Jagadhri and Paonta
Sahib, and its extension upto Dehra Dun.
It will connect the three States of Hima-
chal Pradesh, Punjab and Haryana.
There is also need for extending the broad
gauge line from Hoshiarpur to Amb and
then to Nadaun and later to Hamirpur
and then to Mandi.
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I would impress upon the Minister
another Point. I know he has a very
soft heart and a very kind corner for the
safety of passengers. Sometimes the factors
are beyond his control. But just as he
has earned more money from goods traffic,
I am sure that if he applies his mind to
this side also— the safety of passengers—*
the accidents would also be eliminated.

I would plead with him for one railway
line in Bihar, because there is a pilgrim
tourist centre, Rajgir. Another is Gaya.
Nalanda is on the way. If Rajgir is connec-
ted to Gaya, it would increase the tourist
potential to Bihar and also provide facilities
to the pilgrims from South-East Asian
countries, who are mainly Buddhists.

I would also refer to Mr. Jamilur
Rahman’s suggestion about the line from
Jogabani to Katihar, and provision of
such missing links which can turn the
railway infrastructure into a useful
instrument for the development of the
country’s econom y.

I must thank the Railways Minister
Shri Pandy on behalf of Jammu and
Kashmir, because he has provided link
from Jammu to Udhampur which is the
headquarters of our Northern Command.
Simla is the headquarters of our Western
Command. In this way, not only are
you providing for the development of our
country, but also for defence preparedness
against any attack. You are also ensuring
the proper economic development of these
regions and bringing a ray of hope to theie
hitherto neglected areas.

On this occasion, I want to pay tribute
to Shri L.N. Mishra who on 22nd Decem-
ber, 1974, inaugurated the construction
work of this railway line in Unna District
of Himachal Pradesh. The  blessings
have always been there from Prime Mini-
ster Shrimati Indira Gandhi. Later,
Shri Kamlapati Tripathi, also helped us
during his ministership. Now that the
scheme has been included in the budget,
I once again thank you, Mr. Pandey, on
behalf of 40 lakh people of Himachal
Pradesh for including this railway line
in the supplementary budget.

SHRI K. MAYATHEVAR (Dindigul):
Mr. Chairman, recently the country had
seen that the Tamilnadu Express met with
an unparalleled and unprecedented acci-
dent on 31st August, 1981 in the South.
I want to know from the hon. Minister,
Mr. Kedar Pandy how many persons died
actually ? I want to know the actual
facts from the officials, not bogus or some
wrong facts or mistaken or created facts
or superficial or arificial figures.
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I know the two Members of Parliament
who were travelling in the same train
They were the eye witnesses for the death
of so many hundreds of people. So far,
we have got no official data, /acU and
figures of death. More than 100 Pe“ons
died as per the reasonable information
which I could collect from the twe”ye
witnesses whose status is not less than
ours. Apart from this, it is said that more
than 200 were injured. I want tokno
how many persons were injured, rh”rdy
I want to know who were the officials
ponsible for the accident. I am not ready
to blame you, because you are not direct-
ly responsible for this accident; you are
not driving the trains; you are not cheek-
ing them. It is not our duty also, it is the
-duty of the concrened official to check the
train before its departure from the Centra
Madras Station will its arrival safely at
the New Delhi Railway Station.

We do not know how many bogies were
damaged very badly resulting into crores of
rupees of loss in the accident. As per th<
paper news, there were 21 bogies. Ony
4 bogies were following the engine, running
with the engine; 17 bogies were derailed
and detached. Among 17 bogies I am
told by the members of Rajya Sabha,
some 10 minutes back, one bogie in which
72 persons Were travelling including women
and children, dashed against something
and crashed into the mud, and that bogie
was not redoverd, the persons who were
crushed in that bogie were not recovered
even at the end of the second day.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
The same member of Rajya Sabha has
also spoken tome It is true that they were
held up in the compartment, but efforts
were made to remove them. None of
them died. All of them are alive.

SHRI K. MAYATHEVAR : The same
member told me that they could not re-
cover them even at the end of the second
day.

SHRI C.K. JAFFER SHARIEF : When
all of them are alive there is no question
of dead bodies.

SHRI K. MAYATHEVAR : There-
fore, there is some controversy. You are
speaking on the official information.
I am speaking on the political information,
some MPs’s information. Therefore,
we are now conflicting with each other.
There is some controversy between the
facts and figures. Therefore, I do not
have any faith in the departmental enquiry.
Is it not possible and feasible to find out
the real truth ? Can you not come forw-
ard and appoint a person not less than
the rank of a serving judge either of the
Madras High Court or the Hyderabad
High Court or the Madhya Pradesh
-High Court to enquire into the matter,
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to prove into the matter and find out the
truth and locate the real culprit who \vas
responsible for this accident Can you
do it ? Because, you cannot find out the
truth through the departmental enquiries.
We are stating this on the basis of the pre-
vious experience of a very long period.
*Therefore, I call upon the Government
to appoint a judicial enquiry to find out
the truth, because we are not able to
find out the truth otherwise.

Then, what is the compensation you
are going to pay to the seriously injured
and to the families of the deceansed ?
I understand that the compensation paid
so far is not at all sufficient.
I request the hon. Minister to pay more,
in proportion to the earning capacity of
the decease™ to safeguard the interests
of their legal heirs.

I am told that the Tamil Nadu Express
was not properly checked, at the time of
its departure from the Central Station.
Madras. This is reported by all the South
Indian English newspapers including the
Hindu and the Indian Express. It is under-
stood that the bogies as well as the tracks
were defective. I am told by some rail-
waymen that some Railway employees
had demanded some repairs but the higher
authorities in the south, that is Southern
Railway were not looking into the demands
made by the lowest cadre of the employees
who are working actually on the spot and
were trying to locate the defects and get
them repaired. But they were not cared
for or looked into by the department.

Then, I am told that the driver who
was driving the train went on for six to
seven kilometres without looking back
towards the detached bigies

(Interrup-
tion )

MR. CHAIRMAN : Let him complete.

SHRI K. MAYATHEVAR : 1 do not
know. I was not travelling. I was
told by the Member who was travelling.

MR. CHAIRMAN: Do not address
him. Address the chair.

SHRI K. MAYATHEVAR: There
fore, I request the hon. Minister-—
know that all the Ministers are very able
and efficient — to look into the*
matters. They have helped Tamil Nlad
by including Karur-Diindigul line in the
Sixth Plan. Over and above this, I re-
quest the hon. Minister to take serious
action against the erring officials who
are responsible -~-whether they are from
the Southern or the Central Riilway
or any other zonal Railway for this very

bad accident which caused so many
deaths.

I am happy thu the new line Karur-
Dind gul BG line hv» been included in the
Sixth Plan by the orders of hon. Prime
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Minister and it is under implementation
by the Government of India. But I am
sorry to see in the Demands for Grants
in this Supplementary Budget that he has
provided only Rs. 50 lakhs towards ex-
penditure for this financial year*®
Therefore, I request the hon. Minister to
grant at least some crores of rupees to
meet the expenditure.

Another point is, the inaugural work
for the Karur Dindigul BG line should be
made from Karur-Dindigul side, I am
told that the Chief Minister of Tamil
Nadu Government has misrepresented to
the Centre that the inaugural work should
start from Tutiorin to Tirunelveli via
Trivandrum. That is not proper. I re-
quest the Government to reconsider the
matter and not to be led by the mischief
done by the Chief Minister of Tamil Nadu
Government but to justifiably start the
inaugural work from Karur-Dindigul-
Madurai and Tuticorin.

With these words, I support the Sup-
plementary Demands for Grants and I
appreciate the good work done by the
Ministers. But I am acusing the Minis-
ters in the Railway Ministry of not ins-
pecting the site of the accident to the
Tamilnadu Express. There are three
Ministers and none of them visited the
accident site.  Shri Jaffer Sharief is
a very able man, I know and he always
used to fly to such places. But only in
the case of this accident, he was held up
here and he did not visit the place.

MR. CHAIRMAN: Now, after listening
to your speech, he will rush to the place.

SH- K. MAYATHEVAR : He should
not fail to do it in future.

SHRI C. K. JAFFER SHARIEF: For
the information of the hon. member,
1 may mention that just a week before,
myself and Pof. Ranga travelled by the
same train.
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DR. KRUPASINDHU BHOI

(Sambalpur) : Hon. Gliiirinia, Sir, I
rise to support the Supplementary
Demands tabled by our honourable dy-
namic Minister of Railways. Mr. Kedar
-Pande.
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Sir, many of my colleagues have des-
cribed in detail about the railway system
that is existing in India. We can say that
this is the only transport system which
is responsible for the socio-economic
growth of our country. This is the biggest
pubijc sector undertaking in India and in
this context I need not go into the details.
A few days back Prof. Mahu Dandavate
gave detailed suggestions to bring the
railway system in India in a more feasible
fanner and to bring it into the track.
So, I need not repeat all the details and
also I need not go into the details of the
data and statistics in thi regard. But
I would urge upon the Minister that he
should look into the different reports of
the Committees. As far as rrty View is
.Concerned, though the Minister is very
much anxious to solve the problems posed
by the Committee on social burdens which
has been formed previously to help the
backward areas to help the Adviasi tribal
areas, still there is a gap between the
Political will of the Minister and the de-
partmental attitude.

The second point is that the National
Transport Committee which was formed
previsouly had recommended to the Go-
vernment in regard to different categori-
es. But to my surprise and to the surprise
ofthe backward States like Madhya Pra-
desh, Orissa and other backward States,
those areas are still neglected. Time
and again the Prime Minister has asked
the State Governments and the Central
Government to mobilise internal resorn ces-
How can the internal resources be mobili-
sed. Our natural resources should be exp-
lored and exploited. The finished products
should be exported. Unless and until
these life lines are connected to the hinter-
land, it is impossible and impracticable
to mobilise the internal resources of the
State. So, in this context I will again
remind the Minister. When we Members
of Parliament met Shri Kamlapati Tripathi
he promised to give the railway line
by which the emotional dis-intcgration
which exists between the coastal and
western Orissa will be done away
with, with railway line between
Sambalpur and Thalchi. 1t will itot only
serve the purpose of emotional integration
but it will also connect the big internal
industrial hinterland of Ghatisgarh which
is also a backward area in Madhya Pra-
desh to Pradeep port by which the indus-
trial products and export goods, the
mineral wealth which could have been
developed, can be exported.

B. D. Pande Committee, which I was
mentioning previously, had recommended
to have a hne on humanitarian grounds
and social grounds. Ineed not repeat
that time and again. Tae then Railway
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Minister Shri Kamalapati Tripathi also
promised and Shri Kedaf Pandey pro-
mised several times. We got assurance
that it will be included in the Supple-
mentary Budget and the main Budget.
We met him personally and the Chief
Minister also requested him several times
but nothing has come out. The Techno-
Economic Survey conduccted by the
Railway Engineering Depatment say that
the return will be 5.61. That is cart
before the horse. You have to imrove
the infrastructure. Wherever you go
in Orissa, you stand ever the mineral
bank. It issaid in the review of steel and
Mines Department it is rural India.
The Report also says that in Orissa the
maximum percentage of people are below
the poverty line. Shrimati Indira
Gandhi is very much sympathetic towards
the project of Orissa. NELCO  ha«
already been given. She is giving another
Steel Plant. It is all right. But unless
and wuntil infrastructural facilities are
developed, the State as a whole cannot
be developed. If you take what is the
percntage, what is the kilometre of
railway line, all these things, definitely
it will come to many halts. In this
Context I wruld request again the Mi-
nister that as he has ordered for the
re-survey, well it may not come 10 10%.
But thev have got obligation to the people
of Orissa. It should pome up early.
My second point iS..........

MR. CHAIRMAN: Wih this point
you kindly clese.

DR. KRUPASINDHU BHOI : I am
giving points only.

MR. CHAIRMAN I am trying to
accommodate as many Hon. Members
as possible.

DR. KRUPASINDHU BHOI: 1T am
concluding within 2-3 minutes. About die
functioning of  the South-Eastern
Railways, it is giving the maximum pro-
fit to the Railway Department. But
if you will Compare and contrast, the
people of Orissa get the minimum faci-
lities. The South-Eastern Railway
covers the whole part of Orissa. Orissa
is the only State which is wholly covered
by it. Other State have gjot only a frac-
*ion of it. _There was a demand pre-
viously to shift the South-Eastern Railway
headquarters from Calcutta to Orissa.
Unless and wuntil the headquartes is lo-
cated in Orissa, we will go on harping
upon the same matter. I would urge
upon the hon. Minister to see that the
decision is taken to locate the headquar-
ters in Orissa.

Also, I would urge upon the hon.
Minister to give justice to the Orissa
people in the matter of employment.
The South-Eastern Railway covers more
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than three-fourths of Orissa area. Our
percentage of employment in the South-
Eastern Railway is only 4-5 per cent.
So, I would request the hon. Minister to
have a Railway Service Commission
in Orissa itself before leaving the decision
to any other committee.

I have written to the South-Eastern
Railway headquarters to examine certain
emall requests which are very much
necessary in the day-to-day affairs. But
they always reply that due to economic
constraints and un-viability, they are
not going to accede. So, these small
requests of mine I am again going to
repeat to the hon. Minister here.

There are seven railway Divisions
of the South-Eastern Railway. Only one
railway Division is in Orissa. Another
railway Division which has been given by
the State Government should be agreed
to by the hon. Minister.

Then, there should be extension of
Howrah-Rourkela Express upto Titilagarh
and also the extension of Hatia-Jharsuguda
Passenger upto Titilagarh. Also, there
should be increasing frequency of run-
ning of Kalinga Express to 3 days in a
week. There is no luxury coach in the
Kalinga Express, the Utkal Express and
the Chhatisgarh Express. At least, 2-Tier
coach should be attached to these trains
so that the people of Orissa can travel
confortably by all thse trains.

The hon. Minister was very much
sympathetic when we met him. He
heard us with rapt attention. I hope,
he will keep his word. We - are very
much disappointed with these Sup-
plemented Demands. Next year, at
least, I hope, the demands of the
people of Orissa who are very much
disciplined—-they are not shouting; they
are not creating any trouble— will be
fulfilled with utmost prioity, to save
the people of Orissa from disaster and,
at the same time, for internal mobilisation
of resources, the Department will give
impetus to the development of back-ward
States like Orissa ana Madhya Pradesh.

vitvw f*rre):
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[Shri Gulsher Ahmed in the Chair]
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Shri K.T. KOSALRAM (Tiruchendur) 1
Mr. Chairman, I wholeheartedly support
this demand as well as this motion moved
by my Hon. friend Mr. Pandayji.

First of all, the people of Tamilnadu ;
and I are beholden to our Hon. Prime
Minister, Shrimati Indira Gandhi, and are
grateful to the Railway Minister Mr.Panday
for giving Karur-Dindigul-Tirunelveli BG
Line. You will agree with me that a sum
of Rs. 2 crores is too small and more money
should be provided.

My other suggestion is that the work on
Tuticorin-Tirunelveli Via Maniachi should
start and simultaneously the work in Karur-
Dindigul also should continue.

An accident to Tamil Nadu Express took
place very recently. My feeling 1is that
above 2,000 KM New Delhi Madras track
renewal work has not been taken up so far.
The carriages are not periodically examined.
Whether it is a human being’s mistake
or it is a technical mistake it should be
examined. This track renewal work is
most important. You will agree with me
that this is a major cause for derailment
I suggest that hereafter the fitnesi certificate
should be pasted on each coach.

<t (]R*le concerned people should test and

paste the certificate on the train. Sir, we
are giving compensation, to the pisvengirs
but what about the victims in the Dining
C?r ? They don’t get any compensation.
They are cooks and bearers and are very
poor people. Compensation should be
given to those people also.

16.hrs.

Sir, in every big aid smvU iniistry the
Government is insisting upvi them to
provide fiist-aid box bat unfortunately the
Railways do not even provide first-aid
boxes. There is no provision for minim im
first aid. First aid boxes should be pro/i-
ded imm diately.
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Sit, no provision has been made for rapid
transit system at Madras. Hon. Minister
had promised that from Beach to Luz they
will provide transit system. I will request
the hon. Ministerto consider this
demand.

Sir, when late Shri L.N. MlIshra was the
Railway Minister he had given permission
for installing the statue of Vanchu Iyer
who is a freedom fighter at the Maniachi
railway station where he shot dead an
European Collector who was harassing the
people. Later on Vanchu Iyet shot himself
dead at thatvery railway station.
When already permission had been given
by Shri L.N. Mishra in 1973. I do not
know why the railway officials are now
just hesitating. Kindly instruct your officials
to intend all assistance in the installation
of the statue which is almost ready.

*PTSTR t I ~ m
11 q-rf%irrirf
1 1 %3rc nT«r m
11 A
srnfr vr tor “rrir i
n wre (Sn”r?rr) %
stl, ss ©~ tf
sm* 1

SHRI K.T. KOSALRAM : Sir, people of
Madurai wanted to erect the statue of
Panditji, our great leader, in front of the
Madurai reiiway station. For two years
this matter has been pending with you.
Kindly see to it that permission is given.

PROF. MADHU DANDAVATE (Raja-
pur): Sii, the hon. Minister has come with
two Demands. Demand No. 2is for Rs. 45
lakhs to be used for setting up a ra'ilv/ay
reforms committee and also for the expendi-
ture on publicity in the foreign countries
and Demand No. 16 for Rs. 7.29 crores
mainly for the construction of seven
railway lines and also for the manufacture
of rolling stock. Normally when such
Demands come forward before the
House one would not grudge to extend
one's support to the Demands.
But, if one finds that the finances are not
properly managed, there is no streamlining
of men and material management in the
Railways, then, one does think twice before
extending one’s support to the Demand that
is brought forward. While finance is
already allocated in the main Budget
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already presented by the Minister, if they
were properly utilised and spent, if there
were no extravagance at all, one would not
have hesitated in lending support to the De-
mands. But, Sir, I submitthat it isnot so. De-
mand No. 2 refersto the setting up of a new
Railway Reform* Committee. I dare say that
such a Railway Reforms Committee was set
up earlier and theyhave given a Report and
your setting up a new Committee just now
is only sheer duplication of work. Tne
Sikri Committee on Accidents presented its
Report on the varions aspects and it was
an elaborate type of Report. Tne same
Chairman of the present Committee, M*.
Pande, had headed another Com nittee:“h it
was called‘National Transport Conam ttee.;
Sir, they tried to bring forward varioas
aspects of the different modes of transport
and tried to suggest ways and means by
which there can be streamlining ofthe Ad ni-
nistration, and also coordination between
these modes of transport... After this Report
and the Report of the Sikri Committee,
we find that they have set up yet another
Committee. They should have implem ;ated
the recommendations already made by the
Pande Committee, that is called, National
Transport Committee. They should hatfe
implemented the Sikri Committee Report.
Instead of that, what they are now doing,
is only sheer duplication of work. And when
this separate Committee is set up, it comes
up with a demand of Rs. 45 lakhs, which
is quite avoidable. Therefore, t do not
feel morally justified in extending my sup-
port to this lavish demand of Rs. 45 lakhs.

The hon. Minister in his Budget speech
announced the decision of the Goveran: at
to setup a separate Directorate of Toarisn ia
the Railways. I submit humbly that it
is basically the Department of Toarism and
Civil Aviation which should look after tour-
ism. It isnotthejob ofthe Indian Riilwiys
to cater to the needs of the tourists. You
already have a separate Department, full-fle-
dged Department of Tourism and Civil Avi-
ation, to cater to the needs of tourists. Tney
have got officers who have got specialised
training; they know how many more tourists
are going to be there, how to cater to the
needs of the foreign tourists and so on.
They know about all these aspects and they
are technically trained. Therefore, this
particular Directorate which is being set
up is mere duplication ofwork. U nnecess *ry
expenditure is incurred by creation of this
Directorate.

There is another instance, “ Palace on
Wheels”. It is a new scheme proposed
by the Railway Minister. You wan* this
‘Palace on  Wheels’ in your socialist
pattern of societyj ‘Palace are buried;
Maharajas are dead and gone! Now
the Railway Ministry  wants to
re-enact the age of regal splendour in the
age of‘dynamic rule! Why should we cater
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Prof. Madhu Dandavate]

to the needs ofsome affluent class of people
only ? We should cater to the needs of
middle-class, lower middle-class and the
poor strata of society. Group of tourists
come to this country. Pilgrims come to this
country. Kisan Yatras can be organised
throughout the country. There are student
groups going round the country. There
are groups ofresearch scientists going round
the country. Proper accommodation should
be provided for them, rather than have a
new scheme ‘Palace on Wheels’. Sir, the
palaces were already put on the wheels of
the super-fast trains which had taken them
away I

Why should they be brought back
again in this new era and try to create
the royal splendour ? Therefore, I feel that
thr expenditure that is going to be incurred
on this particular department is going to be
a waste. I consider this as a conspicuous
expenditure which could be avoided. In
fact, I intervened in the debate only
to focus the attention of the House and the
Railway Minister on 3 or 4 points.

Now, my last point is this. We are going
to have a big loan from the World Bank,
that is. of the order of 700 million dollars.
The World Bank is supposed to have put very
humiliating conditions and I will close my
observations with a remark only by read-
ing out aboutwhat had appeared already
in one of the newspapers. I do not take
it for granted that everything that appears
in the newspapers is correct. But it iswe
responsibility of the Administration that
whenever any important report appear®
in a very important section of the press, «
that is not correct, they must immediately
contradict before some confusion is created
in the public minds. Now, on the 1st
September, 1981, the Business Standard of
Calcutta has come out with a big
story on the front page giving the informa-
tion as to how the World Bank is impos-
ing humiliating conditions on India.
If these conditions arc accepted by the
Indian Railways, in that case, the entire
structure of the railways, the activities of
the railways, the freight structure of the
railways, in fact the entire corporate
structure of the Railways will have to be
completely changed. Therefore, I would
like the Railway Minister either confirm
or contradict the issues that I am raising.
I will be the happiest person if the news
turns out to be incorrect. My patriotism to
the country does not allow these humili-
ating conditions being imposed on India.
If the Railway Minister comes forward
with a categorical denial to this report,
I will be the happiest person. Therefore,
I would request him earnestly to come
forward with acategorical statement
regarding this newspaper report.

I will read out the conditions imposed
on India.

_“The World Bank has set several condi-
tions to the release ofa $ 700-million loan
for the Indian Railways. A complete
list of the conditions is given below :

t. Purchase of an IBM or IBMI
compatible computer including software,
from abroad;

2. Annual increase in freight
charges;
3. A sharp increase in passenger

fares, including second class fares, in
order to cover the full cost of these
services;

>4. Higher prices for suburban season
tickets;

5. The corporate structure of the
railways should be modified.

6. The railways’ zonal and devuional
structure should be changed, and the
criteria for drawing up a new structure
spelt out;

7. The commercial aspect of railway
operations should be given more import-
ance;

8. A new post of a Railway Board
Member (Commercial) should be
created.

9. Every railway service should pay
for the direct costs involved, including
the dividend to be paid for capital-at-
charge.

10. Senior railway officers and
members of the Railway Board should
have longer tenures;

11. Reclassification of all freight;

12. Freight tariffs should include an
escalation clause to cover the major
items of inputs, the implication
being that freight rate escalation will
be automatic;

13. Tariffs should be at levels that
will ensure a 10% return on capital ;

14. The railway should contribute
40% of the -capital development
costs out of its own revenues;



36i Supply. Demands BHADRA 17, 1903 (SAKA) for Grants (Rlys 362

15. Depreciation should be computed
at 4*7 per cent of asset values;

16. There should be increased allocation
to the development reserved fund;

17. More use will be made of costing
information, and the management of the
costing function should be expanded; and
lastly;

18. The level of efficiency achieved by
the Railways will be restored to that
achieved in 1976-77.

These are the terms that have appeared
in the Press. I would very much like the
Hon. Railway Minister to come forward
either with the confirmation of this or
categorical denial of this so that all con-
troversy is laid to rest. I have no more to
add. These are the clarifications I have
sought from the Hon. Railway Minister
with best of intentions and I hope the
clarifications will be given.
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SHRI UTTAM RATHOD (Hingoli)
Last time when I spoke on the Railways
Demands, I should say, I was overpowered
by the splendid speech made by hon. Shri
Kedar Panday, that time I had also said that
he should have given a report of 12 months,
not only for three months. I also heard him
replying to some of the questions in this
House. When a question was put about
the shortage of wagons, he said that an
order was placed for 36,000 wagons. I do
not know when we are going to get these.
He also claimed that he would see that
corruption is done away with. I do not
want to comment. But any way, there is
a saying in Roger’s Quotations, “as you
grow old, you know your limitations.”
It is most unfortunate that the hon. Minister
has completely neglected the Maharashtra
State in the new lines in the list, which have
been sanctioned in this Supplementary
Demand. I do not find a single line from
Maharashtra included in this book. May I
tell him that we had urged for the Manmad-
Parbhani line be extended up to Adilabad
and Ghugus via Mudkhed ? The survey
charges were to be borne by Maharashtra
State. I am speaking to you about a project
which is I think, five or six years old
Prof. Madhu Dandavate will bear me out.
But I find that there is no mention about,
it.

MR. CHAIRMAN : He did not do any-
thing when he was a Minister.

SHRI UTTAM RATHOD We poor
Maharashtrians, we feel neglected, three
Members from Maharashtra have spoken
on the subject for-a new line. What about
Manmad-Aurangabad-Parbhani-Parlivaij-
nath line ?

Last time when I spoke, I said, only Rs.
1000 had been given. M ay be it was a token
grant. Along with other MPs, I met the
Minister, Mr. Kedar Pandey and he assu-
red us that one crore more would be given.
But I do not find any mention about it
in this. Let me know the progress of this
conversion of this line. We would be very
happy if he gives a good picture about it.
For the Manmad-Parli line, the estimated
amount is Rs. 1398 lakhs. Amount spent
upto April, 1980 is Rs. 93 lakhs. Provision
last year was Rs. 1000. Balance is Rs. 1304
lakhs. I want to know how much more time
Mr. Kedar Pandev, with all his efficiency
will take to complete this work. This is a
backward region and we want that this line
should converted into BG as early as pos-
sible. T hope he would not drop it because
Mr. Dandavate had inaugurated it during
Janata regime.

Coming to Mr. Jaffer, also called Sharief,
when I spoke about the Sirli-Chondhi
level crossing last time, he said, “Why
don’t you see that the amount is paid ?”
Sir, I have a letter from the sarpanch of the
village which says that the amount of Rs.
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2000 has already been paid by the Executive
Engineer, P.W.D., Parbhani. The chaque
number is 19877/993833 dated 16-6-81.
But so far that level crossing has not been
constructed. I feel very sorry about it
This road was constructed 16 years ago.
Last time when I grumbled, Mr. Jaffer
Sharief said, “ Pay the amount !” We paid
the amount more than three months ba~k
but nothing has been done. This is the
efficiency !

I do not know how, but the railways
have proved their efficiency in one way.
Whenever there is an accident, they do
show their efficiency. I think that has given
them ample scope to show their efficiency.
But that is not the way. People are now
afraid; they ask whether they should travel
by this train or not. Do something about
it. Do not run away. Not a siigle Minister
could go to the site of the accident to the
Tamilnadu Express. I quite understand
Mr. Mallikarjun going from Place to Place.
He has been doing it. How is that nobody
did go there? After all, the people feel about
it. You must realise that by reaching there,
you inspire the people who are working
there and at the same time, the oeoole who
have suffered also feel a sense of relief
Please in future do not do such things. Do.
not run away.

In conclusion, I would only like to say
that I hope the Milister will pay more
attention to the development of the Mir-
athwada region, esoecially the project
which was promised by our leader, Shrinaati
Indira Gandhi and that the conversion of
the Manmad-Aurangabad-Parbhani-Parli
line will be taken up, for which the
Maharashtra Government did its best.
Most, of the work was done during scarcity
time. In spite of that, you have not been ablo
to deliver the goods. Please keep it in
mind.

sftfiTTsrT ™
iTfffffqr ~ ~"T TTpT
xfTt JTftfT snrraf* fw **r
f, i?
VTTf i % *Tri--*rr*r
srnm  stn-jr ~rfrr o1
$ Ww WIT
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SHRI CHITTA BASU (Barasat)
Sir, I want to draw the attention of the
Minister to a very important point taking
advantage of this debate today.

Sir, the Railway Board or the Railways
have taken a decision of computerising
on a very large scale the railway freight
movement of our country and there is
a condition which has been suggested by
the World Bank that unless this computer-
isation is there and unless these computers
are bought from the IBM, a Company
of American multinational status, the loan
or the assistance which the Indian Railways
want from the World Bank is not going
to be given. This is one point.

I do not want to elaborate the points
which have already beeen elaborated by
Prof. Madhu Dandavate. But the whole
question is, whether computerisation is

4 needed or not is also to fbe discussed by the
Railway Ministry. As or as I am aware,
the Ministry has already decided that
computerisation is necessary for this pur-
pose. But another dispute has arisen
which the hon. Minister is requested to
answer. That is, the Electronics Depart-
ment of our Government is of the opinion
that if there is at all computerisation, the
computerisation should be on the basis
of a different system which they call the
distributive system, whereas the IBM is
a centralised system.

Dr. A.N. Sethna, Chairman, Atomic
Energy Commission.

Dr. P.P. Gupta, Secretary, Atomic
Energy  Commission.

Shri Asok Parthasarthi, Department of
Electronics.

I quote “Business Standard” of Septem-
ber 1. They are of the view s

1. The computer system being suggested
for import was 10 years old and

therefore, could certainly be improved
upon.

2- It was more difficult to adopt an exis-
ting system from abroad than to
develop a fresh system designed for
one’s own need.

3. For Bombay High, the Titan system
used on the North Sea was imported
lock stock and barrel. But ONGC’s ex-
perience showed that adopting an
existing system from abroad was three
times more expensive than developing
a fresh one.”

The Department of Elcetronics suggested
that we should develop our own system for
computerisation if at all there is any need
for computerisation. But unfortunately,
the Railway Board is committed, appears
to be committed, to import IBM computers
which is detrimental and prejudicial to
the interest of the country as a whole and
for our national objective of attaining self
reliance in science and technology.

I  would only ask the hon. Minister to
make this point clear and assure the House
that this kind of agreement is not going
to be signed by the Railway Board and to
see that the prestige, honour and goal of
self-reliance of our coun try is properly
achieved. That principle is adhered to.

iTRq (*raqrr)
3f5f 3f5TT Q if,
qr A ft, Nf JK-
qr— ?-r firT qjff % irifert

Mr q°r fq?
snr ffenr ~faif, srfep
fa spsot qgfI‘ %

-3~ % *nnr if

TTjqTT ZZ TftI I<T1971 if %%

if Aq *rcirrqr i A %srr %
qdf tfat sr*r qr 3ft 5® *ft sfrwr
qrifr  «r, fqw
«it krcfgqrrat KX 3ft
qta stq? qTrtr ~MaT ~ 1
ANogihr et ~rro | fgr

Srnr5°r% 'ft# qfif "TTfw ft 1

qre “qT fq? w if qsft "
qr'r «@r fqr - gqMAfroif qTforf *pro <re
A

sppflr 1 %fq?q wrdhr
g trsp Tpr qrff ffqq qr q$ ~Teft 1 T



379 Supply. Demands for SEPTEMBER 8, 1981 Grants (Rlys.), 1981-82 389

[t e v ave]

W agad ger Ay F W
offdzg &t AT | AR s
oI Cfse i &1 & s
¢ fa @ O ol & Fot ¥ o
ag WR frg q@ ¥ TR,
aes s fear sre—si Faw g &
q Y, araE ¥ AR geEme  fear
WY, WA AT N TG FE, SAFT
WA I g | I8 §EE I
T ¥W § @ gEr wige |
(ewaaa)

17.00

@0 T ag & oo wagdd #
FH HEAT R | IqF WY ®E FOOU
grgRa &, wHEU §  Fagmm
s Fr @, Ffew s
¥ o @ W@ ) ¥ oA F
wifge oore feafs @ 1 dEd
Fw g, W wfedat & U wgar
fear st &, WX qET TR A4
amar 8, fags I=F wfsar a7g 0%
q& =t €1

stgt s 37 gSAET Y AT
.. (3Tamra)  gfqar A 9@ & T
[ guTIr 6 AT A g5 W A
armadr 78 ¥ frd, 99% For aga
¥ FIQ I § | wE A g
g FaaarsRaTd guag O
N g I RAS AG Y ) &
w F Famr 4ea § fr ag ofar
arawe &1 et e fem Ry
o & st &% & Adi gt 8, Forasy
aag gFg A AN o ¥ Fgar
q1gar g 7 39 1 ¥ wrs fesd qrey
fmt i 7% A @ o fosar e
gE WK e § 7 ard ad frer
& E, A & qe A SR
e WA g o AN fesdt

f & v g feea TRy §
A ! ... (swem)

Fwwfe o, @@ e § W Tl
wow wgdEa g it W faww @

My R W s v o
qder  fowm @ B & q@AET
wrgat § o an ange ¥ 2w & wdest

F AT HT IR N ATH AT AN
sfassr gardy Wil 3 &) e &
ag T §Ara g Syt |

o aw ¥ ag g Ra § ®
fow aw@ ¥ oax ¥ g9 ¥ qre; ;7
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Wi oy fra Sm— Far 50 @
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A gy ! foel § aued
R A A AR | MEFT A
TE F A Tqad ;1 caw Aw ffag )
gene oY, FA7 g 0w AT qEF Y
TP FAFT AR @ X HA
g A A, W FAAT JQ
M ogEEar W) AT oFiET § e
a@ & yEaw faraar g o & 9w
g ug Few 5 7 & e ¥
aff M TR F A W F oI W@
TR FHI T | T ow T ag WY

Fgmagamg & 19718 dRua magr,

g2y ¥ falwr oY fa o frdie &,

AT ® wWghTaa @ & IR §, AT

IgHT Af  qATAT GRS g 1 Ag

9 AT A F IEEEA Wl WGIIT  Fra
frar qar a7 st &= @ar  gEniEw
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wadi¥z gar R, FW WT IAE
qfefmaa  geFTaQ  add, aatw
W W Fqar B qs feadde
®  wIad o wqar A 3 ?

17.05 hrs,

[Mgr. DepuTY-SPRARER in the Chair]

SHRI NARAYAN CHOUBEY (Mid-
mapore) : Mr. Deputy-Speaker, Sir, I
would 'like to submit three points. I
hope that the Hon. Minister would kindly
look into them and would do the needful.

Firstly, I have to submit that the fares
for the tourists have been raised recently.
It will be counterproductive. I suggest
that you may pleasc restore the old rates.
Please don’t raise the fares on the tourists.

Secondly, during the last loco-running
stafl strike, although the employees were
not loco-running staff, they were taken
to court and they wers prosecuted.
But the Railways lost the case. Although
it was promised that if the employees win
the case in the court, they would be taken
back to duty, these people are not taken
back. They are Shri Tilak Raj, Fitter
Khalasi, Shri Pritam Singh Blacksmith and
Shri Gujjar Mal, Khalasi, all of Bhatinda
Loco Shed. I would request that because
you have given the assurance, that if the
Railway would be unable to prove the case
in the court these cmployees would be
taken back and since the prosccution has

failed, the employees should be taken back
immediately.

MR. DEPUTY-SPEAKER : You have
been pursuing this case from a very loag
time. I have heard on some other occas-
ions also.

SHRI NARAYAN CHOUBEY : The
last point is that the Hon. Railway Minister
and cverybody are worried that so many
accidents are taking place. I do
not blame anybody. There are many
reasons. Railways need enough money,
enough stock, enough bogies and rails
but Railways have no money. This is
the problem. I would, therefore, suggest
what can be done at present.

MR. DEPUTY-SPEAKER: You have
to cooperate.

SHRI NARAYAN CHOUBEY : Qur
Hoa.  Ministers are oaly debating aad
talkingand bave meetings with the oBzers.
They say that is the o1ly thing for them to

That is  the problem. I suggest
that you please sit amoagst the lealsrs

1981-82

of the workers. Y-:‘n}. pleasc hear waat
they want to say. You please dont bring
any officers of the Railway at that
time. Keep thom aloof. Let the employ-
ees open their mouths. You take notes
of what they say and then you enquire.
Plcase do not believe only the officials of
the Railway Board. The time has come
when we would say “Railway Board,
good, bye.” You have scen what is
bappening.  You are responsible. Shri
S.K. Patifused to say ““Men may come and
men may go, but the Railway Board
remains-’, Ministers may come and
Ministers may go, but the Railway Board
continues for ever.

MR. DEPUTY-SPEAKER : You have
made very valuable point.

SHRI NARAIAN CHOUBEY : This
was demanded. The Railway Board should
be scrappsd. We should bid good bye to
Railway Board. Please hear what the
cmployees say. Make a Plan as early as
possible. H=-ar the railway men, hear
what they have got to say. Hear their
point. This is my suggestion.

MR. DEPUTY-SPEAKER : Now, the
Miaiscter will reply.

SHRI RA M PYARE PANIKA(Roberts-
ga1j) : We should be given more time.

MR. DEPUTY-SPEAKER : BEvery
Member has baen recomm=n12d 5 minutes.
You have to coopsrate. Minister has got
to reply. Now, the Minister will reply.
You belong to be the ruling party. You
please hear the Minister also. [ will
give you time on some other occasion.
Better luck next time.

ot ®arzqiz : wreaFT, qE AR
s Fgag ¥, 2z A AT A §r WA

Al TR A 2§ AE
a2

Ry Qe ¢ Aife T3y D
frr wamdzy § I F gradRe
qrT 9L 727 g% At 7 wqT A0
g o qAT | A T 37 R W@
wf f, T A wix foe zaraq B,
1 7f I IT A A F A HX N
q4@ 937 foar ar, g AU AT

L]

g 7
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st awmw W@ (freage)
wrr ¥ am A A g ?

ot eqw ot : SHAA A Y ..

SHRI K.MAYATHEVAR: I rise on
a poins of order, At that time Tamil
Nadu Express did not meet with the
accident.

of O 4iT : oFEEEE FY A
Sdgarg ) o8 I®IF ORI
g & uF s A AR g, R
w fors g, g0 oHiSE g @
afeerTe grrdT a1 9 fraw R
WEHEEE ¥ A9EE guT | 7 W
TE T HTATU g WX T9 T AN
aare fagr a1 F 9gl 9% T ¥
TRTEE, 1 §AA g, qET ¥ ag
wafiiEds 8\ & W F Faw
fem ¥ Wl 3Ed S Wfvmy, W
(3eEr) w1 foir g B, 99 ¥ and
¥ W qomn v ag fod @ A
uve  ®LHR, W FT HEE WIAT, §TE-
s ST W AR G AT 3
fag & fr 99 a9 o w@aw
i Gaed &, wuH fedt W
TR

An Hon. MEMBER : What is natural ?

Wt pore oty : AT ¥ OWTEA
g wus g, argEEm wEn, fag 9%
fedt 1 %™ A 91, T I
FRIT a7 S F W9 o,
(emeevR) ... WA, WY A FEG,
T ‘A Fga W A8 & | gEieg
% AFER  FT A9 @ afe o
¥ 5 @I A & | wWEC 99
g7 ¥ faewm & faer welr 1 a1 el
mfss w1 e 4@ 91 1w ¥
. GEW! YIS ¥Ed § W ag W W
waw fer § f& w@ aww &l
® AFEE § Sfem W H W O

M A e 9 Fag W
mmm wgaer g feovw F g &
fedt oz & ot i ag Y T
qEt HIT 99 A WY 216 WigHr ®WR
o) 5@ # 270 7R A w7 A
USSMAE WO A8l g1 §@ar | &y
Tty arEw F FEr R A= O
frdt a1 TR 9@ W) aEEm
< fedt #1 F@w adf 1 ag F
qEETEIE & A F T FEAQ a9
mg ¢ fe @ fosi fagmer s avd o
R g9 e AT A Fa @ T
3 &t fawer F fau & & fmd
a8 WHAL §, FAIET 4, I eI
F gra wer Fifewr 1 fr fosy ey
7% afFs & af frw @% afem o
wqew &, fora w1 wnr wgr & fesat
¥ AT J\r qTar, A IR w9
arer A @€ € | SETHGT T 9T
50 Bz A9 9r W Frfww ey
1 ¢ @ 57 1 fawrer 9 9% )
1 48 T9 UFAEE F e ¥ &Y
AT |

@R 9 FEe™E oEiET ¥
TR | a8 FgT Awar § e agr 3w
faeget 3w v, gt Fv 9+ faegw gi9w
aeie ¥ 91, fe= & @ sk
T 9 3w 9t it e = #§
Wt i rEadt A A | (A ) L

MR. DEPUTY SPEAKER: Order,
order. Letus hear the Minister,

o W ai g wEy S
Wiy FE0 5 &% o af fem
w7 afterg crsw A 9 Aw
8 99 & forq g & #, g ww A
NEHE § | W &7 W AR ¥
R oW} wife afrere
TENE OF  wwemd 3w &, 21
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TN A wEw-Ee dadiva 3w
2w F1€ phEar 3 F agt
F@t  gf Afer gg goEAT @ 0
werE A W = AT 800 FFEAIHEY
@A A TF GO @AS & ANG W

ag weq gHeEar g1 wE o

MR. DEPUTY-SPEAKER: Pandey
'k’ it was actually inaugurated by hon.
amalapati  Tripathi.

e, sga g &
I aga 37
a., a [}

w1 g QT
7 gEE Faa@ §
Fa fEmar & WF
T S @ F@ FM g wEH
ol 5 gTAT A wEi 1 Wi AV
faeiidrex wew & arg 17 fesw dr=
¥ fe 7 q@ € 1 wdi @i
CURCUNE S G (U SR
zdfan gw fedi ady adist qv o a@
%8 wgw a@F §

@& F i drw fam ager g
of | foim 3w gv afvaerg owEE
IHdr &, IAH AT @ faa o
gt ov1 =g wigwe difsiww & ar
fesdt w=o 4, ifsm W=8 9, 3% wvLT

ar 1 (smEmw ) & y@ # AT
adf Fgar | g awar § 7 ag &

Ffea soft wiw g @ g1 F®T
uF Qd wars gf W W F FOwT
go@ et 17 feR faw
oy WT FY WG TgA qTAT & |
3g IO TET AREE FT AT |
Afer ST aF s @ o @i oA,
¥ go g wg qwar | & "=
TR A M 4, TEiw | qF Far
frgw ot 0 O § +fi & B
war m&mg&m%rﬁsm
FT § 1

@ w2 & fF @i Sl anandy
X M| qZ TS & | W T
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W gwi ara foiE & gaw garfaw
16w AT & 1 Wit aF

fedé widi & sow Fuifas ¥ %y

T g fo1e wiad HT &

TSR AAEE A FEHT =3
... (emawra )

SHRI K. MAYATHEVAR : Why can-
not yhe enquiry be made by a High Court
judge ? Even now he does not tell us the
truth at all; he will not get the truth from
the oﬂic:als‘ (Interruptions)

W) W qiF . IWE 4%
Ffow gadr AT 737 1 g S
¥ oo qw-mll g9 Agl W ¢ Wa
yedi s fafes ofsaws  six
zfow vw aga as wifefmua & S
Fgrr A W & WH WE
fours amely @ gF A Foh @
Wg T FlAwT s AT FT W@
£

T A%g & 4 fim weAIC &1 geAr
T FEAT F AT H WIEAT Sft Fg A
¥ fx ag fowfasw fedaz #h a9g @
g, Aodideg § edTe FT a9 A g% |
ga¥ # oawa faar § 1 (o)
ggr oo a1z & mdr & ggr 9=
frafrmer fedmz a1, WA dea ar
% 0¥ 9 Fgar Ingar § & amw
q®  wE W ag g F@ W,
R 38 femsm 7€ 1 N am
e gt g wgwm o gaw fems
FYagram g ? qIT F gy g
am FEAr aTfey, W I F FA(E
o %t wfgw S @wm g
a$t g T o Frf am fewmdi
agl £

ug a1 § oEdde & a1t ¥ w0
gad are wmadm TR o 7 W |
ghe g e qifedr Fwer s
o dio qiE F\ wemyTT H FAE )
kit alal
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[ *t %3IR qtt ]

*rf f*Ft Art | fv vr
srt *rrv st wt fq
gyrc vragr rft | 1 saffv Y
faff sfk ~» % zvz *f
wi vrr gair fft m q*
3 vahr %q | i gtf: it

f*t f~r ftro qf”stf sft*-rr | 1
st wjz  v™ wot *t stvar |,
W qr #ft fit mar f, WI
Ar fiw q |, ?*rvr sft fit qar
»trt | 1 ire 3t vir valr vi sr#
srrv A q j tsrga vsftfftn 11

7 9TR? frvt 3 Rtf fief

Arrv-T #  “raT”rr ~rfrar %—

tfl. To examine the existing methods
of finding resources for investment on
Railways and to suggest improve-
ments in them or alternative methods
for raising the required financial re-
sources of a massive order for investing
in new lines, strengthening, up-grad-
ing and modernising the existing facili-
ties and creating additional facilities.

2. To examine the organisational struc-
ture of the management at various
levels including the apix body of the
Railway Hoard and suggest changes
as nsce3Jary.”

MR. DEPUTY-SPEAKER : You can
place it on the Table of the House.

PROF. MADHU DANDAVATE : That
was already read out in the House during
Question Hour.

MR. DEPUTY-SPEAKER : Mr.
Pandey, how long will you take to reply
to the debate ?

SHRI KEDAR PANDEY : I will finish
it in 10 minutes.

S=t “Feff Vit 3TM?t | 1

qf 3% ~req'rf  qrfrreft
vtef ~ § fa’rr
fait 3fririn srtr *?ft faq 20

Wn?TE€r "Tt, 3ft Nrou

T -VvE B3
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Msrf t I 3T3 v A * ffaR
n if °T-fTT fft
~rffoi, fva™ qq-fasfesra 3f't
~rffqi, fta”r sfa st%
A qfr wm'jii virft ssqqa vt
1 stt vf~r | fa fRTT qft
m fal qff Vitf VfciT |
f vy z j r M qfa
fa-r TT T fvqt srrrr orx
MTST it St 3T/ 1
ft, 1%
frrt? ATt ~rffqi

vIr?r% s fqrft vifw
qf |fv~ vt ~teftT fuijih
n ~rffrt, faa "TIFHI2T
flaT t|] 1 ~ vir€t vr "

Sr?r vr % 7tk fq TN |
fv **?t fcqt"fr 6 qr 9 R-f'r ~t?
WIT 267 NfMVAT M 1§

3rrreft qred VI | fv T3
\% q "T<T qiq-TrsOTq
vt ft2 T ~rff«T 1 qrq”~ra “a’r
q| tva%
fft Arffer, fva 32t W ~Arv”?
AT AffdT, Mt vrTqt*ra

AN TTTqi rar”rffq, » a”vt
Atft Arafqe fq vArtif fene fvhr
3rnnrr ?fk ~ "4 ~ frqts ~Tecft
3IWHt, fql fOpfiTHt vrq 1
wit frf qR?: virst g fTlvts
%ferqf 3TS5f"|, f,
«t ~M° tr© gt 3fi fv *nrfT
2rr fr | fsravt ~r*ff ~Tq *

qfrra |, ~ virEt it | 1

st Svr vf qrati A
vir fv qr!T q%di A1 % f7nj
25 ANt METY qqf | 1fq%
“Fa™Ma fq qv 77TgAhn: ~t~ vty
fsr Mt qTfrgf vt 2rrviga vt %
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faXT fq~ff if W if ST TYY

gfaermf T STSTP: to t =qr’r | i

STq"R"Z *MT m
ighrr TOT | '1

<frg” "mt $fairer 3 "“tc?t ’f7T
q”*» srrMMtsqrt sfregslftg <** 84
A I T 33%
siqTf® wqr q*rq qffto if srtt
ar<rq eftar t @@ i7ra ”
t 1 ?feqq t"T rrrhi ~VtaTfoqsrq
A"*Tq % STq-$?rtTfqrft fere fV mr
if ~qrqr fo? sfk q*r % ~in 3fTq fq?
%R ~ r' if "RT-"Tr §ETrc TO 37t |
q$ 337 STSTR FT VTTcfiq
?n R T~ §, faflS
3qrqT d sqKT'f"T Ifif ft% I 'TIT"
7fT~ "Ft 2—3 fqq ~if foT
AN Mrif woqr MqTor, if TNt
% SAfMT =f if Tf*r,vi "~ srrarf "t
< fw anfrr, fag $ “rrft
snreqt q?g% 1 (wett*)

l

€\ gra "nf'T srq qaf
t 1 $*ft **§q tft ~ qro qft |
&t % fqart 3 ft"r "IThr
fq*3,°Mj CGjfT - sq § § Fig"T
Str 1 “rq % sqrvrfe™  g'qr |
wk<Bar qemnrg f?ft snmpf 't
s @ .. (tagsnq) ...

V* STqtff ~t tft 5fTq q SfTrr,
3Vr gfeErpjgr~ q"T qT ~  iftr
grtf jfcqr a $t, gty Atttt qoeq
t 1jt vifw Tfr f 1 & qg’r
ATfaT | ft? qnf i&tfife q Ct 1

«rt  jtttto'w *jfqq”

$ W 1
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sft qterc  «Tt" : 3 &
~qfnrf I qfr*gifthirq fefw
WTTAL 1. 5qH 3 cftfWiTATT ir ff1
~rq =T “n* % ~rr%* if “tv % Ar«T

Ao Aqro 1

qTRT torqri fteft | fogp £~ ft
irfATir ~ "ST ""fn%5Tq ~ 1 1

sft qfe (qTf%T)
if Wt n*t 1 1

«ft «pqTT «rfr : 7 ft crfTqnr
ifpirfl%qr| I “nrar aWqTfT
| 1 fpTW €r 57T5!T f~'Tq"
«ft 1

w  ViQ"W fq**q'fq r
t ¢>R"T ~ ftrq*rrci® 1 ~*fq ~
fT 3TT tT» v~ tf ¢*T qT3T “nl | I

SHRI M. RAM GOPAL REDDY
(Nizamabad) : If there are accident, there
should be no bonus.

(Inten ution)

MR. DEPUTY-SPEAKER : Itisnota
statement by the Government, why do
you worry. It is the opinion of another
Member. It is not a statement by the
Government.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : But it is from a
Member of the ruling Party.

MR. DEPUTY-SPEAKER : Mr.
Haider, can you expect anything else from
Ram Gopal Reddy ?

«rt qfqTT V¥ : Sffit ?W qtf-

;T

%STt if q " ~ fofqT| 1 3ff

qipfirr & ?1(:)qiqu. fq®% 3i?r
qflfi w3 vqArrv qr A
24 fvq qq f 1 fv~rr Ji?r 23

ftq ~t fh'<n qy, 24 fvq "
r%rr 1 qff jfT«f4?fvtfir  fprfs13fin?i
I, ?rrfe ?rqfTq g™t 17
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[*ft qif]
I qpT | i
n f?rft ~ f i
*rq | fo srfa* % srfa
*H % foa”F I, ST<T
" qff T 1

im qrt «ra *ti s»a st

" 11 fsrsrag "wi %q? grft
arra sft m£ | if taw sfto ?7q-

3N ft AMftrt At fT'ftS At osrrsf?
ftm iiw it i srart
*t *ra osri Aroqr¥t « 1 sAFt o osrf
vY 3r>” 11, 8B« 3rrt 11 f*r%

fWHi<ff*?T?r$f& i

*g NN toqft frqrt? ir 5ft | ~Aft
~to*2S A sftihe dr q*
» fritfa *£'zi ir st$ | i

<nc*W AT T| | I

sfto *T8 ***g£ . ~ faflSin:

% sftwa swrff sfo:

5ft f*nm *2w *srqT |, ~ **Mn:
3T ST 3T<I% q(q,” |, q*
SRWT 1 f qi qff |, q~ ~CTFT

| i ?ra~ Trf| qr q*r, f"r
tft*n stfaq i

«ft q'(5 q” fanift fagyT-
fWT ~?rqft qj3fet
qft fw ««r* (i f, sft  fq'spfs

$f frrqr qqr | i

SHRI CHITTA BASU : The ques-
tion is simple : the World Bank has sugges-
ted certain conditions for financial assis-
tance for the modernization of Indian
Railways. What are those conditions,
and what is the Government’s point of
view regarding. The Tariff Committee’s
recommendations are not connected with
this.

«fl qis < ifqi
gf .Visrtfa ?1«?!" if i

q$*t sfrqi Nirft *tft fvftzf , ~«Pt
A~ ftm W f %
ferq % inf mrf §, sfl

“faM s  *x&***" ir sftsfrcs | i

PROF. MADHU DANDAVATE
That means you agree that these were the
conditions suggested by the World Bank
while giving the loan.

sft 2*TT qt» ; No* ~ ~
A Beft qIn At ~ | Ssf|BrEEF£% q f|

wa St ffrqj ~ ~ qft
grirst Mt EvAWL t i spr
~TqT I

PROF. MADHU DANDAVATE:
They have insisted that this should be
done.

aft qW: ~
3N Ma | 1 AT
srhr ki*r i ?rf*q

~tf qft T ~TTTf I

PROF. MADHU DANDAVATE
It is very clear from the declaration of the
Railway Minister that the World Bank’s
loan is with strings, and not without strings
as far as they are concerned.

SHRI KEDAR PANDEY : You may
interpret it any way you like.

*98it*Kiir ~rrfarf *f$ft 5t £ i

«ft qff : p ft qra
qift PT a’”r?°rq %

«ft A*TR : 45
fon 7~ q*"t “f~*~TfT TTFa ” *
vu t ~t] 2 1 5%~ frqrz-
ifs Jrsr t,

fo-qr | i sftr * N t] I
sr?(9n ~t  “irnrei i
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fa**m™ * TfT (. 1 ofqr
% f?rq ~ ?
MR. DEPUTY-SPEAKER : The

Minister will reply to all the points.

*sr - (gsrin: )

tftT 55117 grr
<?$j tf itti $ 1 eft wz¥f
gfasrr gn sjh t2 tl | i di

jT HMtr ~rfir § fa s”irr § 3«*r
AWt hts* % stft 3 *ifmnrc
te] 2 A rcTT

% srr* if tft

apt fs> *£ 1

*ft £*tt <rte : q”r §
~3 $1 Ntft, trvwza :
tr 1 Nt
Mgl jt *rar

«ar;  SMNfT & gAT 13 fa*NteT
A % stfrf  *nr Tt t

1 13 faHttfterAT g>TSHr
% *ftr QE «W I 1 4%
3"t 7T WI'T fa
stSt A qr i3~dfro *H ftor |
et AGArshirar*TAMf w r 1 fRtfa

gt Sitifcft if Mftt,
ftr t] 11 At sfT a
f Bfft I ~ nlfLi SINTT «V¥
frft aTAgANT VA

™) sftcH A ffirnf n”Tnf |
g@mr  *a aTf A~ A Atht sfiyrT
t | A AJT TOT AffG |

$*Je<fst<?H % *t'Tif AT,

tT* sffel 5>* | fa  £f<? =f>? 2t

AT HFTTA AMfATArrtfar*JETT-
f t2r<i AMtfsro «ft{ qrf offo mqofa re*r
rt HPTjfaT 3f," | AJCTCTE-
f2HAt S «X varjsr

*Tet $ 1 *h t Nt

tf* 2T qs5fftqreft** % ?r*t qr™r”

sffeft sif T ft ft 4t fsa-
«ft @y Nt ANt eft Arit
AT ATHINT t I 9%
ft TIT 1|
frror|fasft fan |[fATAf
Arfin wWF % 1

vf ferfy AT'T5  5ft jARfsft |,
?n? €7t t, ~a2- MM | dft jffft A
l, eln AT
| *ftr ?2r? ~tf A rff nff I fa
o} ~to tnf O TACTT fft H, faFt

5T<r? PftT Arrf tft ft

Arfa *roft if vtl

?rff 4T | i A~ M Mtirtjp
A I fa A ARTTTI-
w<r ArfAT fsRT ~r*T

~ME Arhroa #

tT  JTTn-"tq A *TETTT*S
% S if f5PP faqr,
At Sft AT |, fAtro1 ATE?
Wqf ~T% ft Sfrif WT |,
m?!" ~a*rrfr ~r f~r |,

anif?ft if nft fAqr | 1
lafHer  ArTrcf % Sfosff *rt

AMt finr 1

AT tiz |, %faa fT 223
Sra A>-Ar A ftn .
Fm fJTVTA 11
n ft f*r |, fa~ft ~qf*r
T&RT ~rfacT 1 i*v 375 * ?AT tft
nT~-~T~ % "~5R |, P1H*T-
5Tq'tW*, hWtbT
I 2

MR. DEPUTY-SPEAKER : I think
the Minster has completed his reply.
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nﬂl?l'ruh mﬁfsm%m
e ﬁ?ﬁuwﬁam%ﬂl g fr afra-
a1z weada ¥ fead wX we fed
et g1

MR. DEPUTY-SPEAKER : You ha\'e
also again gone to Tamilnadu. :

-amm afrmarz gFady
& wFIgZz ¥ 16 Brazi WY ¥k
g4 %w€ gu & frad 26 fansd
g% ¥ wf 58 %t fawra TO af
g

§up am W &arAT Srgar
g1 qg awded Fwe @ &
qREAT ¥ cqreven w1 @ foar @
wgwr AT gEr &, ®a &1 WA
g9t qfwer & 1 oF a0 AR fRr
#® AL H JW 7 FH | axd am
Fry & fagredt a9 T 903 71,
& ag *g4r Frgar g B aw qw
Fanr, TAH FE A AE L

SEPTEMBER 8, 1981

Tl wedi ¥ A d m#’ram
HaTE F@E | -

X MR. DEPU’I{;SPEAKER : No cl.n;i;
cation. you have got any point to
clarified, you meet him in his chamber
and get the reply. If the House agrees, I
am going to put all the cut motions to the
vote of the House.

SEVERAL HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Now I
shall put all the cut motions to the vote of
the House.

Cut Motions Nos. 1 1016, 21 10 23, 30 o 33,
41 to 48, and 50 to;S. were put and nega-
tived,

MR. DEPUTY-SPEAKER : Now I
shall put Supplementary Demands for
grants (Railways) for 1981-82 to the vote of
the House. The question is :

“That the respective supplementary
sums not exceeding the amounts shown in
the third column of the Order Paper be
granted to the President out of the Consoli=
dated Fund of India to defray the chmgts
that will come in course of payment during
the year ending the  31st day of March,
1982, in respect of the heads of Demands
entered in the second column thereofe
Demand Nos. 2 and' 16™.

The Motion rwas adopted

c Supplementary Demands for Grants (Railways) for 1981-82 voted by Lok Sabha

" No. 5 Bill, 1981  gg6

No. of Name of Demand Amount of Demand
Demand for Grant voted by
the House
1 2 3
2 Miscellancous Expenditure (General 45,00,000
16 Assets— Acquisition, Construction and Replaoement ;
Other Expenditure . . . 7,29,00,000

17- 40 hrs.

APPROPRIATION (RAILWAYS) NO.
5 BILL,* 1981.

THE MINISTER OF RAILWAYS
{SHRI KEDAR PANDEY) : I beg to move

for leave to introduce a Bill to authorise
payment and approriation of certain further
sums from out of the Consolidated
Funds of India for the services of the finan-
cial year 1981-82 for l.he purposes of Rail-

ways.

#Published in Gaxette of India]Extra-ordinary, Part I, section 2, dated 8-9-1981.
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No. 5 Bill, 1981
MR. ° DEPUTY-SPEAKER : The

question is :

“That leave be granted to introduce a
Billto autharise payment and appropria-
tion of certain further sums from and out
of the Consolidated Fund of India
for the services of the financial year
1981-82 for the purposes of Railways.”

The Motion was adopled.
SHRI KEDAR PANDAY : I introduce

the Bill.
+I beg to moie:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1981-82 for the purposes of
Railways, be taken into consideration.”

MR. DEPUTY-SPEAKER : The

“question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1981-82 for the purposes
of Railways, bz taken into consideration.”

The Motion was adopted.
MR. DEPUTY-SPEAKER : We shall

now take up the clauses. The question

“That clauses 2 and 3 and the Schedule
stand part of the Bill.”

The Motion was adopted.

A
Clauses 2 and 3 and the Schedule were added

to the Bill.

Appropriation (Rlys.) IBHADRA 17, 1903 (SAKA) Supply. Demands

for Grants (Genl.), 1981182 -

Clause 1, the Enacting Formula' and the Tide
were added to the Bill. =

SHRI KEDAR PANDEY : I beg to
move !

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill he passed.”
The Motion was adopted.

17-45 hrs.

SUPPLEMENTARY DEMANDS {+FOR
GRANTS (GENERAL), 1981-82

MR. DEPUTY-SPEAKER : Now we
take up Supplementary Demands for
Grants (General), —discussion and voting.

Motion moved :

““That the respective supplementary
sums not exceeding the amounts on Re-
venue Account and Capital Account
shown in the third column of Order
Paper be granted to the President out of
the Consolidated Fund of India to defray
the charges that will come in course
payment during the year ending 31st
day of March, 1932, in respect of the
following demands entered in the second
column thereof —

Demand Nos. 7, 10, 13, 14, 18, 24, 30,
42, 48, 55, 59, 62, 70, 71,
96, 98 and 108.”

Supplementary D:nunds for Grants (Geazral)  for 1981-B2 sumbmitted to the Vote of ths Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the
House
I 2 3
Revenue Capital
Ra, Ras,
MINISTRY OF AGRICULTURE
7 *Departmtnt of Food . . g - 10,00,00,000

flatr>izzzi/ noved with ths rezymneadation of the President.
ftAss:1 with the recommendation of the President.
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tog | PUPRA-PAGA SPETEMARR 6L sirtiny W
1 " 2 3
=%
Revenue Capital
Rs. Rs.

MINISTRY OF CIVIL SUPPLIES

30 Ministry of Civil Supplies 69,000 2,53,000-
MINISTRY OF COMMERCE

13 Textilés, Handloom and Handicrafts 36,70,37,000  20,04,46,000
MINISTRY OF COMMUNICATIONS

14  Ministry of Communication . 5,50,000 o

18 Capitzl outlay on Posts and Telegraphs . 1,000
MINISTRY OF DEFENCE

24 Capital outlay on Defence Services . . 1,000
MINISTRY OF ENERGY

90 Department of Power . o g 1,46,00,000  14,99,00,000
MINISTRY OF FINANCE -

42 Other Expenditure of the Ministry of Finance 105,00,00,000-
MINISTRY OF HOME AFFAIRS

48 Cabinet 35,76,000 -

55 Andaman and Nicobar Islands ’ 8,00,000
MINISTRY OF INDUSTRY

59 Industries * 1,000 3,;0‘01;000«
MINISTRY OF INFORMATION AND BROADCASTING

62 Information and Publicity 6,00,00,000
MINISTRY OF PETROLEUM, CHEMICALS AND FERTILIZERS

70 Petroleum and Petro-Chemicals Industries 21,56,00,000-

71 Chemicals and Fertilizers Industries 0o 1,000

DEPARTMENT OF ATOMIC ENERGY

g6 Atomic Engery Research, Development and Industrial
Projects 9 a . . o & g A 1,000+
DEPARTMENT OF ELECTRONICS

g8 Department of Electrunics 5 . 1,05,48,000 28,54,000 :
DEPARTMENT OF OCEAN DEVELOPMENT

108 Department of Ocean Development o . 4, 46,000 o
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Mr. D 2PLTTif Hon.
Members have given notice o'cut motions.
Tno3e who want to move th»m, miy do so

now

SHRI RVMWTAR SHASTRI
(Patna): I beg to mv/e: —

“That the denami for a Supplementary

Grant of a sum not exceeding Rs.

10.03.00.000 in respect of ‘Department

of Fool’ be redaced b/ Ri. 133.

{Justification of importing sugar from
out-side despite increase ii p'jlac-
tioa of sugar.] (1)

“That the demand for a Supplementary

Grant of a sum not exceeding Rs.

10.00.00.000 in respect of {Department

of Food’ be reduced by Rs. ioo.”

Failure to bring down the price of
sugar despite its import and increase
in production] (2)

“That the demand for a Supplementary
Grant of a sum not exceeding Rs.
10.00.00.000 respect of Department of
Food* be reduced by Rs. 100.”

[Failure to nationalise sugar mills] ((3)

“That the demand for a supplementary
Grant of a sum not exceeding Rs.
10.00.00.000 respect of‘Department of
Food be reduced by Rs. 100.”

[Failure to make available the entire
production of sugar through ration
shops by abolishing the system oflevy
on sugar.] (4).

“That the demand for a supplementary
Grant of a sum not exceeding Rs,
10.00.00.000 in respect of‘Department
of Food’ be reduced by Rs. 100.”

[Need to increase the qaaV.ity of sugar
being supplied through fair p;ice
shops in rural area?.](5)

SHUT GHANDRADS3O PR\S\D
VERM\ (<\rrah) : I beg to move:

“Tnat the Demani for a supplementary
Grant of a sum not exceeding Rs.
10,03,000 in respect of ‘Department
of Food’ be reduced by Rs. 100.”

[Irregularities in fixing sugar prices](6)
“That the Demni for a Supple-
mentary Grant of a sj-n  not ex-
ceeding Rs. 10,03,00,000 in respect of

‘Department of Fool’ be redaeed by
Rs. 10).”

[Need to check malpneticej in the Fool
Corporation of Iniia] (7).

“That the Demand for a Supplemen-
tary Grant of a sun not exceeding
Rs. 3,22,033 in respect of 'Ministry
1153(§ivi1 Supplies’ be reduced bv Rs.

A R vaiNv¥er—  » iw -

1981-82

(Need to improve the working of Con-
sumer Co-operatives.] (8)

“That the Demand for a Supple-
ment ry Grant of a sum not exceeding
R*- 56,74,83,000 In respect of ‘Textiles
Handloom and Handicrafts’ be reduced
by Rs. ioo.*

[Propriety in increasing the price of
controlled cloth] (9)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 56,74,83,000 in respect of ‘Textiles,
Handloom and Handicrafts’ be reduced by
R*. ioo0.”

{Need to check malpractices in Na-
tional Textile Corporation] (10).

“That the Demand for a Supplemen-
tary Grant of a sum not ex-
ceeding Rs. 56,74,83,000 in respect o
‘Textiles, Handloom and Handicraft
be reduced by Rs. 100.”

[Need to give more encouragement to
village and small scale industries] (11)

“That the Demand for a Supplementary
Grant of a sum not exceeding
Rs. 56,74,83,000 in respect of ‘Textiles
Handloom and Handicrafts’ be reduced
by Rs. 100.”

[Need to make radical changes in the
management of British India Cor-
poration] (12)

“That the Demand for a Supplemens
tary GJant of a sum not exceeding
Rs. 5,50,000 in respect of {Ministry of
Communications’ be reduced by R>*

»

100.

[Propriety in constituting the Tele-
communication Services Review

Committee] (13)

“That the Demand for a Supple-
mentary Grant of a sum not exceeding
Rs. 1,000 in respect of ‘Capital
Outlay on Defence Services’ be re-
duced by Rs. 1007

[Propriety in having a permanent
Defence exhibition in Pragati Mai-
dan New Delhi] (14)

“That the Demand for a supplemen-
tary Grant of a sum not exceeding
Rs. 16,45,00,000 in respect of ‘Depart-
ment of Power’ be reduced by Rs-
100”

[Need to give maximum assistance to
Bihar State Electricity Board to
remove heavy shortage of electricity
in Bihar State] (15)



—

[Shri Cbandradco Prasad Verma]

“That the Demand for a Supple-
mentary Grant ofa sum  not exceeding
Rs. 16,45,00,000 in respect of ‘Depart-
ment of Power’ be reduced by Rs. 100.”

[Need to g;ve more loans to BHEL](i6)

“That the Demand for a
mentary Grant of a sum not ex-
ceeding Rs. 4,46,000 in respect of
‘Department of Ocean Development’
be reduced by Rs. 100.”

Supple-

[Proper ty in setting up Department of
Ocean Development,] (17)

SHRI RAMAVATAR
beg to move:—

SHASTRI:

“That the Demand for a Supple-
mentary Grant of 1ia sum Rs.
56,74,83,000 in Respect of ‘Textiles
Handloom and Handicrafts’ be reduced
by Rs. 100.”

[Unnecessjry inctfrese in prices of
controlled cloth.] (18)

“That the Demand for a Supple-
mentary Grant of a sum not Ex-
ceeding Rs. 56,74,84,000 n respect of
‘Textiles Handloom and Handcrafts’
be reduced by Rs. 100.”

[Failure to being down the prices of
controlled, cloth] (19)

“That the Demand for a Supple-
'mentary Grant of a sum Rs. 56,74,83,000
in respect of ‘Textiles Handloom and
Handicrafts’ be reduced by Rs. 100.”

[Failure to nationalise British India
Corporaion and all Jute Companies] (20)

“That the Demand for a Supple-
mentary Grant of a sum not execee-
ding Rs. 56,74,83,000 in respect of
‘Textiles Handloom and Handicrafts’
be reduced by Rs. 100.”

[Failure to resolve  thecrisis being
faced by handloom industry.]J(21)

“That the Demand for a Supple-
mentary Grant of a sum not .excee-
ding R*. 56,74,83,000 in respect of
‘Textiles, Handloom nd Handicrafts’

be reduced by Rs. 100.”

[Failure to nationalise all private textile
mills] (22)

“That the Demand for a
mentary Grant of a sum not excee-
ding Rs. 56,74,83,000 inrespect of
‘Textiles, Handloon and Handicrafts*
be reduced by Rs. 100.”

Supple-

[Porviding special concessions to textile
mill owners.](23)

“That the Demand for a Supple-
mentary Grant of a sum not exceeding
Rs. 56,74,83,000 in respect of ‘Textiles
Handloom and Handicraftbe re-
duced by R-. 100.”

[Failure to ,~tcp up the production
of Janta cloth.] (24)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 56,74,83,000 in respect of ‘Textiles,
Handloom and Handicrafts’ be reduced
by R». 100.”

[Need to bring down the prices of Jantta
cloth] (25)

“That the Demand for a Supplemen-
tary Grant of a sum not lexcee-
ding Rs. 56,74,83,000 in respect of
‘Textile*, Hahdloom and Handicrafts’
be reduced by Rs. 100.”

[Need to provide more financial assis-
tance to those engaged in handloom
industry.] (26)

“That the Demand for a Supple-
mentary Grant of a sum not exceeding
Rs. 56,74,83,000 in respect of ‘Textiles,
Handloom and Handicrafts’ be re-
duced by Rs. 100.”

[Failure to supply yarn at cheap rates
to handloom industry.](27)

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicrafts”
be reduced by Rs. 100.”

[Failure to check malpractices in yarn,
being supplied to handloom in-
dustry.] (28)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicrafts’
be reduced by Rs. xo00.*

[Failure to provide adequate loans on
easy t3erms to those engaged in hand-
loom industry.] (29)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicraft*
be reduced by Rs. 100.”

[Need to purchase fabrics manufac-
tured Dby handloom industry by
Government] (30)



“That the Demand for a Supple-
mentary Grant of a sum ot cxce-
ding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicraft*’
be reduced by Rs. too.”

[Failure to guarantee the sale of hand-
loom cloth.) (31]

“That the Demand [for a  Supple-
mentary Grant of a sum not excee-
ding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicrafts’
be reduced by Rs. 100.”

[Failure to check malpractices in the
cooperative  societies established in
handloom sector.](32)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicraft!.’
be reduced by Rs. too.”

[Failure to formulate a poor-oriented
textile poley.1(33)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 56,74,83,000 in respect of
‘Textiles, Handloom and Handicrafts’
be reduced by Rs. 100.”

[Failure to check malpractices in the
sale of controlled and Janta cloth.](34)

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 56,74.83,000 in respect of
‘Textiles, Handloom and Handicrafts’
be reduced by Rg. 100.”

[Failure to develop markets for the
sale of goods manufactured by hand-
loom industry.] (35)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 6,00,00,000 in respect of
‘Information and Publicity’ be reduced
by Rs. 100.”

[Need to provide more concessions to
small newspapers.](36)

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 6,00,00,000 in respect of
‘Information and Publicity’ be re-
duced by Rs. 100.

[Need to stop blackamarkcting and
profiteering in newsprint.] (37)

“That the Demand for a Supple-
mentary Gract #f a sum not excee-
ding R*. a1,56,a*,000 in respect of
‘Petroleum and P.etro-Chemicals In-
dustries” be reduced by Rs. 100.”

1981-82

[Need to nationalise all the priva
petroleum companies without giving
any compensation.]”)

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 16,45,00,00 o in respect of
‘Department of Power’ be reduced by
Rs. 100.”

[Failure to check import of 2x33 mega-
wstt units which could be made avail-
able in short time.](39)

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 16,45,00,000 in respect of
‘Department of Power’ be reduced by
Rs. 100.”

[Failure to purchase 2x33 megawatt
unit from Bharat Heavy Electricals
Limited.] (40)

“That the Demand for a Supplemen-
tary Grant of a sum not excee-
ding Rs. 105,00,00,000 in respccet of
‘Other expenditure of the Ministry
of Finance’ be reduced by Rs. x00.”'

[Failure to improve the working of na-
tionalsed banks.](41)

“That the Demand for a Supple-
mentary Grant of a sum not exceeding
R*. 105,00,00,000 in respect of ‘Other
expenditure of the Ministry of Finance*
be reduced by Rs. 100.”

[Failure to check irregularities in na-
tionalised banks.] (42)

“That the Demand for a Supple-
mentary Grant of a sum of exceeding
Rs. 105,00,00,000 in respect of ‘Other
expenditure of the Ministry of Finance’
be reduced by Rs. 100.”

[Failure to stop loans being given to
big industrilists, profiteers and grain
racketeers by nationalised gans.](43)

“That the Demand for a Supplemen-
tary Grant of a Isum not excee-
ding Rs. 105,00,00,000 in respect of
‘Other expenditue of the Ministry of
Finance’ be reduced by Rs. 100.”

[Failure to provide loanto farmers, small
industrialists, unemployed, artisans
and cotta” p industries entrepreneurs
from nationalised banks.](44)

SHRI beg M. BANATWALLA
[Ponuani) : I bdg to move:—

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 35,76,000 in respect of ‘Cabinet
be reduced by Rs. 100.



[Shri M. Banatwala]

[Setting up of the Economic Adminis-
tation Reforms Commission.](45)

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 6,00,00,000 in respect o f‘Information
and Publicity’ be reduced by Rs. 100.”

[Need to abolish the custom duty on
newsprint] (46)

SHRI SUBODH SEN (Jalpaiguri):
m .beg to move:—i

“That the Demand for a Supple-
mentary Grant of a sum ot excee-
ding Rs. 105,00,00,000 in respect
of ‘Other expenditure of the Ministry
of Finance’ be reduced by Rs. 100.”

[Failure to release loans to small farmers
under [.R.D.P. scheme by the na-
tionalised banks in time in West
Bengal.](47)

“That the Demand for a Supple-
mentary Grant of a sum not excee-
ding Rs. 105,00,00,000 in respect
o f‘Other expenditure of the Ministry
of Finance’ be reduced by Rs. 100.”

[Failure to release loan to the physically
handicapped for gainful employmen t
by th nationalised Banks.](48)

MR. DEPUTY-SPEAKER: Prof.
Satyasadhan Chakraborty.

PROF. SATYASADHAN CHAK-
RABORTY (Calcuta.South) : Mr. Deputy-
Speaker, now we have got another oppr-
tunity to discuss the health of our eco-
nomy, the problems it is facing and also
to evaluate the policies that are pursued
by the Government. Now, at the very
outset I want to know what the as gess-
ment of the Government is regarding the
health of our economy. Only the other
day the Finance Minister Mr. Venkata-
raman smilingly said that the shape of
the economy is good; and that it is im-
proving and we are looking for better
days. But unfortunately from the news-
paper report we can see the Prime
Minister herself has told the country that
we are facing a very grim situation on
the economic front. Which one is
correct ? The smiling face of Mr.
Venkataraman or the grim face of Mrs.
Gandhi ? want to know. A casual
observer of the economy situation will
come to the conclusion mat the situation
is grim and our whole economy is almost
in a shambles. What are the problems?
First of all, it is the wuncnontrolled
inflation. Prices are rising. = Unemploy-
ment is growing and also, our balance of
payment position is going from bad to
worse. Wc are facing the problem of a
restricted market. We are facing the

problem of the incapacity to utilise the
capacity of our industrial units. We are
facing the problem ofnot only rising prices,
and unemployment, but from the point
of vid of the common people, the prob-
lem of making both ends meet. If this
is the situation, if there is sky-rocketing
of prices, unemployment reaching as high
a figure as more than 3 crores, with wide-
spread unemployment in the countryside
and unemployment among the educated
youth, what is the prospect of our eco-
nomy ? From the World Bank report,
we find that India is one of those very
ew—»unfortunate countries whose eco-
nomic condition is worse. According to
the World Bank report for 1981, our
GNP—gross national product—per
person in terms of dollars is only 190,
while it is 260 in China, 230 in Sri Lanka,
370 in Indoensia, 210 for the low-income
countries grouped together and 1420
for the middle-income countries
grouped togethr. Why is this spiralling
inflation ? The Finance Minister is
selling the idea that our inflation isim-
ported inflation. Today it is because of
the rising prices of petroleum. It may
be, they say, due to famine relief. But
statistics show that the prices have been
rising continously for three decades; and
the rate has accentuated from 1.5% in
the fifties to 6.1% in the sixties and
9.7% in the seventies. I will give some
more figures—13.9% in 1966-67, 11.6%
in 1967-68, 20.2% in 1973-74, 25.2%
in 1974-75, 17.1% in 1979-80 and 19.5%
in 1980. If this is the picutre, we must
conclude that there must be some chronic
factors which are responsible for this price
increase. It is precisely the policies that
the Government had been pursuing which
are responsible for this rise in prices.
Y9u will agree with me, Mr. Deputy-
Speaker, that the result of this inflation.

MR. DEPUTY-SPEAKER: I may not
agree with you also

SHRI SATYASADHAN CHAKRA-
BORTY: If I present you with the facts
and if you still do not agree, I would say,
you are running away from the facts.

MR. DEPYTY-SPEAKER: I said, 1
may not agree with you

SHRI SATYASADHAN CHAKRA-
BORTY : What happens when there is
is inflation ? It is simply the transfer of
assests from the poor to the rich. Unfor-
tunate y, this is what is happening in our
country, This is the most civilised way
of p undering the people. In the primitive
stage, the accumu ation of capital was
through open plunder. But today the
civi ised way of plundering the people is
to increase the prices. When prices rise,
real wages fall. Naturally there is a
transfer of assest from th® poor to the rich
and the gap widens.
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What is happening in the international
market ? The prices of things which we
imy are rising and the prices of things

we export, are falling. Still our
economy is almost a colonial ceconomy.
What are the things we are exporting in
the international market ? Mamlti the
primary products. What are the things
we are importing from the international
market ? Mainly the finished goods.
Naturally What is happening Assets are?
being transfereed from our country to the
industrialises European countries, main-
ly the imperia ist countries. What is the
vernment trying to do ? Instead
of judicious husbanding of our internal
resources, cutting the profits, controlling
black-money and siphoning off unearned
income the Government is giving concess-
ions to the multi-nationals to plunder our
country and to the propertied classes to
increase  their profis. The Central
Government is talking of wage frecze to
plunder our people. Any student of econo-
mics will explain that in the days of high
inflation if there is wage freeze, as is sugge-
sted in the Sixth Plan, the wage earner's
real income goes down. He become poo-
rer. You know that in the days of high
inflation it is the business people and the
propertied class who are 1n a position to
increase their assets and income. It
is a deliberate policy purtued by our Gov-
ernment.

‘Why is it that the trade gap is going up to
more than Rs. 5000 crores ? It is because
of our wrong policy of import. Why is
it that we are not trying to have import
substitution ? Why is it that even we
arc importing unnecessary things, luxury
items when the country is suffering ? Our
cfficient Finance Minister would say that
they are importing them to control prices.
How is it that when the production of
primary things like foodgrains and other
things are going up, we are importing
wheat and sugar ? The general answer
to this problem is this as many members
of the Treasury Benches say well, if there is
an increase in production, inflation will
be controlled and the prices will come
down. It is not so. e production of
foodgrains has gone up, but the prices

have not come down.

On top of that, what are we doing ?
We are going to mortgage our economy to
the imperialist countries. Recently,
our country has entered into a deal with
the International Monetary Fund for gett-
ing the biggest ever loan form that ins-
titiution. This is the biggest loan ever
sought by India and this is the biggest
loan ever extened by the IMF. What
is the rcason for our going to seek this
loan? The reason advanced by Shri Venka-
taraman is that we are going to have a
large trade deficit, but we will haave to
import machinery and ovther equip-
ments for our development p 1
All right. But what are the tions
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that have been imposed by the IMF ?
According to press reports, Shri Venkata-
raman said that there is nothing derogatory
to the prestige of our country. Will he
explain the conditions imposed by the
IMF ? Then only we can judge and
decide whether they are deorgatory or not.

Normally IMF extends this facility to
those countries which are facing
deficit. Then again, stringent coadit-
ions are attached to those loans, Normally
they suggest to those countries to overcome
structural problems What are the condi-
tions imposed ? They normally relate
to control of expenditure by movernment,
fiscal and monetary management and wel-
fare activities. For example, Tanzania
wanted to get loans from the IMF. The
stringent conditions imposed by the IMF
so much irritated President Nyerere that
he termed the IMF as the International
Ministry of Finance. Actually, the IMF
has become the International Finance
Minister Jamaica wanted to get a loan
from the IMF. Serious terma were dic-
tated to Jamaica. They had to devalue
their currency, curtail their welfare acti-
vities and submit to the dictates of the
IMF. But what was the result ? The
economic crisis accentuated, unemplyment
rose, trade deficit widened and ultimately
there was no rescuing of the econmy be-
cause of the IMF loan.

May I cite another example ? The
Conservative Government of Great Britain
sought an obtained an IMF loan and
accepped the stringent terms dictaced by
them. With what result ? Great
Britain is in serious economic difficulties
with rising unemployment and price rise
and a bigger trade deficit.

18.00 hrs.

So, this is no answer to our ceconomic
problems. Further, IMF  imposes
its own cconomic and politcal philosophy
on the recipient countries.  Throught
the IMF and the world Bank the imperialist
countries dominate the economies of
developing and under-developed countries.
Taking advantage of the econnmic crisis
in our country, the imperialist countries
are trying to dictate aconomic policies
to us and our Government are going
to submit to these dictates.

Otherwige, the Government should say
on what terms they are going to aceept
this huge loan from the IMF.

MR. DEPUTY.SPEAKER 2 AIE
Chakraborty, I think it is now 6 o'Clock.
You can continue later, You have almost
completed your time.

SHRI SATYASADHAN CHAKRA-
BORTY : Can I continue tomorrow ?

MR. DEPUTY-SPEAKLER : Yes, you
will continue.

18 o1 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday September 9, 1981]
Bhadra 18, 1907 (Saka).





